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 LOK  SABHA  DEBATES

 Friday,  August  4,  हर  972,/Sravana
 13,  894  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock
 {Mr  SptaKer  हम  the  Char)

 ORAL  ANSWERS  TO  QUESTIONS

 ford  an  साफ  इंडिया  के  कर्मचारियों  हारा
 हडताल

 *ही  मूलचन्द  डागा

 की  राम  कंधर  :

 क्या  जिस  मंत्रो  यह  बताते  की  कृपा  व रेगे  वि

 (व)  कया  अम् जई  में  रिजर्व  बेक  के  कटारिया
 से  जून,  972  में  हडताल  की  थो  और  यदि  हा,
 ता  उसके  क्‍या  पारण  थे  ,

 (रू)  क्‍या  हडताल  करने  बाले  कर्मचारियों  वी
 माग  सही  नहीं  थी  शौर  यदि  हो,  तो  उक्त
 कर्मचारियों  क॑  विऋद्ध  क्या  कार्यवाही  की  गयी
 और

 (ग)  बैक  को  अनुमानत  क्विनी  हानि  हुई  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO,  CHAVAN)
 A  Statement  7४  Jatd  on  the  Table  of  the
 House.

 Statement
 About  750  Class  IIT  and  about  i800

 Class  IV  employees  of  the  Reserve  Bank  of
 India  and  its  associate  institutions  in  By-
 culla  and  Fort  Office,  Bombay,  abstamed
 from  work  on  certam  days  durmg  the
 socond  half  of  June,  972

 The  strike  was  in  pursuance  of  the
 demand  by  the  Bombay  Unit  of  the  Reserve
 Bank  of  India  Employees’  Association,
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 that  the  modified  procedure,  in  vogue  since
 December,  1964,  for  the  disposal  of  a  por-
 tion  of  the  soiled  notes  in  the  denomina-
 tions  of  Rs  1  Rs  2,  Rs  $  and  Rs.  10
 should  be  stopped

 As  the  Reserve  Bank  of  India  Fmployees’
 Association  and  the  management  have
 agreed  to  meet  and  discuss  the  procedures
 for  destruction  of  soiled  notes,  the  Govern-
 ment  du  not  consider  it  necessary  to  es-
 press  any  opinion  on  the  genuineness  of
 the  demand  at  this  stage

 Tt  is  not  posssble  to  quantify  the  loss,
 any  to  the  Reserve  Bank  on  account  of
 the  stnke.

 SHRI  YESHWANLRAO  CHAVAN
 There  is  another  question  on  the  same  sub-
 jut  No  90  That  can  also  be  taken  up
 with  this,

 MR  SPFAKER  Yes,
 together

 SHRI  BADF  Not  here

 SHRIMOHAMMAD  ISMAIL.  He  ५
 also  not  present

 they  can  go

 की  मुखधन्द डागा  हडताल  बनने  के  पहल  प्राय
 को  नोटिस  दो  गई  थी  ता  आप  में  उसे  कर्मचारियों
 को  उसकी  नोटिस  का  जवाब  दिया  या  नहीं
 दिया  ?

 तो  यशबन्तराब  चव्हाण  नोटिस  फार्म ली  दी

 थी  या  नही  मुझे  पता  नहीं,  लेकिन  नोटिस  देने
 से  कोई  स्ट्राइक  लोग  तो  नहीं  बन  जाती  ।

 की  मूलचन्द  डागा  पाप  बताने  की  छुपा  करे

 कि  कितने  दिन  तक  हडताल  चलो  और  कब

 समझौता  सभा  ?
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 SHRI  YESHWANTRAO  CHAVAN  :
 {  may  not  be  able  to  tell  you  the  exact  dates.
 But  |  know  it  was  going  on  for  a  week  or
 ten  days  in  Byculla  and  Fort  office,
 Bombay;  nearly  750  Class  Ws  and  about
 3800  Class  IV  employees  of  the  Reserve  Bank
 of  India  and  its  associate  institutions  in
 Byculla  and  Fort  office,  Bombay,  abstained
 from  work.  On  one  day  most  of  the  em-
 ployees  except  in  Trivandcum  and  Hydera-
 bad  went  on  some  sort  of  symbolic  strike
 and  the  number  at  that  time  was  about
 9,300.

 ओ  मूलचन्द  जाता  :  अ्रध्यक्ष  महोदय  :  2,250
 आदमियों  में  हड़ताल  की,  i4  दिन  तक  हड़ताल
 चली  वे 14  दिन  के  बाद  व्याल  शाया  प्रबन्धकों
 को,  मैनेजमेन्ट  को  कि  हमने  गलती  को  है।
 जो  लास  हुमा  उसका  आपने  कोई  उत्तर  नहीं  दिया
 है  ।  एक  महीने  पहले  नोटिस  दी  गई  थी
 फिर 14  दिन  तक  हड़ताल  चली  ।  आपने  नोटिस
 का  कोई  रे प्लाई  भी  नहीं  दिया  ।  इसमें  आपको
 सास  गुप्ता  ।

 SHRI  YESHWANTRAO  CHAVAN  :
 हड़ताल  चली,  टोटल  स्ट्राइक  -  In  Byculla
 office,  the  total  strike  by  Class  वा
 employees  was  from  i6th  to  30th  June,
 1972;  strike  by  Class  IV  employees  was  on
 29th  June,  1972.  In  Fort  Office  Bombay,
 total  strike  by  Class  I]  employees  was  from
 {7th  to  30th  June,  1972.  The  strike  in
 other  major  offices  of  the  Bank,  as  I  told
 you,  excluding  Hyderabad  and  Trivandrum,
 was  for  only  one  day.  As  far  as  days  are
 concerned,  this  is  the  information.

 The  other  point  is  this.  You  say  that
 notice  was  given.  I  do  not  know  what
 exactly  you  mean  by  notice.  Some  people
 raised  the  question  of  giving  up  certain
 procedure  which  was  adopted  some  time  in
 +1964,  Some  people  said  that  ‘this  should  be
 discontinued;  otherwise  we  will  go  on
 strike’.  Is  this  the  way  of  treating  this
 aS  notice?
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 श्री  राग क़ंबर  :  भ्रध्यक्ष  महोदय,  ay  जो  बम्बई
 में  रिजर्व  बैंक  की  हड़ताल  चली  बह  एक  महत्वपूर्ण
 हड़ताल  थी  ।  यह  हड़ताल  एक  भर  दो  रुपये  के
 नोटों  को  जलाने  के  विषय  में चली  ।  सरकार
 कहती  थी  कि  इकट्ठा  करके  उन  लोगों  को  जला
 दिया  जाये  लेकिन  कर्मचारी  कहते  थे  कि  नोटों  को
 गिन  करके  जलाया  जाये  ।  तो  मैं  मंत्री  महोदय
 से  जानना  चाहता  हूं  कि  क्‍या  वे  उन  नोट्स  को
 बचा  लेते  थ  शौर  क्‍या  उन्हीं  नम्बरों  के  इलाके
 नोट  छपे.  .  .  ऐसे  कोई  मामले  पकड़े  गये
 हैं  कौर  कर्मचारियों  को  गिरफ्तार  किया  गया  है?

 शो  यश वस्त राब  चारा:  ऐसी  मेरे  पास
 कोई  इत्तला  नहीं  है  t

 PROF.  MADHU  DANDAVATE  :
 May  I  know  from  the  hon.  Minister  whether
 it  is  a  fact  that  even  before  the  R.B.L,  strike
 was  announced,  it  was  categorically  assured
 by  the  organization  concerned  that  whether
 their  demand  is  conceded  or  not,  even  if
 they  are  assured  that  on  all  India  level
 some  talks  will  be  started  with  their  trade
 union  organisation,  in  that  case,  the  matter
 will  not  be  precipitated?  So,  was  it  not
 possible  for  the  Government  to  accept  a
 simple  demand  like  that  and  avert  the  strike
 altogether?

 SHRI  YESHWANTRAO  CHAVAN  :
 As  a  matter  of  fact,  really  speaking,  you  are
 trying  to  get  the  Government  involved  in
 this  matter.  The  Reserve  Bank  authorities
 themselves  are  dealing  with  the  employees.
 The  conciliation  authorities  came  in  the
 picture  and  they  had  suggested  this  and  on
 that  ground  the  strike  was  withdrawn.

 PROF.  MADHU  DANDAVATE  :
 When  {i  am  saying  ‘Government’,  I  am
 referring  to  the  Reserve  Bank  authorities
 Was  it  not  possible  for  them?  If  you  permit
 me,  Sir,  it  is  in  connection  with  some  serious
 issue  —the  procedure  of  destroying  note.
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 T  understand  there  were  two  sets  of  pro-
 edures.  oWhen  the  old  procedure  was  there,
 at  least  punching  was  introduced  so  that
 the  notes  would  not  have  gone  as  black
 money  outside.  Under  the  new  procedure,
 punching  has  been  dispensed  with  by  :  officers
 remaining  on  the  spot,  with  a  small  security
 team  sitting  somewhere  in  the  corner.
 Don’t  you  think  that  there  is  a  lot  of  room
 for  malpractices  and  even  in  the  interests  of
 the  finances  of  the  country  and  eliminating
 black  money  economy,  it  is  necessary  that
 this  new  procedure  should  be  dispensed  with
 and  to  revert  back  to  the  old.  procedure?

 SHRI  YESHWANTRAO  CHAVAN  :
 He  is  aksing  me  about  my  opinion  in  the
 matter.  It  is  going  to  be  discussed  between
 the  Association  and  the  RBI  authorities.
 I  have  got  certainly  some  views  about  it,
 but  I  don’t  think  it  will  be  fair  to  these
 people  who  are  going  to  discuss  the  matter,
 to  express  my  views  beforehand.

 PROF.  MADHU  DANDAVATE  :  It
 is  related  to  the  strike.

 SHRI  YESHWANTRAO  CHAVAN  :
 The  strike  was  withdrawn  on  the  ground
 that  the  matter  will  be  discussed  with  the
 Reserve  Bank.  You  don’t  want  me  to
 prejudice  the  issue  by  expressing  my  views.

 PROF.  MADHU  -DANDAVATE:
 ॥ ह  don’t  want  you  to  prejudice  the  issue.
 Just  I  want  to  you  to  clarify  the  issue.

 श्री  अटल  बिहारी  वाजपेयी  :  यह  सवाल  नहीं  है
 कि  मंत्री  जी  की  क्‍या  राय  है  1  सवाल  यह  है
 कि  पुराने  नोटों  को  नष्ट  करने  का  जो  तरीका  था
 क्या  वह  तरीका  बदल  गया  ?  यदि  बदल  गया
 तो  क्‍यों  बदल  गया  ?  क्‍या  मंत्री  महोदय  को  यह
 मालूम  है  कि  तरीका  बदल  गया  है  उससे  लोगों
 के  मन  में  विशेषकर  कर्मचारियों  के  मन  में
 आं शंकायें  पैदा  हुई  हैं  ?
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 श्री  यशवंतराव  चव्हाण:  जो  तरीका  बदल  गया
 है  वह  आज  नहीं  बदल  गया  है  बल्कि  i964  से
 बदला  हुआ  है  ।  बदले  हुए  तरीके  को  बदलने  की
 तैयारी  इन  लोगों  ने  शुरू  कर  दी--हकीकत
 यह  है  ।  इतना  ही  नहीं,  नोटिस  वगैरह  देने  के

 पहले  एक  दो  आदमियों  ने  जो  रिजर्व  बैंक  का
 आदेश  था,  वह  नहीं  माना  ।  आदेश  न  मानने  कें
 बाद  उनके  लिये  कुछ  सस्पेंशन  कार्ड्स  निकालने

 पड़े  और  उसके  बाद  स्ट्राइक  शुरू  हो  गई  ।
 964  से  जो  पद्धति  जारी  है  वह  ठीक  है

 या  ठीक  नहीं  है,  उसके  बारे  में  दो  रायें  हो  सकती

 हैं  ।  इस  में  कौन  सी  राय  ठीक  है  कौन  सी  ठीक

 नहीं  है,  इस  पर  मेरी  कुछ  राय  है  लेकिन  मैं  उसको

 कहना  नहीं  चाहता  ।  मैं  यह  चाहता  हूं  कि  हमारे
 जो  कर्मचारी  हैं  उनके  और  रिजर्व  बैंक  के  एथारि-
 टीम  के  बीच  में  रास्ता  निकले  | टी नमदा

 PROF.  MADHU%  DANDAVATE
 Most  of  the  experts  have  expressed  them-
 selves  against  this  new  procedure.

 श्री  श्रीकिशन  सोदी  :  मैं  यह  जानना  चाहता  हूं

 कि  i4  दिन  तक  हड़ताल  चली  और  उसके  बाद
 उस  मांग  को  उन्होंने  माना  कि  हम  बात  करने  के
 लिये  सहमत  हैं  ।  तो  यह  पहले  ही  क्यों  नहीं  किया,
 i4  दिन  के  बाद  क्‍यों  सहमत  हुए?  और  यह

 हड़ताल  लीगल  थी  या  इल लीगल  थी  ?

 श्री  यशवंतराव  चव्हाण  :  मेरी  राय  से  तो  यह
 लीगल  नहीं  थी  ।

 SHRI  JYOTIRMOY  BOSU  :  I
 want  to  know  whether  there  were  any
 specific  reasons  for  doing  away  with  the
 punching  system  which  was  obtaining  be-
 fore.  What  was  the  specific  reason?

 SHRI  YESHWANTRAO  CHAVAN  :
 It  is  an  old  thing.  That  is  why  I  said,  you
 want  me  to  go  into  the  reasoning  of  it.  I
 can  tell  this  much  tere  were  certain  ad-
 vantages  and  there  were  certain  058  ad
 vantages.  The  disadvantages  outweigh
 the  advantages.  Arguments  can  be  ad-
 vanced.
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 SHRI  ATAL  BIHARI  VAJPAYEE  :
 You  are  expressing  an  opinion.

 SHRI  YESHWANTRAO  CHAVAN  :
 I  am  giving  the  disadvantages.  It  is
 not  a  case  of  expressing  an  opinion.  The
 point  is,  it  was  felt,  that  by  discontinuing
 the  system  obtaining  before  964,  there  will
 be  the  possibility  of  doing  away  with  block
 overtime  work.  That  is  the  only  main
 advantage  in  this  matter.  The  question  of
 forged  notes,  wrong  notes,  security,  ctc.
 was  brought  in.  These  are  some  of  the
 things.  [have  got  statistics  which  show  that
 the  re-issuable  percentage  is  negligible.
 The  quantum  of  so-called  forged  notes  is  so
 negligible  that  this  cannot  work  that  way.
 छा  this  overtime  work,  people  got  some  sort
 of  vested  interest  in  remaining  where  they
 were  and  even  when  they  were  under  orders
 of  promotion  they  refused  to  go  and  they
 wanted  to  stay  where  they  were.  And  you
 have  to  look  at  the  size  of  the  notes  which
 are  to  be  dealt  with  annually.  I  have  been
 told  that  nearly  four  thousand  millton  picces
 are  to  be  dealt  with.  The  accumulation  of
 work  was  going  very  high.  If  we  had  to
 continue  in  the  old  way.  it  was  felt,  in  8  to
 9  ycars  time  from  now  onwards,  there  will
 be  roughly  double  the  number  of  the  piece
 that  will  have  to  be  dealt  with.  Under  these
 circumstances  it  was  felt  much  better  that
 we  adopt  this  arrangement.  There  are
 certain  reasons  for  it.  The  Reserve  Banks
 has  certain  reasons  why  they  have  to  do  this
 way.  Ultimately  they  have  to  see  that  they
 do  the  service  to  the  customers  and  to  the
 banks  in  the  proper  way.

 PROF.  MADHU  DANDAVATE  ;
 In  every  bunch  of  00  rupee  notes,  50  to
 60  had  been  found  to  be  re-issuable  notes.

 SHRI  YESHWANTRAO  CHAVAN  :
 My  statistics  don’t  show  thal.

 PROF.  MADHU  DANDAVATE  :  I
 have  statistics  for  that.
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 MR.  SPEAKER  :  Thereshould  be  some
 procedure,  My  pérmission  should  be  taken.
 He  is  interrupting  without  my  permission.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 tt  is  a  ‘burning’  issue,  really...

 MR,  SPEAKER  :  And  also  a  ‘punching’
 issue.

 SHRIS,  8.  GIRI  :  You  referred  to  the
 strike  notice  from  the  employees  of  the
 Reserve  Bank  and  you  said  the  strike  is
 illegal.  Will  you  kindly  tell  us  under  what
 grounds  you  think  the  strike  is  illegal?

 SHRI  YESHWANTRAO  CHAVAN  :
 I  am  not  arguing  the  legal  aspect  of  it.  3
 am  giving  you  my  assessment  of  it.

 MR.  SPFAKER  «  It  is  a  question  of
 opinion.

 SHRI  YESHWANTRAO  CHAVAN  :
 {  do  not  want  the  statement  made  by  the
 hon.  Member  to  remain  uncontradicted.
 I  can  tell  him  the  information  about  497!.
 in  regard  to  Re.  t-noics,  the  number  of
 notes  examined,  or  whih  were  subyected  to
 full  qualified  examination,  as  they  call  it,
 was  nearly  44,75,90,000  The  actual  number
 of  reissuable  notes  was  3,600,  and  the
 net  excess  or  shortage  actually  was  found  to
 be  only  65.  The  actual  number  of  forged
 notes  was  5{.  I  am  just  giving  a  specimen
 of  things.

 In  the  case  of  Rs.  0-notes.  nearly  20,30,
 40,000  pieces  were  examined,  out  of  which
 22,04,48i  were  found  reissugble.  The
 net  excess  or  shortage  was  found  to  be  only
 903,  while  the  number  of  forged  notes  was
 found  to  be  20.  These  are  the  actual  statis-
 tics.  I  do  not  know  wherefrom  the  hon.
 Member  had  got  his  statistics.  Let  him
 get  them  verified.

 PROF.  MADHU  DANDAYVATE  ;  I
 shall  have  them  verified.
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 Subtnisdon  of  Malviya  Committee  Repopt
 on  Olt  and  Natural  Ges  Comulssion

 *85  SHRI  B.S.  BHAURA  :
 SHR]  BIRENDRA  SINGH  RAO  :
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state  :

 (a)  whether  the  Malaviya  Committee
 on  the  functioning  of  the  Oil  and  Natural
 Gas  Commission  has  submitted  its

 report;

 (b)  if  sv,  the  main  features  thereof;

 W  the  decisions  taken  by  Govern-
 ment  thereon?

 THE  MINISTFR  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE):

 (a)  Yes,  Sir.

 {b)  A  statement  giving  the  main  features
 of  the  Report  is  laid  on  the  table  of

 the  House.(Placed  in  library.  See  No.
 LT-326t/72]

 (c)  The  Report  is  presently  under  con-
 sideration  of  Government.

 SHR]  BIRENDRA  SINGH  RAO:
 May  I  know  when  this  committee  was  ap-
 pointed,  what  the’terms  of  reference  were
 and  when  the  report  was  submitted  by
 the  committee?

 SHRI  H.  R.  GOKHALF  :  ft  was  first
 proposed  in  July,  97]  that  a  review  commi-
 ttee  should  be  appointed,  and  the  appoint-
 ment  of  this  commities  was  announced  in
 Parliament,  and  that  was  done  by  an  ex-
 ecutive  order  of  the  Government.  Shri
 K.0..  Malaviya  who  was  the  chairman  of  the
 committee  submitted  his  report  to  the  Prime
 Minister  on  the  29th  May,  972  on  which
 date,  be  alep  gave  me  &  copy  of  the  report.

 ees
 got  the  report  on  the  29th  May,

 i
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 SHRI  BIRENDRA  SINGH  RAO:
 How  long  would  it  take  for  Government  to
 take  action  on  the  recommendations  con-
 tained  in  this  report  ?

 SHRI  H.R.  GOKHALE  :  It  is  difficult
 to  specify  the  exact  period  of  time,  because
 Shri  K.  D.  Malaviya  has  gone  deep  into
 several  aspects  of  the  working  of  the  ONGC,
 as  indeed  it  was  expected  of  him.  It
 touches  many  aspects  like  finance,  the  re-
 structuring  of  the  ONGC  itself  and  so  on.
 He  has  suggested  a  three-tier  organisation
 where  decisions  have  to  be  taken  at  the  high-
 est  level  of  Government.

 All  that  I  can  say  is  thatitis  being  pro-
 cessed  very  expeditiously,  as  expeditiously
 as  possible,  and  nothing  can  be  done  in
 any  case,  until  the  Public  Undertakings
 Committee,  (who  have  given  a  direction  to
 us  that  until  they  have  examined  their
 report  and  given  their  comments,  we  should
 not  go  ahead  with  the  :mplementation)
 give  us  their  report;  for,  they  had  submitt-
 ed  ther  report  ecarleer  and  so,  they  will
 first  examine  the  report,  and  after  they
 consider  our  comments,  they  will  make  their
 comments  on  ut.  Then  only,  we  can  con-
 sider  the  final  recommendations  of  the
 Malaviya  Committee  report  as  capable
 of  implementation.

 SHR!  N.  SREEKANTAN  NAIR  :
 Itisa  fact  that  Shri  K  0  Malaviya  requested
 Government  to  get  tt  examined  by  a  very
 high-powered  camunittee  of  —  technical-
 experts  of  international  standing  so  that  the
 technical  aspects  which  the  committee  has
 recommended  may  be  studied  m  full?

 SHRI  H.R.  GOKHALE  :  The  suggest-
 ion  is  there,  and  Shri  K.  D,  Malaviya  is  alsa
 reported  to  have  told  the  press  that  how
 would  like  the  technical  recommendations
 to  be  examined  by  a  high-powered  committee
 of  international  experts,  but  I  believe  that
 Shri  K.  D.  Malaviy  a  himself  is  a  fairly  good
 expert  in  these  matters.  There  were  afso
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 other  experts  m  the  committee.  If  it  be-
 comes  necessary  at  some  stage  to  consult
 other  experts,  after  the  examination  of  the
 report  that  thing  can  be  considered

 Contro!  being  Exercised  by  7  rox on  over  the
 Fuactionng  of  Indo-Burma  Petroleum.

 *87,  SHRI'S.C,.SAMANTA  Will  the
 Minster  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state

 {a)  the  type  of  overseeing  and  control
 being  exerused  by  his  “Munistry  and
 the  Board  of  Indian  On!  Corporation
 over  the  functionmg  of  Indo-Burma
 Petroleum  and  cham  of  subsidiarses
 recently  acquired

 (b)  whether  }OC  has  decided  to  buy
 greases,  specialities  and  bairels  from
 Balmer  Lawrie  Company  without  any
 tender,  and

 (c)  at  40,  the  reasons  therefor?

 THE  MINISTER  OF  LAW  AND  JUSTICF
 AND  PETROLEUM  AND  (  HEMICALS
 (SHRI  H  R  GOKHALE)  (a)  to  (c)
 A  statement  giving  the  required  intor
 mation  is  laid  on  the  Table  of  the  House

 Statement

 (a)  Under  the  Indian  Companies  Act,
 1956,  each  company  w  managed  and  con-
 trolled  by  its  Board  of  Directors  who  are
 elected  or  nominated  mn  the  Annual!  Gencral
 Meeting  in  accordance  with  the  Memora-
 ndum  &  Articles  of  Association  There
 ts  no  provision  in  this  Act  for  any  super-
 visory  role  to  be  exercised  by  the  Parent
 Company  over  the  Board  of  Directors  of  the
 Subsidiary  Company  except  to  erercise  the
 powers  available  to  sharcholders  in  the
 General  Moetmgs  The  Indian  Companies

 Ast,  1956,  however,  provides  for  the  appomt-
 meat  by  a  parent  company  under  Section
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 214,  of  an  Inspector  of  Accounts.  Tho
 Indian  Oil  Corporation(IOC)  hasaccordingly
 nominated  an  Inspector  in  respect  of  the
 Indo  Burma  Petroleum  Company  Ltd
 (IBP)  Similar  arrangements  are  being
 made  m  respect  of  Balmer  Lawrie  and
 Company  Limited  by  the  IBP  which  9  £5
 parent  company  and  by  Balmer  Lawre  and
 Company  Limited  in  respect  of  the  follow-
 ing  four  subsidiaries

 t  Industral  Contames  Limited
 n=  Bridge  and  Roof  Company  (Ind:  )

 f  imited
 मा.  Stec!  Containers  Limited
 ह  ~©6BIECCO  Lawrie  Ltd

 Accordingly  the  Board  of  Directors  of  the
 I0C  a  fully  Government  owned  undertak
 ing  is  nominated  by  the  Government  of
 India  The  Board  of  Ductors  of  IBP
 consists  of  those  elected  by  the  shareholders
 in  the  Annud!l  Gencral  Mectmes  Presently
 the  JBP  Board  comprises  IOC  $s  nominecs
 (IOC  holds  just  under  60%  of  the  shares
 and  the  remaining  shares  arc  held  by  scme
 2000  private  investors)

 (b)  and  (c),  LOC  has  मा  the  past  shown
 preference  to  other  public  sector  companies
 m  regard  to  its  purchases  In  pur  uance  of
 this  policy  st  has  existing  contracts  for  the
 purchase  of  barrels  from  the  Garden  Reach
 Workshops  and  the  Bhusaval  Ordnance
 Factory  These  were  entered  mto  without
 mviting  public  tenders  As  an  extension  of
 this  policy,  IOC  has  decided  that  for  a  period
 of  one  year  it  shal!  purchase  greases,  specia-
 lities  and  barrels  from  Balmer  Lawne  and
 Company  Limited  and  from  its  two  sub
 sidiartes  te  Steel  Contamers  Limited,
 Bombay  and  Industria}  Containers  Limited,
 Caleutta,  without  inviting  public  tenders
 This  decision  has  been  taken  as  Balmer
 Lawrie  and  1१  subsidiaries  have  now  be-
 come  public  sector  companies  In  view  of
 this  consideration  and  the  fact  that  the  cost
 structured  would  be  available  to  the  JOC
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 so  as  to  ensure  that  the  purchase  prices  are
 reasonable,  the  [OC  has  decided  to  obtain
 its  requirements  of  greases,  specialities
 and  barrels  from  Belmer  Lawrie  and  its
 subsidiaries

 SHRIS  C  SAMANTA  From  the  state-
 ment  I  find  that  there  are  ex  sting  contracts
 for  the  purchase  of  barrels  etc  from  the
 Garden  Reach  Workshops  and  the  Bhusaval
 Ordnance  Factory  and  these  were  entered
 into  without  inviting  public  tenders,  because
 they  were  monopoly  supplics  1  would  like
 to  know  the  price  u  which  the  barrels
 etc  were  obtained

 SHRI  HR  GOKHALE  The  hon
 member  wants  to  know  whether  the  purchase
 of  greases  specialitis  and  barrels  from
 Belme:r  Lawrie  was  without  any  tender  As
 {  have  said  in  the  statement  it  has  becn  the
 practk  of  IOC  to  ene  first  preference  for
 its  purchases  to  public  suctor  undertakings
 Balmer  I  awrie  has  become  a  public  sector
 undertaking  because  80  pet  cent  of  its  shares
 ate  now  held  m  the  publu  sector  There-
 fore  the  polwy  to  give  prefurente  to  the
 public  sector  remains

 SHRI  JXOTIRMOY  BOSU  How  did
 you  acquire  it?

 SHRIH  R.GOKHALE  Its  another
 question  But  there  is  a  certain  kind  of
 check  because  under  our  control  we  are  in
 @  position  to  know  the  cost  structure  and
 regulate  the  prices  to  see  that  they  are  not
 unreasonable

 SHRI  S  C  SAMANTA  What  ts  the
 price  paid  to  Balmer  Lawiic  and  what  ts  the
 ruling  market  price?

 SHRIH  R  GOKHALE  I!  do  nat  have
 the  figures  just  now  ,  I  can  supply  them  later

 DR.  RANEN  SEN  From  the  state-
 ment,  it  appears  that  there  are  quite  a  large
 number  of  private  shareholders  in  IBP
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 Is  it  a  fact  that  in  Balmer  Law  te  also  20
 per  cent  shares  are  held  by  private  share-
 holders?  s  st  a  fact  that  Duncan  Brothers
 are  owning  shares  in  Balmer  Lawrie  and
 the  recent  acquirement  from  Duncan
 Brothers  was  objected  to  by  the  Govern-
 ment  in  the  Company  Affairs  Department  ?
 If  so,  why?

 SHRI  है: छ  R  GOKHALE-  I  have  got
 4  rough  chart  here  as  to  the  holding  of
 Shares  First  the  hon  member  referred
 to  {BP  IOC  ७  holding  60  per  cent  shares
 in  IBP  and  small  private  investors  own
 about  40  per  cent  94  8  P’s  share  interest
 in  Balmer  Lawrie  was  formerly  about  30
 per  cent  They  were  in  a  minority,  Now
 it  has  become  a  public  sector  undertaking
 At  that  time,  Duncan  Brothers  owned  about
 22  59  per  cent  shares,  and  Alex  Lawrie,
 who  were  also  associates  of  Duncan  Bro-
 thers,  because  they  gave  proxy  to  Duncan
 Brothers  in  the  matter  of  cxercise  of  voting
 rights,  possessed  27  55  per  cent  ,  the  re-
 maming  cy  77  per  cent  were  wth  miscell-
 aneous  shareholders  [Fhe  net  result
 of  this  is  that  before  this  .reorgantsation
 took  place,  while  IBP  had  30  per  cent
 Duncan  Brothers  had  a  hitle  over  50  per
 cent,  not  to  mention  19  per  cent  held  by
 others  After  the  changeover,  we  have
 taken  all  the  shares  of  Duncan  and  Alex
 Lawrie  This  means  a  holding  of  about
 50  l4  per  cent  The  consequence  is  that
 now  in  Balmer  Lawrie  we  have  80  23  per
 cent  holding  giving  us  a  clear  majority
 in  the  control  of  the  company

 SHRI  PRABODH  CHANDRA  Will
 the  Minister  keep  in  view  the  fact  that  the
 cost  of  production  m  the  public  sector  is
 higher?  That  beimg  so,  rs  it  not  a  waste
 of  money  to  put  public  money  in  the  public
 yector®

 SHRI  H  R  GOKHALE  The  hon
 member  is  challenging  the  very  basis  of
 our  policy  The  policy  is  really  to  build
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 up  the  public  sector  so  as  to  control  the
 commanding  heights,  as  it  is  said.  Now
 it  is  true  that  in  some  cases  the  production
 cost  is  more  ;  in  some  other  cases,  it  is  not.
 Therefore,  to  generalise  that  in  all  public
 sector  units  the  cost  of  production  is  higher
 and  hence  it  is  not  advisable  to  go  in  for
 the  public  sector  is,  {  think,  not  correct.

 SHRI  DINEN  BHATTACHARYYA  :
 While  purchasing  shares  of  Balmer  Lawrie
 from  Duncan  Brothers,  did  Government
 pay  higher  value  for  these  than  the  market
 value?  ह  so,  why?

 SHRI  H.  R.  GOKHALE:  The  idea
 in  purchasing  the  seshares  obviously  was  to
 take  over  the  control  of  this  vital  company.
 At  this  stage,  I  may  mention  that  this  com-
 pany  is  not  alone  because  it  has  four  other
 subsidiaries. They  are  important  subsidiaries
 and  which  will  now  come  under  the  control
 of  the  Government  of  India.

 SHRI  JYOTIRMOY  BOSU  :  The  ques-
 tion  is  very  specific.  Why  is  the  Minister
 digressing?

 SHRI  H.  R.  GOKHALE  :  I  have  not
 finished  my  reply.  I  am  coming  to  it.
 Some  shares  were  available  in  the  market,
 but  the  quantum  of  the  shares  which  were
 available  in  the  market  was  very  small
 and  the  taking  over  of  those  shares  would
 not  only  have  not  given  us  any  control
 but  it  was  a  insignificant  proportion  of
 what  we  required  for  taking  over  control
 of  Balmer  Lawrie.  As  it  is,  Duncan  Bro-
 thers  were  trying,  and  in  which  attempt
 we  frustrated  them.  (Interruption)

 SHRI  JYOTIRMOY  BOSU  :  Goenka.

 SHRI  H.  R.  GOKHALE  :  Whether  it
 is  Goenka  or  not,  it  is  immaterial.  We
 frnstrated  that  effort.  What  is  important
 is,  we  frastrated  theiy  effort.  They  were
 trying  to  seeure  control  over  Balmer  Lawrie
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 by  making  a  proposal  to  Government  that
 whatever  shares  we  possess  we  should  sell
 them.

 SHRI  JYOTIRMOY  BOSU:I  am
 coming  to  the  edge  of  my  patience.  The
 whole  thing  is  stinking  in  Calcutta,

 SHRI  H.  R.  GOKHALE  :  I  have  got
 the  figures.  Why  are  you  impatient?  I
 am  dealing  with  all  parts  of  your  question.

 What  |  am  pointing  out  is  that  when
 they  offered  to  purchase  our  shares  they
 offered  a  price  of  Rs.  160  per  share.  Now,
 we  did  not  want  obviously  to  part  with  our
 shaic,  because  our  idea  was  to  take  over
 their  shares  and  obtain  control  over  the
 company,  but  when  this  question  came  up,
 the  question  was,  what  is  the  price.  I
 have  got  the  figures  with  me.  In  respect
 of  the  Dunca  Brothers’  shares,  the  price  of
 Rs.  95  per  share  was  paid,  and  with
 respect  to  equity  holding  of  Balmer  Lawrie
 from  Alex  Lawrie,  Rs.  85  per  share  was
 paid.  This  was  done  on  purely  economic
 considerations  after  consulting  the  Depart-
 ment  of  Company  Affairs,  and  Finance,
 and  [  think  at  some  stage  even  after  con-
 sultation  with  the  Unit  Trust  of  India.

 SHRI  INDRAJIT  GUPTA  :  What
 was  the  market  price?

 SHRI  H.  R.  GOKHALE  :  It  was  lower
 than  this,  but  in  the  market,  the  shares
 were  not  available.  The  shares  available
 were  a  very  small  fraction.

 SHRI  JYOTIRMOY  BOSU  :  Si,  may
 I  submit  one  thing?  [  was  trying  to  catch
 your  eye.  Do  not  refuse  this  time.  It
 involves  Calcutta,  1  can  say  something
 which  may  be  of  interest  to  you  and  the
 House.  May  be  it  will  be  embarrassing
 to  the  Government,

 MR,  SPEAKER  :  But  in  between  his
 teply,  you  force  yourself  a  number  of  thmes,
 on  him.
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 SHRI  JYOTIRMOY  BOSU  Yow  just
 give  me  one  minute  to  let  my  steam  out
 I  assure  you  I  will  be  very  brief

 MR.  SPEAKER  Kindly
 your  seat

 koep  to

 SHRI  JYOTIRMOY  BOSU  Yes,  Sir,
 then  you  will  call  me?

 MR  SPEAKER  Just  cool  down  for
 a  time

 SHRI  JYOTIRMOY  BOSU  I  am  al-
 treadv  cooled  down  Sir

 SHRI  AYAL  BIHARI  VAJPAYEL
 The  reply  given  by  the  hon  Munister  has
 not  allayed  our  apprehensions  May  |
 Know  if  there  ns  anything  m  the  records  to
 Show  that  the  shares  were  not  available
 in  the  market  and  the  Government  had  to
 pay  a  higher  price  in  order  to  secure  the
 Shares?

 SHRIH  R  GOKHALE  As  [  said,  shares
 were  availabk  but  they  were  so  insignih-
 cant  In  number  that  tt  could  not  have  achiev-
 ed  our  objective  and  that  १५  why  we  did
 not  buy  them

 SHRI  DINEN  BHATTACHARYYA
 What  was  the  market  price  of  that  share?
 He  did  not  reply

 MR  SPLAKER  He  says  they  were  so
 Insigmficant

 SHRL  DINEN  BHATTACHARYYA
 Might  be,  but  what  was  its  actual  value”
 (Intert  uptiony

 SHRI  JSYOTIRMOY  BOSU  Will  the
 hon  Minster  kindly  tell  us  if  ut  was  not
 a  fact  that  Balmer  Lawrie,  because  of  the
 heavy  lowes  they  had  mcurred  i  the  last
 three  years  on  the  Bridge  and  Roof  Co,
 and  i  otter  business,  they  were  trying  to
 sell  the  concern  but  there  was  no  buyer?
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 Is  st  not  a  fact  that  the  shares  had  been
 steadily  quoted  around  Rs  62,  although
 ofigtnally  they  had  a  face  value  of  Rs
 200,  and  there  was  no  buyer  ?  Is  it
 also  mot  a  fact  that  the  Government
 paid  over  Rs  90  for  a  dying  concern  and
 paid  a  premium  of  50  per  cent  on  the  quoted
 market  price  of  the  company?

 MR  SPEAKER  You  are  making  a
 Statement  You  might  put  the  question
 Straight  (Inter  uption)

 SHRI  H  R  GOKHALE  TI  have  ans-
 wered  the  question  already  The  question
 is  not  to  take  over  the  shates  for  the  sake
 of  taking  them  over,  and  purchasing  five
 shares  or  0  shares  What  was  the  objective?
 The  objective  was  to  take  over  control  of  the
 company  along  with  the  subsidiaries  This
 could  be  achieved  only  by  major  holding
 of  the  Duncan  Brothers  and  Alex  Lawn.
 (interruptions)  The  pomt  was  whether
 we  should  take  tt  over  or  not  By  all  stand-
 ards  i  was  a  reasonable  price  (inter-
 ruptions)

 SHRI  JYOTIRMOY  BOSU  At  what
 price  was  it  quoted  in  the  market?  ‘I  hey  have
 paid  a  premium  of  fifty  per  cent  on  the
 quoted  price  and  those  people  had  got
 benefit  to  the  tune  of  Rs  6-7  lakhs

 SHRI  ATAL  BIHARI  VAJPAYFF
 This  matter  requires  a  thorough  enquiry
 They  have  paid  a  much  higher  price  You
 know  the  background  |  ne.d  not  mention
 the  names

 SHRI  JYOTIRMOY  BOSD  Ihave  made
 a  certain  observations  [et  the  Minister
 contradict  The  price  was  quoted  con-
 tinuously  around  Rs  66.  They  have  paid
 Rs  90  fot  the  same  share  ‘That  company
 was  incurring  heavy  losses

 MR  SPEAKER  Will  vou  please  allow
 the  Minister  to  answer  You  go  on  speak-
 ing  and  do  not  allow  the  Minister  to  speak
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 SHRI  H.  R.  GOKHALE  :  It  is  absol-
 utely  not  true  that  the  purchase  of  these
 shares  was  done  with  any  ulterior  consider-
 ations.  It  was  on  proper  economic  con-
 siderations,  for  taking  over  these  compani-
 e8......(énterruptions)

 MR.  SPEAKER  :  I  shall  ash  the  Minis-
 ter  not  to  answer  the  question  if  he  is  inte-
 rrupted  like  this

 SHRLH  RK.  GOKHALE  :  The  point  is
 there  were  very  few  shares  available  in  the
 market  and  the  rate  of  shares  quoted  was
 less  than  the  rate  at  which  it  was  purchased.
 A  very  smail  percentage  of  the  shares  could
 not  have  given  control  at  all.  Iven  the
 share  market,  there  5  reason  to  believe,
 was  manipulated  by  Goenka  Duncan  bro-
 thers  for  the  reason  that  they  themselves
 were  trying  to  purchase  our  shares  They
 themselves  offered  to  pay  Rs.  60  or  so  and
 we  offered  Rs.  95.  Their  attempts  were
 frustrated  and  we  said  that  we  should  take
 control  by  buying  the  shares.  How  the
 share  values  are  manipulated  5  well-known
 to  the  hon.  Member.

 SHRI  DINFN  BHATTACHARYYA  :
 He  has  not  so  far  replied  what  was  the  mar-
 ket  value.

 SHRI  JYOTIRMOY  BOSU  My  que-
 stion  is  specific  What  was  the  quoted
 market  price  and  at  what  orice  they  bought
 the  shares?

 SHRI  8.  R.  GOKHALE  :  I  gave  all_the
 figures.  Is  there  any  point  in  repeating
 the  same  thing?

 MR.  SPFAKER  :  He  repeats  the  ques-
 tion.  The  hon  Minister  did  reply  to  that
 question.  If  he  repeats  the  question,  the
 hon,  Minister  will  repeat  his  answer  till
 the  question  hour  is  over

 SHRI  JYOTIRMOY  BOSU  :  He  has
 not  given  the  quoted  market  price.
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 SHRI  प्र,  R.  GOKHALE  ;  I  should  tell
 you,  as  |  said  earlier,  that  there  were  few
 shares  available  in  the  market  and  their
 price  was  less  than  Rs  95,  which  we  paid.

 SHRI  JYOTIRMOY  BOSU  :  What  was
 the  price?

 MR.  SPEAKER.  Why  do  you  not
 have  a  little  patience  ?  You  ash  a
 question  and  do  not  allow  him  to
 reply

 MR  न,  R.  GOKHAIF  :  The  exact
 quotations  fluctuate.  If  the  member  desir~
 es,  |  wall  give  this  information  to  him

 SHRI  JYOTIRMOY  BOSU :  rose-

 MR.  SPIAKER  You  have  mono-
 polised  most  of  the  time  He  says  he
 has  not  got  the  information  and  he  will
 supply  it,

 SHRI  PILOO  MODY  That  ts  about
 the  market  price.  About  the  sale  price,
 he  should  know  eaactly  That  is  not  sub-
 ject  to  market  fluctuation.

 SHRI  H.  R  GOKHALE  :  The  pre  of
 shares  which  were  available  in  the  market
 a  few  of  them—was  fower  than  the  pnce
 we  patd  The  price  we  paid  was  Rs.  95  to
 Duncan  Brothers  and  Rs  85  to  Alex  Lawrie.
 As  J  satd,  even  Duncan  Brothers  were  pre-
 pared  to  buy  the  shares  at  Rs  160,  whereas
 we  paid  them  8S  and  Rs.  95.  The
 exact  quotation  in  the  market  was  lower
 than  this  price.

 SHRI  INDRAJIT  GUPTA:  On  the
 basis  of  the  figures  which  the  minister  has
 himself  just  now  given,  ]  want  to  know
 if  st  is  true  that  Duncan  Brothers  valued
 these  shares  so  highly  that  they  were  pre-
 pared  to  offer  Rs.  l60  per  share  to  acquire
 even  the  shares  which  the  Government
 had,  how  does  them  minister  explain  this
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 that  ultimately  they  were  willing  to  part  with
 their  shares  to  Government  for  Rs.  85  and
 Rs.  95  only  ?

 SHRI  JYOTIRMOY  BOSU:  It  is  a
 cock  and  bull  story,

 SHRI  H.  R.  GOKHALE  :  Consider-
 able  time  passed  between  that  offer  and
 this  transaction.  When  they  realised  they
 were  not  in  a  position  to  succeed  in  their
 endeavour  to  take  over  this  company  and
 we  stood  firm  that  we  will  take  it  over,  they
 gave  away  the  shares.

 Amenities  to  Indian  P.O.  Ws.  in  Pokistan

 #88,  SHRI  NIHAR  LASKAR  :
 SHRI  VEKARIA  :

 Will  the  MINISTER  OF  DEFENCE
 be  pleased  to  state  :

 (a)  whether  the  Indian  P.  O.  Ws.  in
 Pakistan  are  as  comfortable  as  the  Pak  P.
 0.  Ws.  in  India  ;

 (b)  whether  the  Government  have  made
 any  enquiry  in  this  regard  ;  and

 (c)  if  so,  with  what  results  ?

 THE  MINISTFR  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to
 (c).  According  to  the  reports  —re-
 ceived  from  the  International  Committee
 of  Red  Cross,  the  Indian  prisoners  of  war
 in  Pakistan  are  being  treated  in  accordance
 with  the  relevant  provisions  of  the  Geneva
 Convention  governing  the  treatment  of
 prisoners  of  war.  Several  enquiries  were
 made  by  Government  in  response  to  which
 the  above  has  been  confirmed  by  the  Inter-
 national  Committee  of  Red  Cross.

 SHRI  NIHAR  LASKAR  :  May  T  know
 whether  the  relations  of  the  Indian  pri-
 soners  of  war  in  Pakistan  are  getting  any
 commanications  from  those  prisoners?
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 SHRI  VIDYA  CHARAN  SHUKLA:
 Yes,  Sir.  The  mail  received  from  the
 Indian  prisoners  of  war  in  Pakistan  a
 regularly  delivered  to  their  relations  in
 India.  Similarly,  mails  of  the  Pakistani
 prisoners  of  war  in  India  ate  also  transmitted
 to  Pakistan.

 भरी  पहल  बिहारी  बाजपेयी  :  कया  यह  सच  है  कि
 शाल  इंडिया  रेडियों  जो  हमारे  पास  पाकिस्तानी  युद्ध
 बन्दी  हैं  उनके  सन्देश  पाकिस्तान  में  उनके  घर  वालों
 को  प्रसारित  कर  रहा  है  शौर  यह  बता  रहा  है  कि
 ये  यहां  ठीक  तरह  से  रखें  गये  हैं।  मैं  जानना
 चाहता हूं  कि  क्‍या  इस  तरह  के  प्रसारण  पाकिस्तान
 रेडियो  से  भी  हो  रहे  हैं  ?

 ्  चि९ह्ाजरण  शुक्ल  :  इसके  बारे  में  हम  लोगों
 ने  पता  लगाया  था  यह  बताया  गया  है  कि  वहां
 पाकिस्तान  रेडियो  से  भी  प्रसारण  होते  हैं  वहां
 उन्हें  यह  सन्देश  दिये  जाते  हैं  ।  लेकिन  जिस  प्रकार
 का  प्रसारण  हम  करते  है  सन्देशों  का  उस  प्रकार
 का  प्रसारण  वे  करते  हैं  था  नहीं  इसके  बारे  में

 सूचना  नहीं  है।  सूचना  एकत्र  करके  सभा  पटल  पर
 मैं  रख  दूंगा  ।

 ी  कटरा  विहारों  बाजपेयी  नहीं  कर  रहे  हैं  a

 आओ  विज्ञाजरुण  शुक्ल  :  पता  लगा  लूंगा  t

 SHRI  BIRENDER  SINGH  RAO:  May
 ¥  know  whether  any  Indian  army  personnel
 who  were  taken  prisoners  before  the  Decem-
 ber  war  from  the  border  areas  are  still  in
 custody  of  Pakistan?  If  so,  have  the
 government  taken  any  steps  to  see  that
 they  are  also  treated  on  par  with  the  pri-
 soners  of  war?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 Iam  not  really  sure  whether  there  were  any
 army  personnel  who  were  taken  prisoners
 by  Pakistan  before  it  launched  the  aggres-
 sion  on  3rd  December.  But  in  case  there
 are,  I  am  quite  sure  they  would  te  treated
 as  prisoners  of  war  along  with  the  rest  of
 the  prisoners  who  were  taken  prisoners
 at  the  time  of  the  aggression.
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 SURI  BIRENDER  SINGH  RAO:  Let
 the  Minister  confirm  his  facts  pecause  I
 know  he  is  wrong.

 SHRI  S.  M.  BANERJEE  ;  There  are
 many  Indian  prisoners  of  war  who  are
 ailing.  What  atrangements  have  been  made
 to  see  that  they  are  sent  back  to  this  coun-
 try?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 As  the  hon.  House  knows,  those  prisoners
 who  ate  not  well  or  seriously  sick  are  ¢x-
 changed  through  the  good  offices  of  the
 international  Committee  of  the  Red  Cross.
 This  position  is  constantly  under  review.

 According  to  the  precedents,  sick  and  serious-
 ly  wounded  prisoners  of  war  are  exchanged.
 But  according  to  our  present  information
 there  is  no  such  prisoner  eligibje  for
 Ttepatriation.

 SHRI  D.  BASUMATARI  :  Apart  from
 the  information  received  from  the  inter-
 national  agencies,  have  they  verified  them
 from  the  prisoners  of  war  who  have  been
 repatriated  from  Pakistan?

 SHRI  VIDYA  CHARAN  SHUKLA:
 Yes,  Sir.  We  have  ascertained  the  position
 from  those  prisoners  who  were  repatria~
 ted  from  Pakistan.  By  and  large,  they  have
 corroborated  the  version  given  by  the  In-
 ternational  Committee  of  the  Red  Cross.

 Setting  up  of  a  Touirsm  Board

 *89,  SHRI  RAMSHEKHAR  PRASAD
 SINGH  :

 SHRI  SHRIKISHAN  MODI  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 {a)  whether  Government  are  considering
 a  proposal  to  set  up  a  Tourism  Board  ;  and

 (8)  If  so,  what  will  be  its  main  functions?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH).
 (a)  A  National  Tourism  Board  under  my
 Chairmanship  was  constituted  on  25th
 May,  197.

 (b)  The  main  functions  of  the  Beard
 will  be  to  advise  the  Ministry  of  Tourism
 and  Civil  Aviation  on  matters  relatirg  to
 the  improvement  of  the  tourism  infrast-
 ructure  in  all  its  aspects,  and  to  suggest
 ways  to  coordinate  tourism  schenses  ard
 activities  in  the  public  and  private  secicrs.

 SHRI  RAMSHEKHAR  PRASAD
 SINGH  :  May  I  know  how  many  members
 are  officials  and  how  many  non-officials?

 DR.  KARAN  SINGH  :  Apart  from  me
 as  Chairman,  my  colleague,  the  Minister
 of  State  is  the  Vice-Chairman.  Then  there
 aie  9  official  members  and  5  non-official
 members.

 SHRI  RAMSHEKHAR  PRASAD
 SINGH  :  Who  are  the  officials  and  who
 are  the  non-official  members?

 DR.  KARAN  SINGH  :  Su,  should  I
 read  out  all  the  names?  The  idea  of  the
 National  Tourism  Board  is  really  to  do
 two  things?  One  is  to  coordinate  the  acti-
 vities  of  the  various  Government  of  India
 agencies  relating  to  tourism.  So,  we
 have  the  Secretary  of  my  Ministry,  the
 Financial  Adviser,  the  Chairman  of  the
 India  Tourism  Development  Corporation,
 the  member  of  the  Railway  Board  concerned
 with  touriam,  Airlndia,  Indian  Airlines,  the
 Director-General  of  Archacology,  because
 archaeology  is  very  closely  linked  with  touri-
 sm,  the  Chairman  of  the  Inter-State  Trans-
 port  Commission  to  deal  with  tourism  and,
 of  course,  the  Director-Ganeral  of  Tourism.

 So,  all  the  major  agencies  in  the  Govern-
 ment  of  India  connected  with  tourism
 and  its  affiliated  sctivities,  its  ancillary
 activities,  are  included.
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 In  addition,  we  have  five  non-officials
 who  have  been  selected  for  their  personal
 knowledge  of  tourism.  One  is  Shri  Ajit
 Kedkar  who  is,  at  present,  the  President
 of  the  Federation  of  Hotel,  and  Restaurant
 Associations  of  India  ;  the  other  is  Shri
 Ramesh  Thapar,  the  former  Chairman  of
 the  India  Tourism  Development  Corpora-
 tion  ;  then  Shri  Inder  Sharma  who  is  a
 leading  travel  agent  ;  Shri  Som  Banegal
 who  is  in  advertising  and  Shri  Patwant
 Singh  who  is  in  designing.

 We  have  chosen  these  five  non-officials
 to  try  and  bring  in  a  bioad  spectrum  of
 expertise  and  new  ideas  in  the  functioning
 of  the  Tourism  Board.

 SHRI  RAMSHEKHAR  PRASAD
 SINGH:  From  the  hst,  it  appears  there
 are  experts  on  the  Board.  May  I  know
 from  the  Government  whether  there  is  any
 proposal  with  them  to  have  some  M.  Ps.
 or  other  persons  who  can  give  you  ideas
 and  experience  of  travelling  public  and
 tourism  in  various  parts  of  the  country?

 DR.  KARAN  SINGH:  As  the  House
 is  aware,  there  is  the  Consultative  Com-
 mittee  attached  to  my  Ministry  in  which
 the  M.  Ps.  are  fully  imvolved.  There  are
 40  M.  Ps.  in  that  Committee.  Then,  there
 is  the  Tourism  Development  Council  which
 is  a  much  bigger  body  and  m=  which
 all  the  States  are  represented.  There  are
 nine  M.  Ps.  on  that  body.  This  Board  is
 really  a  compact  body  consisting  of  persons
 who  are  directly  connected  with  the  develop-
 ment  of  toursim  either  officially  or  un-offi-
 cially.  Therefore,  we  thought  it  is  better
 to  keep  a  small  compact  body.

 DR.  RANEN  SEN:  Is  it  a  fact  that
 there  are  State  Government  tourist  agen-
 ciea  in  almost  every  State  and  that  there
 fs  no  proper  coordination  between  the
 Tourism  Board  and  the  State  Government
 tourist  agencies  so  much  50  that  they
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 are  at  logger-heads  sometimes  and,  if  so,
 what  steps  the  Government  propose  to
 take  to  rectify  this  state  of  affairs?

 DR.  KARAN’  SINGH:  The  question
 of  being  at  loggerheads  does  not  arise.
 The  National  Tourism  Board  has  come
 into  being  hardly  a  couple  of  months  ago.
 The  coordination  would  be  with  the  states.
 As  I  mentioned,  there  is  another  much  bigger
 body  culled  the  Tourism  Development
 Council  on  which  every  State  Minister  of
 Tourism  is  represented  and  there  are  also
 M.  Ps.  on  that.  So,  the  coordination  is
 always  done  there.  There  is  no  question
 of  any  conflict  between  the  two  bodies.
 They  serve  entirely  different  purposes.

 Grant  of  Additiona]  Loan  to  Mysore
 *91.  SHRI  PAMPAN  60998  :

 SHRI  C.K.  JAFFER  SHARIEF  :
 Will  the  Minister  of  FINANCE  be  pleas-

 ed  to  state:

 (a)  whether  the  Central  Government
 assured  the  Mysore  Government  to  grant
 additional  loan  of  Rs.  05  crores  to  meet
 their  requirements  for  the  current  plan  ;

 (b)  whether  the  said  amount  has  been
 reduced  by  Government  ;  and

 (c)  if  so,  the  reasons  therefore  and  the
 extent  of  reduction?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN).  (a)  to  (c).
 According  to  the  assessment  made  by  the
 Planning  Commission  at  the  begmning
 of  the  Fourth  Plan  period,  Mysore  was
 expected  to  have  a  gap  in  resources  totalling
 Rs.  ‘105.72  crores,  Rs.  60.50  crores  on
 plan  account  and  Rs.  45.22  crores  on  non-
 Plan  account.  The  quantum  of  special
 accommodation  to  be  given  to  the  state
 Government  was  to  be  determined  each
 year  after  taking  into  account  the  recom-
 mendations  of  the  Fifth  Finance  Com-
 mission  and  the  assessment  of  the  Planning
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 Commission  in  regard  to  unavoidable  non-
 Plan  Commitments,  the  scope  of  economies
 in  non-Pign  expenditure,  the  efforts  made
 to  improve  revenue  and  tax  collections
 and  mobilisation  of  other  normal  budgetary
 resources,

 The  latest  assessment  made  by  the  Plan-
 ning  Commission  indicates  that  while  the
 Government  of  Mysore  would  be  eligible
 to  receive  Rs.  60.50  crores  as  special  ac-
 commodation  for  the  State  Fourth  Plan,
 they  would  now  not  be  entitled  to  special
 accommodation  on  non-Pian  account.

 SHRI  PAMPAN  GOWDA  :  At  the
 beginning  of  the  Fourth  Pian  Mysore  was
 given  special  accommodation,  covering
 both  Plan  and  non-Plan  items,  of
 Rs.  205  crores.  Now  the  Government
 of  India  has  changed  its  policy  or  view  and
 is  saying  that  Mysore  is  not  entitled  to
 non-Plan  items  amounting  to  Rs.  45  crores.
 May  I  know  the  reason  for  this  change?

 SHRI  YESHWANTRAO  CHAVAN  :
 As  I  have  explained,  after  the  reapprisal
 of  the  Plan  it  was  found  that  non-Plan  ex-
 penditure  was,  really  speaking  there  ;  it
 was  explained  by  two  major  items  :  one,
 of  dearness  allowance  to  the  State  Govern-
 ment  employees  which  may  be  justifiable
 as  far  as  they  are  concerned,  and  the  other,
 the  expenditure  on  Cauvery  which  is  a
 matter  under  dispute.  It  was  on  the  re-
 appraisal  of  the  Plan  that  it  was  found  that
 there  was  no  non-Plan  gap  which  entitled
 special  grant  from  the  Government  of  India.
 That  was  the  Planning  Commission’s  assess-
 ment  and  on  that  basis  this  was  done.

 SHRI  B.  ्,  NAIK:  What  would  be
 the  effect  of  Centre  taking  up  the  entire
 financial  responsibility  of  Rs.  75  crores  of
 Kait  bydro-electiic  project?  Would  it  not
 case  the  situation  of  the  finances  of  the
 Government  of  Mysore?
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 SHRI  YESHWANTRAO  CHAVAN  ;
 It  should  certainly  case  the  financial  posi-
 tion  of  the  Government  of  Mysore.

 MR.  SPEAKER  :  Dr.  ५.  K.  R.  द  RAO-

 SHRI  B.  द  NAIK:  Reply  is  still  to
 due  to  my  question,  Sir.  My  question
 was  this.  Now  that  the  entire  expenditure
 in  respect  of  Kali  hydro  electric  project
 is  to  be  borne  by  the  Centre  and  it  has  to
 be  a  completely  Central  project  with  no
 commitment  of  the  Mysore  State  Govern-
 ment,  would  this  alleviate  the  financial
 distress  of  the  Government  of  Mysore
 which  is  chronically  in  financial  distress?

 SHRI  YESHWANTRAO  CHAVAN  :
 Really  speaking,  this  is  not  going  to  be
 a  Central  project  as  such,  but  we  certainly
 say  that  we  will  take  the  responsibility  by
 giving  loans  for  the  scheme.  Naturally
 this  concession  would  ease  the  difficulties,
 if  at  all  there  are  any,  in  the  Mysore  budget.
 That  is  what  I  said.

 DR.  ५.  K.  R.  VARADARAJA  RAO:
 The  Finance  Minister  has  stated  that  the
 Central  Government,  on  the  advice  of
 the  Planning  Commission,  has  seen  fit
 not  to  grant  Rs.  45.00  crores  of  non-Pian
 expenditure.  3  take  it  from  what  the  ह
 nance  Minister  said  that  both  the  items
 of  expenditure,  namely,  the  Cauvery
 expenditure  and  the  expenditure  of
 dearness  allowance,  are  expendi-
 tures  which  are  inevitable  in  the  con-
 text  of  the  political  and  economic  compul-
 sions  facing  the  Mysore  Government....

 AN  HON.  MEMBER  :  Karnataka.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 I  stand  corrected—the  Government  of
 Karnataka.  If  these  expenditures  are  in-
 evitable,  am  I  to  understand  from  the  Fin-
 ance  Minister,  first,  whether  the  Planning
 Commission,  also  found  that  the  State
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 had  resouices  to  meet  this  non-Plan  gap
 without  affecting  its  programmes  for  the
 planned  economic  development  of  the
 State?  This  is  my  first  question  and  if  I
 may  ask  a  sccond  question  (Interrup-
 ton)

 SHRI  SAT  PAL  KAPUR  He  5s  a  new
 Member,  Sir

 DR  V  K  R  VARADARAJA  RAO
 I  am  always  a  new  Member

 MR  SPEAKER  Would  you  have  re
 plud  to  a  second  question  when  you  were
 a  Minister?

 DR  V  K  करे  VARADARAJA  RAO
 He  has  not  got  that  freedom  of  a  Mcem-
 ber

 SHRI  YESHWANTRAQ  CHAVAN
 Second  part  of  the  question

 DR  V  K  R  VARADARAJA  RAO
 Yes,  as  4  second  part  of  the  same  question—
 Su  tt  28  good  for  a  professor  to  educate  so
 many  students—I  wanted  to  ash  |  was
 under  the  impression  that  when  the  Prime
 Minister  announced  the  special  accommoda-
 tion  of  Rs  05  crores,  that  was  not  so  much
 on  the  basis  of  a  detailed  exammation  of
 all  these  deficits  that  the  Finance  Minister
 has  talked  about  but  was  a  kind  of  com-
 pensation  for  the  injustice  that  Mysore
 now  Karnataka,  had  suffired  at  the  hands
 of  the  Fifth  Finance  Commission,  so  much
 so,  that  it  was  the  only  State  which  got  less
 money  from  the  Finance  Commission

 MR  SPEAKER  I  need  not  remind
 you  that  you  are  asking  a  question

 SHRI  YLSHWANTRAO  CHAVAN
 T  would  like  to  answer  the  second  part  of
 hs  question  first  It  4४  about  whether  the
 Priow  Minister  had  made  any  comnutment
 of  any  specific  amount  Certainly,  in  the

 SHLSS72—3

 SRAVANA  13,  894  (SAKA)  Oral  Ansners  30

 beginning  as  it  was  felt  that  the  Fifth  Faname
 Commission  has  not  taken  into  considera-
 tion  all  the  problems  of  Mysore,  therefore,
 indication  was  given  that  af  there  is  any
 gap  between  non-Plan  expenditure  and
 Plan  expenditure,  that  will  be  dune  But,
 at  the  same  time,  in  1970,  in  the  Parhament,
 both  by  the  Prime  Munster  and  the  former
 State  Minister  during  discussions  on  the
 Budget  in  March-April,  i970,  these  critersa
 were  laid  down  IT  would  like  Dr  Rao  to
 take  mto  account  the  criteria  laid  down

 (a)  The  reasonableness  of  the  requite-
 ments  of  the  Plan  outlay  for  each
 State

 (b)  The  Impact  of  devolution  under  the
 recommendations  of  the  Finance
 Commission

 (०)  The  benefit  that  cach  State  35  hkely
 to  get  as  a  result  of  the  additional
 resources  mobilisation  of  the  Centre

 (d)  Phe  postion  of  th.  State  Governments
 on  capital  acount  including  the
 debt  repayment  habihty  of  past
 loans,  and

 {e)  The  effort:  made  by  the  State  Govern-
 ments  to  mobili  and  conserve
 their  own  resources

 These  are  the  criteria  and  when  all  these
 questions  were  takcn  into  account  at  the
 tome  of  the  mid  appiansal  of  the  Plan  it
 was  found  out  that  these  wore  the  two  rea-
 sons  which  explained  the  non-Plan  gap
 of  the  Mysore  Government  These  ate
 the  two  major  stems

 Now  whether  there  were  pohtical  com-
 pulsions  or  not,  3s  a  different  matter.

 DR  V  K  R  VARADARAJA  RAO
 Lconomx  compulsions
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 सारा.  YESHWANTRAO  CHAVAN  :
 Even  it  may  be.  Whatever  political  com-
 pulsions  they  may  be,  sometime  they  become
 economic  compulsions  and  economic  com-
 pulsion  is  always  a  political  compulsion.
 It  is  true.  But  the  point  is  :  this  sort  of
 compulsions  existed  in  each  State.  We
 cannot  say  that  this  was  only  peculiar  to
 Mysore  State.  The  question  of  giving
 additional  dearness  allowance  and  the  come
 mitments  to  be  made  for  that  are  an  all
 India  problem.  That  will  have  to  be  con-
 sidered,  examined  ;  even  sympathetically
 it  has  to  be  examined  in  the  context  of  the
 national  problem  as  such.

 It  will  be  done,  f  am  sure,  because  the
 terms  of  reference  of  the  Sixth  Finance
 Commission  includes  this  question.

 Now,  the  other  major  item  was  about
 the  Kaveri  project.  You  know  the  politi-
 cal  complications  of  that.  Naturally,  the
 Planning  Commission  could  not  undertake
 sanction  of  this  cxpenditure.

 So,  these  are  the  two  tmportant  items
 which,  al  the  time  of  the  reappraisal  of  the
 Plan  were  considered  to  be  non-Plan  gap
 which  does  not  entitle  any  special  grant
 from  the  Government.  But,  at  the  same
 time,  we  have  takcn  account  the  problems
 of  Mysore  Government  and  alrcady  myself
 and  the  then  Planning  Minister,  Mr.  Sub-
 ramaniam,  had  a  series  of  discusstons  with
 the  new  Finance  Minister  and  the  Chief
 Minister  and  we  try  to  understand  their
 problems  as  sympathetically  as  possible,
 and  try  to  find  out  the  way.  Whatever,
 Central  assistance,  special  assistance  meant
 for  this  year—it  was  coming  to  about  Rs.  0
 crores  or  80,  and  it  was  raised  to  more
 than  Rs.  !  crores  or  so  and  again,  the  addi-
 tional  overdraft  which  was  beyond  the  ceil-
 ing  was  treated  with  some  sort  of  a  special
 concession.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 Revision  of  agreement  with  Foreign  Oil
 Companies

 81,  SHRI  SARJOO  PANDEY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  the  question  of  revising  the
 existing  Refinery  Agreements  with  the  fo-
 reign  Oil  Companies  in  India  has  been  exa-
 mined  by  Government;

 (b)  if  80,  the  decisions  taken  by  Govetn-
 ment  in  the  matter;  and

 (c)  the  concrete  steps  taken  in  pursuance
 of  these  decisions?

 THE  MINISTFR  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI.
 CALS  (SHRI  H  R.  GOKHALE)  :  (a)  to
 (c)  A  very  detailed  study  has  been  undet-
 taken  of  the  various  alternatives  open  to
 the  Government  such  as  the  revision  of  re-
 finery  agreements  by  negotiations,  or  the
 acquisition  of  majority  shares  m  the  market-
 ing  and  refinery  operations  of  the  foreign
 oil  compantes  etc.  No  decision  has  becn
 taken  so  far.

 Location  of  Oil  Refinary  at  Mathura
 (UP.)

 *82.  SHRI  BHOGENDRA  JHA  :

 SHRI  ARJUN  SETHI  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  Whether  Government  is  going  to  set
 up  India’s  biggest  Oil  Refinery  in  Mathura;
 and

 (b)  If  so,  the  salient  features  of  the
 project?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.R.  GOKHALE)  :  (a)  Yes,
 Sir.
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 (b)  A  statement  is  placed  on  the  Table  of
 the  House

 Statement

 The  salient  features  of  the  North-West
 Refinery  project  are  as  follows

 (0  The  refinery  will  have  a  capacity  of  6
 million  tonnes  per  annum  and  will
 be  the  biggest  ou!  refinery  in  the  coun-
 try  It  1S  estimated  that  saving  in
 foreign  exchange  resulting  from  re-
 fining  of  imported  crude  oil  will  be
 about  Rs  40  crores  per  year

 qn)  The  crude  oil  requirements  of  the
 refinery  will  be  met  by  imports
 The  refinery  will  be  designed  to  pro-
 cess  a  wide  varity  of  Middle  Fast
 crude  oils  falling  in  the  gravity
 range  of  320  360  API

 (in)  Crude  oil  to  be  imported  will  be  re-
 eesved  in  the  Gulf  of  Kutch  where  a
 single  buoy  mooring  facility  wall  be

 provided  From  there  crude  oil
 will  be  brought  to  a  shore  terminal
 and  therefrom  by  a  pipeline  (ap-
 proumately  200  Kms  m_  Icngth)
 to  the  refinery  site  at  Mathura

 luv)  The  refinery  is  expected  to  produce
 motor  spirit,  naphtha  High  speed,
 Diesel  Oil,  Keroscne  Oil,  Light  Dresal
 Oil,  Furnace  oil  (including  feedstock
 for  fertilizers),  LPG  and  Bitumen

 (v)  The  refinery  will  have  its  own  captive
 power  generation  unit  which  would
 meet  the  refinery’s  power  and  steam
 requirements  Provision  will  also
 be  made  for  adequate  effluent  treat-
 ment  and  disposal  facilities

 (vi)  The  total  investment  on  the  refinery,
 pipelines,  off-shore  terminal  and  on-
 shore  facilities  would  be  approx-
 unately  Rs.  6435  crores  (excluding
 township)

 SRAVANA  13,  894(S4KA)  Written  Answers  34

 (vi)  A  special  feature  of  the  refinery
 project  will  be  the  provision  of  a  one-
 mullion  tonne  Hydro  Cracker  to  cvon-
 vert  heavy  oil  into  more  valuable  mid-
 dle  distillates  for  which  there  18
 large  and  growing  demand  in  the
 north-west  region

 (vm)  It  3s  estimated  that  the  refinery
 complex  along  with  off  shore  and
 pipeline  facilities  would  create  em-
 ployment  potential  for  about  300
 people

 (x)  The  refinery  ts  likely  to  be  ready
 for  commissioning  by  977

 भारतीय  रुपये  के  मुल्य  मे  ह्वास

 +84  भी  शिव  कुमार  शास्त्री  क्या  जिस
 मंत्रो  यह  बताने  की  कृपा  करगे  कि

 (व)  क्‍या  स्वतन्त्रता  प्राप्ति  के  पश्चात  से  बढ़त
 हुए  मूल्य  के  कारण  भारतीय  रुपये  का  मूल्य
 घटकर  40  प्रतिशत  रह  गया  है,  और

 (ख)  यदि  हा  तो  इस  सबंध  में  सरकार  क्‍या
 कदम  उठा  रही  है  ?

 वित्त  सत्री  |  यी  यशवंतराव  चव्हाण)
 (क)  विशिष्ट  समगरावधियों  वे  सन्दर्भ  मे

 मुद्राओं  के  मूल्य  का  प्राय  उपभोक्ता  मूल्यों  के

 सूचक  को  के  व्युतक्रमा  (रेसीप्रोकल)  क॑  रूप  में
 दावा  जाता  है  भारत  के  लिये  अखिल  भारतीय
 आरद्यौगिव  कर्मचारी  उपमा का  मूल्य  सूचक  झक  को
 जिसका  ध्राघार  द्य  1५१49  है  एस  प्रयोजन  के
 लिये  सर्वाधिक  उपयुक्त  सूचक-झक  माना  जा  सकता
 है  ।  सारणी  जमे  इस  झ्राघार  पर  आवश्यक
 तथ्य  दिय  गये  है  t  wer  देशों  के  तुलना  आकड़े
 सारणी  :  मे  दिये  गये  हैं  -  इससे  यह  पता  चलेगा
 ि  लगभग  25  वर्ष  की  लम्बी  भ्र वधि  मे  राष्ट्रीय

 मुद्दा  की  क्रय-शक्ति  मे  भारी  गिरावट  शाने  की

 प्रवृत्ति  एक  विश्व-व्यापी  प्रवृत्ति  है  ।

 खो  मूल्यों  मे  स्थिरता  बनाये  रखने  की

 आवश्यकता  को  हमारी  विकास  झायोजसाधां  में
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 स्वीकार  किया  गया  है  ,  विशे  रूप  से  चौथी
 पंचवर्षीय  आयोजना  का  उद्देश्य  यह  रहा  है  कि
 भाइयो  का  स्थिर  रखते  हुए  सामाजिक  न्याय  के
 साथ-साथ  विकास  किया  जाय  ।  कृषि  कौर  भ्रौद्यौ-
 ठीक  विकास  के  विभिन्न  कार्यऋमों  का  उद्देश्य
 वस्तुओं  जर  संवाहकों  की  पूति  में  वृद्धि  करता  शौर
 उसके  जरिये  लांगो  के  जीवन-यापन  स्तर  मे  कुछ  सुधार
 करता  है  ।  सरकार  फी  राजस्व  नीति  का  उद्देश्य
 गैर-मुद्रास्फीतिकारों  और  न्यायसंगत  तरीके  से
 विकास  के  लिय  साधन  जुटाना  और  सामाजिक
 झा धिक  कार्यऋमों  पर  होने  वाले  व्यय  की  क्ति
 करना  है  इसके  साथ-साथ  सरकार  का  यह  प्रयास
 रहा  है  वि  भ्रायाजना-भिन्न  व्यय  को  यथासंभव  न्यूनतम
 रखा  जाये  ।  तीन  सशस् त्न  सवर्णों  पर  बझाने  बाते
 भारी  व्यय  बगला  देश  से  शरणार्थियों  के  बहुत
 बड़ी  सख्या  मे  भ्रामक  और  राज्य  को  बाढ़
 और  अकाल  में  राहत  पहचाने  के  लिये  दी  जाने
 बालो  वित्तीय  सहायता  जेसी  अपवादिक  परिस्थति-
 पियो  का  छोड़कर  घाटे  की  वित्त-व्यवस्था  का
 भ्राश्नय"  श्रायाजित  आधार  पर  लिया  गया  है।
 ऋण-+नीजि  का  निर्माण  इस  प्रकार  क्या  गया  है
 कि  सट्टेबाजी  के  प्रयोजनों  बे  लिये  बेब-राफ़िया  का
 दुरुपयोग  करने  को  का  जा  सके  1,

 सरकार  संपदाजी  को  रावन,  कमियां  का
 प्रायश्यक्ता  पड़ने  पर  निर्यात  के  जरिये  भा
 दूर  करन  और  उपयुक्त  मूल्यों  पर  आवश्यक  वस्तु झा
 की  पर्याप्त  पूति  और  सम्यक  वितरण  की
 सुनिश्चित  व्यवस्था  करने  के  लिये  भी  विभिन्न
 कदम  उठाती  रही  है।  आवश्यकता  पड़ने
 पर  झ यावपयक  वस्तु  भ्रधनियम  औज़ार  प्राय
 समर्थ वारी  विधियां  के  अ्रन्तगत  मूल्य  और  वितरण
 सम्बन्धी  नियंत्रण  लागू  किये  गये  हैं  ।  केन्द्र  में
 सैनिक  पूर्ति  संगठन  और  राज्य  के  स्तर  पर  ऐसे
 ही भन्य  संगठन  20  आवश्यक  वस्तुओं  की  पूर्ति
 कौर  उनके  मूल्यों  मर  नियमित  रूप  से  नजर  रात
 हैं  और  स्थानीय  कमियों  को  दूर  करने  के  लिये
 निर्माताओ/व्यापारियाँ  के  साथ  मिल  गर  प्रबन्ध
 करते  है  t  टैरिफ  आयोग  शौर  औद्योगिक  लागत
 तथा  मूल्य  कार्यालय  जैसे  निकायों  की  सहायता में
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 समय  समय  पर  महत्वपूर्ण  बस्तियों  क॑  मूल्यों  का
 निर्धारण  किया  जाता  है  1

 जन  साधारण  के  हिती.  की  सुरक्षा  के  लिये
 सरकार  मुख्य  भ्र मा जो  और  चीनी  के  जिये  एक
 सरकारी  वितरण  प्रणाली  का  संचालन  बर  रही  है
 कौर  इसके  बेतर  का  बयान  वे  लिये  कारंबाई  को
 जा  रही  है  ।

 सारणी  |

 अभिक  उपभोक्ता  मूल्य  सूचक  श्री
 आधार  3949-—200

 वर्ष  सूचक  9949  की
 झक  तुलना  में

 भारतीय
 रुपये की  कर्ष
 शक्ति

 प्रतिशत

 3930  OI  99  ॥
 956  (१  95  2
 962  l30  76  9
 ]96$  जव  746
 {967  209  47  8
 968  245  tho
 l964  Qt  3  40  9
 970  224  446
 :97!  230  435
 3972  236  424

 (पाच  महीना  का  तौसन)

 कारणों  I}

 9468  को तुलना  मे  497  मे  चुने  हुए  देशों  को
 मुद्रा प्रो  को  क्रय  शक्ति  (प्रतिशत)

 देश  क्रय  शक्ति  (प्रतिशत)

 ]  2

 Y  प्रा स्ट्रॉ लया  38  @
 2  कबाड़ा  .  56  2

 @  944  की  तुलना  में
 totter
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 ह  2

 3.  फ्रांस  28...3
 4.  जर्मनी  64  6@
 5.  भारत  4i.4
 6.  इटली  48.5
 7.  जापान  31  0
 8.  नीदरलैंड  44.7
 9.  न्यूजीलैंड  37:3

 10.  स्वीडन.  39.3
 ll.  स्विटजरलैंड  है  60.0
 er  7  50.4
 है:  ब्रिटेन...  39.2
 l4.  संयुक्‍त  राज्य  अमेरिका  89.2
 15:  यूगोस्लाविया  8:  44८

 @1949  की  तुलना  में  ।
 +1951  की  तुलना  में  ।

 Investment  of  L.f.C.  in  Uttar  Pradesh

 *86.  SHRIR.K.  SINHA  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  staie  :

 (a)  whether  the  Life  Insurance  Corpora-
 tion  is  taking  steps  to  invest  more  money  in
 Uttar  Pradesh  to  remove  disparity  in  deve-
 lopment;

 (b)  if  so.  the  broad  outlines  thereof  and
 the  criteria  likely  to  be  followed  by  Life
 Insurance  Corporation  while  investing  mo-
 ney  in  Uttar  Pradesh;  and

 (c)  whether  there  is  any  proposa!  re-
 garding  District  Faizabad  and  if  so,  the
 salient  features  thereof?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN)  :  (a)  and

 (b)  Consistent  with  its  policy  of  investing
 for  the  good  of  the  community  as  a  whole
 the  LIC  seeks,  as  far  as  the  available  in-
 vestment  opportunities  permit,  to  achieve
 a  fair  spread  of  its  investments  throughout
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 the  country  and  to  remove  regional  dispari-
 ties.  Its  fresh  investments  in  Uttar  Pradesh
 have  registered  a  substantial  increase  in
 recent  years.

 (c)  LIC’s  direct  involvement  at  the  dis-
 trict  level  is  generally  in  the  form  of  loans
 to  Municipal  Committees  for  Water  Supply
 and  Sewerage  Schemes,  loans  to  Coopera-
 tive  Industrial  Estates  and  loans  to  Co-
 operative  Sugar  Factories.  These  are  nor-
 mally  required  to  be  sponsored  by  the  State
 Government  concerned.  The  LIC  has  not
 so  far  received  any  specific  proposal  for  the
 U.P.  Government  in  respect
 District.

 of  Faizabad

 खराब  नोटों  के  जलाये  जाने  के  बारे  में  रिजर्व  बैंक
 आफ  इंडिया  के  कर्मचारियों  द्वारा  हड़ताल

 F9Q.  श्री  आर०  पी०  बड़े  :

 श्री  मोहम्मद  इस्माइल  :
 क्या  वित्त  मेट्रो  यह  बताने  की  बरपा  करेंगे  कि  :

 (क)  क्या  रिजर्व  बैंक  के  कर्मचारियों  ने  जून
 972  4  देश  व्यापारी  हड़ताल  की  थी  ;

 (ख)  एक  रुपये  और  दो  रुपये  के  खराब  नोटों

 को  जलाने  के  बारे  में  सरकार  की  क्या  नीति  है;
 और

 (ग)  हड़ताली  कर्मचारियों  की  मांगें  क्या  थीं  ?

 वित्त  मंत्री

 (क)  से  (ग)-  भारतीय  रिजर्व  बैंक  कर्मचारी

 संघ  की  बम्बई  शाखा  में  इस  मांग  को  लेकर  हड़-
 ताल  की  गयी  थी  कि  दिसम्बर  i964  में  लागू
 की  गयी  एक  रुपये  दो  रुपये,  पांच  रुपये  और  दस

 रुपये  के  गंदे  नोटों  के  निपटान  की  परिवर्तित  प्रक्रिया

 को  छोड़  दिया  जाना  चाहिये  ।

 (श्री  यशवंत  राव  चव्हाण  ):

 भारतीय  रिज  बैंक  बम्बई  और  उसकी

 संबद्ध  संस्थानों  में  कार्य  करने  वाले  तृतीय  श्रेणी

 के  लगभग  750  कर्मचारियों  और  चतुर्थ  श्रेणी  के

 लगभग  i800  कर्मचारियों  तथा  अन्य  कार्यालयों
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 के  9300  कर्मचारियों  ने  काम  नहीं  किया  1
 इसका  ब्यौरा  इस  प्रकार  है

 तृतीय  श्रेणी  के  कर-
 मारियो  द्वारा  6

 जून  से  30  जीत
 तक  पूर्ण  हडताल
 और  चतुर्थ  श्रेणी  के
 कर्मचारियों  द्वारा
 29  जून,  972
 को  हड़ताल  ।

 तृतीय  श्रेणी  के  कर्म-
 मारियो  द्वारा  7
 जून  से  30  जून,
 1972  तब  पूर्ण

 हडताल  और  चतुर
 श्रेणी  के  कर्मचारियों
 द्वारा  2५  जून,
 972  को  हडताल  |

 (3)  बैक  के  अन्य  बड़े  कार्य-  तुरीय  श्रेणी  क  वर्म-
 लय  हैदराबाद  और  मारियो  की  हड़ताल
 त्रिवेंद्रम  का  कार्यालय.  केवल  29  जुन,
 शामिल  नही  है  t  972  को  हुई  और

 7  जून,  972
 से  30  जुन,  :972
 के  बीच  की  श्राद्ध
 के  एक  गा  अधिक
 दिनों  तब  कर्मचारी

 सामूहिक  कप
 से  कार्यालय  में
 विलम्ब  से  उपस्थित

 हुए 1

 भारतीय  रिजर्व  बैक  अधिनियम  i934  के
 अस्तगत  |  देश  का  केन्द्रीय  बैंक  हाने  के  कारण
 जैक  नोटो  को  जारी  करना  तथा  दुबारा  जारी  करना
 भारतीय  रिजर्व  बैक  का  काम  है  t  अत  चूकि
 भारतीय  रिज  बैंक  को  ही  देश  की  मुद्रा  के  प्रबन्ध
 का  श्रप्तिकार  सौंपा  गया  है  वही  दे  नाटो  को
 समाप्त  करने  के  सम्बन्ध  में  प्रक्रिया  निश्चित  करता

 (q)  भाव ख़ला  कार्यालय

 (2)  फोर्ट  कार्यालय  बम्बई

 AUGUST  4,  972  Written  Answers  40

 Loan  sanctioned  by  L.LC.  to  the  Hindustan
 Times  New  Delhi  for  construction  of

 a  Bailding
 #92,  SHRI  VAYALAR  RAVI:

 SHRI  INDRAJIT  GUPTA  :

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  Life  Insurance  Corpora-
 tion  of  India  has  sanctioned  a  loan  of  Rs.
 50  lakhs  to  ‘I'he  Hindustan  Times’  to  cons-
 truct  a  building  at  Kasturba  Gandhi  Marg
 m  New  Delt,

 (b)  if  so,  the  condition  on  which  this  Joan
 has  been  sanctioned;

 (c)  whether  Government  are  aware  that
 ‘The  Hindustan  Times  has  transferred  of  ts
 about  to  transfer  the  ownership  of  this  build-
 ing  to  a  private  party,  and

 (d)  if  so,  the  steps  taken  to  prevent  3?

 IHF  MINISTER  OF  FINANCE  (SHRI
 YFSHWANT  RAQ  CHAVAN  .  (a)  Yes,
 Sir

 (9)  The  loan  was  sanctioned  im  967  to
 the  Hindustan  Times  Ltd  on  a  first  legal
 mottgage  of  their  propertics  situated  at  42
 8,  Pusa  Road  and  8/20  Kasturba  Gandhi
 Road,  New  Delhi  The  loan  carries  in-
 terest  at  the  rate  of  9°,  witha  rebate  of
 %  for  punctual  payinents  and  is  repayable
 within  a  period  of  2  years  from  3ist  May
 969

 (c)  Government  have  no  information  in
 the  matte:

 (da)  Does  not  arne

 INS,  ‘NILGIRI’

 *93  SHRI  PURUSHOTTAM  KAKO-
 DKAR:

 SHRI  K  LAKKAPPA  :
 Will  the  Minister  of  DEFENCE  be  pleased

 to  state  :

 (a)  whether  India's  first  Warship  the  INS
 Nigiri,  built  by  the  State-owned  Mazagaon
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 Dock  Limuted  will  be  the  greatest  fighting
 force  to  the  Indian  Navy  ,  and

 4b)  if  so,  to  what  extent  it  will  be  helpful
 to  Navy?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  and  (b)
 INS  Nilgiri  5  a  modern  general  purpose
 frigate  and  will  be  an  asset  to  our  Navy

 Different  classes  of  warships  have  di-
 flerent  roles  As  such,  it  will  not  be  appro-
 priate  to  make  a  comparative  assessment  of
 the  nature  suggested  in  the  question

 Smuggling  on  India-Bangla
 Desh  Border

 *94  SHRI  SHASHI  BHUSHAN
 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  attention  of  Government  has
 been  drawn  to  the  news  item  which  appeared
 wn  the  “Navbharat  Times  dated  the  23rd
 June  to  the  effect  (hat  smugglers  have  be.ome
 more  active  on  the  India-Bangladesh  border
 and

 (b)  of  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG])  (a)  Yes  Su,  Govt
 have  seen  the  report  that  appeared  in
 ‘Navbharat  Times’  dated  the  23rd  June
 972  regarding  smuggling  on  India-Bangla-
 desh  border

 (b)  The  seizures  of  contraband  goods
 made  by  the  various  enforcement  authorities
 during  the  last  six  months  indicate  that
 there  is  some  amount  of  smuggling  acioss
 the  Bangla  Desh  border  However,  stern
 measures  are  being  taken  by  the  Customs,
 Border  Security  Force  and  the  State  Govern-
 ments  to  check  the  smuggling
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 Expansion  of  Nangal  Fertilizer  Factory

 modernisation  of  Sindri  Fertilizer  Factory
 and  Establishment  of  new  fertilizer

 factories  in  Punjab  and  Haryana
 *95  SHRI  दि  MAYAVAN

 SHRI  GIRIDHAR  GOMANGO
 Will  the  Momster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (8)  whether  there  is  any  proposal  under
 the  consideration  of  the  Government  for
 the  expansion  of  Nangal  Fertilizer  Fac-
 tory,  Modernisation  of  Sindri  Fertilizer
 Factory  and  establishment  of  new  fertshzer
 factories  tn  Punjab  and  Haryana,

 (b)  if  so  the  broad  outlines  of  the  pro-
 posal,  and

 (७)  the  other  steps  proposed  to  be  taken
 by  Government  to  augment  the  production
 of  fertilizers  with  a  view  to  make  the  country
 self  sufficient  ?

 THE  MINISTFR  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRIH  R  GOKHALE)
 (a)  Yes,  Sir

 (b)  A  statement  giving  required  im-
 formation  3५  laid  on  the  table  of  the  House

 (c)  Ffforts  are  being  made  to  mcrease
 indigenous  production  of  fertilizers  witha
 view  to  achieving  self  sufhciency  as  early
 as  possible  by  (a)  maximising  Capacity  uti
 Iisatron  in  the  evisiting  units  (b)  creation
 of  additional  capasity  by  settmg  up  new  fer-
 tihzer  plants  and  (0)  by  expansion  of  exist-
 ing  units  where  feasible

 Statement

 (!)  Nangal  Expansion  The  —  propolsal
 for  expansion  of  the  Nangal  Fertilizer
 Factory  has  been  posed  to  the  World  Bank
 or  foreign  exchange  financing  and  is  pre-
 seotly  underconsideration  of  the  Bank
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 The  project  envisages  ammonia  production
 of  900  tonnes  per  day,  of  which  600  tonnes

 per  day  will  be  used  for  production  of  urea

 co  the  extent  of  000  tonnes  per  day  and  the
 remaining  300  tonnes  of  ammonia  per  day
 will  be  used  for  maintaining  the  present
 production  of  80,000  tonnes  per  annum  of

 in  the  existing  plans  as  calcium
 The  electrolyser  and

 nitrogen
 ammonium  nitrate.
 ammonia  plants  in  the  existing  unit  will  be
 gradually  replaced  and  consequently  the
 power  requirements  of  the  existing  units
 may  be  reduced  from  64  MW  per  day  to
 36  MW  per  day.  The  estimated  cost  of  the
 project  is  Rs.  73.62  crores  of  which  foreign
 exchange  portion  is  estimated  at  Rs.  39.I5
 crores.  The  project  will  be  based  on  fuel
 oil  as  the  feed-stock.

 (2)  Sindri  Modernisation  :  The  scheme
 envisages  the  production  of  40,000  tonnes
 of  additional  ammonium  sulphate  and
 3,79,000  tonnes  of  urea.  In  terms  of  nitro-
 gen,  the  capacity  would  go  up  from  about
 85,000  tonnes  to  about  2,55,000  tonnes  per
 annum.  The  scheme  involves  8  change  over
 from  the  present  feed-stock  of  coke  and  coke-
 oven  gs  to  LSHS/HSHS  (i.e.  heavy  petro-
 leum  fractions)  from  the  refineries  at  Bon-
 gaigaon/Barauni.  The  project  is  estimated
 to  cost  about  Rs.  96.25  crores  with  a  foreign
 exchange  component  of  Rs.  23.45  crores.

 (3)  Proposal  for  a  fertilizcr  plant  at  Bha-
 tinda  in  Punjab:  The  Punjab  State  Indus-
 trial  Development  Corporation  Ltd.  have
 submitted  a  proposal  for  the  establishment
 of  a  fertilizer  plant  at  Bhatinda  in  Punjab
 envisaging  a  production  of  000  tonnes
 of  urea  per  day  based  on  600  tonnes  per  day
 of  Ammonia  plant.  The  capital  cost  of
 the  project  is  estimated  at  Rs.  42.59  crores
 and  Rs.  47.43  crores  depending  on  the  use
 of  Naphtha  or  LSHS/fuel  oil  as  feedstock.
 The  foreign  exchange  cost  is  estimated
 to  be  of  the  order  of  Rs.  .28  crores  or
 3.7  crores  respectively  depending  on  the
 feedstock  used.
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 | (4)  Proposal  for  a  fertilizer  project  in  Har-
 yana  :  M/s.  Bharat  Steel  Tubes  Ltd.  have
 submitted  a  proposal  for  the  establishment
 of  a  fertilizer  plant  in  Haryana  envisaging
 production  of  00  tonnes  of  urea  per  day
 based  on  a  600  tonnes  per  day  ammonia
 plant.  The  estimated  capital  cost  of  the
 project  is  Rs.  4l.52  crores  with  Rs.  2.76
 crores  in  foreign  exchange  if  naphtha  is
 used  as  feedstock  and  Rs.  48.93  crores,  with
 Rs.  5.0l  crores  in  foreign  exchange  if
 LSHS  is  used  as  feed-stock.

 The  Government  of  Haryana  have  indi-
 cated  that  they  would  be  participating  in
 the  project.

 Participation  of  Air  India  Pilots  in  World-
 wide  strike  against  Skyjacking

 *96.  SHRI  SUKHDEO  PRASAD
 VERMA  :

 SHRI  RAMAVATAR  SHASTRI:  ~

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  the  Air  India  pilots  joined  the
 world-wide  pilots  strike  against  skyjacking;
 and

 (b)  if  so,  the  number  of  flights  cancelled,

 THE  MINISTER  OF  TOURISM  A
 GIVEL.  AVIATION  =  (DR.
 SINGH)  :  (a)  Yes,  Sir.

 (b)  Two  International  flights  and
 three  domestic  flights  operated  by
 India  on  behalf  of  Indian  Airlines.  Then
 loss  was  approximately  Rs.  9.49  lakhs,
 According  to  information  available,  about
 300  passengers  were  affected.  ‘

 Demand  for  setting  np  of  a  Petro-Chemi-
 cal  complex  at  Barauni

 *97,  SHRI  D.  K.  PANDA:  Will  th

 Minister  of  PETROLEUM  AN

 CHEMICAL  be  pleased  to  state  :
 (a)  whether  an  All  Parties  Commit

 formed  at  Begusarai  (Bihar)  has  demant
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 the  setting  up  of  a  Petro-chemical  Complex
 at  Baraum,

 (b)  if  so,  the  broad  outlines  of  the  de-
 mand,  and

 (c)  the  decision  of  Government  there-
 on?

 THE  DFPUTY  MINISTFR  IN  FHI
 MINISTRY  OF  PETROL  UM  AND
 CHEMICALS  (SHRI  DAF  BIR  SINGH)

 fa)  Yes  Sir

 (b)  and  (c)  The  representation  is  for  the
 setting  up  of  a  एए  chenical  Complex  at
 Raraunm)  A  Study  Team  has  been  consti
 tuted  to  examine  the  possibilities  of  pro
 ductton  of  Aromatics  and  to  suggest  व
 sustabk  location  for  thesce  fruhties  A
 final  decision  will  be  taken  on  the  bisis  of
 he  findings  of  the  Study  leam

 त्यक्ष  करके  बारे  से  बांडू  समिति  को  सिफारिश

 ‘og  श्री  महादोपक  सिह  साक्ष्य

 क्या  विस  मती  यह  बतासे  की  कृपा  करंग  कि

 (क)  प्रत्यक्ष  पर  के  बारे  में  जात  समिति  का
 बिन  किले  मुख्य  सिपारिश  को  लाग  रिया  चा  रहा
 ?

 ख)  कित  वित  सिफारिशों  का  स्वीकार  उहा
 क्या  गया  है  पौर

 (ग)  उन्हे  स्वीकार  ने  बरन  वी  क्‍या  कारण
 हैँ?

 बिस  सवाल  मे  उप-मंत्री  (  श्रोतों  सुशीला  रोहतगी )
 (क)  वाटर  समिति  पोट  षा  कुछ  सिफारिशों
 को  पहले  ही  कराधान  कानून  (संशोधन)  विधायक
 297.  और  जिस  प्रीवियस  i972  में  समाधि
 कर  लिया  गया  है  t  सरकार  बाकी  सिफारिश  ता
 जांच  का  रही  है  ।

 (@)  कौर  (ग)  ये  प्रश्न  नहीं  उठते  हैं  t
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 पहाकस्तानों  युद्ध-बअन्वियों  पर  व्यय

 +99  श्यो  कुल चन्द  धर्मा
 श्री  कते  सिह  राव  गाय कर वाइ

 क्या  रक्षा  मलो  यह  बताने  वी  कपा  करेंगे कि

 (क)  पाकिस्तानी  युद्धर्बान्दियां  पर  भारत  सरकार
 े ध्रव  तक  कुन  कितनी  धन  राशि  खर्च  की  है
 और

 (7)  उक्त  घन  राशि  कि  मदो  पर  खच  को
 गया  7

 रक्षा  मंत्री  (श्री  जगमोहन  राम).  (व)  306
 We  लव  वाक-युद्धबन्दिया  पर  कया  गया

 कुल  मय  450  58  000  राय  है।

 खि)  जिन  मदों  व  श्राधार  पर  उपत्यका  व्यय
 गवा  गया  है  वे  उम्र  प्रचार  है

 (व)  गद्धवन्दियों  को  अग्रिम  वेतन

 (ख)  यहबान्दया  का  सचालन

 (ग)

 (प)

 यद्धबन्दियां  का  दिय  गत  बस्त्र

 गद्धबादया  को  दिया  गया  राशन

 सद्धबादयों  को  दिय  ग्य  डाक्टरी  सामान
 और  उपस्कर

 (=

 (च।  यप्र्जा  पयासा.  दा  गई  सुविधा

 (६)  यम बन्दियों  ॥  पये  आवास  जन  सफाई
 बिजली  फ़रनीचर  प्राणी  पर  किया  गया
 व्यय

 यद्धवन्दिया  4  फोटो.

 यद्धबत्दिया  a  fiat  पत्र

 तय  मंद

 युद्धबन्दी  बपा  ह ८३  देखभाल  तथा  सुरक्षा
 करने  वाले  परेशानी  वे मचा रिया  वे
 के  वेतन  तथा  भत्ते  स्टार,  व्यय  77

 न्य  व्यय  ।
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 Steps  to  stop  foreign  Airines  from  disconti-
 nning  their  services  through  Calcutta

 Air  port

 #100.  SHRI  SOMNATH  CHATTER-
 JEE  ;  Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  the  higher  incidence  of  sales-
 tax  on  aviation  fuel  in  the  State  of  West
 Bengal  is  one  of  the  major  factors  which
 are  dissuading  the  foreign  airlines  in  main-
 taining  their  services  through  Calcutta
 Airport;

 (b)  if  so,  whether  Central  Government
 have  taken  up  the  matter  with  the  State
 Government;  and

 (c)  the  steps  Government  propose  to  take
 to  stop  the  foreign  airlines  from  discontt-
 nuing  their  services  through  Calcutta  Air-
 port?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  There  have  been  representa-
 tions  from  the  Airline  Operators’  Committee
 at  Calcutta  and  the  IATA  (International
 Air  Transport  Association)  against  the
 high  incidence  of  sales  tax  on  aviation  fuel.

 (b)  The  matter  has  been  brought  to
 the  notice  of  the  Government  of  West
 Bengal.

 (c)  Government  are  keen  that  the  impor-
 tance  of  Calcutta  Airport  should  be  maintain-
 ed  and  international  airlines  should  not
 discontinue  services  touching  this  airport.
 A  new  international  terminal  building  at  a
 cost  of  about  rupees  two  crores  has  recently
 been  constructed  at  Calcutta,  and  Govern-
 ment  would  welcome  the  resumption  of
 services  by  those  entitled  to  operate.

 National  Council  of  Applied  Economic
 Research

 80t.  SHRI  BISHWANATH  JHUN-
 JHUNWALA  :  Will  the  Minister  of
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 FINANCE  be  pleased  to  state  :

 (a)  Whether  Government’s  attention  has
 been  drawn  to  the  news  item  appearing  in
 the  “Times  of  India”  dated  the  I8th  June,
 972  that  a  great  unrest  is  prevailing  among
 the  workers  of  the  National  Council  of
 Applied  Economic  Research;

 (b)  whether  conditions  of  service  of  the
 economists  working  in  the  council,  proce-
 dure  for  their  recruitment,  promotion  or
 retrenchment  have  not  yet  been  prescribed
 and  in  the  absence  of  set  rules  cases  of
 favoured  promotions  have  taken  place;
 and

 (c)  if  so,  whether  Government  propose
 to  appoint  »  high  level  committee  to  go  into
 the  working  of  the  NCAER  and  if  not,
 how  the  grievances  of  the  employees  of  the
 Council  are  going  to  be  met?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  Yes,
 Sir.  There  was  some  unrest  among  the  wor-
 kers  of  the  National  Council  of  Applied
 Economic  Research  but  now  normal  work-
 ing  conditions  prevail.

 (b)  The  Council  has  well  established
 conventions  to  regulate  the  service  condi-
 tions  of  its  staff.  No  specific  case  of  fa-
 voured  promotion  has  been  brought  to
 the  notice  of  the  Government.

 (c)  The  Council  is  an  autonomous  inde-
 pendent  body  registered  under  the  Societies
 Registration  Act  of  4886  and  as  such  the
 question  of  the  Government  appointing  a
 high-level  committee  for  the  redressal  of
 the  grievances  of  the  employees  of  the  Coun-
 cil  does  not  arise.  It  is,  however,  learnt  that
 the  highest  administrative  authority  of  the
 Council  is  himself  looking  into  these  mat-
 ters.

 Value  of  import  licences  given  to  various
 firms  during  the  last  three  years

 802.  SHRI  _  K.  SURYANARAYANA  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  refer  to  the
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 reply  given  to  parts  (b)  and  (d)  of  Unstarred
 Question  No.  $I75  on  Sth  May,  972
 regarding  the  value  of  import  licences  given
 to  the  various  firms  during  the  last  three
 years  and  state  :

 (a)  whether  the  information  referred
 to  therein  has  since  been  collected;  and

 (b)  if  so,  whether  it  would  be  laid  on  the
 Table  of  the  House?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICAIS  (SHRI  H.R.  GOKHALF)  :
 (a)  and  (b)  Some  data  has  been  received,
 but  complete  particulars  in  respect  of  cer-
 tain  firms  are  still  awaited.  As  svon  as
 complete  information  becomes  available,
 a  statement  will  be  laid  on  the  Table  of
 the  House.

 Representation  received  from  ‘Shoshit
 Samaj  Ekta  Committee

 803.  SHRI  M.  KATHAMUTHU  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  Government  have  received
 any  representation  from  the  ‘Shoshit  Samaj
 Ekta  Committee’,  New  Delhi,  dated  5th
 June,  972  complaining  about  the  discri-
 mination  against  Hanjans  in  the  State
 Bank  of  India,  Ajmal  Khan  Branch,  New
 Delhi;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCT  (SHRIMATI
 SUSHILA  ROHATGD  :  (a)  Yes,  Sir.

 (b)  Investigation  by  the  State  Bank  of
 India  into  the  aliezations  contained  in  the
 representation  is  nat  yet  complete.

 Extension  of  facilities  of  industrial
 development  bank  and  I,F.C.  to  Tea

 industry

 804.  SHRI.  CHANDRA  SHEKHAR
 SINGH  ;  Will  the  Minister  of  FINANCE

 894  (SAKA)  Written  Answers  50

 be  pleased  to  state  :
 (a)  whether  Government  have  since  de-

 cided  to  extend  the  facilities  of  the  Indus-
 trial  Development  Bank  and  the  Industrial
 Finance  Corporation  to  the  Tea  Industry
 as  per  recommendations  of  the  Study
 Group  appointed  by  the  Reserve  Bank;

 (b)  if  so,  whether  necessary  legislation
 to  amend  the  relative  enactments  for  the
 purpose  have  since  been  prepared;  and

 (2)  if  so,  when  it  as  hkely  to  be  introduced
 tn  Parliament?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANIRAO  CHAVAN):  (a)  to
 (c)  A  major  part  of  the  activity  of  the  tea
 industry  is  considered  to  be  of  an  agricultural
 nature  and  the  Industrial  Development
 Bank  of  India  and  the  Industrial  Finance
 Corporation  cannot  provide  financial  assis-
 tance  as  such  for  those  activities  under  the
 existing  provisions  of  their  relevant  statutes,
 However,  the  plantations  arc  eligible  for
 financial  assistance  from  the  Industrial  Deve-
 lopment  Bank  of  India  for  the  processing  of
 raw  tea  and  for  modernising,  expansion,
 purchasing  machinery  and  equipment.

 The  recommendations  relating  to  fur-
 ther  extension  of  the  facilities  of  the  Indus-
 trial  Development  Bank  of  India  and  the
 Industrial  Finance  Corporation  to  the  in-
 dustry  made  by  the  Working  Group  on
 finance  to  the  tea  industry  are  at  present
 under  the  consideration  of  the  Reserve
 Bank  of  India

 Investigation  Into  Supply  of  Sub-stan-
 dard  Rum

 805.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Miniter  of  DEFENCE
 be  pleased  to  refer  to  the  reply  given  to  part
 {c)  of  Unstarred  Question  No.5867  on  the
 2th  May,  1972,  and  state:

 (a)  whether  the  investigation  by  the  C.S.D.
 ()  of  the  sub-standard  rum  comprising  of
 36,400  dozen  bottles  supplied  by  Khodey's
 Distillery  has  since  been  completed;  and
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 (b)  if  so,  the  outcome  thereof  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM:  (a)  Yes,  Sir.

 (b)  The  investigation  confirmed  that  the
 quality  of  the  rum  was  sub-standard  and
 the  firm  has  agreed  to  replace  the  entire
 stocks  at  their  cast.

 Promotion  in  C.S.D.  @O

 806.  SHRI  CHANDRA  SHFKHAR
 SINGH:  Will  the  Minister  of  DLFENCE
 be  pleased  to  refer  to  the  reply  given  to  part
 (c)  of  Unstarred  Question  No  5866  on  the
 22th  May,  4972  and  state:

 (a)  the  number  of  posts  filled  up  so  far
 from  the  panels  mentioned  in  (0,  (7)  and

 Ani)  of  the  said  reply  and  the  numbe  of
 persons  still  awaiting  promotions  in  each
 category  of  these  pancls;

 (b)  the  reasons  for  not  filling  up  the
 vacant  posts  and  the  time  by  which  the
 employees  in  existing  panel  are  likely  to
 be  promoted,  and

 (०)  whether  these  types  of  panels  hase
 been  rendered  obsolete  in  the  past  and
 fresh  pancl  arc  drawn  every  time  when
 fresh  promotions  arc  abaut  to  be  made  and
 if  so,  the  reasons  therefor?

 THE  MINISTER  OF  DLFENCH.  (SHRI
 JAGJIVAN  RAM):  (a)  Number  of  posts
 filled  from  panels  for  1970-71  category-
 wise  is  as  under  :

 @  DGM  (Stores)-One
 which  3s  vahd  for
 lapsed  by  efflux

 The  panel,
 8  year  only,  has

 of  ume,

 {u)  Manager  Selection  Grade/AGMs-
 Fifteen.  All  the  names  on  the  panel
 were  absorbed.  The  punel  is  exhaus-
 ted.  A  fresh  panel  for  97i-72
 has  not  been  drawn  up  there  as
 is  no  expectation  of  vacancies  in
 these  posts,
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 iii)  The  total  number  of  names  on  the
 panel,  the  vacancies  which  occurred
 and  were  filled  up  during  1970-71,
 are  indicated  hereunder  :-—

 No.  of  No.  of
 names  on  vacancies
 panel  filled

 Storekeeper  Class  I.  3  j
 Storckeeper  Class  If  4  4
 Storekeeper  Class  Il  ii  it
 Storekeeper  Class  IV  B  3
 SC  Clerks/Asstt

 Accountant  35  iD
 UD  Clerks.  58  SR

 All  the  vacancies  which  arose  n  J970-7)
 were  filled  m  accordance  with  the  panel,
 which  has  now  lapsed.  A  fresh  panel  has
 been  drawn  up  in  May-June  1972.  Vacan-
 cies  arising  now  will  be  filled  from  this  panel

 (a)  Vacancies  which  occurred  were
 filled  up.  Future  vacancies  will  be  met
 from  the  current  panel.

 (c)  The  life  of  a  panel  is  one  year  which
 1५  extendable  by  six  months.  Old  panels
 are  rendered  obsalete  after  the  above  period
 and  new  panels  are  drawn  up.  Fresh
 panels  are  not  drawn  each  time  a  promotion
 ts  to  be  made.  When  a  vacancy  accurs
 during  the  currency  of  a  panel,  the  topmost
 person  on  the  panel  is  promoted

 Financial  Assistance  to  Missing  Defence
 Personnel

 807.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  —  Will  the  Minister  of
 DLEE  NCE  be  pleased  to  state:

 (a)  whether  Government  have  made
 provistons  for  giving  financial  assistance
 to  the  families  of  those  defence  personnel
 who  died  or  were  wounded  during  the  Indo-
 Pak  war  of  97I,  but  no  such  facilities  are
 being  given  to  those  who  have  been  listed
 as  inissing;  and
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 (b)  ॥  so,  the  reasonsfor  the  same  and
 whether  Government  would  reconsider
 the  whole  matter  ’

 THE,  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  (a)  Attention  t5  invited
 to  the  replies  given  to  Starred  Question
 No  80  answered  on  the  !7th  March  972
 and  Unstarred  Question  No  7556,  answered
 on  the  26th  May,  972

 (b)  Does  not  arise

 Garbage  from  Air  Force  Mess  in  Jala-
 halk  sold  to  Villagers

 808  SHRI  BISHWANATH  JHUN-
 HHONWATA  Will)  the  =  Munuister  of
 DLFUNCL  be  pleased  to  state

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  news  i.em  appearing
 m  the  ‘Hindustan  Times’  on  the  32th

 July,  972  that  garbage  from  the  Air  Force
 mess  in  lalahallt  which  1५%  intended  for  pig
 fead  ww  buinz  sold  to  villagers,

 (b)  whether  Government  have  instituted
 any  inquiry  into  the  matter,  and

 (cy  if  ५४0  the  outcome  of  the  inquiry
 and  the  action  taken  thercon?

 THE  MINISTER  OF  9  FENCE  (SHRI
 JAGJIVAN  RAM)  (a)  to  (०).  The  matter
 was  broupt  to  notice  of  Governmentin  Junc
 1972  Wherever  the  Municipal  Commntter
 or  the  Cantonment  Board  do  not  collect,
 the  garbage  from  an  Ai  Force  Station
 it  88  the  paractice  to  hand  over  the  clearance
 of  garbage  to  a  civihancontractor  The
 vontract  enterecd  mto  by  the  Air  Force
 Station,  Jalahall:  stipulates  that  the  garbage
 collected  will  be  used  only  for  feeding  pigs
 and  will  not  be  sold  for  human  consumption
 Inquiries  show  that  there  #s  no  substance
 in  the  allegation  that  the  garbagefrom  the
 Aw  Force  Station,  Jalahalli  i5  being  sold
 to  the  villagers  for  human  consumption
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 Setting  up  of  a  Petrochemical  Complex
 in  Rajasthan

 809  SHRI  BISHWANATH  JHUNJHUN-
 WALA  Will  the  Miasster  ot  PETROLEUM
 AND  CHEMICAIS  be  pleased  to  state

 fa)  whether  the  Chn!  Munster  of  Rayas-
 than  during  his  visit  to  Dethim  July,  972
 held  discussions  with  the  Central  Govern-
 ment  for  xtting  up  of  a  Petrochemical
 complex  in  Rajasthan,  and

 (b)  if  so,  the  salient  features  of  the  offers
 made  and  the  reaction  of  Central  Govern-
 ment  in  thry  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  ता  PETROLEUM  AND
 CHEMICAIS  (SHRI  DAI  BIR  SINGH)

 (a)  No,  Sir

 (b)  Does  not  arise

 Foreigen  Know-how  at  Mathura  Refinery

 $i0  SHRI  BISHWANATH  JHUNJHUN-
 WALA  Will  the  Minuster  of  PETROLLUM
 AND  CHE  MICALS  be  pleased  to  state

 (a)  whether  the  Mathura  Refinery
 will  be  designed  and  constructed  wholly
 by  Indian  know  how,

 (b)  if  not,  the  spheres  where  foreign
 know  how  will  be  required,  and

 (c)  how  much  of  the  machinery  to  be
 required  for  this  Refinery  will  be  available
 indegcnouly  and  the  extent  of  foreign
 dependune  39  this  matter?

 THE  MINISTI  R  OF  LAW  &  JUSTICE  &
 PETROLLUM  &  CHEMICAT  S  (SHRIHR.
 GOKHALEF)  (a)  Available  Indian  know-
 how  both  in  design  and  construction  will
 be  utilised  to  the  maximum  possible  extent
 and  it  is  proposed  that  the  prime  consultant
 should  be  an  Indian  engineering  organisation.

 Know-how  for  certain  units  envisaged
 for  the  refinery  will  have  to  be  obtamed
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 under  licence  by  payment  of  royalties  or
 know-how  fees.

 oo  Some  of  the  major  units  for  which
 foreign  know-how  may  be  required  are  as
 follows  :—

 LPG  and  Naphtha  Swectening  unit,
 Catalytic  reforming  unit,
 Hydro-desulphurisation  unit's
 Hydrocracker  and  Hydrogen  units,
 Visbreaker  Unit,  and
 Sulphur  recovery  unit.

 (0)  since  neither  the  process  engincering
 for  the  detailed  engineering  work  has  yet
 been  done,  it  is  not  possible  at  this  stage
 to  give  any  reliable  indication  of  how  much
 of  the  machinery  will  be  available  indigeno-
 usly.  Asa  very  rough  estimate,  equipment,
 machinery  and  raw-materials  for  fabrication
 such  as  steel  plates  etc.  to  the  extent  of
 30%  of  the  total  cost  of  the  Refinery,  might
 have  to  be  imported.

 Loans  Sanctioned  by  banks
 to  mining  Eaterprises

 8li.  SHRI  PRATAP  SINGH  NEGI:
 Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  4268  on  28th  April,  72  and
 state;

 (a)  the  names  of  the  Banks,  the  amount
 of  loans  sanctioned  and  the  dates  of  sanction;
 and

 (b)  whether  any  part  of  the  loan  is  not
 disbursed  and  if  so,  the  reason  therefor?

 THE  DEPUTY  MINISTERIN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI:  a)  and  (b):
 The  required  information  is  given  in  the
 attached  statement.

 (  See  Cols,  (57-60)
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 Direct  Loans  Sanctioned  to
 mines  by  I.D.B.I.

 812.  SHRI  PRATAP  SINGH  NEGI:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  number  of  direct  loans  sanctioned
 by  the  Industrial  Development  Bank  of
 India  to  mines  in  India  during  the  last  three
 years;

 (b)  the  names  of  the  mining  companies,
 the  amount  of  loans  sanctioned  and  date
 of  sanction;

 (c)  whether  any  coal  mines  has  recently
 applied  to  the  Industrial  Development
 Bank  of  India  for  any  loan;  and

 (a)  if  so,  the  name  of  the  coal  mine,  the
 amount  applied  for,  the  amount  sanctioned
 and  disbursed?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  @  and
 (b):  During  its  last  three  accounting  years
 ending  30th  June,  1972,  the  Industrial
 Development  Bank  of  India  has  sanctioned
 only  one  direct  loan  of  Rs.  200  lakhs  in
 April,  972  to  M/S.  Bolani  Ores  Limited
 located  in  Keonjhar,  Orissa  State.

 (c)  and  (d):  M/S.  Sethia  Mining
 and  Manufacturing  Corporation  Limited
 which  operates  two  coal  mines  has  requested
 the  Industrial  Development  Bank  of  India
 for  financial  assistance  of  Rs.  90  lakhs
 in  the  form  of  privately  placed  debentures.
 The  application  is  under  consideration  of
 the  Development  Bank.

 प्राथमिक  दृष्टि  से  पिछड़े  क्षेत्रों  में  सैनिक  प्रशिक्षित  स्कूल

 8i3.  शोभती  ato  चारण  सिग्धियालथालियर  :

 क्या  एकता  मंत्री  यह  बताने  की  छुपा  करेंगे  कि:

 (क)  देश  में  ऐसे  कौन  कौन  से  क्षेत्र  हूँ  जो
 झा बिक  दृष्टि  से  पिछड़े  हैं  परन्तु  उन  क्षेत्रों  प्ले



 SRAVANA  J3,  3894  (SAKA)  Written  Answers  58 Written  Answers 37

 ह

 [VIUCUILOD

 एच
 थ

 ड्
 ३०

 ह

 [END
 #

 हु

 Bieue)
 ६

 एषणा
 jo

 हु

 i
 ८

 ड
 |

 et

 -—;

 ha

 69

 ह्

 00
 ६

 .

 ड

 00
 Z

 .

 ड

 ड्
 I

 “it

 ‘oer

 ्
 0

 ड्

 69

 ड

 0098

 6

 ह्

 ह
 g

 ||

 द्

 oe

 डु
 =

 uoTsURS
 Ss

 i

 [र्णाशा०

 न
 ह- ह

 ||

 पांडा80

 ड

 र

 >पूर

 00
 0६

 69

 ढ्

 00
 0६

 I

 ड

 ह
 Aq
 ३0

 द

 3०07

 89
 |

 00
 95

 8

 ८-४६

 लगा

 -
 I

 08
 0

 हा

 डि
 ट

 400

 Hy

 ड्
 8

 —_

 ननि

 696

 ड्
 ctl

 ८

 of

 ड्

 69*4श७

 00S

 T

 -

 ्

 0.

 i

 00
 ५६

 गा

 Z

 9

 a”

 5

 ६

 i
 ण

 sy)

 पत्र
 ut

 sy)

 sun,

 |

 uonsues

 pauonoues

 jo

 fesingsip-uou
 =
 ह

 UOSBOY

 qunowy

 jo

 गीत

 ड

 ड

 ‘ON

 ह्
 99)
 jo

 ड

 ् ड

 fuosDay
 34)

 pud

 paséngsiq]
 jou

 JunowuD

 ‘uorjauDS fo

 ज्
 ै

 ‘Sastadsajuy]

 Zumuttu
 &

 ways
 44

 pauo.jouvs

 suvoy

 50१

 pasypouoyypy

 ् छ

 उम्र

 INTRALVIS



 60 Written  Answers AUGUST  4,  972 Written  Answers 59

 89
 9६

 8P

 CSF

 ्य

 ्

 |

 joasuenyduios
 =

 Suyiemy

 00
 ५

 €L
 0६

 00
 ¢

 प

 न्य

 नि

 0्ध्भ्श्त्

 00
 द

 IN

 |

 ु

 ड

 vit

 द्

 डु

 65
 0

 ्

 क्

 |

 52६

 ज्
 0:
 320
 २

 :

 a

 EN

 ट/भ्णा।
 9

 [L'3ny

 os
 dt

 ह

 हु

 ह
 jo

 जच्छ

 ड
 9

 र

 4८
 9८

 :

 ड

 00
 हथ

 झ

 tL

 ्

 00
 ह्

 «69

 ह

 न

 2

 69

 ्

 00
 ६

 L

 9

 $

 id

 ह्

 ब

 प



 6  Written  Answers

 सशस्त्र  सेना  में  काले  लोग  भर्ती  होते  हैं  तथा
 क्या  बम्बई  घाटी  भी  उनमे  शामिल  है,

 (ख)  क्या  उन  क्षेत्रों  म॑  सैनिक  प्रशिक्षण  स्कूल
 खोले  जाने  की  कोई  योजना  है  घोर

 (ग)  यदि  हा  तो  तत्सम्बन्धी  मुख्य  बाते  क्‍या
 तथा  यदि  नहीं  तो  इसके  क्‍या  कारण  हैं  ?

 र्ा  ह...  (भो  जगजोत  राम)  (क)  सरकार
 की  नीति  ्तो  को  व्यापक'  बनाने  को  है  जिससे
 सशस्त्र  संता  में  भर्ता  होने  के  लिय  सब्र  नागरिकों
 को  बिना  'निशान  क्षेत्र  पर  विचार  क्यें  समान
 अवसर  सुलभ  हा  सके  t  इस  नीति  को  ध्यान  में
 रखते  हुए  देश  के  प्रत्येक  भाग  में  भर्ती  करन  के
 लिये  लगातार  कदम  उठाये  जा  रहे  हैं  जिसमे  चम्बल
 घाटी  जैसे  ग्राथिक  दृष्टि  से  पिछड़े  क्षेत्र  शामिल  हैं  ।

 (खि)  और  (7)  जी  नहों  श्रीमान  वहा  इस
 प्रकार  की  कोई  शभ्रावश्यकता  नहीं  है  ।

 विदेशों  से  प्राप्त  सहायता

 84  श्रोती  बो०  प्यार  सिंधिया,  ग्वालियर
 कया  वित्त  सत्री  यह  बनाने  की  कृपा  करेगे  कि

 (=)  गत  तीन  वर्षों  मे  प्रति  वर्ष  किस  किस
 देश  से  कितनी-कितनी  विदेशी  सहायता  प्राप्त

 हुई  तथा  इस  अवधि  में  उन  दशा  को  पुराने  ऋणों
 का  कितना-कितना  मूलधन  तथा  व्याज  प्रतिशत
 दिया  गया  ,  भोर

 च)  इस  समय  भारत  पर  कुल  कितना  ऋण
 है  भर  उस  पर  भारतीय  मुद्रा  मे  तथा  विदेशी

 मुद्दा  में  कितना  ब्याज  दिया  जाता  है  ?

 जिस  मंगरी  (६.६  ........... ह  राव  चब्हाण) :  (क)
 ौर  (स्व)  दो  विवरण--विवरण  i  कौर  विवरण
 2“सभा-पटल  पर  रख  दिये  गये  हैं  t  [प्रत्या लय
 में  रहे  लगे  1  देखिये  संख्या  LT-3262/72]!

 34  Lssj72—4
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 Officers’  Associations  m  the  State  Bank  and
 Nationalised  Banks

 8I5  SHRI  ROBIN  KAKOTI  will
 the  Minister  of  FINANCE  be  pleased  to
 State

 (a)  whether  Officers’  Associations  are
 permussible  in  the  State  Bank  and  Natrona-
 lised  Banks

 (0)  if  so  the  names  of  the  Officers’
 Associations,

 (c)  whether  the  management  and  the
 Government  have  recognised  them,  and

 (d)  If  not  the  reasons  therefor’?

 THE  MINISTER  OF  FINANCE  (SHRI
 YFSHWANTRAO  CHAVAN)  (a)  to
 (d)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House

 Recruitment  in  Natonalised  Banks  of  Gujarat
 8I6  SHRI  SOMCHAND  SOLANKI

 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  the  number  of  times  the  nationalised
 banks  have  made  recrustments  of  new
 candidates  fo:  ther  Branches  in  Gujarat
 during  97l  and  the  number  of  candidates
 who  have  been  selected  during  1971

 (b)  the  number  of  Scheduled  Caste  and
 Scheduled  Tribe  candidates  selected  during
 I97i,  and

 (c)  whether  the  reserved  quota  for
 Scheduled  Castes  and  Scheduled  Tribes  has
 been  observed,  and

 (d)  if  not  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  @)  to
 (d)  The  mnformation  is  being  collected
 and  will  be  laidon  the  ‘Table  of  the
 House  shortly
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 बेक  आयोग  को  सिफारिशों  की  कि पा स्थिति

 B17  श्रीमती  ato  कार  सिंधिया,  स्वा लि सर  :
 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेग  कि  :

 (कं)  बैंक  आयोग  को  किन  सिफारिशों  को
 क्रियान्वित  किया  गया  है,  भौर

 (ख)  कौन-कौर  सो  सिफारिशों  को  स्वीकार
 नहीं  किया  गया  है  और  इस  के  क्या  कारण  है  ?

 विस  मंत्रालय  में  उप-मंत्री  (  गोमती  सुशीला  रोहुत्गों)  :
 (क)  और  (ख)  बैकिंग  आयोग  के  सिफारिशों
 सरकार  के  विचाराधीन  है  t

 Enquiry  into  the  Accident  involving  a
 Pushpak  Aircraft  in  New  Delhi  on  ‘15-7-1972

 8t8.  SHRI  M.  S.  SIVASAMY:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  any  enquiry  has  been  held  in
 the  accident  involving  a  Pushpak  aircraft
 which  occurred  on  the  iSth  July,  4972

 in  New  Delhi,  and

 b)  if  so,  the  outcome  thereof  and  action
 taken  by  Government  thereon?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):

 (a)  An  inquiry  is  being  held  by  the  Civil
 Aviation  Department.

 (b)  The  report  is  awaited.

 Help  to  Unemployed  Graduate-Engineers
 and  Ex-Servicemen  by  Organisations  under

 the  Ministry

 819.  SHRI  M.S.  SIVASAMY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  names  of  the  different  organisa-
 tidns  under  his  Ministry  which  help
 the  unemployed  Graduate-Engineers  and
 £x.Servicemen  in  providing  them  oppor-
 tunities  for  self-employment  as  dealers

 or  otherwise;  and
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 (b)  the  nature  of  opportunities  of
 employment  provided,  State-wise  and
 year-wise,  for  the  last  three  years?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM’  AND
 CHEMICALS  (SHRI  प्र.  R.  GOKHALE)  :
 (a)  and  (०),  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Oil  discovered  at  Linch

 820.  SHRI  M.  S.  SIVASAMY:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  _  be  pleased  to  state:

 (a)  the  nature  and  quantity  of  oil
 discovered  at  Linch  near  Ahmedabad
 during  the  month  of  July,  1972;  and

 (b)  the  progress  made  in  this  regard?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H  R.  GOKHALE)  :
 (a)  Only  one  well  has  been  drilled  in
 the  Linch  area  so  far.  On  testing,  it  gave
 a  good  flow  of  oil.  Laboratory  investi-
 gations  are  being  done  to  determine  the
 properties  of  the  oil.  It  may,  however,
 be  mentioned  that  from  the  results  of  one
 well  only,  it  is  not  possible  to  make  an
 estimate  of  either  the  oil  reserves  in  the
 area  or  the  quality  of  the  oil.  A  few  addi-
 tional  wells  will  have  to  be  drilled  and
 tested  for  this  purpose.

 (b)  The  first  well  has  been  tested  and
 locations  for  drilling  of  two  step-out  wells
 have  been  released.

 responsible  fot  High  Price  of
 Fertilisers

 82i.  SHRI  8,  K.  DAS  CHOWDHURY:
 SHRI  R.  K.  SINHA:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  any  study  was  conducted
 recently  by  the  Fertilizer  Association  of

 Factors
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 India  and  it  was  found  that  the  unutilized
 installed  capacity  in  the  fertihzer  industry
 due  to  the  non-availability  of  raw  materials
 and  spares  and  power  cuts  are  the  major
 factors  responsible  for  the  high  price  of
 fertilizers  im  the  country;  and

 (b)  if  so,  the  main  findings  thereof  and  the
 steps  taken  by  Government  in  this  regard?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE):

 (a)  No,  Sir.
 (b)  Does  not  arise.

 Expenditure  on  Scarcity  Relief  Work  in  States
 $22.  SHRI  5.५.  KRISHNAN:

 SHRI  PAMPAN  GOWDA:
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 ‘Will  the  Minister  of  FINANCE  be  pleased
 to  stale  the  amount  of  money  that  has
 been  incurred  by  Government  for  scarcity
 rehef  works  in  the  country,
 durmg  the  last  two  years?

 State-wise

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI])-  A  Statement  in-

 dicating  the  assistance  provided  to  various
 State  Governments  towards  expenditure  on

 relief  measures  in  1970-71  and
 ‘4971-72  is  laid  on  the  Table  of  the
 House.

 drought

 Statement
 Assistance  given  to  State  Governments  towards  expenditure  on  drought  rehef

 measures  in  3970-7i  and  97I-72—

 1970-71  1971-1972.
 (onemnunmadameneemn  eee oo—on—/ STATE  Onrelef  Short-term  Onrelef  Short-term  loans
 account  loans  for  account  for  agricultural

 agricultural  inputs.
 mputs.

 हल  Andhra  Pradesh  —_  35  03
 2.  Assam  0  75९९  0.0
 3.  Bihar  20  oof"

 4,  Gujarat  5.04  0  60t  0  5t

 5.  Jammu  &  Kashmr  2  3t  2  50

 6.  Madhya  Pradesh  0.67"
 dh  Maharashtra  2.50  500  22  50  7.00

 8.  Mysore  2  00  3  00  .08

 oo  Rajasthan  25.0  .46
 10,  West  Bengal  0.50  om

 “Total  35.72  646  6425  40.74

 “As  arrears  for  1969-70.
 **¥ncludes  assistance  for  relief  measures  on  account  of  floods.
 TAs  arrears  towards  relief  expenditure  in  1970-71

 ant  wak earthquak.e
 {As  arrears  for  1970-71.

 on  account  of  flood,  drought
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 Study  Team  for  visiting  drought  affected
 areas  in  Bihar

 823.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  ३

 (a)  whether  Government  of  Bihar  has
 asked  the  Central  Government  to  send  a
 team  of  officials  to  assess  the  drought
 conditions  in  Bihar;  and

 (b)  if  so,  the  stcps  taken  by  the  Centre
 in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCL  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  Yes,  Sir.

 (b)  A  Central  team  will  be  constituted
 and  asked  to  visit  Bihar  to  make
 on-the-spot  assessment  of  the
 situation  and  to  fix  ceilings  of  expen-
 diture  for  purposes  of  Central  assis-
 tance.

 Para  Jumping  Training  to  N.C.C.  Cadets

 825.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Para  jumping  has  been  added
 to  the  training  course  of  N.C.C,  cadets;
 and

 (b)  if  so,  the  reactions  of  the  young
 cadets  to  this  new  item  in  their  training?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a).  Para
 training/Para  jumping  was,  for  the
 first  time,  introduced  this  year  as  an
 experimental  measure  as  part  of  attach-
 ment  of  NCC  cadets  with  Regular  Army.
 38  cadets  were  selected  from  all  over  India
 for  this  training.  Out  of  these  29  have
 qualified  successfully.
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 (b)  The  cadets  showed  great  interest  and
 enthusiasm  in  this  new  item  of  training.

 Assistance  to  West  Bengal  for  drought
 affected  areas

 826.  SHRI  SAMAR  GUHA  :
 SHRI  JYOTIRMOY  BOSU  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  the  Government  of  West
 Bengal  asked  for  about  Rs,  30  crores  from
 the  Central  Government  for  meeting  the

 drought  situation  in  West  Bengal  ;

 (b)  whether  the  Study  Team  of  the
 Central  Government  approved  only  Ra.  7
 crores  for  the  purpose  ;

 (c)  if  so,  the  items  for  which  the  West
 Bengal  Government  wanted  the  said  amount
 and  the  reasons  for  approving  only  less  than
 one  fourth  of  the  amount  asked  for  by  the
 West  Bengal  Government;  and

 (d)  the  expenditure  already  incurred  and
 proposed  to  be  incurred  by  the  West  Bengal
 Government  for  dealing  with  the  problems
 of  the  drought  situation  in  the  State  and
 its  residuary  problems  ?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  FINANCE
 (SHRIMATI  SUSHILA  ROHATGI)
 (a)  to  (०).  The  State  Government  had
 estimated  their  requirements  of  funds  at
 Rs.  30.6  crores,  with  Rs.  13.31  crores  under
 relief  items  and  Rs.  17.31  crores  under
 loan  items.  After  detailed  discussions
 with  the  State  Government  and  in  the  light
 of  impressions  gathered  during  its  spot
 visits  the  Central  Team  recommended  a
 total  ceiling  of  Rs.  6.35  crores,  with
 Rs.  4.70  crores  for  the  relief  items  and  Rs.
 2.5  crores  for  loan  items,  for  purposes
 of  Central  assistance.  In  recommending
 these  ceifings  of  expenditure  the  Centra;
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 Team  also  took  into  account  the  considera-
 able  scope  for  the  utilisation  of  the  existing
 provisions  having  an  employment  content  in
 the  State  Annual  Plan  for  ‘1972-73  as  also
 the  scope  for  coordination  between  Pian
 works  and  relief  measures  in  general.

 (d)  The  State  Government  are  yet  to
 report  the  progress  of  expenditure  incurred
 by  them  under  the  ceilings  adopted  for  the
 current  financial  year  1972-73.

 Visit  of  Central  Team  to  Drought  affected
 areas

 827.  SHRI  क.  GANGADEB:  Will  the
 Munster  of  FINANCE  be  pleased  to  state:

 (a)  whether  a  Central  team  visited  certain
 State  for  on  the  spot  study  of  the  drought
 affected  arcas  in  respective  States;

 (b)  #  so,  the  States  visited  by  Central
 team;  and

 (c)  whether  any  report  has  been  submitted
 by  them  to  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  to  (c).  Central
 teams  have  visited  so  far  during  the  current
 financial  year,  the  States  of  Maharashtra,
 Orissa,  Rajasthan,  Tripura  and  West  Bengal
 for  on  the-spot  asscasmct  of  he  drought  situa.
 tion  and  the  requirement  of  funds  for  relief
 measures,  for  purposes  of  Central  assistance.
 While  the  Central  team  to  Tripura  which
 has  just  completed  its  assessment  is  pro-
 cessing  its  report,  other  teams  have  submi-
 tted  their  reports,

 Seizure  of  Japanese  cloth  being  smugpled
 into  India

 $28.  SHRI  HUKAM  CHAND  KACH-
 WAI;  Will  the  Minister  of  FINANCE
 bo  Pleased  to  state:
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 (a)  whether  Japanese  cotton  goods  worth
 about  Rs.  8  lakh  were  seized  at  Kolsa  port
 (Bombay)  in  the  last  week  of  June,  972

 (b)  whether  some  Indians  were  invol-
 ved  m  the  above  transaction;  and

 (c)  af  so,  the  steps  Government  have
 taken  to  stop  such  illegal  trading?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG]  :  (a).  On
 23-6-1972  Customs  authorittes  seized
 Japanese  textiles  fabrics,  —  synthetics
 or  blended,  valued  at  about  Rs  0  lakhs
 (at  Indian  market  rate)  alongwith  nine
 pieces  of  Radiogram-cum-tape  recorders
 valued  at  about  Rs  6,000/at  Kolsa  Bun-
 der,  Bombay.

 (b)  Yes,  Sur.

 (c)  The  following  steps  have  been  taken
 by  the  Government  to  stop  such  illegal
 tradmg  .—

 Systematic  collection  and  follow-up  of
 information,  keeping  2  watchful  eye  on  the
 suspected  smugglers,  rummaging  of  sus-
 pected  vessels  or  aircraft,  and  checking  of
 vulnerable  sectors  along  the  coast  and  the
 land  frontiers.  Additional  Jaunches  and  vehi-
 cles  are  being  provided  from  time  to  time
 for  effective  interception,  prevention  ctv.
 Some  sentor  officers  of  the  rank  of  Cullec-
 tors  of  Customs,  Additional  Collectors
 of  Customs  and  Assistant  Collectors  of
 Customs  have  been  posted  m_  vulnerable
 areas  to  look  afler  anti-smuggting  work
 exclusively  Customs  Act.  962  has  been
 amended  making  addittonal  provisions  to
 take  special  measures  for  the  purpose  of
 checking  illegal  import  and  export  of  cer-
 tain  commodities  and  facibtating  their  dete-
 ction  On  the  import  side  except  when
 the  goods  are  for  personal  use,  these  regu-
 latory  provisions  include  the  requirement
 of  intimation  of  the  place  of  storage,
 maintenance  of  accounts,  transport  and
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 sale  under  the  cover  of  vouchers  and  rea-
 sonable  precautions  befoie  acquisition  in
 respect  of  notified  goods,  The  position  is
 kept  under  constan  review.

 Impact  on  India's  Trude  Due  to  Pound
 Floatation

 829.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  impact  of  the  floatation  of  the
 Pound  Sterling  on  India’s  export  trade  with
 hard  currency  counties,  and

 (b)  whether  Government  have  taken  any
 Steps  to  protect  the  interests  of  our  export
 trade  in  the  context  of  the  current  crisis  :n
 the  Western  money  market  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANT  RAO  CHAVAN):
 (a)  The  impact  of  the  floatation  of  Pound
 Sterling  on  India’s  export  trade  with  hard
 currency  countries  is  so  far  not  of  any
 significance.

 (b)  To  protect  the  interests  of  our  foreign
 trade  Government  has  sought  to  ensure
 that  there  is  as  little  variation  as  possible
 in  the  value  of  the  rupee  by  utilising  the
 margins  accepted  by  the  I.M.F.  in  fixing
 the  rates  for  the  sale  and  purchase  of
 Sterling.

 Arrangements  have  also  been  made  by
 RBI  to  protect  the  interests  of  exporters  by
 providing  forward  cover  for  six  months
 for  purchase  of  Sterling.

 Central  Government  Undertakings  in
 Rajasthan

 830.  SHRI  M.  C.  DAGA:  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state  :

 (a)  the  total  number  of  Central  Govern-
 ment  Industrial  Undertakings  in  Rajas-
 than;  the  total  capital  invested  in  each  of
 them  till  date  aad  also  the  amount  of  profit

 AUGUST  4,  972  Written  Answers  72

 earned  or  loss  suffered  by  each  of  them
 during  the  year  1971-72;

 (b)  the  steps  being  taken  by  Government
 to  run  those  factories  in  profit  which  are
 incurring  loss  at  present  and  the  time  by
 which  it  would  be  done;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  ‘THF
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  There  are  six
 Central  Government  industrial  undertagings
 in  Rajasthan  The  final  audited  accounts
 for  all  these  companies  for  the  year  1971-72
 are  not  yet  available.  The  investment
 (equity  and  loans)  in  these  companies  as  at
 the  end  of  970-7l  and  provisional  figures
 of  profit/loss  made  by  them  dumng  1971-
 72  are  as  follows  :—

 Name  of  the  —  Investment  Profit  (+)
 undertaking  —  85  at  the  Loss  (—~)

 end  of  in  1971-72
 1970-71  (Provi-

 sional)

 (६४  का  crores)
 i.  Hindustan

 Copper  Ltd.  39.56  Under
 Construc-
 tion

 2.  Hindustan
 Salts  Ltd.*  4.79  (  +)  0.0004

 3.  Hindustan
 Zinc  Ltd.{  6.6€0  i)  0,20

 4.  Instrumenta-
 tion  Ltd.  7.87  (+)  L.44

 5.  Machine  Tool
 Corpn.  of
 India  Ltd.  4.98  (—)  0.25

 6,  Sabmhar  Salts
 Lid.*  AAS  (+)  0.28

 aman, antennae

 “Company  year  is  from  October  to  Sep-
 tember.
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 (b)  and  (c).  As  will  be  seen,  only  the  Hin-
 dustan  Zine  Lid  and  Machine  Tool  Corpo-
 sation  of  India  Ltd  have  incurred  Josscs
 during  1971-72,  while  the  Hindustan  Copper
 ‘Ltd  AS  still  under  construction  Low  prices
 of  2५  and  lead  have  to  a  certain  extent
 influcnced  the  financial  results  of  the  Hindus-
 tan  Zinc  Ltd  The  price  of  zinc  has  re-
 cently  been  revised  Steps  have  also  been
 taken  for  improving  operational  effi.tency
 As  a  result,  this  company  ts  likely  to  make  a
 profit  durmg  1972-73  The  Machine  Tool
 Corporation  of  India  Ltd  commenced
 commercial  production  only  during  1970-71
 and  has  also  been  experiencing  some  lack
 of  demand  Its  financial  results  will
 improve  m  the  coming  few  years  with
 incrcase  in  its  sales  and  production  The
 Management  ts  taking  steps  to  improve  the
 off  take  position  and  capacity  utilsation

 Panel  to  Define  Objectives  of  Public
 Sector

 831  SHRI  CT  DHANDAPANI
 SHRI  SHRIKISHAN  MODI

 Will  the  Minister  of  E  INANCE  be  pleased
 to  state

 (a)  whether  Government  have  set  up  a
 panel  to  define  objectives  of  public  sec-
 tor,

 (b)  at  so,  whether  the  report  submitted
 by  the  panel  has  been  examined  by  Govern-
 ment,  and

 ©  if  not,  when  the  report  ts  likely  to  be
 subrnitted?

 THE  DFPUTY  MINISTLR  IN  THE
 MINISTRY  Of  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  {a)  to  (c)  The
 Adimmustrative  Reforms  Commission  had  in
 their  Report  on  Public  Sector  Undertakings
 recominended  that  Government  should  com-
 prehensively  and  clearly  state  the  objectives
 and  obhgations  of  public  undertakings  m
 respect  cteation  of  ofreserve's  esif-financ-
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 mg,  return  on  investment,  wage  and  pricing
 policies  etc  Government  acupted  this
 recommendation  The  question  of  imple-
 menting  it  was  considered  at  a  seminar  m
 970  in  which  the  public  sector  chiefs,  ad-
 munistrative  Ministries  and  vanous  profes-
 Stonal  experts  ete  participated  fhe  con-
 census  at  the  Seminar  was  that  the  mdrvidual
 enterprises  themselves  were  primarily  res-
 ponsible  for  laymg  down  their  objectives
 Government  issued  instructions  that  the
 objectives  may  be  formulated  accordingly
 with  the  approval  of  Government

 More  recently  an  Fxpcerts  Committee
 constituted  by  Government  to  examine  the
 organisation  of  Public  Relations  Depart-
 ments  of  public  enterprises  had  inter  aha
 recommended  that  Government  should  lay
 down  management  and  public  relations
 objectives  tn  clear  and  specific  terms  for
 the  public  sector  as  a  whole  The  Secre-
 taries  Committee  on  Public  Sector  Under-
 takings  have  exammed  this  recommenda-
 tion  and  foimed  a  sub-group  to  go  into  this
 matter  thoroughly  and  draft  a  statement  of
 the  objectives  and  obligations  of  the  public
 sector  Government  have  not  appointed  any
 Panel  for  the  purpose  The  various  comp-
 lex  issues  involved  are  being  considered
 by  the  sub-group  and  a  final  decision  will
 be  taken  on  receipt  of  the  recommendation
 of  this  sub-group

 Production  of  Portable  Walkie
 Talkie  Transmitter  by  Bharat

 Electronics  Ltd.

 832  SHRI  RAJDEO  SINGH  °  Will  the
 Minister  of  DEFENCE  be  pleased  to  state

 (a)  whether  Bharat  Electronics  Ltd  ,  have
 developed  a  range  of  equipment  for  the
 Police  including  portable  Walkie  Talkic
 Transmitter,  and

 (b)  ४  so,  whether  Government  propose  to

 produce  it  on  commrecial  basis?
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 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MI-
 NISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes,  Sir.

 )  These  are  professional  equipments
 and  at  present  the  production  of  these  equip-
 ments  by  Bharat  Electronics  Limited  is
 intended  mainly  to  cater  to  the  requirements
 of  the  Police  forces.  However,  Bharat
 Electronics  Ltd.  will  try  to  meet  the  require-
 ments  of  other  authorised  customers  also.

 Location  of  a  Petrochemical  Complex  in
 Kerala

 833.  SHRIN.  SREEKANTAN  NAIR  :
 DR.  HENRY  AUSTIN  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 {a)  whether  Government  of  Kerala  have
 been  repeatedly  representing  for  the  loca-
 tion  of  the  Petro-chemical  Complex  in  the
 State  and  if  so,  the  outcome  thereof;  and

 (b)  whether  sufficient  quantity  of  Naph-
 tha  is  available  there  for  the  establishment
 of  the  Project  at  Cochin  and  if  so,  the  rea-
 sons  for  not  taking  a  decisionin  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)  ;
 (a)  and  (b).  In  November  1970,  the  Go-
 vernment  of  Kerala  proposed  the  setting
 up  of  a  petro-chemical  complex  at  Cochin
 based  on  Naphtha  produced  by  Cochin
 Refinery.  The  State  Government  was  in-
 formed  that  in  the  context  of  shortage  in
 the  indigenous  availability  of  naphtha
 expected  from  973  onwards,  it  was  not  pos-
 sible  to  set  up  a  petrochemical  complex  at
 Cochin.

 U.S.  Afrcraft  Flying  over  Indian  Territory
 834,  SHRI  SAROJ  MUKHERJEE  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  a  U.S.  aircraft  carrying  naval
 personnel  was  ordered  to  land  at  Bombay
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 airport  on  June  2,  972  for  overflying
 without  permission;

 (b)  if  so,  the  brief  facts  of  the  incident;
 and

 {c)  the  steps  taken  by  Government  to
 prevent  recurrence  of  such  incidents?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 {a)  to  (c).  Yes,  Sir.  Capitol  International
 Airways  Inc.  Nashville,  Tenn,  USA,  re-
 quested  for  permission  for  their  DC-8
 aircraft  to  overfly  India  between  20th  and
 23rd  June  en  route  to  Bangkok.  As  the
 aircarft  was  to  carry  military  (naval)  person-
 nel  both  ways,  the  operator  was  informed
 on  the  7th  June  972  that  their  request  could
 not  be  acceded  to.

 On  2Ist  June,  an  aircraft  of  the  said  com-
 pany,  on  flight  from  Tehran  to  Bangkok
 contacted  Bombay  Flight  Information  Cen-
 tre,  and  as  there  was  no  authority  for  this
 aircraft  to  overfly  India  it  was  made  to  land
 at  Bombay.  The  aircraft  was  carrying  07
 US  naval  personnel  who  were  in  uniform  and
 the  flight  was  chartered  by  the  US  Air
 Force.  No  arms  and  ammunition  were
 being  carried.

 On  the  evening  of  22nd  June  the  air-
 craft  was  permitted  to  leave  without  flying
 over  Indian  territory  at  any  point  after  take
 off.  It  flew  over  the  high  seas  without  at
 any  point  flying  over  Indian  territory.  The
 matter  was  brought  to  the  notice  of  the  US
 authorities  through  diplomatic  channels
 and  our  policy  regarding  overflights  by
 foreign  aircraft  was  made  clear  to  them.

 मोम  (मध्य  बेश)  में एप्लाइड  कारखाने
 की  स्थापना

 835.  डा०  लक्ष्मीनारायण  पाण्डेय  :  क्‍या  दिस
 मंत्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  नीमच  मध्य  प्रदेश  में  स्थापित  किये  जा
 रहे  एप्लाइड  कारखाने  के  निर्माण  में  कितनी
 प्रगति  हुई  है  ;
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 (@)  इस  पर  कुल  कितना  व्यय  होगा,  कौर

 (3)  देश  मे  ऐसे  कारखाने  कहा-कहा  चल  रहे
 हैं?

 विस  मंत्रालय से  उप-सूत्रो  (श्रीमती  सुशीला

 रोहतगी)  :  (क)  अ्रसेतिक  कार्य  ।

 उत्पादन  खदी  के  बायो  का  निर्माण  कर  लिया
 गया  है  t  उत्पादन  खडों  में  शेष  कार्य  प्रख्यात
 फर्श  डालना,  पलस्तर  करना  और  दीवारों  पर  रगे
 करना  शादी  कार्य  समान  एवं  उपकरणों  की  स्थापना
 के  बाद  किये  जायेगे  ।  अधिकारी  सहायक
 इमारतों  तथा  मल-निकास-व्यवस्था  का  बाय  भी
 लगभग  पूरा  हो  गया  है  1  प्रिय  बहुत  सी  सबाना
 की  व्यवस्था  करने  का  कार्य  भी  चल  रहा  है  ।

 संयंत्र  तथा  उपकरण

 मानक  मात्रिक  उपकरण  बो  प्रतिकाश  मदद
 को  सप्लाई  करन  के  बारे  मे  समरण  तथा
 निपटान  महानिदेशालय  ने  पहले  ही  माग पत्र
 भेज  दिया  है  |  उत्पादन  खण्डो  मे  ब्रिज लो  सीधी
 कुल  कार्यों  मे  से  लगभग  20  प्रतिशत  कार्य  पूरे
 हो  गये  हैं|  स्टेनलेस  स्टील  तथा  काच  की  परत
 बढ़े  202  भाड़ा  (Glass  lined  vessels)  4
 से  47  भागो  (Vessels)  का  कार्य  चल  रहा
 है  ।  कौर  4  भागो  के  रकाबी  नुमा  किनारे
 (dished  ends)  को  दबा  दिया  गया  है  ।

 परन्तु  भारत  हैवी  प्लेट  एण्ड  बेस लूस  विशाखा-
 पस नम  को  जो  एक  सरकारी  क्षेत्र  का  उपक्रम
 है--उक्त  परियोजना  के  सिये  इमारतों
 (structural)  इस्पात  प्राप्त  करने  में  बडी
 कठिनाई  हो  रही  है।  उन्हें  आशा  है  कि  सितम्बर
 l972  के  भक्त  तक  इमारती  स्वात  प्राप्त  हो

 जायेगा  और  उसके  तुरन्त  बाद  उस  स्थान  पर
 स्टील  के  ढांचे  तैयार  करने  उन्हे  खड़ा  करने  का
 कार्य  प्रारम्भ  किया  जायगा  !  भाड़ों  को  ख़ड़ा
 करने  और  इस्पात  के  ढापो  के  ऊपर  उपकरणों
 को  स्थापित  करने  का  कार्य  स्टील  के  ढांचा
 को  खड़ा  करते  के  बाद  ही  निश्चित  रूप  से  किया
 जायेगा  |
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 (ख)  i0-72  को  भेजी  गई  मंजूरी  के  अनु-
 सार  एल का लायड  फैक्टरी  पर  कुल  64.09
 साख  रुपये  व्यय  होने  की  संभावना  है  ।

 (ग)  गाजीपुर  (उ०  प्र०)  में  मात्र  एक  अन्य
 फैक्टरी  है  जिसमे  देश  मे  भ्रफीम  एल का लायड
 तैयार  किये  जाते  हैं  ।

 इलाहाबाद  के  युद्धबन्दी  शिविर  मे  सूरज

 836  श्री  फूलचंद  वर्मा:  क्या  रक्षा  मो
 यह  बसाने  की  कृपा  करेगे  कि

 (क)  क्‍या  इलाहाबाद  थे  युद्धबन्दी  शिविर  मे
 युद्ध बन् दियो  ने  18 मई,  :972  को  90  फुट  लम्बी,

 5  फुट  चौडी  शौर  9  फुट  गहरी  सुरंग  खादी  थी,

 (ख)  क्‍या  यह  सुरंग  बैरकों  के  उस  भाग  का
 मिलाती  है  जो  फैजाबाद  राइड  में  पडता  है  र
 जहां  पाकिस्तानी  जूनियर  कमीशंड  प्राधिकारी  रहते
 हैं,  और

 (ग)  यदि  हा,  तो  इस  सबंध  मे  पूरा  विवरण  क्या
 है  और  इस  बारे  मे  क्या  कार्यवाही  की  गई  है  या  करने
 का  विचार  है  ?

 रक्षा  मंत्री  (प्रो लग जोबन राम  (क)  इलाहा-
 बाद  के  युद्धबंदी  शिविर  मे  .7  मई  :972  को  90

 फुट  लम्बी,  2  फुट  चोरी कौर  9  फुट  ऊची  गहरा  सुराग
 खोदी  गई  थी  जा  सीधी  खुदी  हुई  थी  t

 (ख)  यह  सुरंग  युद्धबन्दी  जूनियर  कमीशन
 झफमरो  द्वारा  उनके  रहने  की  बैरकों  के  क्षेत्र  मे  खोदी
 भई  भरी  और  यह  फैजाबाद  रोड  के  सामने  की  दिशा
 मेथी।

 (ग)  पूछ-ताछ  की  गई  है  भौर  उनसे  जो  ब्यौरे
 प्राप्त  हुए  हैं  उनसे  पर्याप्त  उपधारा  उपाय  अपनाने
 में  सहायता  मिली  है।  शिविर  के  कर्मचारियों  की  भोर
 से  कोई  गलती  नहीं  पाई  मई।  ऐसी  घटना धो
 की  पुन्ार्वत्ति  को  रोकने  के  लिए  सुरक्षा  को  शख्त
 कर  दिया  गया  है  a
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 Shifting  of  head  offices  of  birlas  concerns
 out  of  West  Bengal

 837.  SHRI  K.  MALLANNA  :  Will  the
 Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 {a)  whether  Government  are  aware  that
 Birlas  have  shifted  their  Registered  Head
 Offices  or  Oriental  Paper  Mill  and  Hindalco
 outside  West  Bengal;

 (b)  if  so,  the  reasons  therefor;

 ©  whether  prior  permission  for  shifting
 ther  Head  Offices  was  obtained  by  them;
 and

 (9)  if  not,  Government's  reaction  there-
 of?

 THE  MINISTER  OF  COMPANY  AF-
 FAIRS  (SHRI  RAGHUNATHA  RED-
 DY)  :  (a)  to  (०),  The  Registered  Office  of
 M/s.  Orient  Paper  Mills  Ltd.  was  transferred
 from  Bengal  to  Orissa  with  the  approval
 of  the  High  Court  in  1947,  The  company
 has  reported  that  it  had  an  office  in  Cal-
 cutta,  the  staff  of  which  had  to  be  trans-
 ferred  to  the  company’s  establishment
 outside  Calcutta  in  970  due  to  agitation
 and  coercive  activities  induldged  ॥  by  the
 employees  of  several  companies  having
 their  offices  in  the  same  premises  where  the
 company’s  Calcutta  Office  was  situated.
 At  present  only  a  few  senior  executive  along-
 with  their  personal  staff  are  stationed  in
 Calcutta  to  attend  to  the  management  and
 other  requirements  of  the  company.

 As  regards  M/s.  Hindustan  Alluminium
 Corporation  Ltd.,  tts  Registered  office
 was  shifted  to  Century  Bhavan,  Dr.  Annie
 Besant  Road,  Bombay-25  from  Industry
 House,  Charch  Gate  Reclamation,  Bom-
 ba  dl  with  effect  from  the  Ist  September,
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 1970,  The  company  had  a  Head  Office/
 Sales  &  Publicity  Office  at  Industry  House,
 Calcutta  which  was  shifted  sometime  back
 to  its  Works  at  Renukool  (UP)  due  to  labour
 and  other  troubles  in  Calcutta.  Shifting
 of  Head  Office  or  any  other  office  of  a  Com-
 pany  does  not  require  the  approval  of
 Government  under  the  Companies  Act,

 (d)  Does  not  arise.

 Applicability  of  Provisions  of  geneva
 convention  to  B,S.F.  personnel

 838.  SHRI  8,  दि  NAIK  :  Will  the  Minis-
 ter  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  the  officers  and  men  working
 in  the  Border  Security  Force  are  covered  by
 the  provisions  of  Geneva  Conventions
 in  relation  to  Prisoners-of-War;

 (0)  whether  the  scrvices  of  Border  Se-
 curity  Force  Officers  and  men  are  regulated
 on  terms  identical  to  that  of  Indian  Army,
 in  view  of  the  fact  that  they  undertook  iden-
 tical  nature  of  tasks  in  the  recent  Indo-
 Pakistan  War;  and

 (c)  whether  any  protests  have  been  re-
 ceived  from  the  ranks  in  the  Army  regarding
 the  Border  Security  Force  and  their  func-
 tions  and  if  so,  the  main  pommts  thercof
 and  Government's  reaction  thereto?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  Yes,  Sir.

 (b)  The  B.S.F.  is  a  para-military  force
 and  ipso  facto  the  terms  of  service  of  per-
 sonnel  belonging  to  this  Force  are  different
 from  the  terms  of  service  of  regular  Army
 personnel.  The  tasks  which  were  under-
 taken  by  the  B.S.F.  and  by  the  Indian
 Army  in  the  recent  war  were  not  identical
 in  nature.

 (c)  No,  Sir.
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 muggling  of  hashish  by  son  of  Indian
 deputy  high  commissioner  In  sydney

 39  SHRI  HARI  SINGH  :
 SHRI  ATAL  BIHARI  VAJPAYEE

 Will  the  Minster.  of  FINANCE  be  pleased
 to  state ‘

 (a)  whether  a  son  of  India’s  Deputy
 High  Commissioner  in  Australia  was  de-
 tained  by  the  Sydney  Police  on  the  charges
 of  smuggling  hashish,

 (b)  ab  so,  a  brief  account  of  the  incident
 and  action  taken  in  the  matter,

 (0)  whether  thts  man  was  going  to  Aus-
 tralia  on  diplomatic  passport,  and

 (9)  ४  so,  what  step  Government  propose
 to  take  to  stop  such  incident?

 THE  DEPUTY  MINISTLR  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  to  (d)  Shr
 Jawahar  Barua  son  ol  India’s  Deputy
 High  Commissioner  in  Sydnev  went  to
 Australia  to  spend  his  holidays  with  his
 parents  He  was  holding  diplomatic  pass-
 port  On  his  arrival  at  Sydney  Arrport  on
 the  23rd  May  3972  the  Austrahan  Customs
 authorities  found  that  Shri  Barua's  suit-
 case  contained  2  kys  of  hashish  The
 Suit-case  along  with  the  contraband  nar-
 cotics  was  seized  by  the  Australian  Customs
 authorities  and  it  was  decided  to  send  back
 Shri  Barua  to  India

 2  On  hus  artival  at  Bombay  on  the  25th
 May,  972  Shri  Barua  was  arrested  by  the
 Customs  authorities  and  released  on  batl
 of  Rs  2,000/-  था  prosecution,  the  Chief
 Presidency  Magistrate,  Bombay  bound  hin
 for  a  pertod  of  one  year  in  the  sum  of  Rs
 ‘$,000/-  without  any  disadvantages  in  future
 Besides,  personal  penalty  amounting  to  Rs.
 200/-  was  also  imposed  on  Shri  Barua  during
 the  course  of  departmental  adjudication  of
 the  case  for  exporting  hashish  tllegally.
 This  amount  has  since  beca  paid  by  Shr:
 Barua,
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 3.  Persons  holding  diplomatic  passports
 enjoy  diplomatic  privileges  only  m  the  conn-
 tries  to  which  they  are  accredited  and,  there-
 fore,  Indians  accredited  abroad  as  diplomats
 aie  hable  to  check  by  Indian  Customs  hike
 other  citizens  The  present  instance  is  a
 stray  case  of  this  type  Usual  anti-smuggl-
 ing  measures  are  already  in  force  to  check
 smuggling  out  of  narcotics

 भारत  और  पाकिस्तान  मे  युद्धबंदियों  के  साथ
 व्यवहार  के  बारे  में  अन्तर्राष्ट्रीय  रैडक्रास  समिति

 के  विचार

 840  Bo  weiter  पाण्डेय  क्‍या  रक्षा
 मंत्री  यह  चलाने  की  कृपा  करेगे  कि

 1६2  क्या  पाकिस्तानी  युद्ध  बन्दियों  के  साथ
 भारतीय  सेना  के  व्यवहार  की  अन्तर्राष्ट्रीय  रेड कास
 समिति  म  प्रमाण  की  है  ,

 (ख)  क्‍या  इस  समिति  ने  पाकिस्तान  में  भारतीय
 युद्ध  बर्दिया  क॑  साथ  पाकिस्तानी  संता  द्वारा  किए
 जा  रह  दुर्व्यवहार  एवं  जुल्मों  सितम  की  निन्दा  की
 है  ,  और

 (ग)  यदि  हा,  तो  सरकार  द्वारा  इस  सम्बन्ध
 में  क्या  कदम  उठाय  गए  हैं  *

 रक  सो  (जो  जगजीवन  राम)  (क)  जी
 हां।  रैडक्रास  की  प्रन्तर्राष्ट्रीय  समिति  ने  पाकिस्तानी
 बन्दियों  के  साथ  हमारे  व्यवहार  पर  अपनी  सन्तुष्टि
 व्यक्त  की  है  t

 (ख)  ओर  (गर)।  भारतीय  सैनिक  के  साथ
 पाकिस्तानीयत  के  क्रूर  व्यवहार  की  कुछ  घटनाएं  पन्त-

 राष्ट्रीय  रैडक्रास  को  सूचित  की  गई  थी  ।  परन्तु  इस
 पर  उन  की  काई  रिपोर्ट  नहीं  आई  है  t

 Complaints  Regarding  Non-Implementation
 of  Memorandum  of  Settlement  between
 Management  and  Workers  of  Contonmeat

 Board

 841  SHRISAT  PAL  KAPUR  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  many  complaints  regarding
 non-mplementation  of  Memorandum  of
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 Settlement  dated  the  20th  November,  966
 between  the  management  and  the  workers
 of  the  Cantonment  Board  have  been  re-
 ceived;  and

 (b)  if  so,  the  action  taken  or  proposed
 to  be  taken  for  settlement?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  and  (bo).  Re-
 presentations  have  been  made  by  the  All
 India  Cantonment  Board  Employees  Fe-
 deration  in  regard  to  non-implementation
 of  a  settlement  dated  20th  November,  966
 in  respect  of  Cantonment  Board,  Ambala
 about  payment  of  certain  alleged  arrears
 of  emoluments  with  retrospective  effect
 to  certain  Cantonment  Board  employees.
 The  Federation  had  agreed  to  drop  the  claim,
 but  have  since  filed  an  application  before  the
 Industrial  Tribunal,  Haryana.  The  out-
 come  thereof  is  awatted.

 Killing  of  Indian  P.O.  Ws.  in  Pakistan

 842.  SHRI  PILOO  MODY  :  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  attention  of  Government
 has  been  invited  to  a  report  in  the  Organizer
 Weekly  of  the  i0th  June,  1972  stating  that
 over  one  thousand  Indian  Prisoners  of  War

 in  Pakistan  custody  have  been  killed;
 and

 (b)  if  30,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  Yes;  Suir.

 (b)  The  author  seems  to  have  come  to
 the  conclusion  on  the  basis  of  figures  in
 regard  to  the  armed  forces  personnel  de-
 clared  missing  and  the  number  killed,  which
 have  been  given  from  time  to  time.  The
 total  figures  are  bound  to  vary  because  of
 the  manner  in  which  the  Defence  Services
 categorise  persons  as  missing.  Many  per-
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 sonnel  are  declared  missing  in  the  first
 instance  because  no  positive  proof  of  death
 in  action  is  forthcoming.  There  have  also
 been  cases  where  persons  believed  missing
 during  a  conflict  have  rejoined  units  or
 later  on  were  picked  up  as  wounded.  Some
 persons  originally  reported  missing  may
 subsequently  be  traced  to  be  in  enemy  cus-
 tody  as  POWs.  Similarly,  the  number  of
 persons  killed  goes  up  because  (i)  some
 wounded  personnel  die,  rin)  persons  formerly
 declared  missing  are  later  found  to  have
 been  killed  and  qn)  there  have  becn  casual-
 ties  after  the  declaration  of  the  cease-fire.

 Having  regard  to  the  above,  the  Govern-
 ment  are  unable  to  subscribe  to  the  thesis
 contained  in  the  article.

 Arrest  of  Foreigners  on  Charges  of
 Smuggling

 843.  SHR!  SHASH]  BHUSHAN:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  total  number  of  foreigners  ar-
 rested  in  the  country  during  the  last  three
 years  on  charges  of  smuggling,  year-wise;

 (b)  the  value  of  goods  seized  from  their
 possession;  and

 (c)  the  action  taken  against  these  forcig-
 ners?

 THE  DEPUIY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG))  :  (a)  to  (©).  Infor-
 mation  in  this  regard  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 Raids  by  Income-Tax  Authorities  In
 Delhi

 844.  SHRI  SARJOO  PANDEY  :
 SHRI  B.K.  DASCHOWDHURY  :

 Will  the  Minister  of  FINANCE  be  plea-
 sed  to  state  ;

 (a)  whether  the  Income-tax  Department
 had  recently  swooped  on  the  offices  and
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 houses  of  5  architects  and  building  engi-
 neers  to  check  irregularities  in  the  accounts
 relating  to  the  construction  costs  of  posh
 buildings  in  Delhi;

 (b)  whether  any  incriminating  evidence
 has  been  unearthed  in  these  raids;

 (c)  if  so,  the  main  features  thereof;
 and

 (d)  the  action  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  Yes,  Sir.  Sear-
 ches  were  carried  out  on  1-7-1972,  at  the
 business  and  residential  premises  of  40
 architects  and  survey  operations  u/s  33A
 were  carried  out  at  the  office  premises  of
 5  architects.

 (b)  Yes,  Sir.

 (c)  Preliminary  enquiries  have  revealed
 that  some  certificates  have  been  issued
 by  the  architects  giving  valuation  of  pro-
 perties  which  is  less  than  the  actual  cost  of
 construction.  In  some  other  cases  there
 is  constderable  difference  between  the  cost
 of  construction  as  shown  in  the  books  and
 that  which  was  actually  incurred.

 (d)  The  seized  documents  are  being  exa-
 mined.  Further  action  as  may  be  called
 for  will  be  taken  after  the  completion
 of  the  investigations.

 Malaviya  Committee  on  the  Working  of  जा
 nod  Natural  Gas  Commission

 ।  845.  SHRI  SARJOO  PANDEY  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 @)  whether  the  Malaviya  Committee  on
 the  working  of  the  Gil  and  Natural  085
 Commission  has  recommended  that  India
 should  secure  oi!  concessions  from  abroad
 for  explorations;
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 b)  whether  Government  have  accepted
 the  recommendations;  and

 {c)  if  so,  the  efforts  made  in  this  direc
 tion?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.R.  GOKHALE)  :  (a)  Yes.

 (b)  and  (co).  The  report  is  presently  under
 Government’s  consideration.  However,  it
 has  been  always  Government’s  endeavour  to
 seek  oil  exploration  rights  in  geologically
 attractive  parts  of  the  countries  in  the  Mid-
 dle  East  and  Far  East,  to  supplement  the
 domestic  oif  exploration  efforts  towards
 meeting  the  crude  oil  demand  of  the  country
 to  the  maximum  extent  possible.  Ac-
 cordingly  in  1965,  ONGC  acquired  ]/6th
 share  in  a  joint  off  shore  exploration  ven
 ture  in  Lran,  calied  IMINOCO  with  National
 Irapian  Oil  Company,  AGIP  of  Italy  and
 Phillips  Petroleum  of  USA.  This  venture
 has  so  far  found  two  otlfields  called  Rostam
 and  Raksh  and  further  exploration  is  con-
 tinuing.

 Subsequently  in  968,  ONGC  investigated
 the  possibilities  of  acquiring  a  participation
 in  an  on-land  concession  in  South  Iraq,  but
 on  detailed  techno-economic  consideration,
 the  matter  was  not  further  pursued.  Op-
 portunities  in  Indonesia  for  exploration  were
 also  investigated  with  the  assistance  of  our
 Embassy  in  Djkarta,  but  it  appeared  that
 good  prospective  arcas  were  already  leased
 out.  An  offer  reccived  from  Burmah  Oil
 Co.  in  97]  to  join  the  exploration  venture
 in  Somalia  had  to  be  rejected  for  geological
 and  economic  reasons.

 An  ONGC  technical  team  was  sent  to
 Iraq  1971,  to  find  out  the  geological
 prospects  of  the  areas  opened  for  bidding
 by  Iraq  National  Oil  Company.  Following
 the  team's  recommendations,  no  further
 efforts  were  made.  However,  ONGC  has

 just  put  up  a  bid  for  oil  exploration  in  Iraq
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 for  the  tender  recently  invited  by  Iraq  for
 new  areas.  The  bid  was  based  on  detailed
 geological  and  economic  assessment  of  the
 oil  prospects,  of  these  areas  by  ONGC.

 Government  would  continue  to  explore
 all  avenues  for  oil  exploration  in  nearby
 countries,  on  case  by  case  basis.

 Import  of  Crude  Oil  from  Irag

 846.  SHRI  SARJOO  PANDEY  :
 SHRI  P.M.  MFHTA  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  the  nationalisation  of  the
 Iraq  Petroleum  Company  by  Iraq  Govern-
 ment  has  opened  up  the  possibilities  of
 India  importing  crude  oil  from  Iraq  at  re-
 duced  prices;  and

 (b)  if  so,  the  steps  taken  to  fully  utilise
 these  possibilities?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.R.  GOKHALE)  :  (a)
 and  (b).  Crude  oil  has  not  so  far  been  im-
 ported  from  Iraq.  However,  in  pursuance
 of  the  Trade  Agreement  with  Iraq,  the
 Indian  Oil  Corporation  has  negotiated  an
 Agreement  with  the  Iraq  National  Oi]  Com-
 pany  for  the  supply  of  upto  250,000  tonnes
 of  Northern  Rumaila  Crude  Oil  by  3ist
 December,  1972.  This  Agreement  will
 come  into  effect  after  it  has  been  ratified
 It  will  not  be  in  the  public  interest  to  dis-
 close  the  price  and  other  terms  and  condi-
 tions  of  the  Agreement.

 Disparities  in  LIC’s  Investments

 847.  SHRI  SARJOO  PANDEY :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  ;

 (a)  whether  wide  regional  disparities
 exist  in  the  Life  Insurance  Corporation
 davestments;  and
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 (७)  if  so,  whether  steps  are  being  taken
 to  reduce  the  existing  regional  disparities
 in  LIC’s  investments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG)  :  (a).  and  (bo),  Ac-
 cording  to  a  recent  study  of  the  investments
 of  the  LIC,  the  regional  disparities  in  LIC’s
 investments  are  much  less  now  than  they
 were  in  1957,  bxcepting  Uttar  Pradesh,
 all  the  so-called  backward  States  have  im-
 proved  their  position  m  respect  of  LIC’s
 investments,  as  compared  to  the  situation
 in  1957,  Some  degree  of  regional  imbalance
 is  inevitable  in  LIC’s  investments,  so  long  as
 the  availability  of  investment  opportunities
 and  the  institutional  capabilities  to  ab-
 sorb  the  investments  remain  uneven  as
 between  different  States.  Even  so,  some
 farther  specific  measures  for  mitigating
 the  imbalance  are  presently  under  the  con-
 sideration  of  Government.

 Crude  ol  from  Iraq  for  Refining

 848,  SHRI  BHOGENDRA  JHA:
 SHRI  E,V.  VIKHE  PATIL  :

 Will  the  Minister  of  PETROLFUM  AND
 CHEMICALS  be  pleased  to  state  ;

 (a)  whether  Iraq  has  promised  to  sell  to
 India  one  mullion  tonnes  of  crude  oil  for
 refining  and  if  so,  the  salient  features  of  the
 deal;  and

 (b)  whether  this  crude  will  be  used  at
 Barauni  refinery?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.R.  GOKHALE)  :  (a)
 Yes,  Sir.  Indian  Oil  Corporation  has  ne-
 gotiated  an  agreement  with  the  Lrag  Na-
 tional  Oil  Company  for  supply  of  upto
 250,000  tonnes  of  North  Rumaila  crude  oil
 by  3ist  December,  1972.  It  will  not  be
 in  the  public  interest  to  disclose  the  price
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 and  other  terms  and  conditions  of  the
 agreement.  A  fresh  contract  will  be  nego-
 tiated  for  the  balance  quantity  to  be  sup-
 plied  beyond  3ist  December,  1972,

 (b)  Yes,  Sir.

 Repatriation  of  POWs,  between  India
 and  Pakistan

 849.  SHRI  BHOGENDRA  JHA  :
 SHRI  P.M.  MEHTA  :

 Will  the  Minister
 be  pleased  to  state  the  total
 of  Prisoners-of-War  exchanged
 between  India  and  Pakistan  so
 far  since  the  cease-fire  in  December,  JO?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  Only  seriously  sick
 and  wounded  Prisoners  of  War  have  so  far
 been  repatriated.  Their  number  is  as  un-
 der  :

 of  DEFENCE
 number

 Pakistani  POWs  repatriated  to
 Pakistan  299

 Indian  POWs  _  repatriated  to
 India  27

 In  addition,  one  Indian  civilian  has  also
 been  repatriated  from  Pakistan.

 Memorandum  by  Indian  Oi]  Employees
 Union,  Eastern  Branch

 856.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  the  Indian  Oil  Employees’
 Union,  Eastern  Branch,  ॥,.  Shakespeare
 Sarani,  Calcutta-I6  has  submitted  a  memo-
 randum  to  the  Minister  and  other  authori-
 ties  complaining  about  corruption  parti-
 cutarly  in  the  Marketing  Division  and  has
 demanded  institution  of  a  Commission  of
 Faguiry;  and

 ob)  if  so,  Government's  reaction  there-
 on?
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 THE  MINISTER  OF  LAW  AND  JUS-
 TICE,  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.R.  GOKHALE)  :  ७)
 Yes,  Sir.  Two  memoranda,  one  dated  28th
 May,  497i  and  the  other  dated  !4th  May,
 972  have  been  received.

 (b)  On  the  memorandum  dated  28th  May,
 97l,  the  Indian  Oil  Corporation  was
 requested  to  get  the  matter  investigated.
 The  Indian  Oil  Corporation  constituted  a
 Committee  to  enquire  into  the  allegations.
 As  a  result  of  the  enquiry,  a  transport  com-
 pany  which  was  found  guily  has  been  black-
 listed  for  a  period  of  one  year.  This  penalty
 was  imposed  in  addition  to  the  recovery
 of  certain  amounts  for  carrying  quantities
 in  excess  of  the  permitted  quantity.  Ins-
 tructions  have  also  been  issued  by  the  IOC
 to  all  its  Branch  Managers  for  safeguarding
 against  irregularities  by  transport  contrac-
 tors.  It  was  considered  after  enquiry  that
 the  concerned  officers  of  the  IOC  could  not
 be  held  responsible  for  any  of  the  irregulari-
 ties  alleged  in  the  memorandum.

 Another  memorandum  dated  l4th  May,
 972  is  being  enquired  into.

 काले  धन  को  बाहर  निकालने  के  लिये  उपाय

 asi.  भरी  मूल  चंद  डाला  :
 ओ  नाथूराम  ध्रहिरवार  :

 क्या  बिस  मंत्री  यह  बताने  को  छुपा  करेंगे  कि  :

 (क)  काले  धन  को  बाहर  निकालने  के  लिए
 सरकार  क्या  ठोस  कदम  उठाने  जा  रही  है  कौर  इस
 की  निरन्तर  वृद्धि  के  क्या  कारण  है  ;  भोर

 (ख)  क्या  सरकार  ने  निर्णय  किया  है  कि  काले
 धन  को  बाहर  निकालने  के  लिए  मुद्रा  का  विमुद्रीकरण
 सहायता  नही  होगा  ?

 बिस  संचालन  में  उपमंत्री  (मिलती  सुशीला
 सेहत गी)  :  (क)  सरकार  ने  काले  धन  को  निकालने

 के  लिए  विगत  में  कई  उपाय  प्रशासनिक  तथा  वैधानिक,
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 दोनो  प्रकार  के  किए  हैं।  इस  समस्या  पर  सरकार  का

 निरन्तर  ध्यान  रहता  है  1

 काले  धन  के  लगातार  बढ़ने  के  कारण,

 बाथू  समिति  को  रिपोर्ट मे  दिए  गए  हैं।  अब इस इस  रिपोर्ट
 की  तथा  समिति  की  सिफारिशो  की  जाच  की  जा  रही
 है।  इन  सिफारिशों  में  से  कुछ  को  पहले  ही  वित्त  भ्र धि-
 नियम,  972  में  शामिल  कर  दिया  गया  है  ।

 सरकार  ऐसा  नहीं  समझती  कि  करेगी  नाटो
 का  विमुद्रीकरण  काले  धन  को  समस्या  का  हल  है  |

 सवाई  माधोपुर  (राजस्थान)  में  तेल  शोधक
 कारखाना  खोलना

 852  शी  मूलचन्द  डाया  क्या  पेट्रोलियम
 शौर  रसायन  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  केन्द्रीय  सरकार  का  राजस्थान  में
 सवाई  माधोपुर  में  एक  शोधक  कारखाना  खोलने
 सबंधी  प्रस्ताव  था  तथा  उस  पर  निर्णय  भी  ले  लिया
 गया  था  ,  और

 (ख)  यदि  हां,  तो  उसे  सवाई  माधोपुर  मे  न  खोल
 कर  मथुरा  (उत्तर  प्रदेश  )में  खोलने  के  क्या  कारण  हैं  ?

 विधि  तथा  न्याय  तथा  पेट्रोलियम  ज़ोर  रसायन
 मंत्री  (शी  एच ०.  प्यार  गोखले)  (क)  और  (ख)
 देश  के  उत्तर-पश्चिम  क्षेत्र  मे  प्रतिवर्ष  लगभग  6  मिलियन
 मीटरी  मत  की  क्षमता  का  एक  तेल-शोधक  कारखाना
 स्थापित  करने  के  प्रस्ताव  के  बारे  में  विभिन्न  सभा
 स्थानों,  जिन  में  राजस्थान  का  सवाई  माधोपुर  तथा
 उत्तर  प्रदेश  में  मथुरा  शामिल  हैं,  का  मूल्याकन  किया
 गया  था  |  तकनीकी-प्राणिक  परिस्थितियां  तथा  प्रिय
 सम्बद्ध  तथ्यों  को  ध्यान  में  रखते  हुए  इस  शोधक  कार-
 खाने  के  लिय  मथुरा  एक  अति  उपयुक्त  स्थान  समझा
 गया  है  ।

 कोसेगा  के  लिपे  बनाएं  जाने  बाले  कर-मुश्त  सिगरेट

 853  थ्री  मूलचन्द  डागा  क्या  रक्षा  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  नौसेना  के  लिये  बनाये  जाने  वाले  प्रत्येक
 सिग्रेट  पर  झाई०  एन०  टिप्स  श्रोत ली'  छपा  है  ;
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 (@)  क्या  ये  सिगरेट  कर-मुक्त  होते  हैं  जौर
 नौसेना'  के  कर्मचारियों  को  सस्ते  दामों  पर  मिलते
 हैं  भोर  यदि  हां,  तो  ये  सिग्नल  बम्बई  की  दुकानों
 कौर  होटलो  मे  श्रमिक  मूल्यों  पर  क्‍यों  बेचे  जाते
 हैं,  भौर

 (ग)  क्या  सरकार  इसे  रोकने  के  लिये  कदम
 जायेगी  ?

 शका  मंत्रालय  (रक्षा  उत्पादन)  में  राज्य
 मंत्री  11 औ  विद्या  चरण  शुक्ल)  (क)  जी  हा,
 श्रीमान  'कराई  एन ०  टिप्स”  पर  सप्लाई  की  जाने
 वाली  दक्ष  में  बनी  सित्रेटो  पर  "कराई  एन०  टिप्स
 झोली”  छपा  होता  है  t

 (ख)  और  (ग)  जहाजो  पर  देश  सेवा  कर  नौसेना
 कामिका  को  जो  सिग्रेट  दी  जाती  है  थे  कर-मुक्त
 सिग्रेट  बचने  से  पूर्व  क्योकि,  पैक्ट  के  सेलोपन  कवर
 और माहर  उतार  दिये  जाते  हैं  इसलिये  इस
 सिगरेटों  का और  कही  बेचा  जाना  सम्भव  नहीं  है  T
 तथापि,  इन  सिप् नेटो  को  अम्बई  को  दुकानों  शौर
 होटलों  में  तथाकथित  बिक्री  और  उसको  रोकते
 के  लिये  उठाये  गये  कदमों  के  बारे  में  सूचना
 एकल  की  जा  रही  है  ओर  इसे  सभा  के  पटल  पर
 रख  दिया  जायेगा  7

 राष्ट्रीयकृत  अंकों  की  शाजाओों  की  स्थापना

 854  भी  शिवसागर  शास्त्री  :  कया  विस  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  (क)  बैंकों  के
 राष्ट्रीकरण  के  बाद  से  अब  तक  राष्ट्रीयकृत
 बैंकों  को  कितना  शाखायें  खोली  गई  हैं;

 ख)  बैंकों  से  साधारण  व्यक्तियों
 प्राप्त  करने  में  जो  बाधाये  थी,  उनको
 तक  दूर  किया  गया  है;  और

 को  ऋण
 किस  हद

 (ग)  क्या  देहाती  क्षेत्रों  मे  ऋण  सम्बन्धी
 कारी  देने  के  लिये  प्रत्येक  शाखा  में  कोई
 खोला  गया  है  ?

 जान-
 विभाग
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 विस  मंत्रालय  में  उपमंत्री  (श्रीमती  सुशीला
 रोहतास)  (क)  :  राष्ट्रीयकृत  बैंको  ने  9  जुलाई,
 i969  से  30  जून,  1972  के  बीच  में  3023

 शा बामे  बोली  हैं  |

 (ख)  सरकारी  क्षेत्र  के  बैंको  के  सम्बन्ध  में,
 प्राथमिकता  प्राप्त  क्षेत्रों  के  ऋणकर्ताओों  की  सख्या,
 जो  जुन,  «969  को  2  82  लाख  थी  बढ़कर
 दिसम्बर,  97.  के  अन्त  तक  33  05  लाख  ही
 गई,  इस  असाधारण  वृद्धि  से  पता  चलेगा  कि
 साधारण  व्यक्तियों  का  बेबो  के  ऋण  प्राप्त  करने
 में  होने  वाली  कठिनाइयां  किस  सोमा  तक  कम
 हो  गई  हैं  t  बैंक  को  ऋण  नीति  से  स्पष्ट  परिवर्तन
 हुआ  है,  जिसके  प्रसार,  प्रतिभूति  के  स्वरूप  और
 उसकी  सीमा  को  अपेक्षा,  प्रस्ताव  की  सक्षमता,
 ऋणकर्ता  की  ईमानदारी,  अनुभव  कौर  क्षमता
 पर  भऋतिक  बल  दिया  जाता  है  t  ऋणकर्ताश्रो  क॑
 सामने  कठिनाइयों  के  बारे  में  विशिष्ट  शिकायते
 प्राप्त  होने  पर  सभी  सम्बद्ध  व्यक्तियों  द्वारा  मामले
 की  ध्यान पूर्व फे  जाच  की  जाती  है  पौर  उचित  उप
 चारात्मम  कदम  उठाये  जात  है  ।

 (ग)  बैक  की  'शाखा धा  के  कर्मचारी  स्थानीय
 लागा  को  बताते  है  कि  उन्हें  किन  किस्म  की  ऋण-
 सुविधायें  मिल  सकती  हैं  तथा  वे  बेका.  द्वारा
 निर्धारित  किये  गये  फार्मों  को  भरने  से  उनकी
 सहायता  करते  हैं  ।  बैंक  ने  प्रचार  पुस्तिकाओं
 भी  प्रकाशित  को  हैं  जिनमे  किसानों  तथा  अप्रिय
 छोटे  ऋण कर्ताओं  का  सरल  भाषा  ने  यह  समझाया
 अया  है  कि  किपीगन  उत्पादक  उद्देश्य  के  लिये  किस
 प्रकार  ऋण  प्राप्त  किये  जा  सकते  t  ate  इस  प्रकार
 के  ऋणो  को  प्राप्त  करने  के  लिये  ऋणकर्ता  को
 क्या  करना  पड़ेगा  t

 विश्व  बेक  दार  गंगा  परियोजना  को  प्राथमिकता
 दिया  जाना

 855  शी  शिव  कुमार  शाहजी  पा  बिल  मंत्री
 यह  बताने  की  कृपा  करेगे  कि

 (के)  कया  विश्व  बैक  से  गया  परियोजना  को
 प्रगति  प्राथमिकता  सूची  सम्मिलित  किया  है  ,
 3  LSS/72—-5
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 (@)  मदि  हा,  तो  परियोजना  की  मुख्य  बातें
 क्या  हैं,  और

 (ग)  उक्त  परियोजना
 कितना  समय  लगेगा  ?

 बिस  मंत्री  (की  पशवम्तराब  अब्बास)
 (क)  भारत  सरकार  ने  गया  बेसिन  क्षेत्र  के
 विकास  के  लिये  विश्व  बैंक  वी  सहायता  प्राप्त  करने
 का  कोई  प्रस्ताव  विश्व  बेग  के  समक्ष  प्रस्तुत  नहीं
 किया  है  1

 पु)  शौर  (ग),  ये  प्रश्न  उपस्थित  नहीं  होते।

 को  सम्पन्न  होने  मे

 Increasing  the  Production  of  Kerosene
 Oil  and  Diesel

 856  SHRI  B.S  BHAURA  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state

 (a)  whether  Government  are  taking  steps
 to  maximise  production  of  kerosene  oil
 and  Diesel  oil,  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE,  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  HR  GOKHALE)  (a)
 and  (b),  It  has  been  the  endeavour  of  the
 Government  to  maximise  the  production
 of  middie  distillates  which  include  both
 kerosene  oi!  and  diesel  oil  The  increase
 in  the  yield  of  middle  distillates  i5  achieved
 in  the  following  manner

 rey  By  suitable  changes  in  the  Refinery
 processing,

 (2)  By  suitable  adjustments  in  the  speci-
 fications  of  the  products  to  the  ex-
 tent  possible  without  any  detimment
 to  the  purpose  for  which  these  pro-
 ducts  are  to  be  used

 The  improvements  in  the  overall  per-
 centage  yield  of  middle  distillates  so  ob-
 tamed  during  1970  and  $971  and  the  estumat-
 ed  percentage  yield  during  the  current  year
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 ate  indicated  below  :—~
 i970  है  3%
 97i  476%
 972  (Estimated)  479%

 Recruitment  of  S.C.  and  S.T.  in  Nationa-
 lised  Banks

 857.  SHRI  8.  S.  BHAURA  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  Government  had  issued
 directives  to  the  nationalised  banks  that
 the  rules  regarding  representation  of
 Scheduled  Castes  and  Scheduled  Tribes
 tin  Government  service  should  be  strictly
 implemented  m  the  recruitment  of  staff  to
 these  banks,

 (b)  whether  none  of  the  nationalised
 banks  working  in  Punjab  have  cared  to
 implement  these  directives;  and

 (c)  if  so,  the  steps  Government  propose
 to  take  to  ensure  strict  implementation
 of  the  directives  by  these  banks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCL  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  Yes,  आ  All
 the  nationalised  banks  have  been  instructed
 by  Government  to  observe  the  reser-
 vation  quota  for  Scheduled  Castes  and
 Scheduled  Tribes  in  the  matter  of  recrust-
 ment.

 (b)  No,

 (c)  Does  not  arise

 Sur.

 Unearthing  of  Foreign  Exchange

 858.  SHRI  R  K.  SINHA  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 {a)  whether  Government’s  attention  has
 been  invited  to  the  news  item  appearing
 m  the  ‘Blitz’  dated  the  8th  July,  972
 under  the  heading  “Interpol  and  Rajkot
 Customs  bust  exchange  racket";  and

 {b)  if  80,  the  reaction  of  Government
 thereto  and  the  action  taken  in  this  regard?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI  (a)  Yes,  Sir,

 (b)  The  seizure  of  Rs.  2  Inkhs  of
 Indian  currency  _  notes  was  not
 done  by  Norwegian  police  but  was  done
 by  anti-smuggling  authorities  in  Delhi
 It  is  also  not  a  fact  that  Interpol  ae
 in  the  picture  Certain  other  details  ment-
 tioned  in  the  news  report  are  also  not
 correct  The  seizure  will  be  dealt  with
 in  accordance  with  the  law  on  the  subject

 Acquisition  of  shares  of  Balmer  Lawarie
 by  Inde-Burma  Petreleum  Co.

 859  SHRI  S  C  SAMANTA

 DR  RANEN  SEN
 Wil  =the  Minister  of  COMPANY

 AFFAIRS  be  pleased  to  state.
 {a)  whether  the  Indian  Ol  Corporation

 and  the  Ministry  of  Petroleum  and  Chem
 cals  had  consulted  his  Ministry  before  the
 acquisition  of  Duncan  holdings  in  Balmer
 Lawrie  by  Indo-Burma  Petroleum  Co.
 and

 (b)  of  so,  whether  it  was  necessary  to
 acquire  more  than  5!  per  cent  equity  shares
 of  Balmer  Lawrie  to  get  majority  for  Govern-
 ment  and  Indo-Burma  Petroleum  Co
 in  this  company?

 THE  MINISTLR  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  and  (9),  Ministry  of

 Petroleum  &  Chemicals  consulted
 the  Department  of  Company  Affairs.
 Indo-Burma  Petroleum  Co.,  Ltd.  filed  an
 application  under  section  372(4)  of  the
 Companies  Act.  956  and  the  same  was
 approved

 Handing  Over  of  captured  Defence
 materials  to  Bangladesh

 860.  SHRI  S.C.  SAMANTA  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
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 state  whether  any  portion  of  the  arms  and
 amraunition  and  defence  materials  captured
 in  Bangladesh  during  the  last  December
 struggle  have  been  or  are  being  handed
 over  to  Bangladesh  Government?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JSAGJIVAN  RAM)  :  It  would  not  be  in
 public  interest  to  answer  this  question.

 Separation  of  Indo-Burma  Petroleum
 Company  from  .0.C.

 ‘861.  SHRE  S.C.  SAMANTA  :
 SHRI]  ARVIND  NETAM  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  ryleased  to  state  :

 (a)  the  reasons  for  which  the  Indo-
 Burmah  Petroleum  Company  which  had
 been  taken  over  by  the  Indian  Oil  Cor-
 poration  has  been  separated  from  the
 Indian  Oif  Corporation  and  ww  now  to
 operate  as  an  independent  unit;

 (b)  the  implications  of  this  arrangement
 and  to  what  extent  Indian  Oil
 Corporation  stands  to  lose  or  gain  because
 of  this;

 ero)  the  sums  of  money  pail  to  M/s.  Steel
 Brothers  from  whom  the  indo-Burmah
 Petroleum  was  bought  over  and  what  would
 happen  to  the  investment  ;  and

 (0)  the  constitution  of  the  new  arrange-
 ment  of  the  India-Burmah  Petroleum?

 THE  MINISTER  OF  LAW  AND
 JUSTICE,  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE)  :
 (a)  With  the  acquistion  by  the  Indo-Burmah
 Petroleum  Company  Ltd.  (LBP)  of  contro-
 iling  interest  in  Balmer  Lawrte  and  Com-
 pany  Ltd.  and  thereby  m  the  four  subsi-
 diaries  of  Balmer  Lawrie,  ic.  (i)  Bridge
 &  Roof  Co.  (India)  Ltd;  (ii)  Steel
 Containers  Ltd;  ii)  Industrial  Containers
 Lid;  and  (iv)  BIFCCO  Lawrie  Ltd,
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 the  noa-petrolcum  business  of  the  IBP
 Group  bas  vaatly  inereased.  On  the  other
 hand  the  task  aiready  in  hand  of  IOC  js
 very  laige;  complex  and  growing.  It
 has  accordingly  been  decided  that  as  a  first
 step,  pending  further  reorganisation,  IBP,
 along  with  Balmer  Lawrie  and  the  latter’s
 four  subsidiaries,  may  function  independen-
 tly  under  the  direct  control  of  |  Govern-
 ment.

 (b)  The  implications  of  this  arrange-
 ment  will  be  that  the  Peresident  of  India
 will  purchase  ]OC's  share  holding  in  iBP
 from  IOC  at  the  latter's  cost  price.  The
 lOC  will,  therefore,  not  stand  to  lose  of
 gam  on  its  unvestment  by  transfer  of  these
 shares  to  the  Government,  As  for  the
 return  on  this  investment,  I0C  has  been
 getting  from  the  IBP  by  way  of  dividend
 about  447६  on  the  book  value  of  these
 shares  3%  against  TOC’s  average  return  on
 capital  employed  of  39  5%  in  £97I-72,

 (c)  The  sums  of  money  paid  by  IOC  to
 Mjs.  Steel  Brotheis  for  purchase  of
 5,79,400  shares  in  IBP  in  January,  970  was
 Rs.  73,13,477  The  IOC  will  be  paid  this
 amount  in  full  during  the  current  financial
 year  itself  whereafter  the  investment  will
 vest  in  the  Government.

 (d)  The  reconstitution  of  the  Board  of
 Directors  of  the  IBP  will  be  made  after
 the  share  holding  is  agtually  transferred  to
 the  Goveroment.

 Offer  to  convert  their  Indian  Companies
 into  joint  ventures  by  Esso  and  Burmah  Sheil

 862.  SHRI.  NSHAR  LASKAR
 SHRI  SHASHI  BHUSHAN  :

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state  :

 (a)  whether  Esso  and  Burmah  Shell  are
 renewing  their  bid  for  a  decision  on
 their  offer  to  convert  their  Indian  Companies
 into  joint  ventares;
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 (b)  whether  the  offer  of  these  two  com-
 panies  meet  the  Government's  objections
 to  the  present  Refinery  agreements;  and

 {c)  if  not,  the  steps  being  taken  09
 Government  in  this  direction?

 THE  MINISTER  QF  LAW  AND
 SUsTicE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.  GOKHALE):

 (a)  Yes,  Sir.

 (b)  and  (c).  The  proposals  are  under
 detailed  examination.

 Violation  of  Provisions  of  Companies
 Act  hy  Companies

 863.  SHRI  NIHAR  LASKAR
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  has  been  a  large  num-
 ber  of  violations  of  Company  Law  Pro-
 visions  by  the  Companies  ,during  the  last
 three  years;

 (b)  ४  so,  the  number  of  prosecutions
 launched  during  this  period;  and

 (c)  the  names  of  the  companies  against
 which  prosecutions  have  ‘been  launched
 during  the  year  97i-72?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRi  RAGHUNATHA
 REDDY)  :  (a)  to  (०).  The  information
 is  being  collected  and  will  be  [aid  on
 the  Table  of  the  House.

 Amendment  to  Companies  Aci

 द 864.  SHRI  NIHAR  LASKAR  :
 SHRI  SHRIKISHAN  MODI  ;

 Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  some  changes  arc  proposed
 to  be  made  in  tho  Companies  Act;
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 (9)  if  s0,  the  salient  features  of  the  pro-
 posed  amendments;  and

 (0)  when  a  Bill  to  this  effect  is  expected
 to  be  introduced  in  Parliament  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  GHRI  RAGHUNATHA
 REDDY)  (a)  Yes,  Sir.

 (0)  and  (c)  It  is  proposed  to  intreduce
 the  Companies  (Amendment)  Bill,  972
 very  shortly  in  the  current  session  of  Parlia-
 ment.

 Border  Road  Development  Board  Pioneers

 865.  SHRI  R.V.  BADE  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  number  of  Border  Road  Develap-
 ment  Board  pioncers  whose  services  are
 likely  to  be  dispensed  with  durirg  the  next
 six  months;

 (b)  the  number  of  casual  labourers  engag-
 ed  daily  by  the  said  Board;  and

 (c)  whether  alternative  jobs  have  been
 arranged  for  the  pioneers  whose  services
 are  dispensed  with?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  (a)  The
 services  of  about  500  Pioneers  of
 the  Border  Roads  Organisation  are  likely
 to  be  dispensed  with  during  the  next  6
 months,

 (b)  The  average  number  of  casual  labourers
 engaged  daily  during  the  month  of  May
 3972  is  ‘57198,

 (c)  Efforts  will  be  made  to  provide  alter-
 native  jobs  for  the  Pioneers  whose  ser-
 vices  are  dispensed  with.
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 Efforts  to  attract  Indian  Entrepreneurs
 by  Department  of  Defence  Supplies

 $66.  SHRI  PAMPAN  GOWDA  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  whether  Department  of  Defence
 Supplies  have  made  efforts  to  attract  Indian
 entrepreneurs  to  take  up  the  manufacture
 of  a  wide  range  and  variety  of  defence
 requirements?

 THE  MINISTER  OF  STATE  (DEFENCE
 PRODUCTION)  IN  THE  MINISTRY
 OF  DEFENCE  (SHRI  VIDYA  CHARAN
 SHUKLA)  A  Statement  is  attached.

 Statement

 !  The  Department  of  Defence  Supplies
 functions  through  a  number  of  Technica]
 Committees  each  of  which  deals  with  de-
 velopment  and  production  of  a  particular
 type  of  defence  store,  like  Armament  ite  ns,
 Vehicle  items,  Electrical  and  Flectrome
 items,  Engineering  items,  Marine  items  ctc.
 These  Committees  have  prepared  detailed
 compendiums  of  manufacturers  of  different
 types  of  stores.  Before  bringing  the  name
 of  a  manufacturer  on  8  compendium,
 the  Technical  Committee  through  its  Ins-
 pectorate,  assesses  the  capability  of  the  firm
 concemed  to  manufacture  particular  types
 of  stores  to  the  rigid  and  stringent  Defence
 specifications.  This  list  is  updated  from
 time  to  time  both  in  respect  of  the  technical
 capability  of  the  manufacturers  as  well
 as  for  the  items  that  they  could  take
 up  for  manufacture.  The  Inspectorates
 are  in  touch  with  the  industry  and  there
 is  @  continous  feed  back  of  the  in-
 formation  in  this  regard.  Some  of  the
 Inspectorates  have  also  brought  out  com-
 pendiums  showing  the  components  which
 have  been  type  approved  for  Defence  pur-
 poses.  Apart  from  this,  whenever  entre-
 Prekeurs  approach  the  Department  or  the
 Technical  Committees  indicating  their
 interest  in  taking  up  manufacture  of  items  re-
 quited  for  Defence,  action  is  initiated

 M
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 to  assess  their  capability  and,  if  they  are
 found  capable  their  name(s)  is  included
 in  the  compendium  maintained  by  the
 Technical  Committece.
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 2.  The  items  required  to  be  indigenised
 are  projected  to  the  Department  by  te
 Services  and  by  Ordnance  Factories.
 The  Technical  Committee  concerned,  after
 careful  study  of  the  problems  likely  to  te
 encountered  in  developing  and  production-
 ising  the  items,  prepares  the  preliminary
 drawings  and  specifications,  based  on  which
 tenders  are  invited  from  various  entrepre-
 neurs  listed  in  the  compendium  and  consi-
 dered  suitable  for  manufacture  of  the  parti-
 cular  item.  In  some  cases  the  drawings
 and  specifications  are  furnished  by  Research
 and  Development  establishments.  The
 quotations  received  are  evaluated  and
 orders  are  placed.

 3.  Ina  large  number  of  cases,  assistance  is
 given  to  the  entrepreneurs  in  respect  of
 4)  import  of  raw  material  and  components
 not  available  in  the  country,  {ii}  release
 of  steel  and  other  scarce  materials,  (ii)
 import  of  capital  goods  and  (iv)  purchase
 of  raw  materials  and  components  by  sanc-
 tioning  ‘on  scoount?  payment.  Once
 the  firm  takes  the  order  in  hand,  the  Ins-
 pectorates  give  guidance  to  them  at  every
 stage  viz.  development,  production  off
 and  bulk  production.  In  the  case  of  really
 complicated  items,  development  projects  are
 taken  up  by  the  selected  firm  under  R&D
 guidance.

 4.  हए  would  be  observed  that  the  Depart-
 ment  is  continuously  making  efforts  to
 attract  as  large  a  number  of  entrepreneurs
 as  possible  for  participation  in  the  indige-
 nisation  programme  of  Defence  items.
 The  items  required  by  Defence  Services  are
 also  displayed  in  Sample  Rooms  functioning
 at  Delhi,  Calcutta,  Bombay  and  Madras.
 The  entrepreneurs  are  invited  to  these

 Sample  Roome  where  they  can,  not  only
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 see  the  items  required  but  also  obtain
 drawings  and  specifications  as  well  as  on
 the  spot-guidance  from  the  officers  spccial-
 ly  stationed  for  this  purpose.  After  an
 entrepreneur  has  selected  an  item  of  his
 interest,  he  makes  his  offer  for  its  develop-
 tent  and  manufacture.  Similar  offers  may
 be  received  from  other  parties  also.  All
 such  offers  are  duly  considered  by  the
 competent  authority  who  places  an  order
 on  the  firm  whose  offer  is  considered  the
 best.

 5  Recently,  (he  Department  of  Defence
 Supplies  has  published  a  het  of  imported
 ttems,  required  by  Armed  Forces.  Capies
 of  this  list  have  been  sent  to  Directors  of
 Industries  of  the  States,  Chambers  of
 Coramerce  and  Industries,  State  Small
 Scale  Industrics  Development  Boards,
 National  Small  Scale  Industries  Corpora-
 tion  =  and  other  Industrial  Organisations.
 lt  is  expected  that  this  list  will  become
 popular  with  the  entrepreneurs  and  will
 assist  them  in  selection  of  items  in  the  indi-
 genisation  of  which  they  wish  to  parti-
 cipate.

 Rate  of  Interest  on  Provident  Fand  Savings
 867.  SHRI  PAMPAN  GOWDA  :  Will

 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal  under
 the  consideration  of  Government  to  raise
 the  rate  interest  on  the  Provident  Fund
 Savings  of  the  Central  Governmeni  Ser-
 vants;  and

 (b)  if  so,  the  broad  outlines  of  the  pro-
 posals?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN)  :  (a)  and
 (b).  The  matter  is  under  consideration  in
 consultation  with  the  staff  side  of  the
 National  Council  of  joint  Consultative
 Machinery.

 Death  of  a  Colid  in  an  Air  Indin  Plane
 68.  SHRI  VAYALAR  BAVI  :

 Witt  the  Minister  of  TOURISM  AND
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 CIVIL  AVIATION  be  pleased  to  slate:
 (a)  whether  attention  of  Government

 has  beer  drawn  to  a  report  appearing  in
 the  ‘Blitz  dated  the  i0th  June,  1972  under
 the  caption  “‘Murder  in  the  skies’’;

 (b)  if  so,  whether  any  enquiry  has  been
 conducted  in  the  incident;  and

 (c)  if  so,  the  findings  thereof  and  the
 action  taken  thereon?

 THE  MINISTER  OF  TOURISM  AND
 CLVLL  AVIATION  (DR.  KARAN
 SINGH)  (a)  and  (b)  Yes,  Sir,  A
 thorough  enquiry  was  conducted  into  the
 matter  by  An  India.

 (c)  According  tu  a  doctor,  who  was
 travelling  on  the  same  flight  and  who
 immediately  volunteered  his  setvices,  the
 death  of  the  baby  was  caused  by  a  failure
 of  his  respiratory  system  and  suffocation.
 On  Air  India’s  representation  the  Blitz
 subsequently  published  in  is  issue  of  the
 Ist  July,  4992  a  letter  fiom  three  passen-
 gers,  travelling  on  the  same  flight,  which
 contradicted  its  earlier  report.  The  editor
 also  made  a  note  after  the  letter  fully  en-
 dorsing  the  contents  of  the  letter.  The
 mother  and  her  sister  were  given  all  possible
 assistance  by  Air  India,  and  special  instruc-
 tions  were  given  that  their  hotel  bills  and
 the  cost  of  other  requirements  should
 be  forwarded  to  Air  India  in  Beirut  for
 payinent.  The  baby’s  parents  have  —  ex-
 pressed  their  appreciation  of  the  sympathy
 and  cooperation  given  to  them  by  Air  India’s
 cabin  crew  and  staff  in  Beirut.

 Agreement  between  Ale  India  and  British
 Aircraft  Corporation  fer  the  purchase  of

 Supersonic  Concorde  Alreraft

 869.  SHRI  VAYALAR  RAVI  :
 SHRI  VEKARIA

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Air  India  tus  entered  into
 gn  agreement  with  the  British  Aircraft
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 Corporation  for  the  purchase  of  newly
 built  Supersonic  Concorde  Aircraft;

 wo)  if  so,  the  broad  outlines  of  the  agree-
 ment  and  the  time  by  which  this  anrcraft
 38  expected  to  be  in  service  under  Air  India;
 and

 (c)  whether  Government  and  Air  India
 were  fully  satisfied  with  the  performance  of
 this  aircraft  before  entering  into  the  agree-
 ment?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  No,  Str.  Atr-Indie  have
 reserved  delivery  positions  for  two  aircraft
 by  making  an  interest  bearing  deposit  which
 can  be  withdrawn  at  any  ume  without  any
 penalty.  No  decision  has  yet  been  taken
 im  the  matter,

 (b)  and  (eo)  Do  not  arise.

 Construction  of  an  Aerodrome  at  Edakkat-
 tuvayal  near  Cochin  (Kerala)

 870.  SHRI  VAYALAR  RAVI
 SHRI  IBRAHIM  SULAIMAN

 SAT
 Will  =the  Minster  of  TOURISM

 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  Government  have  taken  a
 decisson  regarding  the  construction  of
 an  aerodrome  at  Edakkattuvayal  near
 Cochin,  Kerala;

 (b)  whether  anv  study  team  has  visited  the
 proposed  site;  and

 (c)  if  so,  the  recommendations  of  the
 Study  team  and  the  reaction  of  Govern-
 meat  thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  ®  to  (0).  A  dotniled  survey  is
 being  omdertuken  to  assess  the  suitability

 SRAVANA  13,  894  (S4KA)  Written  Answers  66

 of  the  site  for  the  possible  development  of
 a  civil  aerodrome.

 Impact  of  Sterling  Crisis  on  India’s
 Economy

 871,  SHRI  VAYALAR  RAVI
 SHRI  K  BALADHANDAYU-
 THAM  :

 Will  the  Minster  of  FINANCE  be
 pleased  to  state:

 (a)  how  far  the  fall  in  the  value  of  Pound
 Sterling  has  affected  our  economy,  foreign
 eachange  reserves  and  outstanding  foreign
 debts;

 (b)  whether  there  is  any  proposal  to
 revaluc  Rupee  in  terms  of  Pound  Sterling
 and  #  so,  the  main  features  thereof;  and

 (c)  what  steps  Government  propuss  to
 take  to  offset  the  adverse  effect  of  floatation
 of  Pound  Sterlmg  on  India’s  Economy?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANT  RAO  CHAVAN)  :
 (a)  The  effect  of  the  fall  in  the  value  of
 the  Pound  Sterling  on  our  economy  35
 50  far  of  hittle  significance.

 Our  foreign  exchange  reserves  are  kept  in
 different  international  currencies  and  any
 difference  in  their  value  can  onfy  be  in  re-
 lation  to  other  international  currencies
 The  effect  on  their  value  3s  felt  only  when
 conversion  takes  place,  and  the  extent  of
 appreciation  or  depreciation  depends
 on  the  currency  to  which  conversion  is
 effected.

 The  effect  on  our  foreign  debt  depends
 on  the  currency  in  which  it  is  to  be  servi-
 eed.  In  terms  of  repayments  in  Pound
 Sterling  the  outgo  in  rupees  will  be  margin-
 ally  less.

 (७)  There  is  no  specific  proposal  at  this
 stage  to  revalue  the  rupee.  The  buying
 and  selling  rates  for  the  Pound  Sterling  have
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 been  fixed  by  RBI;  these  are  within  mar-
 gins  accepted  by  IMF.  These  rates  are
 marginally  lower  than  the  corresponding
 rates  for  the  Pound  before  the  float  started.

 (०)  The  adverse  effects  of  floatation  of
 the  Pound  Sterling  have  been  mitigated
 by  utilising  the  margins  accepted  by  the
 IMF  to  keep  the  value  of  the  rupee  from
 fluctuating  unduly.  Arrangements  have
 also  been  made  by  RBI  to  protect
 the  interests  of  exporters  by  providing
 forward  cover  for  purchase  of  Sterling
 upto  6  months.

 World  Bank’s  report  on  India’s  Economy

 872,  SHRI  PURSHOTTAM  KAKODKAR:
 SHRI  P.M.  MEHTA  :

 Willthe  Minister  of  FINANCE  be  pleased
 to  state:

 (8)  whether  the  World  Bank  has  sugges-
 ted  in  its  Report  on  the  Indian  Economy
 that  India  should  strive  for  self-reliance
 and  should  not  over-emphasise  import
 substitution  policy  to  the  extent  that  growth
 might  be  affected;

 (b)  if  so,  other  features  of  the  Report
 and  reaction  of  Government  thereto,  and

 (c)  whether  the  Report  on  the  Indian
 economy  was  considered  by  the  Aid  India
 Consortium  at  its  meeting  in  Paris  on  June
 2th  and  3th?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN)
 (a)  It  has  been  indicated  in  the  report
 that  in  achieving  self-reliance  greater  export
 growth  must  play  a  more  important  role
 than  import  substitution.

 b)  The  Report  commended  the  economic
 performance  of  India  during  particularly
 a  difficult  year.  It  noted  the  continuing
 satisfactory  rate  of  growth  in  agricultural
 and  the  buoyancy  of  Indian  exports.  It
 noted  the  slow  rate  of  growth  in  indus-
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 trial  production  and  mentioned  the  pro-
 blems  besetting  individual  industries.  The
 Report  on  the  whole  expressed  satisfaction
 at  the  concern  of  the  Government  for  com-
 bining  economic  growth  with  social  justice
 which  characterises  Indian  thinking  on
 development.

 The  Government  have  been  emphasing
 both  import  substitution  and  export  pro-
 motion  for  achieving  self-reliance.  Govern-
 ment  are  also  taking  steps  for  accelerated
 industrial  growth  and  to  foster  the  growth
 of  exports.

 (९)  Yes,  Sir.

 Adverse  Effects  of  Pricing  Policy  for
 Petroleum  Products  on  Madras  Refinery

 873.  SHRI  PURUSHOTTAM  KAKOD-
 KAR

 SHRI  R.R.  SINGH  DEO  :
 Will  the  Minister  of  PETROLEUM  AND

 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  pricing  policy  for  Petro-
 Jeum  products  is  having  an  adverse  effects
 on  the  Public  Sector  Refinery  at  Madras;
 and

 (b)  sf  so,  Government's  reaction  thereto?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.R.GOKHALE)  :
 (a)  The  Government’s  policy  regarding
 pricing  of  petroleum  products  applies
 equally  to  all  companies  and  hence  no
 discrimination  has  been  made  in  respect  of
 the  refinery  at  Madras,

 (b)  Does  not  arise.

 Border  Violation  by  Pakistani  Forces
 $74.  SHRI  SHASHI  BHUSHAN  ;

 SHRI  ARJUN  SETHI  :
 Will  the  Minister  of  DEFENCE  be  pleased

 to  state:  +
 (a)  the  number  of  border  violation  com-

 mitted  by  the  Pakistani  forces  during  the
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 last  six  months  ending  30th  June,  4972
 and  the  number  of  posts  recaptured  by  time
 asa  result  thereof;

 {b)  the  total  number  of  personnel  of
 Indian  Border  Security  Force  and  Army
 killed  and  injured  in  the  encounters  with
 Pakistani  forces  during  the  period;  and

 (c)  whether  some  incidents  of  capture  of
 some  Indians  by  Pakistani  forces  have  come
 to  the  knowledge  of  Government  and  if
 80,  a  brief  account  thereof  and  the  steps
 taken  to  get  them  released?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  :  (a)
 During  the  six  months  period  ending
 30th  June,  972  Pakistan  committed  648
 cease-fire  violations.  Two  of  our  posts
 in  the  Tithwal  sector  in  Jammu  &  Kashmir
 were  re-captured  by  Pakistan.

 (b)  70  Border  Security  Force  personnel
 and  89  Army  personnel  lost  their  lives;
 20  BSF  personnel  and  287  Army  personnel
 were  wounded  in  encounters  with  the
 Pakistan:  forces  during  this  period.

 (©)  Yes,  Sir.  One  Army  Other  Rank  was
 captured  in  the  Tithwal  action  on  4/5
 May,  972  and  one  BSF  sepoy  was  cap-
 tured  during  patrolling  in  the  Punjab
 sector  on  -I-72  by  the  Pakistani  forces.
 Steps  have  been  taken  through  the  good
 Offices  of  the  International  Committee  of
 the  Red  Cross  to  ascertain  their  where-
 abouts  from  the  Pakistani  authorities.

 Proposal  to  Renovate  Duty  Free  Shops  at
 Alrports  in  the  Country

 875.  SHRI  ५.  MAYAVAN  :
 SHRI  2,  T.  DHANDAPANI  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 ९७)  whether  Government  propose  to  re-
 novaip  the  duty  free  shops  at  airports  in
 the  country;
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 (b)  if  s0,  reasons  therefor;  and

 (©)  the  expenditure  likely  to  be  incurred
 in  renovating  these  shops  airport-wise?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  3  (DR.
 KARAN  SINGH)  :  (a)  The  India
 Tourism  Development  Corporation
 which  runs  Duty  Free  Shops  at
 the  international  airports  has  already
 renovated  the  three  shops  at  Delhi,  Bombay
 and  Madras;  the  shop  at  Calcutta  was
 re-built  in  970  and  therefore  does  not  need
 any  renovation.

 {b)  Renovation  was  considered  neces-
 sary  to  make  them  more  attractive  and
 also  to  provide  additional  space  for  stocking
 more  items  of  merchandise.

 (c)  The  expenditure  incurred  on  the
 renovation  of  the  shops  3s  as  follows  :

 \.  Delhi  Rs.  -25,000/-
 2  Bombay  Rs,  I0,450/-
 3.  Madras  .  Rs.  26,000/-

 Rehabilitation  of  Goldsmiths

 876.  SHRI  V  MAYAVAN  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  the  State-wise  break-up  of
 Rs.  478.56  lakh  given  to  the  states  since
 the  introduction  of  Gold  Control  in  963
 for  financing  schemes  for  rehabilitation  of
 goldsmiths?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGH  :  Since  the  introduc-
 tion  of  Gold  Control  in  963  and  upto
 31-3-1972  an  amount  of  Rs.  482.86  lakhs
 has  been  advanced  as  loans  to  the  State/
 Union  territory  Governments.  The  State/
 Union  territory-wise  break-up  of  this
 amount  is  given  in  the  Statement  attached.

 Statement
 State-wise  Break  up  of  Loans  Advanced  by

 the  Centre  to  the  state[U.T.  Governments
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 for  giving  Rehabilitation  Loans  to  eligible
 Goldsmiths/Smali  Dealers/Small  —_Refiners
 since  the  Introduction  of  Gold  Controt  in

 963  Upto  —‘3-3-972

 “s)  Nameofthe  | Amount —  of  loans
 No  State/U.T.  sanctioned  since

 ped
 upto  31-3.
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 (in  lakhs  of  rupees)
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 tb)  the  state-wise  breakup  of  L.'s
 investment  in  cooperative  sector  as  on
 3lst  March,  1971;  and

 (९)  the  names  of  private  sector  institutions
 which  have  received  foans  from  LLC.
 during  the  past  three  years?

 THE  MINISTER  OF  FINANCE  (SHRI
 YASHWANTRAO  CHAVAN)  :  (७)
 and  (b).  The  sate-wise  break-up  of  LIC’s I.  Andhra  Pradesh  6.9

 2  Assam  ‘57.68,  imvestments  in  private  sector  and  coopera-
 3.  Bihar  43  )  ९४  sector  on  3Ist  March,  97  as  given
 4.  Gujarat  i50  72  below:
 §  Jammu  &  Kash-

 mir  44.00  State  Private  sec-  (Co-opera-
 6  kere  450

 Talis  S&  Gocine 7.
 hat  Pra-  35  00  nt  outsta-  (book

 8.  Tamilnadu  25.53  acing)
 value

 9,  Maharashtra  64  00  outstan-
 i0  Mysore  87  50  hs
 I.  Orissa  62.00  (Rupees  in  lakhs)
 12.  Punjab  32  9  =
 13.  Haryana  3  00  Andhra  Pradesh  4.66.85  13,86.00
 14.  Rajasthatn  38  50  Assam  76  30
 15.  Uttar  pradesh  56  75  Bihar  22,77.51  1,02.71
 16.  West  Bengaj  56  00  Delhi  4,95.96  1.83
 47.  Himachal  Pra-  Goa  74.70  30.00

 desh
 4.50  Gujarat  17.85.58  .  4694.83

 Delhi.  29.60  Haryana  37,20  1,93.68 19.
 Gos,  Daman

 &
 Himachal  Pradesh  8.49  9.49

 20.  Manipur  3  00  Jammu  &  Kashmir  19.  0
 2i.  Tripura  s  69  Kerala  3,399.01  1,70.31

 a  46  drawn)  Madhya  Pradesh  ‘5,20.70  2,04.25
 22.  Pondicherry  2  50  Maharashtra  ‘  75,145.58  49,70.42

 Mysore  3,85,  35  6,I9.42
 TOTAL:  482.86  Orissa.  ‘  2,92.29  2,53.28

 Pondicherry  2.92  6.33
 Say  2685)  lakhs

 Punjab.  «=  30.0  4 50.90
 Rajasthan  न  1,65.82  1,74.04 LIC's  Investment  in  Private  Sector
 oy  Nadu  ‘18,45.63  16,46.43

 $77.  SHRI.  ४.  MAYAVAN  Will  Uttar  Pradesh  10,37.25  8,01.08
 the  Minister  of  FINANCE  be  pleased  to  West  Bengal  65,79.30  1,98.73
 state:

 (a)  the  state-wise  break-up  of  L.LC.’s
 investment  in  private  sector  as  on  3ist
 March,  1971;

 2,39,47,  54  1,59,32,52,

 Note  ~The  classification  is  teased  te
 the  actual  location  of  the  principal  project
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 factory/works  in  the  state.  Where  these
 are  located  in  more  than  one  state  and  none
 of  these  can  be  termed  as  the  principal
 one,  the  investemnts  are  shown  in  the  state
 where  the  registered  office  of  the  company
 is  situated.

 (c)  Necessary  information  is  being  col-
 fected  and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible

 Suggestions  by  plan  Finance  Division
 regarding  Public  Sector  Projects

 878.  SHRI  दि  MAYAVAN)  Will  =  the
 Minster  of  FINANCE  be  pleased  to  state  :

 (a)  the  directives  of  the  Prime  Munuister
 in  regard  to  the  causes  of  delay  in  the  exe-
 cution  of  public  sector  projects,

 (b)  the  procedusal  improvements  m  in-
 vestinent  scrutiny  suggested  by  the  Plan
 Finance  Division  ;

 (c)  the  modern  techniques  being  sugges-
 ted  to  improve  the  usefulness  of  the  appra-
 tsal  reports  of  industrial  and  other  projects,
 and;

 {d)  when  they  are  likely
 mented  ?

 to  be  imple-

 THE  MINISTER
 (SHRI  YESHWANTRAO
 (a)  The  Prime  Minster  had  desired
 that  Plan  schemes  should  be  regularly
 reviewed  and  procedures  should  be  modified
 and  streamlined  to  remove  bottlenecks
 in  the  execution  of  public  sector  projects.

 OF  FINANCE
 CHAVAN):

 (b)  Ministry  of  Finance  suggested  the
 following  improvetrients  m_  investment
 scrutiny  :

 (i)  The  Expenditure  Finance  Commuttee
 system  might  be  reviewed  to  improve
 thé  quality  of  scrutiny  and  cut
 down  the  time  lag,  if  any,  between
 the  receipt  of  the  proposal  from
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 the  administrative  ministry  and  its
 clearance  at  the  EFC  meeting.

 (ii)  A  fixed  high  level  forum  be  called
 “Public  Investment  Board"  should
 consider  feasibility  reports  on  public
 sector  investments  and  take  in-
 vestment  decisions.  This  Board
 should  meet  periodically  and  con-
 sider  the  most  important  and  basic
 issues  relating  to  an  investment
 proposal.

 (c)  Social  Cost  Benefit  Analysis  is  a
 modern  technique  im  appraising  public
 sector  projects.  This  ts  under  study  and
 on  experimental  basis  bs  being  (red  on
 a  few  public  sector  projects.

 (d  Improvement  m  the  Expenditure
 Finance  Committee  procedure  will  be
 be  brought  about  soon.  Government  have
 decided  to  constitute  the  Pubjic  investment
 Board  {mproved  techniques  m_  project
 appraisal  would  be  brought  into  use
 in  due  course  after  ther  experimental
 application  ts  studied  thoroughly.

 Request  from  Bihar  Government  for  writing
 off  Loans

 879  SHRI  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  Bihar  Government  have
 requested  the  Central  Government  to
 write  off  all  loans  to  that  State;  and

 (b)  if  so,  the  reaction  of  the  Central
 Government  in  this  regard  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAQ  CHAVAN)  :
 (a)  The  State  Government  had
 last  year  suggested  the  writing  off  of
 ‘unproductivé  loans’  and  rescheduling  of
 the  remaining  Central  loans.

 (b)  The  question  of  repayment  of  loans
 granted  to  various  States  by  the  Centra)
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 Government  has  since  been  referred  to  the
 Sixth  Finance  Commission.  Pending
 receipt  of  the  Report  of  the  Commission,
 no  ection  can  be  taken  on  the  request
 of  the  State  Government.

 Request  of  Rajasthan  Government  for  Lo-
 cating  of  an  Oil  Refinery  in  the  State

 880.  SHRI  SUKHDEV  PRASAD
 VERMA  :

 DR.  H.  ्,  SHARMA  :
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to  state  :

 @®  whether  Rajasthan  Government  have
 approached  the  Centre  for  the  location
 of  an  Oil  refinery  in  Rajasthan;  and

 (b)  if  so,  the  reaction  of  the  Central
 thereto  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE,  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE)  :
 (a)  Yes,  Sir.

 (b)  For  setting  up  a  refinery  in  the  north-
 west  region  of  the  country,  the  merits  of
 various  locations  including  those  in  Raj-
 asthan  have  been  evaluated,  taking
 into  account  techno-economic  consider-
 ations  and  other  relevant  factors.  As
 Mathura  in  U.  ्,  was  found  to  be  the  most
 suitable  location,  the  Government  has
 decided  to  set  up  the  refinery  there.

 India’s  contribution  to  United  Nations
 Development  Programme

 ‘881.  SHRI  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (8)  whether  the  United  Nations  Deve-
 lopment  Programme  Administrator  met
 him  recently;

 (b)  if  80,  whether  United  Nations  Deve-
 lopment  Programme  has  asked  India  for
 an  increased  contribution  in  terms  of  its
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 annual  pledge  of  funds  provision  of  experts
 and  fellowships;  and

 (०  the  reaction  of  Government  in  this
 regard  ?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAOQ  CHAVAN):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (ऐ  The  matter  is  under  consideration.

 Disparities  in  Income
 882.  SHRI  9.  K.  PANDA  :

 SHRI  B.  द  NAIK  :
 Will  the  Minister  of  FINANCE  be

 pleased  to  state  :  the  present  ratio  between
 the  lowest  and  highest  incomes  m  the
 country?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Data  are  not  available  to  give  the  present
 fatio  between  the  lowest  and  highest  incomes
 in  the  country.  Some  rough  idea  of  such
 a  ratio  is  possible  only  in  respect  of  those
 who  pay  Central  income  tax.  According
 to  the  latest  available  data  on  income  tax
 statistics,  which  relate  to  1967-68,  the
 average  annual  income  of  an  assessee  in
 the  highest  income  range  (i.e.,  over  Rs.
 5,00,000)  worked  out  to  Rs.  10,78,000
 and  was  262  times  the  average  annual  in-
 come  of  Rs.  ANB  for  an  assessee  in  the
 lowest  income  range  (i.e.,  between  Rs.
 4,000  and  Rs.  5,000).  In  terms  of  post-tax
 incomes  (i.e.,  after  paying  income  tax)
 the  average  income  of  an  assessee  in  the
 highest  income  range  worked  out  to  80
 times  the  income  of  an  assesses  in  the  lowest
 income  range.
 Enquiry  into  Tax  evasion  by  Bajorias  and

 Jaians  Monopoly  Houses
 883.  SHRI  D.  K.  PANDA  :  Will

 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  any  inquiries  have  been
 conducted  into  the  tax  evasion  and  mono-
 polisation  by  the  Bajorias  and  Jalans  Group
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 of  concerns  in  the  light  of  revelations  made
 in  the  Book  entitled  ‘‘Mystery  of  Bajorias
 and  Jalan  House”,  and

 (b)  if  so,  the  results  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI

 (a)  and  (b).  The  book  entitled  “Mystery
 of  the  Bajoria  Jalan  House”  has  been
 exarmined  partly.  In  respect  of  38  out  of
 99  companies  of  this  group,  the  book  does
 not  contain  any  new  information  not  already
 with  the  Income-tax  Department.  This
 group  has  been  under  constant  investigation
 from  the  time  of  the  Income  tax  Investi-
 gation  Commission,  1947.  A  new  cell
 is  being  created  in  the  Directorate  of  In-
 spection  (Investigation)  for  keeping  a  watch
 over  big  industrial  houses  including  the
 house  of  Bajoria  Jalans.

 Amount  spent  on  renovation  of  rooms  in
 Ashoka  Hotel,  New  Dethi

 884.  SHRI  D.  K.  PANDA  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVI-
 ATION  be  pleased  to  state:

 (a)  whether  the  room  on  the  sixth  and
 seventh  floors  of  Ashoka  Hotel,  New  Delhi
 were  renovated  tn  the  year  970  and  are
 again  ander  renovation  at  present;

 {b)  if  so,  how  much  was  spent  in  1970
 for  renovation;  and

 (c)  the  reasons  for  renovating  the  same
 rooms  again?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)
 (a)  and  (0.  26  rooms  on  the  sixth  and
 seventh  floors  of  the  Ashoka  Hotel,  New
 Delhi,  were  renovated  in  969  and  com-
 missioned  in  January  1970.  Further  im-
 Provements  and  maintenance  was  under-
 takes  during  May-June,  1972.

 SRAVANA  I3,  894  (SAKA)  Written  Answers  8

 {b)  A  sum  of  Rs.  17.26  lakhs  was  spent
 On  renovation  in  969-70.

 Loan  applications  pending  in  West  Bengal
 885.  SHR!  9.  K.  PANDA  :  Will  the

 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  the  Banks  are  taking  long
 time  in  scrutinising  and  disposing  the  loan
 applications  by  Small  Scale  Industries;  and

 (b)  the  number  of  such  applications  now
 pending  before  the  nationalised  Banks  in
 West  Bengal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  Since  nation-
 alisation,  banks  have  taken  various  steps  to
 expeiditiously  disburse  loans  to  Small  Scale
 Industries.  These  are  simplification  of
 forms  avaliability  of  forms  in  local  languages,
 assistance  in  filling  up  the  forms,  perio-
 dical  review  of  pending  cases,  delegation  of
 discretionary  powers  to  the  dealing  officials
 etc.  In  spite  of  thesc  measures,  delays  do
 occur  in  some  cases,  mainly  on  account  of
 difficulties  on  obtaining  essential  informa-
 tion  from  the  applicants.  Individual  cases  of
 undue  delays  are  looked  into  by  the  Reserve
 Bank  of  India  and  the  Headquarters  of  the
 concerned  banks  and  appropriate  remedial
 measures  are  taken.

 (b)  The  information  ७  not  readily  avail-
 able  and  the  same  wil)  be  collected  to  the
 extent  feasible  and  placed  on  the  Table  of
 the  House.

 aa  को  खोज  तथा  उत्पादन  के  लिए  पांच

 बचों  योजना

 886  शी  फ्लैश  बर्मा ..  वि
 ह , ६  ची०  एस०  मेहता

 क्या  पैट्रोलियम  कौर  रसायन  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  :  (क)  क्‍या  तेल  तथा  प्राकृतिक
 गैस  भ्रायोग  तेल  की  खोज  तथा  उत्पादन  के  लिये

 एक  पाच  वर्षीय  योजना  बना  रहा  है,  और
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 (a)  यदि  हां,  तो  इस  योजना  के  अन्तर्गत
 कितने  टन  तेल  के  उत्पादन  का  अनुमान  है  ?

 विधि  और  न्याय  तथा  पेट्रोलियम  और  रसायन  मती
 ी  एच०  कार  गोखले)  (क)  जी  हां,  देश मे  तेल
 तथा  गैस  की  सभा व्य ताशों  का  तेल  तथा  प्राकृतिक  गैस
 झायोग  के  क  दल  तथा  रूसी  विशेषज्ञों द्वारा  पिछले
 वर्ष  किये  गये  विस्तृत  तकनीकी-झाक  अध्ययन  के
 आधार  पर  यह  योजना  बनाई  गईं  थी।

 (@)  197874  से  लेकर  1977-78  की
 योजना  भ्र वधि  के  दोरान,  कुल  मिलाकर  लगभग
 30-35  मिलियन  मीटरी  दन  तेल  उत्पादित
 किया  जायेगा।  हस मेंसे  लगभग  io  मिलियन
 सिटी  टन  इस  योजना  के  परिणामस्वरूप
 उत्पादित  किया  जायेगा  ।

 Chinese  arms  to  Pakistan

 887  SHRI  ARJUN  SETHI
 SHRI  SAMAR  GUHA

 Will  the  Minister  of  DEFENCEF  be  pleas-
 ed  to  state

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  news  item  appearing
 m  the  ‘Tomes  of  India’  dated  the  4th  June,
 972  that  China  has  delivered  to  Pakistan
 substantial  quantities  of  new  military  equip-
 ments,  and

 (8)  if  so,  the  react  on  of  Government  an
 this  regard  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  (a)  Yes,  Sir

 (9)  The  impact  of  such  supplies  on  our
 security  and  our  defence  preparedness  i8

 reviewed  from  tame  to  time

 Control  over  advancement  of  Loans  to
 Companies

 888  SHRI  ARJUN  SETHI  Will  the
 Minister  of  FINANCE  be  pleased  to  state
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 (a)  whether  Government  have  any  con-
 trol  over  advancement  of  loans  to  the  Com-
 pany  either  directly  by  Government  or  by
 the  Nationalised  Banks  when  the  amount
 of  loans  :s  more  than  its  patd  up  or  share
 capital,  and

 (b)  if  so,  the  nature  of  contro!  exercised
 m  such  cases  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YFSHWANTRAO  CHAVAN)  (a)  and
 (b)  Government  does  not  generally  grant
 loans  to  companies  in  the  private  sector
 In  granting  loans  to  any  company,  whether
 or  not  the  loans  cxceed  the  aggregate  of
 the  paid  up  capital  and  free  reserves,
 Government  as  well  as  nationalised  banks
 examine  the  various  diverse  and  relevant
 factors,  including  the  ratio  between  “equity  °

 and  “‘debt’  and  the  prospects  of  servicing
 the  debt  besides  the  viability  of  the  project
 asa  whole

 In  regard  to  the  contol  exercied  by
 Government  on  its  own  loans,  %  nominates
 its  directors  on  the  boards  of  the  assisted
 companies

 The  banks  stipulate  suttable  terms  and
 conditions  to  ensure  cifcctive  utilisation  of
 funds  and  cffect  recovertes  by  proper  follow
 up  methods.

 Further,  before  sanctioning  larger  loans
 १2  aggregate  credit  limits  of  Rs  crore
 or  more  and  term  loans  of  Rs  25  lakhs  or
 more,  all  the  scheduled  commercial  banks
 meluding  the  nationalised  banks  arerequir-
 ed  by  the  Reserve  Bank  of  India  to  obtam
 its  prior  authorization  under  the  Credit
 Authorisation  Scheme

 Concentration  of  Audit  Work

 889  SHRI  J  M  GOWDER  .  Will  the
 Minster  of  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  Whether  the  study  undertakea  by  the
 Department  of  Company  Affairs  regarding
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 concentration  of  audit  work  in  the  hands  of
 few  firms  of  Chartered  Accountants  has
 been  completed  and  if  so,  the  outcome
 thereof;  and

 &)  the  action  proposed  to  be  taken  by
 Government  in  the  light  of  the  study  to
 curb  the  growth  of  this  unhealthy  practice?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY):  (a)  The  study  undertaken  by
 the  Department  is  still  ia  progress.
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 be  written  off  at  some  stage  out  of  the
 Income-tax  arrears  of  Rs.  499  crores  as  on
 March  3],  971;

 (b)  how  Government  have  concluded
 that  the  bulk  of  the  arrears  outstanding  are
 due  to  the  hard  core  of  tax  arrears  which
 are  irrecoverable  and  have  to  be  written
 off  at  some  stage,  and

 (c)  why  the  bulk  of  the  arrears  have  not
 yet  been  written  off?

 THE  DEPUTY  MINISTER  IN  THE
 (b)  Suitable  action  will  be  {considered  wiNstTRy  OF  FINANCE  (SHRIMATI after  the  study  is  complete.  However  some

 amendments  are  already  included  in  the  bill
 to  amend  companies  Act,  proposed  to  be
 introduced  in  the  current  session  of  Parlia-
 ment.

 Non-compliance  of  the  Provisions  of
 Companies  Act  by  State  Guvernment

 Companies

 890.  SHRI  J.  M.  GOWDER  :  Will  the
 Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  the  names  of  State  Government  com-
 panics  which  did  not  comply  with  the  provi-
 sions  of  the  Companies  Act,  1956.  during
 i97!-72;  and

 (b)  what  action  has  been  taken  against
 them  by  the  Department  for  not  complying
 with  the  provisions  of  the  Companies  Act?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  and  (b).  The  information  35
 bsing  collected  and  will  be  Jatd  on  the  Table
 of  the  House.

 Writing  off  Arrears  of  Income-Tax

 891,  SHRI  J.  M,  GOWDER  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (४)  the  quantum  of  hard  core  of  tax  hard  core
 artears  which  are  irrecoverable  and  have  to

 SUSHILA  ROHATGI)  :  (a)  The  outstand-
 ing  demand  of  Rs.  499.68  crores  as  on
 WA3-197]  includes,  apart  from  demands
 which  are  tn  progress  of  recovery  in  pur-
 suance  of  Tax  Recovery  Ceritiicates,  de-
 mands  remaining  uncollected  on  account
 of  one  or  more  of  the  following  reasons:-—

 (i)  Amount  pending  settlement  of  D.LT.
 or  other  relief  claims.

 (7)  Amounts  pending  consideration  of
 write-off/scaling  down  petitions,

 (iti)  Amount  due  from  companies  under
 liquidation.

 (iv)  Amounts  due  from  persons  who  have
 left  Indta  and/or  not  traceable  and/
 or  who  have  no  known  assets  and/
 or  assets  vest  with  the  Custodian
 of  Fvacuce  Property  and/or  who
 are  involved  in  insolvency  praceed-
 ings.

 (४)  Amounts  disputed  in  appeals/refer
 ences,  but  not  stayed  or  covered  by
 instalments.

 (vi)  Absence  of  bidders  for  shares  in
 private  limited  companies  or  for
 immovable  properties.

 (vii)  Disputes  and  litigation  regarding  the
 ownership  of  assets.

 While  it  is  not  possible  to  quantify  the
 of  arrears  which  are  irrecover-

 able,  the  bulk  of  the  arrears  falling  in  the
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 above  categories  are  likely  to  present  consi-
 derable  difficulties  in  recovery.

 o  ft  is  not  clear  asto  what  statement
 the  Hon'ble  Member  is  referring.  If  further
 particulars  ate  given,  the  position  can  be
 elucidated.

 (©)  Arrear  demand  is  written  off  only
 after  all  possible  avenues  of  recovery  have
 been  explored.  The  bulk  of  the  demand
 has  not  been  written  off  because  it  has  not
 so  far  been  found  to  be  finally  irrecoverable.

 Over-assessments  and  under-asseasments
 by  Income-Tax  Officers

 892.  SHRI  J.  M.  GOWDER  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  the  action  taken  against  the  Income-
 tax  Officers  for  doing  under-assessment  in
 16,997  cases  in  the  year  1969-70,  involving
 Rs,  858.92  lakhs  and  for  over-assessment  of
 tax  of  Rs.  ‘194.41  lakhs  in  6004  cases;  and

 (b)  the  reasons  for  larger  number  of  cases
 of  under-assessment  of  tax,  as  compared  to
 over-assessment?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  The  Hon.
 Member  has  quoted  the  figures  from  the
 Report  of  the  Comptroller  &  Auditor
 General  of  India,  for  the  year  1969-70
 on  Revenue  Receipts;  the  under/over  assess-
 ments  mentioned  were  detected  during  the
 audit  of  direct  tax  cases  by  the  Comptroller
 &  Auditor  General.  The  Income-tax
 Department  after  scrutiny  has  not  conceded
 the  mistakes  pointed  out  by  the  Audit  in  all
 the  16,997  and  6,004  cases  involving  under-
 assessment  and  over-assessment  respectively.
 To  the  extent  such  mistakes  have  been  con-
 ceded,  according  to  the  instructions  issued
 by  the  Central  Board  of  Direct  Taxes,  the
 Head  of  the  Department  is  required  to  call
 for  the  explanation  of  the  officers  responsi-
 ble  and  take  appropriate  action.  Expe-
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 rience  has  shawn  that  the  mistakes  commnuitt-
 ed  by  Income-tax  Officers  are  mostly  due  to:
 (a)  pressure  of  work,  (b)  inadvertence  and
 (c)  bona  fide  difference  of  opinion  in  tater-
 pretation  of  relevant  legal  privisions.  For
 errors  involving  these  circumstances  the
 officers  concerned  are  generally  cautioned
 or  issued  formal  warning  (copy  placed  on
 Charter  Roll).

 (b)  Main  reasons  are  given  below:
 (i)  Mistakes  involving  —_  over-assess~-

 ments  would  normally  arise  due  to
 wrong  computation  of  income  or
 calculation  of  tax;  mistakes  involv-
 ing  under-assessments  could  however
 arise  also  from  other  spheres  of  deter-
 mination  of  tax/penal  interest/penalty
 habiltty.

 qu)  In  cases  of  over-assessments  as  soon
 as  the  assessees  get  copies  of  the
 assessment  orders,  they  move  to  gct
 the  relevant  mistakes  rectified  by  the
 Income-tax  Officers,  there  is  no
 such  move  for  rectification  in  cases
 of  under-assessments  and  thus  more
 of  these  mistakes  survive  for  detection
 but  Audit.

 Overdrafts  by  States

 893  SHRI  P.  M.  MEHTA  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  States  are  up  in  arms
 against  the  decision  of  the  Central  Govern-
 ment  on  the  overdrafts  issue;

 (b)  what  are  the  States’  complaint  about
 the  Centre’s  decision  on  overdrafts  and  how
 has  st  effected  them;  and

 (0)  what  further  steps  Government  have
 agreed  to  take  to  help  those  States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
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 SUSHILA  ROHATGD  °  (a)  to  (७.  The
 reference  presumably  is  to  the  decision
 taken  by  Government  that  States  will  not  be
 permitted  to  regard  overdrafts  on  the  Re-
 serve  Bank  of  India  as  a  kind  of  budgetary
 resource  Jt  may  be  mentioned  in  this
 connection  that  the  State  Plan  outlays  for
 the  current  vear  have  been  fixed  after  detatl-
 ed  consultations  with  the  State  Governments
 and  on  a  fully  financed  basis  All  furture
 operations  would,  therefore,  have  to  be  on
 a  self-financing  basis  and  a  balance  would
 have  to  be  maintained  between  the  flow  of
 resources  ani  expanditure  Under  the  pro-
 cedute  which  has  been  worked  out  mn  con-
 sultation  with  the  Planning  Commission  and
 the  Reserve  Bank  and  which  has  come  into
 effect  from  the  Ist  May  1972,  in  case  any
 State  Government  has  an  overdraft  continu-
 ously  for  seven  days,  the  Reserve  Bank
 would  automatically  suspend  payments
 which  wil]  be  resumed  only  when  the  over-
 draft  disappears  The  State  Governments
 had  throughout  been  kept  informed  of  the
 views  of  the  Government  of  India  in  this
 regard  There  has  been  no  complaint  from
 any  State  against  the  decision  to  stop  the
 uncurtatled  use  of  overdrafts  as  a  budgetary
 resource

 Increased  Aid  for  India’s  Economic
 Progress

 894  SHRI  P  M  MEHTA
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 {a)  whether  India  needs  substantial  new
 aid  support  to  increase  the  pace  of  economic
 Progress;  and

 (b)  whether  the  ‘Aid  India  Consortium’
 has  agreed  to  this?

 THE  MINISTER  OF  FINANCE  (SHRI
 YASHWANTRAO  CHAVAN)  .  (a)  and
 (०).  At  the  meeting  held  in  Paris  in  June,
 1972,  the  members  of  the  Aid  India  Con-
 3l  LSS/72—~6
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 sortium  agreed  with  the  assessment  of  the
 World  Bank  that  India  needs  substantial
 new  commitments  of  aid  in  support  of
 Government’s  effort  to  increase  the  pace  of
 economic  progress  and  to  prevent  a  sharp
 decline  in  the  transfer  of  resources  to  India

 Loss  suffered  due  to  lock-out  in  Hindustan
 Antibiotics  Limited

 895  SHRI  JAGANNATH  MISHRA:
 SHRI  0  K  PANDA:

 ‘Will  the  Minister  of  PETROLEUM  AND
 CHE  MICALS  be  pleased  to  state

 (a)  whether  consequent  on  the  labour
 trouble  in  Hindustan  Antibiotws  Limited,
 the  management  declared  lock-out  m  the
 Company  in  June,  1972,

 (9)  if  so,  the  reasons  therefor  and  the
 total  loss  suffered  due  to  the  lock-out,  and

 (c)  the  conditions  on  which  the  lock-out
 has  been  lifted?

 THE  MINISTER  OF  LAW  &  JUSTICE,
 AND  PETROLCUM  AND  CHEMICALS
 (SHRIH  R  GOKHALE)  (a)  lo  (०,  There
 was  no  lockout  in  the  Hindustan  Antibioties
 Ltd.,  Pampri,  but  a  lock-out  had  to  be  declar-
 ed  at  the  antibiotics  plant  oft  he  Indian
 Drugs  and  Pharmaceutuals  Lid  at  Rishi-
 kesh  On  !9th  June  972,  workers  at  Rishi-
 kesh  went  on  a  sudden  hghtening  tool-down
 and  stay-in  strike,  when  process  material
 to  the  tune  of  about  Rs  30  lakhs  was  in  the
 fermenters  and  in  the  recovery  and  purifica-
 tton  blocks  Since  retneval  of  this  0

 process  material  was  becoming  difficult
 due  to  continued  presence  of  striking  work-

 ers,  the  management  were  forced  to  declare

 a  lock-out  on  22nd  June  1972,  but  for  this

 action,  the  whole  of  the  process  material
 might  have  been  iretrievably  lost  The  loss

 of  production  as  a  result  of  the  lightening
 strike  and  the  lock-out  Is  estimated  at  Rs,  90

 lakhs,
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 The  lockout  was  lifted  with  effect  from  8
 A.M.  on  29th  June  972  after  the  union
 signed  an  agreement  with  the  management
 for  maintaining  harmonious  industrial  rela-
 tionship.  A  copy  of  the  terms  of  settlement
 signed  by  the  management  and  the  workers
 is  attached.

 TERMS  OF  SETTLEMENT

 I.  It  has  been  agreed  between  the  parties
 that  the  six  workmen,  who  have  been
 suspended,  shail  be  taken  back  on  work  and
 their  suspension  orders  shall  be  cancelled
 provided  they  give  in  writing  an  apology
 for  their  misbehaviour  and  agree  not  to  re-
 sort  to  any  such  misbehaviour  in  future.
 The  Management  as  a  gesture  of  good-will
 agrees  not  to  take  any  action  against  them.

 2.  Of  the  40  demands  contained  in  the
 Charter  of  Demands  dated  !0th  April,  972,
 the  three  demands  referred  to  the  Hon’ble
 Minister  shall  be  decided  by  him.  As  in-
 dicated  by  the  Union  in  its  different  letters,
 the  Union  President  assured  that  these  three
 demands  will  not  form  an  issue  of  strike.

 3.  Of  the  balance  37  demands,  those
 which  have  been  agreed  to  through  bilateral
 negotiations,  will  be  implemented  by  the
 Management  as  soon  as  normaley  prevails
 and  those  not  settled  so  far  will  be  settled
 by  mutual  negotiations  around  the  table.

 4.  The  period  of  strikeflockout  shall  be
 adjusted  towards  the  accumulated  earned
 leave  up-lo-date  of  the  workers.  In  those
 cases  who  have  not  earned  any  leave,  it  will
 be  leave  without  pay.

 cs  On  behalf  of  the  striking  workmen,
 the  Union  tenders  an  apology  for  going  on
 strike  and  as  a  gesture  of  goodwill,  the
 management  accepts  the  apology  and  agrees

 ‘to  condone  the  disciplinary  action  against
 the  delinquent  workmen  that  it  is  entitled  to
 take  for  the  misconduct  of  going  on  strike.
 This  forms  he  basis  of  lifting  the  lockout
 with  effect  from  8.00  a.m.  on  29th  June,
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 972  and  the  workers  including  workcharg-
 ed  and  muster  roll  shail  peacefully  carry  on
 their  work.

 6.  The  workmen  after  the  date  of  this
 Settlement  will  not  resort  to  any  form  of
 illegal  strike  or  slow-down  which  may
 directly  or  indirectly  affect  the  administra-
 tion  of  the  company  and  its  works  in  connec-
 tion  with  the  subject  matters  of  dispute
 covered  by  this  Settlement.  The  workers
 further  undertake  that  they  will  not  resort
 to  any  form  of  illegal  strike  or  slow-down  in
 connection  with  any  other  matters  for  a
 period  of  three  years.  In  consideration  of
 this  undertaking  on  the  part  of  the  Union,
 the  Management  hereby  agrees  that  except
 cases  where  the  workmen  have  gone  on  an
 illegal  strike,  it  will  not  lockout  the  plant
 and  administration  for  a  period  of  three
 years.

 7.  This  fully  and  finally  resolves  the  dis-
 pute  in  question  and  there  will  be  no  victi-
 misation  of  workers.

 Establishment  of  a  Rice  Production
 Training  Iestitute  at  Dargapur  by  Fertiliser

 Corporation  of  India

 896.  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Fertiliser  Corporation  of
 India  has  decided  to  establish  a  Rice  Pro-
 duction  Training  Institute  at  Durgapur;
 and

 (b)  if  so,  the  aims  and  objects  of  this
 institute?

 THE  MINISTER  OF  LAW  &  JUSTICE
 AND  PETROLEUM  &  CHEMICALS
 (SHRI  H.  R.  GOKHALE)  :  (a)  Yes,  Sir.

 (b)  The  Institute  will  impart  in-service
 training  to  the  fertilizer  promotional  (exten-
 sion)  workers  of  the  Fertilizer  Corporation
 of  India  engaged  mn  promoting  use  of  ferti-
 lizers  in  paddy,  especially  the  high  yielding
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 varieties,  Tho  trainees  are  required  to  do
 all  the  field  operations  themselves  from  sow-
 ing  to  harvesting.  With  this  training  it  is
 expected  that  they  would  be  adequately
 equipped  to  train  the  farmers  in  adopting
 the  scientific  methods  of  cultivation  of  the
 high  yielding  varseties  of  paddy  with  special
 reference  to  the  correct  choice  and  the  most
 economic  use  of  fertilizers.

 Ceiting  on  Urban  aad  Rural  Income

 897.  SHRI  SJAGANNATH  MISHRA  :
 SHR!  ARVIND  NETAM  :

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  Government  has  a  proposal
 to  fix  ceiling  on  the  urban  and  rural  income;
 and

 (b)  if  so,  the  broad  outlines  thereof  and
 the  minner  in  which  it  will  be  implemeni-
 ed?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)  :
 {a)  and  =  (b),  The  Government
 have  no  proposal  to  impose  a  ceiling
 on  urban  and  rural  incomes  through  legis-
 lation.  However,  the  totality  of  various
 measures  taken  by  the  Government  ॥  recent
 years,  such  as  the  progressive  increase  ॥  the
 rates  of  personal  taxation,  step-up  in  the
 rates  of  wealth  tax  and  additional  wealth
 tax  on  urban  land  and  buildings,  extension
 of  wealth  tax  to  agricultural  property,  and
 recent  policy  decisions  to  impose  ceilings
 on  urban  properties  and  agricultural  lands
 by  the  State  Governments,  would  impose  a
 virtual  ceiling  on  incomes  in  rural  and  urban
 areas.

 Proposal  to  manufacture  Prototype  T.V.
 receiver  by  H.A.L.

 898.  SHRI  JAGANNATH  MISHRA:
 SHRI  ATAL  BIHARI

 VAJPAYEE  :
 Will  the  Munister  of  DEFENCE  be  pleas-

 od  ta  state  :
 (@)  whether  the  Hindustan  Aeronautics
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 Ltd.  has  approached  Government  for  the
 issue  of  a  licence  to  manufacture  prototype
 T.V.  receiver;  and

 (b) af  so,  Government’s  decision  there-
 on?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  JIN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  .  (a)  Hindustan  Aero-
 nautics  Ltd.  has  applied  to  Government
 for  the  grant  of  an  industrial  Licence  to
 manufacture  domestic  television  receivers.

 (b)  The  matter  is  under  consideration
 of  the  Government.

 Couversiou  of  Loans  advanced  by  Natiosal-
 ised  banks  and  LIC  to  big  business  houses

 into  Equity  Shares

 899.  SHRI  SAT  PAL  KAPUR  :  Willi  the
 Minister  of  FINANCE  be  pleased  to  १४८३

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  that  the
 amount  of  loan  advanced  to  the  Big  Business
 Houses  in  the  country  during  the  last  three
 years  by  the  Nationalised  Banks  and  the
 Life  Insurance  Corporation  should  be  cone
 verted  into  equity  shares,  and

 (b)  if  so,  the  outhnes  thereof?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and  (०),
 Government  announced  its  decision  on  the
 18th  February  1970  that  term  loans  granted
 in  future  by  the  all-India  long-term  financial
 institutions  should  ordinarily  include  a  clause
 vesting  the  option  with  the  institutions  to
 convert  the  whole  or  part  of  the  loan  into

 equity  shares.  A  copy  of  the  guidelines  issue~
 ed  in  this  regard  to  the  all-India  long-term
 financial  institutions,  imeluding  the  life
 Insurance  Corporation  of  India,  was  laid
 on  the  Table  of  the  House  in  reply  to  Un-

 starred  Question  No.  3765  answered  in  the
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 Lok  Sabha  on  the  2nd  July  1971.  In  come
 puting  the  financial  assistance  for  the  pur-
 pose  of  writing  in  the  convertibijity  because
 assistance  granted  to  the  industrial  concerns
 in  the  past  would  also  be  taken  into  consi-
 deration  The  term  financial  insitutions
 inchiding  the  Life  Insurance  Corporation
 of  India  have  commenced  writing  in  the
 convertibility  clauses  in  appropriate  cases
 The  actual  option  to  convert  the  loans,  in
 whole  or  in  part,  into  equity  will  be  exer-
 cised  by  the  institutions  later  at  the  appro-
 pniate  time,  in  accordance  with  the  lerms  of
 the  convertibility  clause  written  in  the  Joan
 agreements.

 According  to  the  guidelines,  the  decision
 to  convert  loans  into  equity  was  not  applied
 to  the  loans  given  by  the  nationalised  banks

 रिजर्व  बेक  साफ  इंडिया  हारा  सो  तथा  पांच  के  नोट
 छापना

 900  थी  लम्बोदर  दलियार  :  क्‍या  वित्त
 मती  यह  बताने  की  कृपा  करेगे  कि  (के)  कया
 रिजर्व  बेक  आफ  इडिया  द्वारा  छापे  जा  रहे  सौ
 और  पांच  रुपये  के  नोट  साबुन  के  पानी  में  घुलने
 के  बाद  रग  छोड  देते  हैं  तथा  बाद  में  रिजर्व
 बैक  उन्हे  नहीं  बदलता  है  ;

 (ख)  यदि  हा,  तो  गत  एक  वर्ष  में  इस  प्रकार
 के  कितने  मामले  रिज  बैंक  के  समक्ष  जाये  हैं  कौर
 अंक  को  उस  पर  क्या  प्रतिक्रया  है,  भोर

 (ग)  इस  प्रकार  के  रय  उड़े  हुए  नोट  न  बदलने
 के  क्‍या  कारण  हैं  ?

 जिस  मंत्रालय  में  उप-पात्रो  (गोमती  सुशीला
 रोहतगी)  (क)  भारतीय  रिजर्व  बैंक  के  लिये
 बैंक  चोट  इण्डिया  सिक्‍योरिटी  प्रैस,  नासिक  द्वारा
 छापे  जाते  हैं  ।  साधारण तय,  सौ  रुपये  कौर  पांच
 रुपय ेके  नोटों  पर  फर  जन्य  क्यों  के  नोटों  पर  भी

 साबुत  के  पाती  से  धुलते  का  कोई  भ्र सर  नहीं
 पड़ता  ।  केबल  जब  इस  नोटों  को  काफी  समय
 हक  रंग  काट  (ब्लीचिंग  पाउडर)  वाले  पानी  में
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 waver  गा  पकाया  जाये  तथ  संभव  है  कि  इसका
 रग  कट  जाये  ।  ऐसे  धुत  हुए  नोट  भी  रिज वें  बेक
 द्वारा  बदल  दिये  जाते  हैं  यदि  इम  पर  मूल  छपाई
 के  चिन्ह  विद्यमान  हो,  जिनसे  नोट  के  मूल्य,  क्रम
 संख्या,  हस्ताक्षर  शादी  का  स्पष्ट  रूप  से  पता
 खलता  हो

 (ख)  शौर  (ग)  1971-729  भारतीय  रिजर्व
 बैंक  मे  52,960  घुले/भर्ध-धुले  नोट  प्राप्त  हुए,
 जिनमे  से  कब  तक  43,635  नोट  बदले  जा  चुके
 हैं  ।  2,633  नोट  रह  कर  दिये  गये  हैं  क्योकि
 उन  पर  छपाई  के  चिन्ह  बिल्कुल  दिखाई  नही  देते
 थे  ny  अन्य  मामलों  की  जाब  की  जा  रही  है  t

 Resumption  of  U.S.  aid  to  India

 901.  SHRI  P.K  DEO:
 SHRI  PILOO  MODY

 ‘Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state:

 (a)  whether  attention  of  Govrnment  has
 been  drawn  to  a  report  in  the  “Hindustan
 Times”  of  the  2ist  June  972  under  the
 caption  “Resumption  of,  US.  Aid  un-
 likely”;

 (b)  whether  Government  have  received
 any  report  in  regard  to  U.S.  economic  aid
 from  our  Mission  in  Washington;  and

 {c)  if  so,  the  broad  outlines  thereof  and
 the  action  taken  or  proposed  to  be  taken  to
 fill  up  the  likely  gap  arising  out  the  stoppage
 of  U.S.  economic  aid  for  financing  the
 Fourth  Five  Year  Pian,

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN  :  (8)
 Yes,  Sir.

 (b)  and  ©).  Government  of  India  have
 received  from  time  to  time  reports  from  our
 Embassy  in  Washington  in  regard  to  U.S,
 economic  aid  to  India.  There  has  been  no
 basic  change  so  far  in  the  ULS.  position
 since  it  announced  suspension  of  its  aid  to
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 India  on  6th  December,  97]  and  the  ques-
 tion  38  stated  to  be  still  “under  review”.
 No  provision  has  been  made  in  the  U.S,
 budget  for  development  assistance  to  India
 for  the  US  fiscal  year  1972,  for  the  US,
 fiscal  year  1973,  a  provisional  allocation  of
 $90  million  has  been  made  The  provi-
 sional  allocation  for  FY  973  s  conditional
 upon  Congressional  appropriation  and  what-
 ever  policy  decision  ts  taken  by  the  US.
 Government  on  aid  to  India,

 As  regards  tho  gap  to  be  filled  up  conse
 quent  on  the  stoppage  of  US  economn  aid
 for  financing  the  Fourth  Plan,  the  Govern-
 ment  of  India  ate  taking  all  necessary  action
 to  augment  indigenous  production,  intensify
 import  substitution  and  imcrease  expotts
 in  regard  to  imports  alternative  sources  of
 supply,  etther  under  other  avaiable  credits
 trom  other  counties  or  from  rupee  payment
 areas  or  against  free  foreign  exchange,  me
 being  arranged

 Seminar  by  Western  Indian  Regional
 Council  of  Iostitute  of  Chartered  Account-

 ants  in  Bombay

 902  SHRIP  K  DLO  Will  the  Minister
 of  FINANCE  be  pleased  to  state

 (a)  whether  a  Seminar  was  recently
 organised  by  the  Western  Indian  Regional
 Council  of  the  Institute  of  Chattered
 Accountants  of  India  in  Bombay,

 (७)  a  gist  of  the  observations  made  at  the
 Seminar,  and

 (०)  the  reaction  of  Gavernment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCT  (SHRIMATI
 SUSHILA  ROHATGI  (a)  Yes  छा,
 according  to  newspaper  reports

 0)  No  communication  has  been  receiv-
 ed  by  the  Government  from  the  Western
 Indian  Regional  Council  of  Chartered
 Accountants  regarding  observations  made
 at  the  seminar
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 (c)  Does  not  arse.

 Bifurcation  of  Western  Command

 903  SHRIP  K  DFO  Will  the  Minister
 of  DEFENCE  be  pleased  to  state

 {a)  whether  the  attention  of  Government
 has  been  drawn  to  a  report  m  the  ‘States-
 man’  dated  the  20th  June,  972  stating
 that  the  Western  Command  has  been
 bifurcated  mto  Western  Commanad  and
 Northern  Command,

 (b)  if  ४०,  the  reasons  theretor,  and

 (c)  how  would  it  help  the  defence  of  our
 Northern  and  Western  borders?

 DEFENCL
 (a)  Yes,  Sur

 THE  MINISTER  OF
 (SHRI  JAGJIVAN  RAM)

 {b)  To  stream  line  and  strengthen  the
 Command  structure

 (c)  This  will  help  to  improve  command
 and  control  over  our  formations  in  these
 areas

 Manafacture  of  Mussile-Boats

 904  SHRI  VISHWANATH  PRATAP
 SINGH  =  Will  the  Mimster  of  DEFENCE
 be  pleased  to  stale  whether  in  view  of  the
 effectiveness  of  Russian  built  missile  boats
 in  the  recent  Indo-Pak  confit  Government
 have  any  plan  for  indigenaus  manufwture
 of  such  boats?

 THE  MINISTFR  OF  DFFLNCE
 (SHRI  JAGJIVAN  RAM)  है है  will  not  be
 in  public  interest  to  05052  mformation  on
 this  subject

 Improvements  made  in  the  Engine  of  HS-748
 Aucraft

 905  SHRI  VISHWANATH  PRATAP
 SINGH  Will  the  Minister  of  DF  FENCE
 be  pleased  to  state

 {a)  the  nature  of  improvements  made  tn
 the  -ngine  of  HS-748  arc
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 (b)  the  reasons  why  these  modifications
 had  to  be  made,  and

 (c)  whether  the  improved  engine  is  show-
 ing  good  performance  now?

 THE  MINISTER  OF  STATE  (DIi-
 FENCE  PRODUCTION)  IN  THF  MI-
 NISTRY  Of  DLIFENCE  (SHRI  VIDYA
 CHARAN  SHUKILA)  (a)  and  (b).  The
 only  alteration  made  on  the  RDa  7  Dart
 Engine  installed  in  the  HS-748  Aircraft
 is  to  increase  the  water  methanol  check
 fluw  in  order  to  ensure  proper  matching  of
 the  engine  with  the  anframe

 (c)  The  engines  of  all  aircraft  to  Indian
 Arrlines  are  thoroughly  checked  tor  their
 performance  before  delivery  and  their  per-
 formance  is  also  demonstrated  to  Indian
 Airlines  during  ther  production  tests  The
 results  of  the  adjustments  made  in  the  water
 methanol  chech  flow  are  under  study.

 Minmg  of  \Vishakhapatnam  Port  by
 Pakistan  before  War

 906  SHRI  VISHWANATH  PRATAP
 SINGH  =  Will  the  Minsster  of  DEF  I  NCI
 be  pleased  to  state

 (a)  whether  Pakistan  managed  to  mine
 Vishakhapatnam  port  before  hostilities
 broke  out  on  the  3rd  December  last  year,
 and

 (b)  if  so,  the  steps  taken  to  plug  the  loop
 holes  in  our  coastal  defences  in  the  light  of
 the  aforesaid  facts’

 THE  MINISTER  OF  DEFINCL  (SHRI
 JAGJIVAN  RAM)  (a)  No,  Sur

 (b)  Docs  not  aisse

 Efforts  to  aequire  jong  range  strike  Air-
 crafts

 907  SHRI  VISHWANATH  PRATAP
 SINGH  Will  the  Minster  of  DEFENCb
 be  pleased  to  state

 (a)  whether  Government  mtend  to  ac-
 quire  long  range  strike  aw-crafts.  and
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 (0)  if  so,  the  efforts  being  made  im  this
 direction  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  (a)  and  (b)  A  piel-
 munary  assessment  is  currently  under  way

 Request  of  Guyarat  Government  for
 doubling  the  royalty  of  Crude  Oil
 905  SHRI  PRABHUDAS  PAILL

 SHRI  ARVIND  NI  TAM

 Wul  the  Minster  of  PETROLEUM
 AND  CHEMICALS  be  pleaxcd  to  state

 (a)  whether  Guarat  Government  has
 approached  the  Cente  for  doubling  the
 rovalty  paid  te  it  by  Ol  and  Natural  Gas
 Commission  for  the  crude  ot!  produced  in
 the  State,  and

 (b)  if  ५४0  the  reaction  of  Government
 in  this  regatd  ?

 THF  MINISTER  OF  LAW  AND
 JUSTICF  AND  PITROIEUM  AND
 CHEMICAIS  (SHRI  H  R  GOKHALE)
 (a)  and  (b)  The  Government  of  Gtyarat  has
 asked  for  a  substantial  increase  in  the  rate
 of  cruck  off  royalty  No  final  decision  on
 this  has  yet  bein  taken

 Deterioration  in  the  Services  of  Banks

 909  SHRI  PRABHUDAS  PATE
 Wil  the  Minister  of  KINANCE  be  pleased
 to  state

 (a)  whether  representatives  of  the  member
 associations  of  the  Guyarat  Chamber  of
 Commerce  and  Industry  have  criticised  the
 detertoration  m  the  services  of  the  banks
 after  their  nationalisation,

 (b)  if  so,  whether  they  have  complamed
 that  frequent  strikes  and  go-slow  tactics
 adopted  by  the  employees  cause  considerable
 hardship  to  trade  &  industry,  and

 ©  if  so,  the  reaction  of  Government
 thereto?
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 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and
 (b)  Yes,  Sir

 (c)  Government  ७  aware  that  there  is
 scope  for  improvement  in  the  services  ren-
 dered  by  nationalised  banks  and  it  5
 Government  s  constant  endeavour  to  bring
 about  this  improvement  by  promoting
 industrial  peace  and  better  relations  betwoen
 craployees  and  management  of  the  nation-
 alised  banks

 Credit  to  Kharadi  Artisans  by  State  Bank
 of  India  in  Sankheda

 90  SHRI  PRABHUDAS  PATLL  Will
 the  Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  the  State  Bank  of  India  has
 decided  to  gtve  Iberal  credit  and  marketing
 guidance  to  Kharad)  artisans  of  Sankheda
 town  in  Baroda,  and

 (b)  if  so,  the  total  credit  likely  to  be  given
 to  each  artisan  ?

 THE  DFPUTY  MINISTLR  IN  FHL
 MINISFRY  Of  FINANCE  (SHRIMATI
 SUSHH  A  ROHATGI)  (a)  and  (b).  State
 Bank  of  India  has  drawn  up  speual  scheme
 to  extend  liberal  credit  facilities  to  Lacquer
 Ware  manufacturers  at  Sankheda  Crafts-
 men  having  monthly  turnover  between  Rs
 1000/-  and  Rs.  2000/-  are  being  given  loans
 for  the  purchase  of  electric  motors  to  be
 repaid  on  casy  instalments  Craftsmen
 having  monthly  turnover  less  Rs  1000/-
 arc  being  given  credit  facilites  upto  Rs
 $00/-  each  to  meet  their  working  capital
 requirements  So  far  State  Bank  of  India
 has  assisted  5  units  with  limits  aggregating
 Rs  -19,000/-.  The  amount  outstanding
 against  these  loans  at  present,  is  Rs.  16,000/-.

 Drilling  at  Tripura  and  Kutch  by  Oil  and
 Natural  Gas  Commission

 52l.  SHRI  PRABHU  DAS  PATEL.
 SHRI  DASARATH  DEB.

 Will  the  Minster  of  PETROLEUM  AND
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 CHEMICALS  be  pleased  to  state:

 (@)  whether  the  ren  and  Natural  Gas
 Commission  has  started  drilling  of  Oil  at
 Tripura  in  the  Last  and  Kutch  in  the  West,
 and

 (b)  Af so,  whether  its  a  part  of  operational
 plan  of  oil  exploration  and  production  drawn
 by  the  Commussion  ?

 THF  MINISTER  OF  LAW  AND  JUS-
 TICL  AND  PFTROLFUM  AND  CHEMI-
 CALS  (SHRIH  R  GOKHALE)  (a)  Yes,
 Sir

 (b)  It  i5  a  part  of  the  annual  operational
 plan  of  Oil  and  Natural  Gas  Commission

 ON.G.C.’s  venture  in  Iran  for  oil
 exploration

 912  SHRI  PRABHUDAS  PATEL
 SHRI]  BANAMALI  PATNAIK

 Will  the  Minister  of  PFTROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  anv  negotiations  have  been
 completed  with  Iran  by  the  Oil  and  Natural
 Gas  Commission  to  undertake  oil  explora-
 tron  in  that  countiy,  and

 (b)  if  ५०,  the  salient  features  thereof  and
 the  progress  made  im  this  regard  so  far?

 FHE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PFTROLEUM  AND  CHEMI-
 CALS  (SHRI  H  R  GOKHALE)  (a)  an¢
 (b).  No  negotiations  have  been  going  on  with
 Iran  by  ONGC  to  undertake  0]  exploration
 in  that  country  However,  ONGC  has  a
 J/oth  share  m  an  offshore  exploration  ven-
 ture  called  IMINOCO,  m  the  Persian  Gulf,
 gointly  with  National  Iranian  O:l  Company,
 Phillips  Petroleum  of  USA  and  AGIP  of
 Italy  This  venture  was  formed  m  965
 and  has  already  discovered  two  oilfields
 called  Rostam  and  Rakhsh  The  exploia-
 tion  is  still  conunumg  with  a  view  to  dis-
 cover  new  oilfields  sn  the  concessions  held
 by  ths  jomt  venture  Out  of  about  63.5
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 million  barrels  of  crude  oil  produced  by  this

 joint  venture,  upto  June,  1972,  ONGC
 has  so  far  lifted  and  sold  about  2.9  million
 barrels.

 Escape  of  Pakistani  POWs

 913,  SHRI
 aes

 RANJAN  DAS

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  :

 Will  the  Minister  of  DEFENCE  be  pleas-
 ed  to  state  ;

 (a)  the  number  of  Pakistani  POWs  who

 tried  to  escape  from  the  camps  or  otherwise,
 during  the  period  January  to  July,  1972,

 (0)  the  number  of  POWs  arrested,  shot

 dead  and  escaped  and  the  action  taken
 agaist  those  who  tried  to  escape  but  were

 arrested;  and

 (०)  the  steps  taken  to,  picvent  their  escape
 in  the  future  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  32.

 Not  yet  arrested.  8
 Action  has  been  taken  in  conformity  with

 Geneva  Convention  against  those  who  were
 arrested  after  attempt  to  escape

 (c)  Adequate  security  measures  are  in
 force  at  all  camps.

 Tax  on  Income  from  Agriculture

 914,  SHRL  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state.

 (a)  whether  any  decision  has  been  taken
 about  the  farm  Income-tax  and  considered
 the  suggestion  made  by  Shri  Boothalingam,
 Director  General  of  the  National  Council
 for  Appled  Economtics  Research  on  the  Ist
 duly,  1972,  and

 (b)  if  80,  the  salent  features  thereof  and
 if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
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 SUSHILA  ROHATGD  :  (@)and  (6)  The
 Government  of  India  have  already  cons-
 tituted  a  Committee  under  the  chairmanship
 of  Dr.  K.  N.  Raj  to  study  all  issues  relating
 to  the  taxation  on  agricultural  wealth  and
 income.  The  Committee  78  expected  to
 take  into  account  various  suggestions  on  the
 subject.  The  recommendations  of  the
 Committee  are  awaited.

 Mal-administration  in  Free  Press  Journal,
 Bombay

 O15.  SHRI  SHYAM  SUNDER  MOHA-
 PATRA  :  Will  the  Minister  of  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware  about
 mal-administration  m  Free  Press  Journal,
 Bombay,  and  :f  so  whether  Government
 propose  to  intervene  in  the  matter;

 (b)  whether  there  has  been  any  illegal
 removal  of  the  Director  trom  the  Free  Press
 Journal;  and

 (c)  if  so,  the  action  taken  by  Govein-
 ment  in  this  regard?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA
 REDDY)  :  (a)  to  (0)  Consequent  on  certain
 representations  against  the  management  of
 the  Indian  National  Press  (Bombay)  Ltd.,
 Bombay,  the  Company  Law  Board  in  exer-
 cise  of  the  powers  conferred  on  it  under  the
 provisions  of  Section  408  of  the  Companies
 Act,  1956,  appointed  two  Government
 Directors  on  the  Board  of  Directors  of  the
 said  company.  The  tenure  of  the  Govern-
 ment  Directors  expired  on  the  14th  July,
 i972.  It  has  come  to  the  knowledge  of  the
 Government  that  the  Director-in-charge
 of  the  Company  was  not  re-elected  as
 Director  in  the  last  Annual  General  Meeting
 of  the  Company  held  on  the  5th  February,
 1972.

 The  company  has  filed  a  writ  petition  in
 the  Bombay  High  Court  challenging  the
 order  under  Section  408  of  the  Company
 Law  Board  and  for  restraining  the  Company
 Law  Board  from  extending  the  tenure  of
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 the  Government  Directors.  The  matter  is
 pending  before  the  High  Court,  Bombay,
 which  has  ordered  interim  stay  against  any
 further  action  by  the  Company  Law  Board,
 and  is  subjudice,

 Fall  in  Tourist  Traffic  from  United  States
 since  Indo-Pak  War

 916,  SHRI  SHYAM  SUNDER  MOHA-
 PATRA  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  there  has  been  a  fall  in  tourist
 traffic  from  the  United  States  since  the  Indo-
 Pak  war;  and

 (b)  ४  so,  the  extent  thereof?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 {a)  and  (9)  Yes,  Sir.  There  was  a  decline
 of  3,578  m  tounst  arrivals  from  the  United
 States  during  December  97]  to  June,  972
 as  compared  to  the  corresponding  periods  of
 the  previous  year.

 Recommendations  of  Wanchoo  Committee
 regarding  Black  Money  and  Tax  Evasion

 O17,  SHRI  NAWAL  KISHORE
 SHARMA  :

 SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  FINANCE  be  pleas-

 ed  to  state:
 (a)  whether  he  had  a  discussion  about

 Wanchoo  Committee  Report  with  a  Group
 of  Economists  recently;

 (b)  if  so,  the  main  points  of  discussion,
 and

 (०)  the  steps  being  taken  by  Government
 on  the  advice  rendered  as  a  result  of  discus-
 sion  to  unearth  black  money  and  deal  with
 tax  evasion  in  the  country  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  :  (a)  A  seminar  of
 prominent  economists  was  held  on  3rd  and
 4th  June,  972  at  Delhi.  The  Finance
 Minister  attended  the  sentinar  on  one  day
 and  listened  to  the  discussions.
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 (b)  The  main  points  of  discussion  in  the
 group  of  economists  were  as  under:—

 (i)  Problems  of  tax  evasion  and  avoid-
 ance;

 (ii)  Tax  policies  and  needs  of  economic
 &  social  justice;  and

 (ii)  Incentives  for  savings,  investment,
 employment  and  growth.

 (c)  The  Government  is  keeping  in  mind
 the  suggestions  offered  in  the  seminar  while
 examming  the  recommendations  of  the
 Wanchoo  Committee  Report.

 Sixth  Finance  Commission
 918.  SHRI  NAWAL  KISHORE

 SHARMA
 SHRIMATI  SAVITRI  SHYAM  :

 Will  the  Minister:  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  recently
 constituted  the  Sixth  Finance  Commussion;

 (b)  if  so,  its  terms  of  reference  and  the

 ca]
 by  which  it  ts  likely  to  submit  its  report; an

 (c)  the  names  of  the  members  of  the
 Commission  and  the  status  offered  to  the
 Charman  of  the  Commusston  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  ;  (४)  Yes,
 Sir.

 (b)  and  (c)  A  copy  of  Notification  dated
 the  28th  June  1972  containing  the  required
 information  is  laid  on  the  Table  of  the  House
 {Placed  का  Library.  See  No,  LT-3263/72).
 The  Chairman  of  the  Commission  will
 have  the  rank  of  a  Cabinet  Minister.

 Raids  by  Customs  Department  on  Jaipur
 Metals,  Jaipur

 9i9.  SHRI  NAWAL  KISHORE
 SHARMA :  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Customs  Department
 raided  the  Jaipur  Metals,  Jaipur  and  cap-
 tured  20  thousand  meters  which  had  not
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 been  accounted  for  in  the  books  of  that
 Company;

 (b)  if  so,  the  estimated  cost  of  these
 meters,

 (c)  whether  an  enquiry  has  been  institut-
 ed  agaist  the  company  tn  the  matter,  and

 (d)  if  so,  the  result  thereof?

 THE  DEPUTY  MINISTER  IN  THI
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHFILA  ROHATG])  (a)  There  was  no
 raid  as  such  on  the  factory  of  M/s  Jaipur
 Metals  &  Electricals  Ltd  Jaipur  This
 factory  has  obtained  a  Central  Excise  licence
 to  manufacture  electric  Meters  The  Supe-
 rintendent  Central  Excise,  Jaipur  Range  I
 visited  this  factory  on  7-6-72  to  mspect  for
 approval  of  the  additional  godown  for  stor-
 age  of  excisable  goods  J  was  observed  by
 the  Superintendent  during  this  visit  that  the
 company  had  already  stored  electiicity
 supply  Meters  im  this  godown  Since  such
 storage  prior  to  approval  is  an  offence
 under  the  Central  Excise  law  and  since  the
 account  of  these  Meters  was  not  entered  in
 the  registers  prescribed  under  the  Facise
 tules  the  Superintendent,  seized  (21,275
 electric  supply  Meters

 (b)  The  estumated  cost  of  these  meters  is
 Rs.  12,49,550.

 (9)  Yes,  Sir

 (d)  Further  investigations  were  imme-
 diately  taken  up  by  the  Assistant  Collector,
 Jaipur  Division  to  whom  the  Factory
 Management  explained-—

 ()  that  they  had  apphed  for  additional
 godown  space  as  early  as  4-5-72  and
 had  also  reminded  the  Superinten-
 dent,

 (it)  that  the  Meters  stored  in  the  un-
 approved  godown  had  been  duly
 entered  in  the  production  slips  and
 other  day  to  day  accounts  of  the
 company;

 (i)  the  management  further  explained
 that  they  were  under  the  impression
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 that  the  entries  in  the  prescribed
 excise  registers  were  to  be  made  only
 after  the  godown  was  approved.

 Holding  that  the  lapse  was  of  a  Technical
 nature  and  that  there  was  no  attempt  to
 evade  Central  Fxcise  Revenue,  the  goods
 have  been  released  by  the  department  to  the
 factory  with  directions  to  enter  the  parti-
 culars  in  the  Excise  Registers  The  godown
 has  also  been  since  approved

 Blach  Money  Unearthed  during  raid  on  Film
 Stars  In  Bombay

 920  SHRI  NAWAL  KISHORE
 SHARMA

 SHRIMATI  SAVITRI  SHYAM
 Will  the  Mints  er  of  FINANCE  be  pleased

 to  state
 (a)  Whether  the  searches  carried  out

 against  film  stars  in  Bombay  for  black
 money  have  proved  futile,  as  the  black
 money  recovered  from  the  film  stars  AS,  less
 than  the  amount  paid  by  the  Income-tax
 Department  as  TA/DA  to  its  employees;

 (b)  if  so,  whether  there  is  a  proposal
 under  the  consideration  of  Government  to
 set  up  an  F  nquiry  Committee  to  go  into  the
 causcs  of  failure  on  the  part  of  lncome-tax
 Department  in  digging  out  black  moncy,
 and

 (c)  if  so,  when,  and  af  not,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THF
 MINISIRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG])  (a)  NoSw  The
 TAI/DA  paid  ts  only  Rs.  ‘(633  whereas  the
 value  of  unaccounted  assets  amounts  to
 Rs  24.9  lakhs.  Besides,  books  of  accounts
 and  documents  seized  are  likely  to  bring  to
 hght  substantial  concealment

 (b)  and  (c)  Do  not  arise.
 Recommendations  of  AID  India  Consortiam

 for  Aid  to  india
 92l.  SHRI  NAWAL  KISHORE

 SHARMA  :
 SHRIMATI  SAVITRI  SHYAM  :

 Will  the  Munster  of  FINANCE  be  pleas-
 ed  to  state,



 १45

 (a)  whether  the  Aid  India  Consortium
 has  agreed  with  the  World  Bank  to  fulfil
 the  aid  target  of  $1250,  million  to  India,

 {b)  ४  $0,  whether  a  Group  of  World
 Bank  officials  has  also  visited  capitals  of
 various  countries  including  New  Delhi  m
 this  regard,

 (c)  the  recommendations  made  by  the
 World  Bank  Group  for  releasing  necessary

 funds  to  India,  and
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 (d)  when  the  aid  is  expected  to  be  rueiv-
 ed  in  India  and  in  what  shape?

 THE  MINISTER  OF  TINANCE  (SHRI
 YISHWANTRAO  CHAVAN)  (a)  The
 Members  of  the  Consortium  had  agreed
 with  the  World  Bank  ६  assessment  that  fresh
 aid  commitments  to  the  extent  of  $1250,
 maithon  ($700  million  of  non-projcct  assts-
 tance  and  $550  milbon  of  project  45१5०
 tance)  would  be  necessary  to  prevent  a  shaip
 dechine  in  the  transfer  o/  resources  to  India
 Members  of  the  Consortium  had  gencrally
 lent  support  to  the  programme

 (b)  In  connection  with  the  organisation
 of  debt  rehef  a  Consultant  appointed  by  the
 World  Bank  had  visited  the  capitals  of  the
 various  countries  including  New  Delhi

 (0)  and  (b)  Agreements  have  already  been
 signed  with  Franu,  Canada,  Denmark,
 Netherlands,  Sweden  and  IDA  fur  about
 I4!  million  as  indicated  below

 $  Milhon

 Non-
 Proyect

 Proyect  (inckd  Total
 Debt
 Relief)

 1  z  3  4  5

 i.  Canada  नि  »..  46  25  46  25
 dt  10-6-72,

 2  Denmark  $70  57
 dt.  244-72,

 3.  Sweden  10,60  40.60
 Ot,  ‘14-6-72

 om
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 4  2  3  4  $

 4IDA.  2292  ,  श»
 dt  14-6-72,

 5.  Netherlands  20  92  20  92
 dt  9  7-72

 6  France  2443  #i73  36  46
 dit  20  3-72

 TOTAL  84  60  40  83 56  23

 Agreements  with  the  other  Member  Coun-
 tries  would  be  signed  after  bilateral  negotia-
 tions  It  48  theretore  prematuie  to  indicate
 the  quantum  of  aid  hkely  to  be  received  and
 its  distribution  between  pioyxt  and  non-
 Project  assistance

 Rise  in  the  deposits  of  Scheduled  Commer-
 cial  Banks

 922  SHRI  Y  FSWARA  REDDY
 Will  the  Minister  of  FINANCT  be  pleased
 to  state

 (a)  whether  the  deposus  of  the  scheduled
 commercial  banks  had  risen  by  9  7  per  cent
 during  the  fixst  six  months  of  the  current
 year,

 (b)  whether  bank  credit  in  the  first  six
 months  of  the  current  year  has  not  increased

 N  proportion  to  the  expansion  in  bank  de-
 posits,  and

 (c)  if  so,  the  reasons  for  the  widening
 gap  between  the  eapansion  of  bank  deposiis
 and  the  increase  in  credit?

 THE  DEPUTY  MINISTER  है.  THE
 MINISTRY  OF  FINANCE  (SHRIMATL
 SUSHILA  ROHATG])  (a)  and  oe)  During
 the  first  «ax  months  of  the  calendar  year
 1972,  the  aggregate  deposits  of  scheduled
 commercial  banks  increased  from  Rs  6.937
 crores  to  Rs  7,524  crores  recording  an
 increase  of  85  per  cent  Over  the  same
 period  the  outstanding  bank  advances  in-
 creased  from  Rs  4,05f  crores  to  Rs  5,377
 crores,  and  an  increase  of  64  per  cent,



 147  Written  Answers

 ©  The  higher  rate  of  growth  in  deposits
 represents  a  shift  in  the  currency-deposit
 ratio  in  favour  of  deposits  as  a  result  of
 more  rapid  spread  of  the  banking  habit.
 On  the  other  hand,  expansion  in  bank  credit
 has  not  kept  pace  with  the  rise  in  deposits,
 which  is  attributable  to  a  shght  sluggishness
 in  the  demand  for  credit.

 Decision  for  Providing  Debt  Relief  to
 India

 923.  SHRI  JAGDISH  BHATTA-
 CHARYYA:

 SHRIN.  K.  P.  SALVE  :
 Will  the  Minister  of  FINANCE  be  pleas-

 ed  to  state:
 (a)  whether  the  “Aid  India  Consortium”

 at  its  meeting  held  recently  took  a  decision
 regarding  the  amount  of  debt  relief  to  India
 for  the  current  and  next  financial  year;

 (b)  if  so,  the  main  features  thereof;  and

 (c)  the  total  amount  of  Joans  committed
 by  various  countries  at  the  meeting?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  No,
 Sir.

 (b}  Does  not  arise.
 (c)  In  the  context  of  the  report  of  the

 World  Bank  on  the  total  commitments  of
 nonproyect  and  project  assistance  considered
 necessary  to  prevent  a  sharp  decline  m  the
 transfer  of  resources  to  India,  most  mem-
 bers  indicated  the  contribution  they  would
 be  able  to  make,  subject  to  necessary  approv-
 al  by  their  Governments,  and  other  mem-
 bers  expected  to  be  able  to  do  so  later  in
 the  year.
 Recommendations  of  the  study  team  on

 Drought  conditions  In  West  Bengal
 924,  SHRI  JAGDISH  BHATTACHAR-

 YYA  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 @)  the  main  features  of  the  report  sub-
 mitted  by  the  Central  team  deputed  to  study
 the  drought  condition  in  West  Benga);
 and
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 (b)  the  reaction  of  Government  there  to?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  :  (a)  and  (७)  The
 Central  team  has  recommended  a  ceiling  of
 expenditure  of  Rs.  6.85  crores  on  the  drought
 relief  measures  m  the  current  financial  year
 for  purposes  of  Central  assistance,  includ-
 ing  Rs.  2.5  crores  as  short-term  loan  for
 agricultural  inputs.  The  ceiling  recom-
 mended  by  the  team  has  been  accepted  and
 communicated  to  the  State  Government.
 An  amount  of  Rs.  ]  crore  has  been  sanc-
 tioned  by  Ministry  of  Finance  to  the  State
 Government  to  meet  their  immediate  re-
 quirement  of  funds.  In  addition,  the  Union
 Department  of  Agriculture  have  sanctioned
 Rs.  l  crore  as  short-term  loan  for  agricultural
 inputs.  Further  assistance  will  be  selcased
 on  the  basis  of  the  progress  of  expenditure
 to  be  reported  by  the  State  Government,

 Writing  of  Books  on  Military  Affairs
 by  Retired  Military  Officers

 925  SHRI  DHARMARAO  AFZAL-
 PURKAR

 SHRI  DHAN  SHAH  PRADHAN  :

 Will  the  Minister  of  DEFENCI  be
 pleased  to  state  :

 (a)  whether  the  high  Officers  of  the
 Defence  Iorces  are  at  liberty  to  write
 books  on  mihtary  affairs  after  their  retire-
 ment  without  taking  prior  permission
 of  Government  ;  and

 (b)  if  so,  whether  Government  propose
 to  frame  any  rules  of  conduct  regarding
 the  procedure  to  be  followed  in  this  regard
 to  safeguard  the  interests  of  the  country?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGHVAN  RAM)  :  (a)  Subject  of  course
 to  the  provisions  of  the  Official  Secrets
 Act,  the  answer  to  the  question  is  in  the
 affirmative.

 (b)  No,  Sir.
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 Staff  of  Indian  Airlines  indulged  in
 Go-slow  or  Work-to-rule  Practices

 926.  SHRI  DHARMARAO  AFZAL-
 PURKAR

 SHRI  RANABAHADUR  SINGH:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  of  times  the  staff  of  Indian
 Airlines  have  gone  on  stvike  or  indulged  in-
 go-slow  or  work-to-rule  practices  during
 last  ten  months;

 (b)  whether  Government  have  found
 out  a  solution  to  this  serious  problem;  and

 (c)  if  so,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  While  there  has  been
 no  strike  in  Indian  Airlines  during
 the  last  ten  months,  some  main-
 tenance  engineers  did  go-slow  from
 about  the  beginning  of  March  this
 year  for  a  few  weeks,  to  bring  pressure  on
 the  management  to  concede  their  Asso-
 ciation’s  charter  of  demands  relating  to
 wages  and  terms  and  conditions  of  service.
 The  situation  has  since  improved.  There
 were  also  three  incidents  in  which  small
 groups  of  employees  resorted  to  agita-
 tional  activities  like  stoppage  of  work  for
 short  periods  and  refusal  to  work  overtime.

 (b)  and  (०)  The  management  of  Indian
 Airlines  is  making  constant  efforts  to  im-
 prove  industrial  relations  and  is  having  con-
 tinuous  dialogues  with  the  unions.  Attem-
 pts  are  being  made  to  form  a  Joint  Council
 comprising  representatives  of  the  unions
 and  management.  The  following  forums
 already  exist

 (D  A  Labour  Relations  Committee  at  the
 all  India  level  comprising  equal
 number  of  representatives  of  the
 management  and  workmen.

 (2)  Works  committees  at  regional  level.

 (3)  An  Industrial  Relations  Committee
 consisting  of  officials  at  headquar
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 ters  and  the  regional  headquarters.
 There  are  also  Regional  Industrial
 Relations  Committees.

 Increased  emphasis  is  being  laid  on  wel-
 fare  activities  such  as  canteens,  housing,
 etc.

 Pension  and  other  benefits  given
 to  Soldiers  and  their  Families

 927.  SHRI  DHARMARAO  AFZAL-
 PURKAR  :  Willthe  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  the  number  of  soldiers  entitled  to  draw
 pension  and  other  facilities  according  to
 the  decision  taken  by  Government  and  the
 names  of  the  States  which  have  finan-
 cially  helped  them;  and

 (b)  the  number  of  families  receiving
 pensions  and  other  benefits  and  the  number

 of  widows  wo  are  yet  to  reczive  such  p2n-
 sions  and  benefits,  State-wise  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  and  (b)  Jt  is
 presumed  that  the  information  sought  is
 in  respect  of  the  Scheme  for  liberalised
 pensionary  awards  and  other  benefits
 sanctioned  for  widows  and  war
 disabled  servicemen  in  February,
 1972.  The  information  is  as  under  :—

 (i)  Of  the  armed  forces  officers  and
 personnel  below  officer  rank  who
 were  injured  in  the  recent  Indo-
 Pakistan  conflict,  none  has  been
 invalided  out  of  service  so  far.  There-
 fore,  none  of  them  is  at  present  enti-
 tled  to  war  injury  pay  (disability
 pension)  and  the  other  facilities
 sanctioned  under  the  Scheme.  The
 Governments  of  Andhra  Pradesh,
 Assam,  Gujarat,  Haryana,  Jummu
 &  Kashmir,  Maharashtra,  Mysore,
 Nagaland,  Orissa,  Punjab,  Rajasthan,
 Tamil  Nadu,  Uttar  Pradesh  and
 West  Bengal  have  sanctioned  ex-
 gratia  awards  ranging  from  Rs.
 1,000/-  to  Rs.  10,000/-  to  those  who
 were  totally  disabled  as  a  result  of

 war
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 injury  sustained  during  the  recent
 Indo-Pakistan  conflict.

 (ii)  Till  the  20th  July,  972,  the  families
 of  209  Officers  and  3,038  men  were  in
 teceip(  of  Special  Family  Pension  of
 Dependent  Pension,  Claims  in  res-
 pect  of  42  men  killed  in  action  have
 not  been  admitted  because  there  are
 no  eligible  heirs;  4  cases  of  officers
 and  598  cases  of  men  are  still  to  be
 finalised.  However,  Pending  Enqui-
 ty  Awards  (equivalent  to  Special
 Family  Pension)  have  been  sanc-
 troned  in  such  cases.

 The  families  of  all  Naval  and  Air  Force
 officers  and  men  killed  in  action  are  reces-
 ving  Special  Family  Pension  or  Dependent
 Pension.  State-wise,  their  number  is  as
 follows  :—

 AUGUST  4,  972

 No.  of  families
 State  receiving  pension

 (officers)  (men)

 I  2  3

 Andhra  Pradesh.  7  4  ]
 Assam  a  1  Nil
 Bihar  .  नि  Nil
 Delhi  .  6  ll
 Gujarat.  Nil
 Haryana  3  42
 Himachal  Pradesh  Nil  22
 Jammu  &  Kashmir  Nil  2
 Kerala  2  33
 Maharashtra  9  8
 Mysore  3  5
 Orissa  ,  |  !
 Punjab  नि  4  2i
 Rajasthan.  A  2  2
 Tamil  Nadu  I  42
 UP.  «.  नि  .  8  26
 West  Bengal  .  5  i
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 Similar  information  in  respect  of  families
 of  officers  and  men  of  the  Army  is,  however
 not  available,

 Crash  of  a  Japan  Airliner  near  Delhi

 928.  SHRI  DHARMARAO  AFZAL-
 PURKAR  :

 SHRI  ATAL  BIHARI  VAJPAYFE  :
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  a  Japan  Airliner  crashed
 recently  near  Delhi  and  if  so,  the  number  of
 persons  killed  as  a  result  of  the  crash;

 (b)  whether  a  team  of  Japanese  experts
 visited  India  to  investigate  the  causes  of
 accident  and  3f  so  the  assistance  afforded
 by  Government  to  them;

 (c)  whether  the  reports  of  enquiries  con-
 ducted  by  Japanese  and  Indian  experts  have
 been  received  by  Government  of  India  and
 if  so,  the  main  findings  thereof;  and

 (d)  whether  Government  of  India/Japan
 have  given  any  financial  help  to  Indian  vill-
 agers  who  died  as  a  result  of  the  crash?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  :  (DR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.  Of  the  89  persons
 on  board  the  aircraft,  75  passengers  and
 Jt  crew  members  were  killed.  In  addition,
 4  persons  working  near  the  crash  site  were
 also  killed.

 (b)  Yes,  Sir.  The  accredited  represen-
 tative  of  the  Government  of  Japan,  accom-
 panied  by  technical  experts,  was  given  full
 facilities  to  associate  himself  with  the  in-
 quiry  initiated  by  the  Civil  Aviation  Depart-
 ment.

 (c)  The  accident  is  under  investigation
 by  a  Court  of  Inquiry  presided  over  by  a
 High  Court  Judge.  The  data  collected  by
 the  investigators  of  the  Civil  Aviation  Depart-
 ment  have  been  made  over  to  the  Court
 of  Inquiry.
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 (9)  No  information  in  this  regard  has
 been  received  from  the  Government  of
 Japan.  However,  according  to  certain
 press  reports,  the  question  of  paying  com-
 pensation  to  the  families  of  the  labourers
 who  were  killed  while  working  near  the
 crash  site  as  well  as  the  amount  of  compen-
 sation  to  be  paid,  was  under  consideration
 ef  the  Japan  Airline  authorities,

 Training  to  Skiers  in  Gulmarg
 (Kashmir)

 929.  SHRI  RAJDEO  SINGH  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  ;

 (a)  whether  im  order  to  attract  tourists
 in  winter  season  to  Gulmarg  (Kashmir),
 sking  arrangements  have  been  provided
 there;

 (b)  whether  skiers  are  given  training
 there  locally;  and

 (c)  if  so,  the  name  of  the  Institute  mpar-
 ting  this  training  and  the  period  of  train-
 ing  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :

 (a)  and  (b).  Yes,  Sir.
 (c)  The  Instructors  have  been  trained  at

 the  Indian  Institute  of  Skung  &  Mountain-
 ecring  which  was  established  by  the  Central
 Department  of  Tourism  at  Gulmarg  in
 January,  ‘1969.

 Rise  in  Price  of  Fertilizers  due  to
 idle  Capacity  and  Power  Cuts

 in  Fertilizer  Industries.
 930.  SHRI  RAJDEO  SINGH  :  Will

 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  :

 a)  whether  idle  capacity  and  power  cuts
 ia  fertilizer  industries  are  responsible  for
 Pushing  up  fertilizer  prices  in  the  country;

 (b)  if  90,  whether  factors  responsible  for
 idle  capacity  and  power  cuts  have  been
 analysed;  and
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 (७)  whether  Government  propose  to  en-
 sure  that  farmers  are  not  penalised  in  the
 form  of  price-rise  due  to  factors  beyond
 their  control  ?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.R.  GOKHALL)  :

 (a)  to  (c),  Although  the  non-attain-
 ment  of  rated  capacities  in  some  cases  and
 power  constraints  affect  production  costs,
 other  factors  like  the  high  cost  of  machinery,
 raw  materials,  etc.  also  have  an  impact  on
 our  fertilzer  prices.  Factors  which  are
 found  to  affect  the  non-attainment  of  rated
 capacities  have  been  identified  and  appro-
 priate  remedial  measures  have  been  (taken
 or  are  being  taken  wherever  necessary  with
 a  View  to  optimising  production.

 To  ensure  availability  of  fertilizers  to  the
 farmer  at  reasonable  prices,  Government
 have  fixed  the  maximum  selling  price  of  the
 main  mitrogenous  fertilizers,  viz.,  Urea,
 Ammonium  Sulphate  and  Calcium  Ammo-
 nium  Nitrate,  under  the  Fertilizer  Control
 Order.

 By-preducts  required  to  make
 Paraffin  Wa,  discarded  by  Refineries

 fn  the  Country

 931.  SHRI  RAJDLO  SINGH:  Will  the
 Minister  of  PFTROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  only  Digboi  Refinery  in
 Assam  produces  Paraffin  Wax  including
 Match  Wax;

 (b)  ४  so,  whether  other  Refineries  in  the
 country  used  to  discard  the  by-products  from

 which  Paraffin  Wax  is  processed  and  pro-
 duced;  and

 (c)  if  so,  whether  our  planners  of  refi-
 neries  or  some  other  agency  in  Government
 are  responsible  for  this  neglect  ?
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 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE):
 (a)  Yes,  Sir.  Digboi  Refinery  only  is
 currently  producing  Paraffin  Wax  and
 Match  wax.

 (b)  The  raw  material  for  the  production
 of  Paraffin  Wax  is  slack  wax  which  is  pro-
 duced  as  co-product  in  the  manufacture  of
 luve  vase  oils.  Slack  wax  is  produced
 only  in  the  Barauni  and  Madras  Refineries
 and  Lube  India  Ltd.,  lube  plant  (apart  from
 Assam  Oil  Co.  Digboi  Refinery).  Feasi-
 bility  studies  are  ander  way  for  the  manufac-
 ture  of  Paraffin  Wax  from  slack  wax  in
 Barauni,  Madras  and  Lube  India's  Refine-
 ties.  These  schemss  would  be  considered
 for  implementation  in  the  Fifth  Plan  Period.
 In  the  meanwhile,  slack  wax  is  being  sold
 by  Barauni  and  Madras  Refineries  to  meet
 the  requirements  of  the  actual  consumers.
 Slack  wax  will  also  be  made  available  to
 the  extent  it  ts  available  to  the  manufac-
 turers  of  Paraffin  Wax  inthe  small  scale
 sector,  who  are  putting  up  plants  for  this
 purpose  on  the  basis  of  the  design  developed
 by  the  Jorhat  Laboratorics.

 (c)  Does  not  arise.

 Rise  in  Price  Index
 932.  SHRI  K.  BALADHANDAYU-

 THAM  :
 SHRI  BIRENDER  SINGH  RAO  :

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  price  index  continues  its
 steady  and  alarming  march  upwards  and
 if  so,  the  percentage  of  rise  in  prices  in  972
 as  compared  to  the  last  three  years;

 (b)  the  reasons  for  the  steady  rise  in
 prices;  and

 (c)  what  steps  Government  have  taki
 to  control  the  rising  prices?

 THRE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAG  CHAVAN):  (७)  The

 AUGUST  4,  972  Written  Answers  456

 wholesale  price  index  (1963-62-100)  for
 the  week  ended  July  15,  972  shows  an
 increase  of  7.3  per  cent,  4.4  percent  and
 15.5.  per  cent  respectively  as  compared  to  the
 weeks  ended  July  7,  1971,  July  18,  4970
 and  July  19,  1969,  Government  do  not
 feel  that,  all  things  considered,  therise  of
 15.5,  per  cent  cover  three  years  is  alrarming.

 (b)  An  important  factor  reponsible  for
 the  price  rise  during  the  Jast  three  years  has
 been  fluctuations  in  the  output  of  some  agri-
 cultural  commodities.  For  example,  the
 output  of  oilseeds  suffered  declines  in  1968-
 69  and  1969-70  as  compared  to  ‘1967-68.
 There  were  sharp  decreases  in  the  indigenous
 output  of  raw  jute  in  ‘1968-69,  and  of  raw
 cotton  iri  970-71.  The  production  of  pulses
 has  been  stagnant  in  the  face  of  rising  de-
 mand.  In  ‘1971-72  the  output  of  coarse
 grains  has  received  a  significant  sct-back  and
 there  has  been  a  fall  in  the  output  of  sugar-
 cane.  In  addition  to  shortages  of  these
 important  commodities,  the  country  had  to
 shoulder  the  burden  of  a  heavy  influx  of
 refugees  from  Bangla  Desh,  and  another
 confrontation  with  Pakistan,  last  ycar  which
 resulted  in  heavy  Government  expenditure.
 Industrial  output  has  also  been  below  the
 levels  envisaged  in  the  Fourth  Plan.

 (c)  The  Government  has  been  taking  a
 number  of  stepsto  prevent  undue  increase
 in  prices.  While  the  Government's  fiscal
 policy  has  been  directed  towards  the  raising
 of  resources  for  development  in  8  non-
 inflationary  manner,  monetary  pqlicy  has
 been  geared  to  the  task  of  preventing  mis-
 use  of  bank  credit  for  speculative  purposes.
 Recourse  has  also  been  taken  from  time  to
 time  to  prices  and  distribution  controls.
 To  curb  speculative  activity,  forward  trad-
 ing  has  been  kept  under  strict  regulation.
 Shortages  of  essential  commodities  auch  as
 oilseeds,  edible  oils,  raw  cotton,  fertilizers,
 and  iron  and  steel  have  been  sought  to
 be  made  up  through  larger  imports.  For
 ensuring  adequate  supplies  of  major  food.
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 gtains  to  the  common  man  a_  public  dis-
 tribution  system  is  being  maintained,  and
 steps  are  being  taken  to  expand  the  coverage
 of  the  same

 Assessment  of  Wealth  Tax  of  big
 Business  Houses

 933  SHRI  K  BALADHANDAYU.-
 THAM

 SHRI  BIRENDER  SINGH  RAO
 Will  the  Minister  of  FINANCF  be

 pleased  to  stite
 (a)  whether  none  of  the  big  businessmen

 controlling  the  large  industrial  houses,
 hike  Tatas  and  Birlas  are  included  among  the
 assessees  of  Wealth-tax,  and

 (b)  if  so,  the  reasons  theretor  ?

 THE  DLPUTY  MINISILR  IN  THE
 MINISTRY  OF  EINANCE  (SHRIMATI
 SUSHILA  ROHTAGI)  (a)  No,  Sir
 Tt  i8  not  a  fact  that  none  of
 the  big  businessmen  controlling  large
 industrial  houses  like  Tatas  and  Birlas  are
 not  assessed  to  Wealth  Tax

 (b)  Does  not  arise

 Problems  of  Indian  Navy

 934  SHRI  H  M  PATEL:  Will  the
 Minister  of  DEFENCL  be  pleased  to  state

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  a  report  appearing
 in  the  ‘Hindustan  Times’  of  the  [5th  Mav,
 972  under  the  caption  ‘many  naval  ships
 steaming  on  torrowed  time’’,  and

 (b)  if  ५०,  the  reaction  ot  Government
 thereto?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIWAN  RAM)  a)  Yes,  Sir

 (b)  The  Government  are  fully  conscious
 of  the  need  for  replacing  old  and  ageing
 shups  of  our  Navy  4  programme  has  been
 drawn  up  to  mduct  new  ships  by  accelera-
 ting  and  expanding  indigenous  construction
 32  LSS/72—7
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 of  warships  and  supplementing  this  by  new
 acquisitions  where  feasible  very  attempt
 8  being  made  to  develop  and  strengthen  out
 Navy  within  the  constraints  of  financial
 resources  and  indigenous  capacity  of  war-
 ship  construction

 Recommendation  of  Vivian  Bose  Commisston

 935  SHRI  BIR[  NDER  SINGH  RAO
 SHRI  MUKHTIAR  SINGH  MALIK

 Willthe  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state

 (a)  whether  the  recommendations  made
 मा  the  Report  of  the  Vivian  Bose  Commis-
 sion  have  since  been  examined  by  Govern-
 ment  ,  and

 (b)  if  so,  the  out-come  thereof  and  the
 follow-up  action  taken  by  Government  so
 far?

 THE  MINISTER  OF  COMPANY
 AFI  AIRS  (SHRI  RAGHUNATHA
 RLDDY)  (a)  and  (b)  On  the  sub-
 mission  of  the  report  by  the  Vivian
 Bose  Commission  Government  consi-

 deied  the  recommendations  made
 bv  the  Commission  on  the  amendment
 to  the  Companies  Act  and  requested  Shr
 C  K  Daphtary  the  then  Solicitor-General
 and  the  late  Shr:  4  ५  Vishwanath  Sastrt
 a  tetired  Judge  of  the  Madras  High  Court
 to  consider  the  report  from  the  legal
 point  of  view  and  abo  from  the  larger
 point  of  view  of  public  interest  Most
 of  the  recommendations  of  the  Commis-
 sion  and  those  of  the  Daphtary-Sastr
 Committe.  were  given  effect  to  by  the

 amendments  of  the  Companies  Act,  956

 in  963  and  965

 2  With  respect  to  the  recommendations
 made  by  the  Commission  m  regard  to  the

 disclosure  of  beneficial  ownership  a  clause
 was  inserted  tn  the  Companies  (Second
 Amendment)  Bill,  964  The  Joint
 Committee  on  the  Companies  (Second
 Amendment)  Bul,  1964,  however,  omuted

 the  relevant  clause  (42)  as  the  Committee
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 felt  that“it  would  be  difficult  for  the  com-
 panies  to  note  beneficial  holders  of  more
 than  five  percent  of  the  equity  shar.  capital
 unless  the  concerned  shareholders  themselves
 intimate  such  holdings’  Suitable  provisions
 have  been  made  in  the  Companies  (Amend-
 ment)  Bill,  972  It  will  be  ntroduced  ma
 Parliament  during  the  current  session

 3  Prior  to  the  institution  of  the  Comr-
 ssion  of  Inquiry,  the  Delhi  Special  Police
 Estabhshment  had  started  investigations  in
 the  matter  of  Dalmia  Jain  Airways  |  tmited
 which  could  not  be  continued  as  records
 relevant  to  the  case  were  taken  ove:  by  the
 Vivian  Bose  Commission  for  its  inquiry
 On  the  completion  of  the  inquity  by  the
 Commission  investigation  was  rusumed  by
 the  Special  7006  Lstablishment  and  chas  ge
 sheet  was  filed  in  the  Court  of  the  Drstrict
 Magistrate  Delhi  under  Sections  L20R  rad
 with  Sections  409  47  read  with  Section  467
 &  477A  of  the  (ndian  Penal  (  ode  against
 the  accused  persons,  S/Shri  Rambishan
 Dalmia,  Shanti  Prasad  Jain  Jai  Dayal
 Dalma,  Vamanhart  Dalmia  and  20  other
 persons  Proceedings  for  committal  of
 the  case  in  the  Court  of  Sessions  were  started
 an  the  Court  of  Additional  District  Magis-
 trate  Delhi  to  whom  the  casc  was  trans-
 ferred  by  the  District  Maastrate  Arguments
 on  behalf  of  the  prosecution  had  to
 be  repeated  tue  on  acount  of  transfes
 of  the  Additional  District  May  istrate,  and
 the  same  were  eventually  compicted  bv  the
 Additional  Legal  Adviser  of  the  ©  B}
 on  the  25th  October,  !967  After  comp-
 letion  of  the  committal  proceedings,  22  per-
 sons  were  committed  to  the  Sessions  Court
 to  sland  trial  by  the  order  passed  by  the
 Additional  District  Magistrate  on  20th
 September,  969  Two  accused  died  while
 the  committal  proceedings  were  pending  and
 another  accused  died  after  the  committal
 order  was  passed  On  passing  of  the
 committal  order,  several  accusd  filed
 revisions  petitions  in  the  High  Court  of  Delhi
 for  quashing  the  committal  order  here
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 are  7  revision  fetitions  m  all  and  they
 were  resected  by  the  High  Court  by  its  order
 dated  the  29th  October,  97]  The  trial  rs
 pending  before  the  Court  of  Sessions

 Submission  of  Report  by  Third  Pay  Cemmi-
 ssion
 BIRENDIR  SINGH

 RAO
 SHRI  RAMAVATAR
 Will  the  Munster

 pleased  to  staic

 936  SHRI

 SHASTRI
 of  FINANCE  be

 (a)  the  reasons  for  delay  m  the  sub-
 mission  of  Report  by  the  Thud  Pay  (८
 mmission,  and

 (b)  the  date  by  which  the  Commission
 will  submit  its  Report  to  Government  ?

 THE  MINISTER  OF  FINANCI
 (SHRI  YFSHWANT  RAO  CHAVAN)
 (a)  and  (b)  The  provress  of  work  of  the
 Thid  Pay  Commission  was  indicated  to
 the  House  im  reply  to  Unstarred  Questin
 No  56l  on  भी  March,  !972  Since
 then  the  Commission  have  completed
 ther  cxamination  of  offwial  witnesees  bs
 mid  July  1972  and  are  currently  having
 duscussions  with  the  Chicf  Ministers  Finance
 Ministers  of  State  Goverrments  The  terms
 of  refurencr  of  the  Thad  Pay  Cen  nisin
 are  much  wider  than  those  of  the  carer
 Pay  Commission  They  ar  however
 making  cvery  effort  to  cenylete  ther
 work  as  quickly  as  practicable
 Progress  im  the  Construction  of  Calicut

 Aerodrome  in  haripur
 937  SHRI  K  MALLANNA

 SHRI  C  JANARDHANAN
 Will  the  Minster  of  TOURISM  AND

 CIVIL  AVIATION  ७६  pleased  to  state
 (a)  the  progress  so  fur  made  im

 the  constincugn  sof  Calicut  Aerodrome
 tn  Karipur,

 (b)  the  time  by  which  the  aerodrome
 1५  hkely  to  be  completedand  put  into  oper-
 ation;  and
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 (0  the  financial  expenditure  involved
 thereon  ?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR  KARAN
 SINGH).  (a)  The  land  has  been  acquired  and
 fenced.  A  road  Iinking  the  aerodrame
 site  to  the  main  soad  is  being  constructed
 by  the  State  Government  and  is  nealing
 completion

 (b)  and  (c)  An  estimate  of  expendi-
 ture  amounting  to  Rs  |  rb  crores  for  the
 construction  of  the  acrodreme  5  being
 processed  It  is  ptoposed  to  take  up
 the  work  immediately  the  estimate  is
 Sanctioned,  and  to  complete  it  as  quickly
 as  possible

 Shortage  of  Smalt  Coins

 938  SHRI  K
 SHRI

 MALLANNA
 MUKHITAR  =  SINGH
 MALIK

 Will  the  Minister  of  FINANCL  be
 pleased  to  state

 (a)  whether  there  5  still  shortage  ¢
 small  coins  in  the  country  in  spite  of  the
 newly  minted  coins  having  been  pul  into
 eiculation,

 (b)  if  ७०,  the  ieasons  therefor,  and
 (c)  the  steps  taken  bv  Government

 to  meet  the  shortage  of  small  coins  in  the
 country  ?

 THE  DEPUTY  MINISTER  IN  ‘1HE
 MINISIRY  OF  FINANCE  (SHRIMATIL
 SUSHILA  ROHATGI)  =  (a)  Itas  a  tact
 that  the  problem  has  not  been  fully  solved
 and  shortages  of  small  coms  do  ocur
 from  time  to  time  tn  different  arcay,  althou-
 gh  the  availability  of  coms  has  considerably
 improved  with  the  imctcased  production
 being  turned  out  by  the  Mints

 {b)  The  supplics  being  made  by  the
 Mints  have  not  yet  been  able  to  neutralise
 fully  the  effect  of  the  diversion  from  circu-
 lation  of  small  coins  in  some  of  the  older
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 alloys  for  pur  poses  of  melting  on  account
 of  ther  metal  value  having  exceeded  the
 face  value  A  subsidiary  cause  is  hearding
 engendered  by  the  psychology  of  shortage.

 (c)  Government  have  abeady  taken
 various  steps  to  step  up  the  production
 of  smalfl  coins  in  the  Mints  including  chan-
 ging  some  of  the  coinage  alloys  80  as  to
 obtain  a  highes  rate  of  production,  as  also
 to  eliminate  the  risk  of  their  bemg  diverted
 for  melting  in  the  future  The  Small
 Coins  (Offences)  Act,  97)  has  abo
 been  enacted  making  melting  of  small
 coins  and  hoarding  such  coins  with  a  view
 to  melting,  an  offence  in  law  The  scale
 of  tssucs  at  the  Reserve  Bank's  counters
 has  also  been  tightened  with  a  view  to
 detetiing  the  activities  of  per:ens  who  are
 obsrved  to  have  collecicd  coms  for  buat-
 ding  and  trading  at  profit  On  ithe  othe
 hand,  the  issues  to  institutions,  such  as
 bunks,  Government  Deparincris,  udns-
 port  undertakings,  mulls,  hotels,  companies
 and  other  oiganisations,  for  bonu  fide
 business  purposes  have  been  Irbet  alised
 consuderably  As  soon  as  complamts
 are  received  trom  any  particular  cone,
 the  Reserve  Bank  is  asked  to  am
 vestigate  into  the  complamt  and  dess  atch
 addittonal  quantity  of  smajl  coms  tu  the
 extent  necessary  and  permissible,  cvonsis-
 fent  with  the  Bank»  stock  posmon

 Fire  m  Central  Board  of  Revenuc
 Building,  New  Delhi

 939  SHRI  K  MALLANNA  Wil
 the  Manister  of  FENANCE  88  phrased  to
 state

 (a)  whether  the  imquiry  into  the
 fre  which  broke  out  in  the  basement  of
 the  Central  board  of  Revenue  Building,
 New  Delhi  recently  has  been  completed

 (b)  tf  ४०,  the  findings  of  the  snquiy.
 and

 (०)  the  action  taken  by  Government
 in  the  matter  ?
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 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI)  :  (a)  No,
 Sit.  The  matter  ts  shill  being  investi-
 gated  by  the  police.

 (b)  Does  not  arise  in  view  of  reply
 to  part  (a)  above.

 (०)  The  matter  ts  being  investigated
 by  the  police  authorities.

 Labour  strike  in  Fertilizers  and
 Chemicals  Travancore  Limited
 940.  SHRI  K.  MALLANNA  :

 SHRI  C  JANARDHANAN  :

 Will  the  Minister  of  PETROLLUM
 AND  CHEMICALS  be

 (a)  whether  there  was  any  labour
 strike  in  the  Fertihzers  and  Chemicals
 Travancore  Limited,  Kerala,  during  May-
 June  this  year;

 (b)  if  so,  the  reasons  therefor:

 (c)  the  number  of  days  this  Under-
 taking  remained  closed  and  the  total  loss
 cauied  due  to  the  closure  of  the  factory;  and

 (9)  the  steps  taken  to  scttle  the  issues
 and  prevent  such  labour  trouble  in  futusc

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND
 CHEMICALS  (SHRI  H.  R.  GOKHALE)  :
 (a)  and  (b).  Yes,  Sir.  The  employees
 went  on  strike  with  a  view  mainly  to  enfor-
 cing  their  demands  against  the  management
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 in  matters  like  production  bonus,  staffing
 of  the  IVth  Stage  plants,  annual  bonus,
 dromotion  and  recruitment  of  dependents
 of  employees,  ctc.  The  immediate  cause
 for  the  strike  was  the  inability  of  the  manage-
 ment  to  accept  the  demands  of  the  Workers’
 Unions  that  no  action  should  be  taken
 against  the  porsons  who  had  shut  down  the
 IVth  Stage  ammonia  plant  without  authority.

 (c)  The  Udyogmandal  Division  of
 ths  Fertilizors  and  Chemicals  Travancore,
 Limited  remained  closed  with  effect  from
 9-5-72  to  2-7-72  i.e.  for  55  days,  resulting
 in  an  cstimated  production  loss  of
 Rs.  4.5  ctores.

 AUGUST  4,  4972
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 (d)  The  disputes  have  been  referred
 to  the  Industrial  Tirbunal  for  adjudication.
 Simultaneously,  tripartite  discussions
 between  the  management,  the  Unions  and
 the  State  Govt.  are  under  way  to  negotiate
 a  settlement  and  to  evolve  a  method  to
 avoid  recurrence  of  such  strikes.

 Rescheduling  of  Debt  from  Forcign
 Countries

 941,  SHRI  SHRIKISHAN  MODI  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 State.

 (a)  Whether  India  has  been  able  to
 come  to  an  cquitable  settlement  in  case
 of  debt  repayment  buiden  aursing  from
 past  loans  from  friendly  countties,

 (b)  if  so,  what  are  the  main  hurdles
 that  come  in  the  way  of  repayment;  and

 (c)  how  the  large  payments  had  arisen?
 THL  MINISTER  OF  FINANCE  (SHRI

 YESHWANTRAO  CHAVAN)  :  (a)  and
 (b).  India  had  brought  to  the  notice  of
 the  World  Bank  and  the  Member-countries
 of  the  Aid-India  Consortium  the  burden
 of  debt-service  payments  as  a  whole  and
 the  consequent  dimunition  in  the  resources
 available  for  economic  development.  The
 question  of  debt  relief  for  the  years  1972-
 73  and  1973-74  continues  to  be  under  dis-
 cussion  by  the  Members  of  the  Aid-India
 Consortium.

 (c)  The  large  debt-service  payments
 have  arisen  as  a  result  of  the  hard  terms
 on  which  aid  had  been  made  available  in
 the  eurlier  years

 Permanent  Finance  Commission
 942,  SHRI  RAM  PRAKASH  :  Will  the

 Minister  of  FINANCE  be  pleased  to  state:
 (a)  whether  Government  arc  contem-

 plating  to  set  up  Finance  Commission  oo
 permanent  footing  after  the  terms  of  sixth
 Finance  Commission  is  completed;  and

 (b)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  FINANCE

 (SHRI  YESHWANTRAOQ  =  CHAVAN);:
 (a)  No,  Sir.

 (b)  Government  are  not  convinced  of
 the  need  for  a  permanent  Finance  Com-
 mission.
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 World  Bank's  Decision  to  Promote
 Industrial  Development  in  Poorer  Countries

 943.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  World  Bank  Group  has
 decided  to  move  into  raw  fields  of  activities,
 in  its  effort  to  promote  industrial  develop-
 ment  in  poorer  countries;

 (b)  if  so,  the  main  features,  thereof;
 and

 (c)  whether  this  new  policy  will  help  India
 and  if  so,  how  far?

 THE  MINISTER  OF  TEINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and
 (b).  The  World  Bank  group  has
 considered  that  in  four  major  areas  a  much
 more  organised  promotional  effort  by  the
 Bank  group  can  make  a  real  contribution  to
 the  industrial  development  of  its  members:

 (a)  Promotion  of  “Growth  poles";
 by)  Regional  Development;
 (९)  Small-Scale  Industries;
 {d)  Improving  technology;
 (e)  Indias  would  take  =  advantage  of

 assistance  in  new  field  of  activities  suggest-
 ed  by  the  Bank  group  to  the  extent  it  6
 consistent  with  our  own  objectives  of  growth
 with  distributive  justice  and  self-reliance.
 Number  of  Scheduled  Castes  and
 Scheduled  tribes  Pilots  in  Indian  Airlines

 944.  SHRI  VEKARIA  :  Will  the  Minister
 of  TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state  :

 (a)  the  present  number  of  Scheduled
 Castes  and  Scheduled  Tribes  Pilots  in  the
 Indian  Airlines;  and

 )  whether  Government
 improve  their  quota?

 THE  MINISTER
 AND  CIVIL  AVIATION
 SINGH)  (a)  Two.

 (०)  Endeavours  are  being  made  by  Indian
 Airlines  to  increase  the  numberof  such
 pilots  and  the  upper  age  limit  for  pilot
 tecruitment  has  been  raised  by  five  years
 for  Scheduled  Caste  and  Scheduled  Tribe

 propose  to

 OF  TOURISM
 (DR.  KARAN
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 candidates,
 Number  of  Air  Hostesscs  belonging  to

 S.C.  /S.T.  in  Indian  Airlines
 945.  SHRI  VEKARIJA:  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  number  of  Scheduled  Castes/
 Scheduled  Tribes  Air  Hostesses  in  the  Indian
 Airhnes;

 (b)  whether  some  Scheduled  Caste  Air
 Hostesses,  while  undergoing  training,  got
 their  services  terminated;  and

 ६९0)  sf  so,  the  reasons  therefor?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION:  (DR.  KARAN
 SINGH):  (a)  Fieven.

 (b)  and  (c).  One  candidate's  services
 were  terminated  due  to  her  consistently
 unsatisfactory  performance  during  train-
 ing.

 Loan  to  Gujarat  State  by  LT.D.C.
 for  Construction  of  Tourist  Hotels

 946  SHRI  VEKARIA  :  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  amount  of  loan  given  to  Gujarat
 State  for  the  construction  of  Tourist
 hotels  during  £969-70,  1970-71  and  197-
 72  by  India  Tourism  Development  Corpo-
 ration;  and

 (b)  the  names  of  places  where  such  hotels
 are  being  constructed?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATIGN  (DR.  KARAN  SINGH):
 (a)  and  (b).  The  India  Tourism  Deve-
 lopment  Corporation  does  not  give  any

 loans  for  the  construction  of  tourist
 hotels.  However,  under  the  Hotel  Deve-
 lopment  Loan  Scheme,  a  loan  of  Rs.  t0
 lakhs  has  been  approved  for  a  hotel  pro-
 ject  in  Baroda.

 Development  Credit  from  Netherlands

 947.  SHRI  ws’  SANJEEVI  RAO  :
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  ;

 {a)  whether  the  Netherland  Government
 informed  the  Government  of  India  of  their
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 proposals  to  mcrease  development  credits  to
 India  to  &  total  of  about  Rs.  62  crore,

 (b)  if  80,  a  brief  account  thereof,  and

 (७)  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  The  aid  pledged  by  the  Netherlands
 Government  for  972  is  for  an  mereased
 amount  of  Rs  5  25  crores  (DG  68  millon)
 as  against  the  Rs  036  ctores  (DG  50
 millon)  pledged  tor  1971

 (b)  The  Netherlands  Government's
 pledge  for  972  was  formally  intimated  at
 the  Asd-India  Consortium  meeting  held
 in  June,  972  The  new  foan  carries  an
 mmterest  rate  of  25  percent  per  annum  and
 is  repayable  over  a  period  of  30  years,
 inclusive  of  a  grace  period  of  8  years  The
 loan  amount  ts  available  tor  financing  of
 imports  of  both  capital  equipment  and
 commodities  needed  for  India’s  develop-
 ment  plans,  from  the  Netherlands

 {c)  The  Government  of  India  have  accept-
 ed  the  offer  of  the  Netherlands  Government
 and  an  Agreement  to  thn  effect  has  since
 been  srgned  on  the  I9th  July,  972

 Agreement  for  Loan  from  Canada

 948  SHRI  M  S  SANJEEVI  RAO
 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  an  agreement  for  foan  of
 Rs  36  crores  has  been  signed  in  the  month
 of  June,  972  with  Canada,  and

 (b)  if  80,  the  main  features  thereof  and
 industries  for  which  this  loan  will  be  utilts-
 ed?

 JHE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAYVAN)  :  (a)  and
 (8),  Yes,  Sir  The  ‘oan  agreement
 with  Canada  for  an  amount  of  Canadian
 dollars  50  milton  (Rs  3.7  crores)

 was  signed  on  June  10,  1971  The  loan  is

 AUGUST  4,  972  Written  Answers  468

 intended  to  finance  the  import  of  industrial
 commodities,  fertilizers  and  fertilizer  mater-
 tals  over  a  petiod  of  2  years  (1972-74)  It
 ¢arties  no  interest,  service  or  commitment
 charges  and  w  repayable  over  a  pettod  of  50
 years,  including  an  initial  grace  penod
 of  40  years  The  loan  will  be  utilised  to
 finance  import  requirements  of  several
 industries  using  asbestos,  copper,  ferro-
 alloys,  lead,  zinc,  newsprint,  nickel,  rubber,
 sulphur,  woodpulp  and  fertilizer  materials

 Commitment  made  by  Britain  for
 Assistance  ¢o  India

 949  SHRIM  S  SANJLEVERAO  Will
 the  Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  British  Government  have
 piven  any  commitment  flor  =  gving
 assistame  to  India  during  the  remaining
 two  years  of  the  Toutth  Fine  Year  Plan,
 and

 (b)  if  ५०,  the  project  and  industries  for
 which  the  commuttted  amount  will  be  spent?

 THE  MINISIFR  OF  FINANCE  (SHRI
 YLSHWANTRAQ  CHAVAN  (a)
 and  (b)  The  Britssh  aid  ts  announced
 and  disbursed  on  year  to  yeas  basis  At  the
 Aid  India  Consortium  Meeting  held  each
 year,  the  British  Government  announce
 ther  pledge  For  the  curtent  year,
 Britain  has  pledged  economic  aid  of  £63
 million  This  is  considerably  higher  than
 the  amount  of  £445  milhon  pledged  at
 the  Consostium  meeting  in  1971

 The  Brtsh  aid  3s  broadly  divided  in
 thice  categories

 (a)  Non-proyect  aid  for  the  mginténance
 requirements  of  both  public  and  private
 sector  industries,

 (b)  Pepyect  aid  tor  meeting  the  foreign
 exchange  requirements  of  large  value  progects
 as  well  as  import  of  machinery  and  equip-
 ment,  and
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 ©  Debt  Refinancing  assistance  which,
 untike  the  other  two  forms  of  assistance
 mentioned  above,  is  a  cash  grant.

 Some  of  the  large  projects  which  will  be
 financed  from  the  British  aid  during  the
 current  year  include  construction  of  two
 bulk  carriers  for  M/s  Shipping  Corporation
 of  India,  one  bulk  carrier  for  M/s  Scidndia
 Steam  Navigation  Company  Ltd.,  one
 tanker  for  M/s.  Great  Eastern  Shipping
 Company  and  three  fertilizer  projects  of
 Mjs.  Indian  Farmers  Fertiliser  Co-operative
 Lid.,  Southern  Petro-chemicals  Industries
 Corporation  Ltd.  and  Mangalore  Chemicals
 and  Fertilizers  Lid.  ,

 Indo-Japanese  Pact  for  supply  of  Kerti-
 lizer  Plants  to  India

 950.  SHRI  M.S.  SANJEEVI  RAO:
 Will  the  Minister  of  PETROLEIUM  AND
 CHEMICALS  he  pleased  to  state  :

 (a)  whether  the  Indo-Jepanses  Pact  for
 the  supply  of  —  three  Fertilizer  Plants  to
 india  has  been  concluded;

 (b)  if  so,  what  will  be  the  estimated  cost
 and  capacity  of  these  plants;  and

 (c)  the  location  of  each  plant?

 THE  MINISTER  OF  LAW  AND  JUSTICE
 AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.R.  GOKHALE)  :
 (a)  No  Indo-Jaanese  Pact  has  been  con-
 cluded  for  supply  of  three  fertilizer  plants
 to  India.

 (b)  and  (c).  Do  not  arise.
 West  Bengal  Government’s  Request  For
 Realignment  Of  Haldia-Barauni  Kanpur

 Pipeline
 951.  SHRI  HAR!  KISHORE  SINGH  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  Government  of  West  Bengal
 has  requested  for  a  realignment  of

 the
 Haldia-Barauni-Kanpur  Pipelines  to  avoid

 the  Raniganj  Coalfields  in  West  Bengal;  and
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 (b)  if  so,  the  reasons  thersfor  and  the
 reaction  of  a  Government  thereto?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHR.  H.R.  GOKHALE)
 (a)  and  (b).  The  Government  of  West
 Bengal  had  requested  for  realignment  of
 Haldia-Barauni-Kanpur  Pipelines  on  the
 grounds  of  various  difficulties  and  dangers
 mvolved  end  anticipated  loss  due  to  locking
 up  of  large  quantities  of  coal.

 The  pipelines  experts  on  the  one  hand  and
 the  mining  experts  on  the  other,  held  diver-
 gent  opinions  on  the  matterof  the  algninent
 of  the  p.pel  ne  through  the  coalfields.  The
 Committee  on  Public  Undertakings  in  its
 66th  Report  on  the  Indian  Oil  Corporation
 (Pipelines  Division)  had  criticised  that  a  third
 set  of  independent  opinion  had  not  been
 obtained.  Shri  N.S,  Rau  formerly  Vigitance
 Commissioner,  who  had  been  asked  to
 enqvire  into  the  matter  of  the  alignment  of
 the  pipeline  through  ‘the  coalfields  also
 observed  that  the  technical  aspects  of  the
 matter  required  separate  consideration.
 in  view  of  this,  Government  constituted  a
 Working  Croup  of  experts  to  advise  on  the
 technical  aspect  involved  and  what  realign-
 ment/rectification  is  required.  The  report
 of  the  Expert  Group  is  awaited.

 Remittances  Of  Foreign  Exchange  On
 Account  Of  Head  Office  Expenditure

 By  Foreign  Oil  Companies

 952,  SHRI  HARI  KISHORE  SINGH  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  have  directed
 the  foreign  oil  companies  operating  पा  India
 not  to  remit  foreign  exchange  on  acc  ount  of
 Head  Office  expenditure  and  a  few  other
 items,  like  technical  services  and  fees:
 and

 (b)  if  so,  the  reaction  of  these  companies
 thereto?
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 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE):
 (a)  and  (b).  The  question  of  evolving  a
 procedure  by  which  the  reasonableness  or
 otherwise  of  claims  for  repatriation  of
 funds  for  individual  services  etc.  under
 the  following  beads,  namely  :

 (i)  Engineering  &  Technical  Services;

 (प्र)  Royalties;

 (iii)  Licence  fees;

 (iv)  Home  Office  expenses;  and

 (v)  Sundries

 is  under  discussion  with  the  oi!  companies.

 Formation  of  National  Of!  Companies  of
 the  East

 953.  SHRI  HARI  KISHORE  SINGH
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  State-owned  Petroleum
 Corporation  of  Sri  Lanka  has  approached
 the  Government  of  India  for  the  formution
 of  an  association  of  the  Natural  Oil  Com-
 panies  of  the  East,

 (b)  if  so,  the  broad  outlines  of  the  pro-
 posals;  and

 (c)  the  response  of  Government  thereto?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE)
 (a)  to  (0)  The  Ceylon  Petroleum  Corpora-
 tion  has  suggested  to  the  Indian  Oil  Cor-
 poration,  amongst  othera,  that  an  organi-
 gation  of  national  oil  companies  should  be
 formed  in  the  East  and  Middle-East  with  a
 view  to  strengthening  the  National  Oil
 Companies  enguged  in  various  integrated
 phases  of  the  oil  industry  and  to  enable
 them  to  assert  complete  control  over  home
 marketing  operations  in  the  national  inter-
 est.  Amongst  other  things,  the  organis-
 ation  will  also  endeavour  to  provide  mutual
 technical  and  financial  assistance  for  eco-
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 nomic  and  technical  development,  promote
 research,  and  exchange  knowledge  on
 results  of  research  between  the  member
 companies,  The  Indian  Oil  Corporation
 is  in  touch  with  the  Ceylon  Petroleum
 Corporation  to  clarify  various  issues  rela-
 ting  to  the  formation  of  such  an  organisation
 and  the  scope  of  its  functions,  It  will  be
 possible  for  the  Government  of  India  to  react
 to  the  move  only  when  full  details  beceme
 available.

 International  Airways  Avoiding  Calcutta
 Airport

 954.  DR.  RANEN  SEN  :  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state.

 (a)  whether  International  Airways  are
 trymg  to  avoid  Calcutta  Airport  resulting
 in  lack  of  tourists  in  the  Eastern  India;  and

 (b)  f  so,  the  steps  taken  by  Govern-
 ment  to  persuade  foreign  airlines  to  come
 back  to  Calcutia  airport  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  =  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  During  the  last  twelve
 months,  three  foreign  international  airlines
 have  discontinued  their  scheduled  services
 to  Calcutta  of  their  own  accord.  Govern-
 ment  would,  however,  welcome  resumption
 of  services  by  foreign  airlines  who  have
 the  right  to  operate.

 Commissioning  of  Fertiliser  Plant  at
 Durgapur

 955.  DR.  RANEN  SEN:  Will  the
 Minster  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  the  steps  taken  to  expedite  the  com-
 mussioning  of  the  Fertiliser  Plant  at  Durga-
 pur;

 (b)  the  reasons  for  delay;  and
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 (c)  when  the  factory  will  start  produc-
 tion?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.R.  GOKHALE):  (a)
 and  (0),  The  commissioning  of  the
 fertiliser  project  at  Durgapur  has  fallen
 behind  schedule  as  a  result  mainly  of  factors
 like  (a)  delays  in  supply  of  indigenous
 equipment  (b)  failure  of  certain  equipments
 during  start-up  and  (c)  departure,  on  the
 declaration  of  National  Emergency,  of
 foreign  experts  who  were  attending  to  cer-
 tain  commissioning  operations.  These
 experts  have  since  returned  to  the  project
 site.

 To  expedite  the  commissioning  of  the
 project,  the  Fertiliser  Corporation  of  India
 have  shifted  from  elsewhere  certain
 machines/parts  required  at  Durgapur
 and  trial  tuns  are  currently  in  progress.
 Repairs/replacements  of  damaged  equip-
 ment/parts  are  also  being  attended  to  by
 the  Corporation  on  an  urgent  basis.

 (c)  According  to  ptescnt  indications,
 production  is  expected  to  start  by  the  end
 of  1972;  commercial  production  is  expected
 by  April  1973.

 Drilling  Operations  in  two
 of  West  Bengal

 956.  DR.  RANEN  SIN  :  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  propose  to
 Start  the  drilling  operations  in  two  Districts
 of  West  Bengal,  24-Parganas  and  Midna-
 pote,  which  were  stopped  a  few  years  ago;
 and

 (9)  if  not,  the  reasons  therefor?

 Districts

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  H.  R.  GOKHALE)
 (a)  Not  yet.
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 (b)  The  seismic  data  collected  and  eva-
 luated  by  Oil  and  Natural  Gas  Commission
 so  far  has  not  brought  out  the  existence
 of  favourable  new  traps  which  could  be
 worth  testing  by  drilling.  When  the  exist-
 ence  of  such  favourable  traps  is  establish-
 ed,  resumption  of  drilling  will  be  consid-
 ered.

 With  a  view  to  locate  such  favourable
 traps,  ONGC  have  been  deploying  inthe  area
 seismic  field  parties  with  sophisticated  digital
 seismic  equipment.

 Firing  by  Pakistani  Forces  in  Khalra
 Sector

 957,  SHRI  K.  LAKKAPPA  :  Will  the
 Minister  of  DEFENCE  be  pleased  to  state:

 (a)  whether  on  the  6th-7th  June,  1972
 Pakistani  forces  opened  fire  on  Indian  post
 of  Dhali  in  the  Khalra  Sector;  and

 (b)  if  so,  whether  due  to  this  firing  many
 Indians  and  border  security  men  were
 killed?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Setting  up  of  a  Tourism  Institute  in
 the  Country

 958.  SHRI  NARENDRA  SINGH  :
 Will  the  Mister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  =  to
 state  :

 (a)  whether  an  Institute  of  Tourism  |

 being  set  up  m  the  country  with  the  help
 of  United  Nations  Development  Fund  and
 the  International  Labour  Organisation:

 (b)  if  so,  the  salient  features  of  the  agree-
 ment;  and

 (c)  the  time  by  which  the  Institute  wilt

 be  set  up?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH).
 (a)  and  (b).  40  8  proposed  to  १४  up  a
 Tourism  Traiming  Institute  and  the  services
 of  an  expert  have  been  requested  under  the
 United  Nations  Development  Programme
 for  preparing  a  project  proposal  585०0  on
 his  report  the  Department  will  consider
 seeking  assistance  from  the  United  Nations
 and  the  International  Labour  Office  for
 the  proyect

 (०)  Withm  the  next  two  years

 Utilization  of  Profits  of  Foreign  Oil
 Companies  for  istablishing  New  Business

 959  SHRI  AJIT  KUMAR  SAHA
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  whether
 Government  propose  to  compel  the  Foreign
 Oil  Companies  to  use  the  profits  carned
 by  them  for  establishing  new  business  in
 India  and  to  prevent  them  from  taking  thc
 profit  out  of  India’

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHLMI-
 CALS  (SHRI  H  R  GOKHALE)
 Apart  from  putting  restrictions  on  the
 drawal  on  reserves  for  the  purpose  of  dec-
 laring  high  dividends,  no  other  measurcs
 arc  proposed  at  present

 Of}  Combines  Curbs  on  Subsidiaries

 960  SHRI  RAMKANWAR  ©  Will  the
 Minister  of  PETROLEUM  AND  CHF-
 MICALS  be  pleased  to  state

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  a  report  appearing  im
 the  Siafesman  dated  the  l0th  June,  4972
 under  the  caption  “Oil  Combines  curbs
 on  subsidiaries”,

 {b)  if  so,  the  extent  to  which  subsidiaries
 tn  India  are  also  affected  by  unwritten  rules
 of  imternational  oil  companies,  and
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 (०)  the  reaction  of  Government  in  this
 Tegard?

 THE  MINISTER  OF  LAW  AND  JUS-
 TICE  AND  PETROLFUM  AND  CHEMI-
 CALS  (SHRI  H  R  GOKHALE)  .  (a)
 Government  have  seen  the  Press  report.

 (b)  The  subsidiaries  of  the  foreign  com-
 panses  in  India  generally  operate  in  a  ssmilar
 Manner

 (८)  Government  have  alrrady  canalised
 all  the  imports  of  oi!  products  through  the
 Indian  Onl  Cot  poration  except  for  very  small
 quantitics  of  specialities  and  proprietary
 grades  of  lubricants  required  for  spectfic
 purposes  which  these  oil  companies  import
 through  their  principals  and/or  assoctates
 As  for  the  import  of  crude  oil,  under  the
 Refinery  Agreements,  the  three  foreign  जा
 companies  have  the  freedom  to  import  the
 same  from  their  own  sources  at  prevatling
 world  prices

 Utilisation  of  PL.  480  Funds  in  India

 96  SHRI  RANABAHADUR  SINGH
 SHRI  PRABHUDAS  PATEL

 Will  the  Minister  of  FINANCE  be  pleased
 to  tate

 (a)  whether  Govt  of  India  have  totally
 stopped  arrangements  by  whrh  USA
 made  transfers  from  the  accumulated  PL
 480  rupee  funds  in  India  to  finance  their
 programmes  in  third  countries,

 (७)  whether  Govt  have  also  decided  to
 stop  the  use  of  PL  480  funds  for  meeting
 focal  costs  of  training  programmes  of  pet-
 Sons  from  some  countnes  in  the  Asian
 region,  and

 (c)  af  $0,  the  broad  outlines  of  the  afore-
 said  decisions?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN).  (a)  PL.  480
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 rupee  funds  are  not  transferable  to  other
 countries  except  to  the  extent  that  this  may
 be  specifically  agreed  to  by  the  Govt.  of
 India.  The  Govt.  of  India  have  been  hitherto
 permitting  the  U.S.  to  use  a  small  portion
 of  their  PL,  480  rupee  funds  (about  Rs.
 6  crotes  per  annum)  for  financing  develop-
 ment  programmes  in  Nepal.  Recently
 the  U.S.  Govt.  have  been  informed  that  this
 facility  will  no  longer  be  available  to  them
 in  future  and  that  they  should  use  their
 dollars  funds  for  aid  to  Nepal.  The  U.S.
 Govt.  have  taken  note  of  our  decision.

 {b)  and  (९),  है उ  has  also  been  decided  to
 discontinue  the  facilities  given  to  US  AID
 for  operating  its  Third  Country  Training
 Programme  in  India  under  which  nationals
 of  other  countries  were  given  training  faci-
 lilies  in  India  under  US  AID  aegis  and  the
 Programme  was  financed  from  PL.  480
 rupees,

 Seizure  of  Smuggled  Goods

 962.  SHRI  R.  R.  SINGH  DEO  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  attention  of  Government
 has  been  invited  to  a  report  in  the  ‘Srates-
 man’  of  29th  May,  972  stating  that  smug-
 glers  in  India  have  shifted  their  preference
 from  gold  to  synthetic  fabrics,  yarn  and
 watches;

 (b)  if  so,  the  total  quantity  of  smuggled
 gold,  watches  and  other  items  seized  by
 the  Customs  and  Enforcement  authorities
 during  the  last  three  months;  and

 (c)  the  action  taken  against  the  offenders?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD)  :  (a)  Government
 have  seen  a  report  in  the  ‘Statesman’  of
 29th  May,  972  stating  that  smugglers  in
 Tndia  have  shifted  their  preference  from
 gold  to  synthetic  fabrics,  yarn  and  watches.
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 (b)  The  quantity  and  value  of  gold,
 watches,  synthetic  fabrics  and  yarn  and
 other  goods  seized  by  the  Customs  and
 Central  Excise  authorities  during  the  last
 three  months  (April  to  June,  972)  while
 being  smuggled  into  India  were  as  indicated
 below:—

 Value
 (Rs.  lakhs)

 Commodity  Quantity  at  Indian
 market
 rate

 Gold  578  Kgs.  26  58

 Watches  68694  Nos.  70.24

 Synthetic  fabrics
 &  Yarn  ~—  225  .00

 Other  goods  6.00

 (c)  Apart  from  adjudication  proceedings
 under  the  Customs  Act  for  confiscation  of
 the  smuggled  gold  and  watches  etc.  and
 imposition  of  penalties  on  persons  con-
 cerned,  prosecutions  in  the  court  of  law
 will  be  considered  in  these  cases,

 Revisions  of  Pricing  Policy  for  Petroleum
 Products

 963.  SHRI  R.  R.  SINGH  DEO  :  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  have  revised
 their  pricing  policy  regarding  petroleum
 products;  and

 (b)  if  so,  the  mam  features  of  the  revised
 policy  ?

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  PETROLEUM  AND  CHE-
 MICALS  (SHRI  H.  R.  GOKHALE)  :  (a)
 and  (b).  No,  Sir,  The  Government  has,
 however,  recently  prescribed  ceiling  selling
 prices  for  L.P.  Gas  on  a  rational  basis.
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 Arrears  of  Taxes  against  Big  Business
 Houses

 964  SHRI  SHYAMNANDAN  MISHRA
 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  the  amount  of  tax  arrears  due  from
 the  75  big  business  houses  classificd  as  Big
 Bupiness  and  Monopoly  Houses,  and

 (b)  the  names  of  the  defaulters  whose
 arrears  were  written  off  fully  or  partially,
 with  the  amount  in  each  case  since  9687

 THE  DFPUTY  MINISTER  IN  THE
 MINISIRY  OF  FINANCE  (SHRIMATI
 SUSHIIA  ROHATGI)  (a)  The  75  big
 business  houses  classified  as  Big  Business
 and  Monopoly  Houses  according  to  the
 report  of  the  Monopolies  Inqury  Com-
 mission,  965  are  not  separate  taxable
 units  Each  one  of  these  business  houses
 comprises  of  large  number  of  companies
 and  individuals  The  total  number  of
 companies  under  these  business  houses
 according  to  the  ‘1965  report  is  536  ©The
 Income-tax  Department  do  not  have  sepa-
 tate  registers,  where  the  facts  about  these
 536  companies  are  recorded  It  however,
 the  Hon'ble  Member  desires  to  have  infor-
 mation  about  any  particular  company  or
 companies  belonging  to  these  Business
 Houses,  the  same  can  be  furnished

 {b)  Since  April,  1968  arrears  of  Ry  |
 lakh  and  above  were  written  off  in  the  case

 of  26  companies  but  none  of  these  com-
 panies  3s  included  in  the  list  of  companies
 comprising  the  75  big  business  houses  in
 question

 Preferential  treatment  by  ‘ationalised
 Banks  to  Industries

 965  SHRISHYAMNANDAN  MISHRA
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  whether  recently  the  nationalised
 bank  have  switched  over  to  financing  larger
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 industries  in  preference  to  priority  sectors
 and  weaker  sections  of  the  people?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  No  Sir,  Since
 nationalisation  banks  have  accorded  prio-
 tity  in  their  lending  to  agriculture  and  other
 hitherto  neglected  sectors  Advances  of
 public  sector  banks  to  these  sectors  have
 increased  from  i4  54  per  cent  out  of  their
 total  advances  as  on  30th  June,  969  to
 23  00  percent  as  on  31९1.  December,  1971
 Banks  arc  also  continuing  to  mect  the  genu-
 ine  requirements  for  productive  and  dis-
 tributive  purposes  of  large  scale  industries

 Recovery  of  Loans  Advanced  by  the
 Nationalised  Banks

 966  SHRI  SHYAMNANDAN  MISH
 RA  Will  the  Mimster  of  FINANCE  be
 pleased  to  state

 (a)  the  percentage  of  recovery  of  loans
 advanced  to  the  specific  groups  since  the
 nationalisation  of  I4  Commercial  banks,
 and

 (b)  the  comparable  figures  before  na
 tionalisation”

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  {a)  and  0)  It  4
 prosumed  that  the  term  ‘specific  groups’
 refers  to  borrowers  in  the  agraulture  and
 hitherto  neglected  sectors

 Advances  granted  by  commercial  banks
 lor  meeting  working  capital  and  other  short
 term  needs  are  repayable  on  demand  These
 advances  are  usually  granted  m  the  form  of
 cash  credit/over-draft  or  bills  limit  and  the
 balances  m  the  relative  accounts  fluctuate
 depending  upon  the  turnover  of  the  business
 of  the  borrower  routed  through  the  ac-
 counts  The  question  of  recovery  of  ad-
 vances  arises  only  in  cases  when  the  demand
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 on  the  borrower  for  the  repayment  of  the
 outstanding  balance  is  made  duc  to  unisatis-
 factory  conduct  of  the  account.  As  far  as
 term  loans  are  concerned,  the  terms  and  con-
 ditions  of  such  loans  are  prescribed  after
 generally  assessing  the  viability  of  the
 projects.  The  recovery  schedules  are  link-
 ed  to  the  anticipated  cash  accruals  on  the
 implementation  of  the  projects.  Cases  of
 default  do  crop  up  occassionally  on  account
 of  natural  calamities  or  other  unforeseen
 circumstances  affecting  business.

 Tl  is  estimated  that  the  recovery  of  agti-
 cultural  loans  advanced  by  44  nationalised
 banks  in  the  first  year  after  nationalisa-
 tion  i.e.  the  year  ending  on  June  30,  i970,
 was  about  64  per  cent  of  the  demand  and
 that  in  the  year  ending  June,  1971,  about
 58  per  cent.  Details  of  recovery  perfor-
 mance  prior  to  nationalisation  are  no!  avail-
 able.

 Worki  bank  =  lean
 of  Sidhi  District  in

 for  development
 Madhya  Pradesh

 967.  SHRI  ARVIND  NETAM  :  Will  the
 Minister  of  FINANCE  be  pieased  to
 state  :

 (a)  whether  the  World  Bank  has  sanc-
 tioned  a  sum  of  Rs.  4  crore  for  the  deve-
 lopment  schemes  in  Sidhi  District  of
 Madhya  Pradesh;  and

 (b)  if  so,  the  main  features  of  the  schemes?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  No,
 Sir.

 (b)  Docs  not  arise.

 Take  over  of  properties  in  States

 968,  SHRI  ARVIND  NETAM:  Will
 the  Minister  of  FINANCE  be  pleased  to
 State  ;
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 (a)  whether  Government  are  considering
 of  enacting  legislation  empowering  the
 States  to  take  over  property  on  price  men-
 tioned  in  legal  documents  so  as  to  check  the
 growth  of  black  money;  and

 (b)  if  so,  the  time  by  which  i  will  be
 introduced?

 THE  DLPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHTAG)I):  (a)  and  (b).  The
 Direct  Taxes  Enquiry  Commitice  (Wan-
 choo  Committee)  has  made  some  recommen-
 dations  on  this  subject  im  paragraph
 2.98  of  their  final  Report  The  recommen-
 dations  of  the  Committee,  including  those
 contained  in  the  aforesaid  paragraph,  are
 currently  under  examination  by  the  Govern-
 ment.

 Loan  from
 association

 International  development
 for  development  scheme

 in  Maharashtra

 969.  SHRI  ARVIND  NETAM  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  Government  expect  to  re-
 ceive  a  loan  of  Rs,  22.56  crore  from  the
 International  Development  —_  Association
 for  development  schemes  in  Maharashtra;
 and

 (b)  if  so,  a  brief  account  of  the  develop-
 ment  schemes  in  Maharashtra?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  Go-
 vernment  of  India  signed  an  agreement  with
 the  International  Development  Association
 on  29th  March  72,  for  a  Credit  of  US  Dollar
 30  million  (equivalent  of  about  Rs.  24  84

 crores)  for  Maharashtra  Agricultural  Credit

 Project.
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 (b)  The  ‘Project  includes  a  programme
 to  finance  loans  for  minor  irrigation  includ-
 ing  installation  of  pumpsets  on  existing  wells,
 land  development,  provision  of  land  re-
 clamation  and.  well  drilling  equipment  and
 Groundwater  Surveys  for  detailed  geologi-
 cal  and  hydrological  analyses  and  the  train-
 ing  of  personnel.  The  investments  in  minor
 irrigation  would  include  about  300  tubewells,
 75  lift-irrigation  schemes  and  dugwells,
 dugwell  improvement  and_  electrification
 of  wells  (equivalent  of  about  11,000,  new
 energised  dugwells).  Investments  in  land
 development  would  involve  levelling  1,000
 hectares,  grading  of  24,000  hectares  and  cons-
 truction  of  watercourses  and  field  drains  in
 115,000  hectares  on  six  major  irrigation
 schemes.

 Financial  Assistance  to  Bangladesh

 970,  SHRI  PILOO  MODY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  Planning  and  Finance
 Minister  of  Bangladesh  recently  visited  New
 Delhi  and  had  talks  with  the  representatives
 of  Government  of  India;

 (9)  whether  the  Bangladesh  Government
 have  sought  additional  financial  aid  from
 India  for  financing  their  pian;  and

 -(c)  the  quantum  of  aid  sought  and  reac-
 tion  of  Government  of  India  thereto?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  Yes,
 Sir.

 (b)  and  (c).  The  visit  was  in  pursuance  of
 the  decision  of  the  Prime  Ministers:  of  India
 and  Bangladesh  that  the  re  resentatives  of

 ‘the  Planning  Commissions  of  the  two  coun-
 tries’  should  meet  periodically  to  identify

 -  areas  of  mutual-cooperation  in  the  develop-
 os  ttental.  processes  of  the  two  countries.  The

 disoussions  that  were  held  during  the  visit
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 ‘of  the  Bangladesh.  Planning  ‘Ministet  were
 not  concerned.  with  the  -provision’  of
 additional  financial  aid  from  India  for’  the
 financing  of  Annual  Plan  of  Bangladesh,
 but  with  a  review  of  the  evolution  of  close
 economic  cooperation  between  the  two  coun-
 tries  and  ways  and  means  to  further  streng-  -
 then  this  cooperation.  &

 काले  धन  का  पकड़ा  जाता

 O71,  श्री  माथे  राम  अहिरवार  :  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :  (क)

 पिछले  छह  महीनों  में  सरकार  द्वारा  कितना  काला
 घन  पकड़ा  गया  है;  शौर

 (ख)  काले  धन  के  लिये  छापा  मारने  पर
 कन  व्यक्तियों किन-किन  द  एवं  कम्पनियों  के  पास  कितना

 कितना  काला  धन  पकड़ा  गया  ?

 वित्त  मंत्रालय  में  उप-मंत्री  (श्रीमती  सुशीला
 रोहतगी)  :  (क)  ।  जनवरी  से  30  जून,  972
 की  अवधि  में  आयकर  विभाग  द्वारा  पकड़ी  गई
 जिन  परिसम्पत्तियों  का  लेखा  बाह्य  होने  का  संदेश
 है  उनका  मूल्य  .44  करोड़  ०  है

 (a)  एक  विवरण-पत्र  सभा-पटल  पर  रखा
 गया  है  [दिखाये  संख्या  LT-3264/72}

 जबलपुर  के  मोटर-गाड़ो  कारख़ाने  में  झाग  लगना

 972.  श्री  माथ  राम  प्रहिरवार  :  कया  रक्षा
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  क्‍या  जून  में  भाग  लग  जाने  के  कारण
 जबलपुर  का  मोटर-गाड़ी  कारनामा  सम्पूर्ण  रूप
 से  नष्ट  हों  गया  है

 (@)  इस  'अकस्मात  प्रगति  दुर्घटना.  से  कितनी
 हानि  हुई;  जौर

 (8)  जया  सरकार  नें  इस  की  जांच  की  है
 पौर  यदि  हां  ,  तो  उसके  क्या  परिणाम  निकले  हैं?

 रक्षा  मंत्रालय  में  राज्य  मंत्रो  (श्री  विद्या  ्
 (रक्षा  उत्पादन)  (क)  जी  हीं,  श्रीमती
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 (@)  भोर  (4)  घटना  की  जांच  करने  के  लिये
 एक  जाच  अदालत  गठित  की  गई  है,  साथ  अदालत
 की  रिपोर्ट  भ्र भी  नहीं  मिली  है  a  भाग  के  कारण

 हुई  हाली  का  अनुमान  रिपोर्ट  प्राप्त  होने  के  बाद
 हो  लगाया  जा  सकेगा  ।

 टारसी  के  एक  व्यापारी  से  सोने  का  जब्त  किया
 जाना

 973  श्री  माथुर  झ्रहिरवार  क्या  बिस  मत्री
 सह  बताने  की  कृपा  कैसे  कि

 (कं)  क्‍या  जन,  :972  में  सीमाशुल्क  विभाग
 द्वारा  हटारसी,  मध्य  प्रदेश  के  एक  व्यापारी  के
 पाम  में  20,000  स्प  के  मूल्य  का  सोना  जब्त
 फिया  गया  था  ,

 (ख)  क्या  यर  साना  सीमाशुल्क  विभाग  से
 गायब  हां  गया  है,  जौर

 (ग)  यदि  हा,  सो  इस  बारे  में  सरकार  ने  क्‍या
 कार्रवाई  की  है  कौर  इसके  लिये  जिम्मेदार
 व्यक्तियों  के  नाम  क्या  हैं  ?

 विस  मंत्रालय  में  उप  मतों  (भ्रमित  शोला
 रोहतगी)  (क)  जो  हा।

 1६ १  कौर  (ग)  उसे  सान  का  पकड़ने  की
 शौफ्चारिकनायें  जब  पूरी  को  जा  चकी  थी,
 तब  पाया  गवा  कि  पकड़े  गये  मोनि  का  सीलबन्द
 पैकेट  गायब  है  ।साने  की  चोरी  की  रपट  तत्काल
 स्थानीय  पुलिस  से  को  गयो  ।  सहायक  समा हतों,
 केन्द्रीय  उत्पाद-शुल्क,  जबलपुर,  से  तत्काल  मामा
 की  प्रारंभिक  जाल  की  और  उसकी  रिपार्ट  प्राप्त
 होने  पर,  समाहर्ता,  केन्द्रीय  उत्पाद-शुल्क,  नागपुर
 ने  यह  मामला,  जांच-पाताल  के  लिये  पुलिस
 अ्रधीक्षक,  विशेष  पुलिस  संस्थापन,  केन्द्रीय  जाच
 ब्यूरो,  जबलपुर  को  सौंप  दिया  है।  ब  इस
 सबंध  में  अगली  कार्यवाही  केन्द्रीय  जांच  ब्यूरो  की
 रिपोर्ट  प्राप्त  होनें  पर  की  जायेगी  1
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 मुर्गा  (समय  प्रदेश)  में  तेल  शोधक  कारख़ाने  की
 स्थापना

 974  श्री  भगतराम  अप्रहिरयार  क्या  वैड्रोलियम
 धौर  रसायन  भवों  यह  बताने  की  दर्पा  करेंगे  कि

 (क)  क्या  भारतीय  तल  निगम  का  एवं  कल
 उत्तर  मध्य  प्रदेश  में  शल  शशांक  कारखाने  को
 स्थापना  के  लिये  मुरैना  गया  था  ,

 (ख)  क्‍या  उतने  अघ्ययन  दल  ने  मुरैना  जिले
 में  तेल  शासक  कारखाने  को  स्थापना  वे  पक्ष  में
 अपना  प्रतिवेदन  प्रस्तुत  किया  है,  और

 (ग  यदि  हा,  तो  दस  संबंध  में  सरकार  कया
 कया  कार्यवाही  करते  जो  विचार  है

 विधि  और  न्याय  तथा  पेट्रोलियम  और
 रसायन  सखी  (श्री  एच०  कार  गोखले)
 (के)  ग्वालियर  में  अथवा  उसके  पास  प्रस्तावित

 उतर-पश्चिम  शोधनशाला  की  स्थापना  की  सभा-
 बना  वो  अध्ययन  करन  के  लिये  भारतीय  तेल
 निगम  के  एक  दल  ने  मध्य  प्रदेश  का  दौरा  क्या
 था

 (a)  जी  नहीं

 (ग)  सभी  लक नीवी  झा धिक  एव  न्य  सम्बद्ध
 नथो  पर  विचार  करने के  पश्चात  सरकार  ने  निर्णय
 लिया  है  ि  पलसपग्विम  शोधनशाला  की
 स्थापना  मारा  मे  का  जिसे  ।

 मिट्टी  &  तेल  के  मूल्य  में  बड़ी

 975  क्रि  सारा  अ्रहिश्वार
 श्री  डी०  भट्टाचार्य

 क्या  पेट्रोलियम  शौर  रस  यम  अत्री यह  बतान  की

 कृपा  करेगे  कि

 (क)  क्या  गत  लौन  वर्षों  में  घरेलू  एप् याग  3

 बाने  वाले  सिट्टी  के  वैल  के  मूल्य  में  बहु  भ्र धिक

 बृद्धि  हुई  है  ,
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 (जल)  उक्त  अवधि  में  विभिन्न  राज्यों  मे  मिट्टी  क्ति प्र स्त  हुए  करेंसी  ह. 14  को  बदलने  लब धी  चिपक
 के  तेल  के  क्‍या  भाव  रहे  हैं,  कौर

 (ग)  मिट्टी  के  तेल  के  बढ़  रहे  मृत्यु  को  रोकने
 के  लिये  सरकार  ने  क्या  कारगर  उपाय  किये  हैं,
 कौर  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 विधि  ौर  न्याय  तथा  पेट्रोलियम  और  रसायन
 मंत्री  श्री  एच०  कार  पौधे)  (क)  जी  नहीं ।

 (ख)  मई  जुलाई,  i972  के  दौरान  कुछ
 महत्वपूर्ण  स्टेशनों  पर  भ्रच्छे  कसम  वे  मिट्टी  ते
 तेल  के  फुटकर  मूल्यों  से  सम्बन्धित  एक  विवरण
 पहन  समान  है  t

 (ग)  प्रश्न  नहीं  उठता।

 4  अगस्त  972  को  लोक  सभा  में  पूछे  जाने
 वाले  पता.  प्रश्न  संख्या  १०75  के  भाग  (शा)  से
 सम्बन्धित  विवरण  पत्र

 स्टेशन  निम्नलिखित  तारीखो  का
 अच्छे  किस्म  ने  मिट्टी  के  तेल
 के  प्रति  लिटर  फुटकर  बीवी

 मूल्य

 E72  6°72  172

 2  3  4

 बंगलोर  066  0  66  0  66

 अहमदाबाद  0  63  063  0  63

 दिल्ली  065  0  65  0  65

 बम्बई  0  6l  064  0  6I

 लखनऊ  0४7  077  0  77

 हैदराबाद  067  067  0  67

 कलकत्ता  065  065  0  65

 जयपुर  0  68  0  68  0  68

 मास  065  065  0  65

 चंडीगढ़  072  072  0  72

 विदेशी  --केल्ली  सरकार  द्वारा  अ्रधिकृत  रहती-
 रिक्त  कर  के  कारण  मद्रास  में  मिट्टी  के  तेल  में
 प्रति  लिटर  2  पैसा  वृद्धि  हुई  है  ।

 976  थी  बदल  दूरी  वाजपेयी  क्या  क्ति
 मन्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  रिजर्व  बैंक  द्वारा  क्षतिग्रस्त  करेंसी  नोटो
 का  रह  करते,  पास  करन  और  बदलने  संबधी
 नियम  कया  है

 (ख)  गत  सोन  वर्षों  मं  क्मशियल  बैकों  से  प्राप्त
 क्षतिग्रस्त  बरसी  नोटों  को  बदन  के  कितने  मामला
 में  क्रश  नो  महीने  और  आठ  महीने  से  अधिक
 का  समय  लगा  और

 (ग)  इस  सम्बन्ध  में  विलम्ब  का  समाप्त  करने
 के  लिये  क्‍या  बाय वा हो  का  गई  है  अ्रथवा  करने
 का  विवार  है  ?

 वित्त  मंत्रालय  में  उप-समझो  (श्रीमती  सुशीला
 रोहतगी  )  (क)  क्षतिग्रस्त  और.  कटे-फटे
 नोटों  के  विनिमय  मूल्य  की  अदायगी  के  दावों  का
 फैसला  भारतीय  रिजर्व  बक  थे  रेसी  अधिकारी
 हारा  भारतीय  राजब  बे  (बाटी  को  वापसी)
 नियमावली  935  में  निर्धारित  प्रक्रिया  के  भ्रनुसार
 किया  जाता  है|  मामली  फरेनकट  नोट  जिनकी
 प्रसाद  नाटी  व  रूप  से  पहचान  को  जा  सकती
 है  भारतीय  राज्य  बैन  और  उसके  सहायक  बैंकों
 की  शाखाओं  तथा  करेंसी-बस्ट  बाते  राजकोषों
 मे  भी,  केन्द्रीय  राजकोष  नियमावली,  चण्ड  3
 के  कार्यवाही  अनुभव  भाग  XIV  के  नित्य  8१3
 को  टिप्पणी  |  में  निर्धारित  प्रक्रिया  के  अनुसार
 बदते  जाते  हैं  ।

 (छ्)  भारतीय  राजब  बैक  की  विभिन्न
 शाद्ाप्रा  से  सूचना  इकट्ठी  की  जा  रही  है  भ्र ौर
 प्राप्त  सूचना  होने  पर  सभा-पटल  पर  रखे  दो
 जायेगी  ।

 (ग)  भारतीय  रिजर्व  बैक  की  दावा-लाखों
 के  कार्य  की  स्थिति  को  बराबर  समीक्षा  की  जाती

 रहती  है  कौर  काम  के  निपटारे  में  तेजी  लाने  के
 लिये  उपयुक्त  कदम  उठाये  जाते  हैं,  जिनमे
 उन  मामलों  में,  जहां  जरूरी  हो,  भ्रतिरिकत  कर्म-
 मारियो  की  मंजूरी  दी  जानी  भी  शामिल  है  |
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 बिल्ली  के  निकट  बुलाना  मस्त  होने  बाले  जापानी
 चियान  के  हताहतों  को  दी  गई  सुविधाएं

 977  श्री  ह... द  बिहारी  बाजपेयी  क्या  पर्यटन

 जौर  सागर  विश्वस्त  मली  यह  बताने  की  कृपा
 करेगे  कि

 (क)  बया 14  जून  972  को  दिल्‍ली  के
 निकट  दुर्घटना  ग्रस्त  होने  वाले  जापानी  विमान
 के  घायलों  और  मृतकों  शौर  उनके  मित्रों  तथा
 रिश्तेदारों  के  लिये  सभी  उपयुक्त  कार्यवाही  की
 गई  थी  कौर  उन्हें  सभी  सम्भव  सुविधायें  प्रदान
 की  नई  थो  और

 (ख)  यदि  हा
 रेखा  कया  है  ?

 च्पेटन झोर सागर कौर  सागर  विमानन  बती  (डा०  करा
 कसि)  (क)  और  (@)  जी  हा,  दुर्घटनाग्रस्त  व्यक्तियों
 नें  जो  मबनी  दिल्‍ली  आये  उन्  ढु्घटना
 स्थल  पर  जान  को  प्रयुक्ति  दी  गई  और  उन्हे
 मुर्दाघर  (मायुथ्रारी)  भी  ले  जाया  गया  जहा
 दुर्घटनाग्रस्त  व्यक्तियों  क॑  श्र  शहादत  के  लिये  रखे

 हुए  थे  1  शनाख़्त  किये  हुए  हवा  को  निर्धारित
 क्रिया-विधि  के  भ्रनुसार  संधियां  को  सोप  दिया
 सजा  दुर्घटना  में  मृत्यु  से  बच  हुए
 व्यक्तियों  को  सब  समव  सुप्रिया  भो  प्रदान
 की  गयी

 तो  उसकी  मुख्य  रूप

 Operation  of  International  Flights  of
 Air  India  fromto  Calcutta

 978  SHRI  INDRAJIT  GUPTA
 SHRI  SC  SAMANTA

 Will  the  Minster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (4)  whether  Air  India  does  not,  al  present
 operate  a  single  international  flight  origtnat-
 Ing  from  or  terminating  at  Calcutta  Atr-
 port,

 (0)  whether  Air  India  operates  Chartered
 fights  from  other  airports  but  not  from
 Calcutta;
 3]  Lbs,  72—8
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 (c)  whether  Air  India  does  not  also  operate
 a  single  Freighter  Service  through  Calcutta,
 and

 (d)  if  so,  the  reasons  for  allowing  a
 national  airline  to  contribute  m  this  dis-
 criminatory  manner  to  the  dwindling  for-
 tunes  ol  Calcutta  Airport?

 THF  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  Currently  Air  India  operates
 $  international  flights  per  weck  through
 Calcutta  Aiport  thrice-weekly  to  Tokyo.
 and  twice-weekly  into  Calcutta  fram  Tokyo
 These  flights  are  extended  from/to  Bombay
 and  provide  connections  with  Air  India
 Services  to  the  West

 (b)  Aw  India  Charters  Ltd  opetate
 charter  flights  between  India  and  Europe/
 UK  Since  most  of  the  traffic  5  destned
 to  Delhi  and  Bombay  the  charter  flights
 originate  ex  Bombay  and  are  operated  wa
 Delht  When  Air  India  has  a  substantial
 load  either  originating  from  or  destined  to
 Calcutta  on  the  charter  flights,  they  are
 extended  to  Calcutta

 (७  Air  India  does  not  operate  any  sche-
 duled  freighter  services

 (d)  There  छ  no  question  whatever  of
 permitting  any  discrimination

 Resumption  of  Oil  Exploration  work  in
 West  Bengal

 979  SHRI  INDRAJIT  GUPTA  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  whether  the  Malaviva  Commuttce
 ay  well  as  the  ONGC’s  Technical
 Committee  (1966),  have  —reLommended
 certain  areas  inthe  West  Bengal  basin  for
 of  drilling

 (b)  af  so  the  reasons  for  not  startmg
 the  drilling  after  Bodra  well  No  !,  and

 (५)  whether  oil  exploration  work  in  West
 Bengal  wil  now  be  resumed  m  the  light  of
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 the  Soviet  experts  assessment  of  the  piomis-
 mg  prospects  in  this  region?

 THE  MINISIER  OF  LAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHF  MI-
 CALS  (SHRI  H  R  GOKHALE)  (a)
 The  Malaviya  Committee  has  recommend-
 ed  that  the  major  task  for  West  Bengal
 Region  would  be  (a)  more  experimentation
 for  getting  better  reflections,  (b)  Continued
 geophysical  surveys  by  digital  methods,  (c)
 integration  of  the  newly  acquired  geophysi-
 cal  data  and  a  progressive  review  of  the
 same  (d)  extensive  photo-geomorphological
 studies  and  (c)  a  very  detailed  basic
 appraisal

 Ihe  Committee  has  also  recommended
 that  efforts  should  be  directed  to  obtain
 more  geological  dataand  to  carry  out  inte-
 grated  studies  to  pick  up  possibilities  of
 subtle  stratigraphic  traps,  in  the  Mio-Phio-
 oene  sections  along  zone  of  rapid  subsi-
 dence  and  thickening  of  sediments  as  well
 as  to  decipher  carbonate  banks,  if  present
 and  that  at  least  a  few  exploratory  wells
 should  be  drilled  both  m  the  platform  zone
 and  in  the  subsidence  zone,

 In  966  ONGC’s  Technical  Committee
 recommended  the  release  of  another  loce-
 tion  for  drilling  on  the  Bodra  Structure  on
 which  one  location  had  been  released  earher
 However,  in  the  hight  of  the  results  obtained
 on  Bodra  Well  No  4  drilled  at  the  first
 location,  tt  was  decided  nat  to  undertake
 dniimg  at  the  second  location

 (9)  and  (c)  Dnilling  operations  in  West
 Bengal  suspended  after  the  drilling  of  Bodra
 I  Well,  were  not  resumed,  as  the  scismic  sur-
 veys  carned  out  in  that  area  has  not  so  far
 indicated  the  presence  of  a  favourable  trap
 for  otl/gas  accumulations  in  the  region  suf-
 veyed

 However,  oil  exploration  work  has  not
 beén  stopped  Fxploration  has  been
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 continuing  m  the  form  of  seismic  surveys
 m  search  of  favourable  traps  which  would
 be  worth  testing  by  drilling  Since  last
 year,  these  surveys  are  being  conducted
 using  sophisticated  digital  seismic  recording
 umts

 The  Soviet  £  xperts  have  advised  that  there
 5  no  rcason  to  drill  another  well  adjacent
 to  the  Bodra  Well  No  I  They  have  also
 advised  that  before  locating  a  second
 deep  wildcat  well  in  the  regton,  detailed
 and  intensive  suismic  surveys  using  sophistt
 cated  techniques  should  be  conducted  tu
 locate  favourable  traps

 ‘The  exploration  work  now  being  carnied
 out  by  ONGC  in  these  regions  35  on  th.
 Ines  of  the  advice  tendered  bv  the  Soviet
 experts

 Closure  of  Division  Offices  of  Alembic
 Chemical  Works  Limited,  Baroda

 980  SHRI  INDRAJIT  GUPTA  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state,

 (a)  whether  Government  are  awart  of
 a  move  by  M/s  Alembic  (  hemical  Works
 Ltd,  Baroda  to  lose  down  i(s  present  28
 Division  Offices  throughout  the  country
 and  to  float  four  new  companies  4s  Its
 marketing  agents,  and

 (b)  #  ५०  whether  Government  have  con-
 ducted  necessary  inquires  to  ensure  that
 the  suid  fe-organvation  will  not  facilitate
 manipulation  of  Company's  accounts  and
 profits?

 THE  MINISTER  OF  COMPANY  AF-
 FAIRS  (SHRI  RAGHUNATHA  REDDY)’
 (a)  It  has  been  reported  to  the  Depart-
 ment  that  the  following  four  companies  have
 been  incorporated  with  a  view  to  acting  as
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 distnbutors  of  the  products  of  the  company
 in  the  respective  zones  :

 Date  of incorpora-
 tion

 (2)  M/s.  Paraan  Ltd.,
 Bombay  5th  April,  1972.

 (u)  M/s.  Darshak  Ltd,
 Bangalore  6th  May,  972

 (au)  M/s.  Purak  Vini-
 may  Ltd.  Cal-
 cutta  26th  June,  4972

 (vy)  M/s.  Uywal  Lid  ,
 Delhi  l6th  May,  972.

 It  has  also  been  reported  that  these  four
 compames  will  take  over  all  the  branches
 all  over  the  country  together  with  the  staff
 on  the  same  terms  and  conditions

 (b)  An  mspection  of  the  books  of  account
 of  the  company  has  been  ordered

 बिहार  की  कार्य  जाँच  चौकियों  हारा  पकड़ा  गया
 औरो  लिये  लाया  गया  साल

 982  श्री  एम०  एस०  पूरी  क्‍या  थिर.  मन्नी
 यह  बताने  की  कृपा  करेंगे  कि

 (क)  पिछले  दो  वर्षा  में  बिहार  में  केन्द्रीय  जाच
 चौकियों  पर  कितने  मूल्य  का  चोरी  पी  लावा
 गया  चरस,  नायलोन  की  साढ़ी,  धागे,  जापानी
 खिलौने,  चोरी  लाइटर,  स्विस  जापानी  घटिया,
 ट्राजिरटर,  रूसी  कैमरे  तथा  अन्य  सामग्री  पकड़ी
 गई,

 (ख)  इस  अपराध  में  कितने  भारतीय  तथा
 विदेशी  व्यक्तियों  को  पकड़ा  गया,  कौर

 (ग)  इस  गम्भीर  समस्या  को  गुर्राने  के  लिये
 सरकार ने  क्या  कदम  उठाये  हैं  ?

 विश  संग्रहालय  में  उप-सूत्रो  (भ्रामरी  सुशीला
 रोहतगी:  (क)  पिछले  दो  वर्षों  मे  पकड़ी  गई
 तस्करी  की  वस्तुप्तों  का  कुल  मूल्य  नीचे  दिये

 अनुसार  है।  इन  वस्तुओ्नों  मे  चरस,  नायलोन  की
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 सानिया,  धागा,  जापानी  खिलौने,  चीनी  लाइटर,
 स्विस  कौर  जापानी  बढ़िया,  ट्रांजिस्टर  तथा  सी
 कैमरे  शामिल  है

 ह०
 970  35,  44,295
 97]  47,99,577

 पकडी  गई  बस्तियों  मस  कुछ  बड़ी  बडी  बुतकदा
 की  मात्रा  भौर  मूल्य  का  एम  विवरण पत्न  सहित  है

 (a)  दस  प्रारब्ध  के  सबंध  में  पिछले  दो
 वर्षों  में  गिरफ्तार  किये  गये  भारतीयों  एवं  विदेशियों
 की  सख्या  नीचे  दिये  अ्रनसार  है

 भारतीय  विदेशी  जा  हु

 89
 90

 87

 (ग)  इस  समस्या  को  हल  करने  के  लिये  भारत
 सरकार  ने  निम्नलिखित  उपाय  किये  है  ४

 (0)  नेपाल  से  भारत  को  ओर  भारत  से  नेपाल
 को  माल  के  तस्कर  निर्यात  को  रोकने
 के  लिये  भारत-नेपाल  सीमा  पर  अनेक
 चलते-फिरते  तिवारी  दल  तैनात  किये
 गये  है  t

 (u)  बहुत  सी  जीपों  की  व्यवस्था  की  गई  है
 ताकि  कर्मचारी  एक  स्थान  से  दूसरे
 स्थान  पर  आसानी  से  पहुच  सके  और
 प्रभावी  तौर  पर  वायंबाही  कर  सके।

 नेपाल  को  पटसन  वा  तस्कर-नियति
 रोकने  के  लिये  पटना  समाहर्ता-क्षेत्रा-
 दीवार  के  फोस्बेसगज  उप-प्रभाग  में  होम
 माइंस  की  एक  सम्पत्ति  की  संवादों  की
 साग  की  जा  रही  है,

 (।९)  नियामक  दलों  में  कर्मचारियों  की  सख्या

 बढ़ा  दी  गई  है।  भारत-सोपाल  सीमा  पर
 सक्रिय  सशस्त्र  तारों  का  मुकाबला
 करने  के  जिसे  कर्मचारियों  को  दस्तो

 से  लेस  किया  जा  रहा  है  ।

 (i)
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 (v)  नेपाल  को  माल  का  तस्कर-निर्यात  बिकने
 के  लिपे  भारत-नेपाल  सीमा  पर  राज्य
 के  प्राधिकारियों  के  साध  निकट  सम्पर्क
 रखा जारहा  है  ,

 (vi)  इस  सम्बन्ध  में  नेपाल  के  महामहिम
 की  सरकार  से  भी  बारबार  सहयोग
 की  मांग  की  गयी  है  av

 विवरण

 तस्करी को  सभी  वस्तुओं  के नाम  970  मे

 मात्रा

 व  2

 टद्रॉंजिस्टर  i40
 ae  रिकार्डर  33

 चिड़िया  कौर  दीवाल  घटिया  8i5

 फाउप्टेनपेन,  बाल  प्वाइटस  बौर  रीमिक्स  4839

 कैमरे  F  462

 चमकीला  धागा  3466
 रोने

 नाइलोन  का  धागा  544
 रिले

 नाइलोन  के  मोजे  85
 जोड़े

 नायलोन  के  कपडे  3297
 भीटर  था

 3039
 गज

 मेकेनिकल  लाइटर  :474
 नग

 मेकेनिकल  लाइटरी  के  बक मता  पत्थर  ते
 किं  o  गान

 सरस  40  3
 क्रिया

 atlte
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 पकड़ी  गयी  2972  में  पकड़ो  गयी

 मूल्य  मात्रा  मूल्य

 3  4  5

 42,035  :44  $2,903

 23,806  24  15,031

 ‘48,131  653  TN224

 35,264  2422  43)357

 20,468  958  37,008

 229,349  2335  78,126
 रिले

 5)449  —

 1,088  88  688
 जाडे

 589i76  56894  878,075
 मीटर

 7,359  4692  34,433
 नग

 23,8849  40  7,277
 शिप्रा

 3,000  36.8  10,238
 कि०ग्रा०

 Setting  up  of  a  Tourist  Hotel  at  Agartaia
 (Tripura)

 983,  SHRI  DASARATHA  DEB:  Will
 the  Minster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  ;

 (a)  whether  any  amount  was  granted  to
 Government  of  Tripura  for  setting  up  a
 Tourist  Hotel  at  Agartala,  Tripura;  and

 (b)  if  so,  the  progress  made  in  this  re-
 gard?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  No,  Sir.

 (b)  Dose  not  arise.

 Proposal  to  Provide  Toilet  Facilities
 at  Khowai  Airport  (Tripura)

 984.  SHRI  DASARATHA  DEB.  Will
 the  Minister  of  TOURISM  AND
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 passengers  have  been  experiencing  difficulties
 at  Khowai  Airport  (Tripura)  owing  to  ab-
 sence  of  toilet  arrangements;  and

 (b)  ४  so,  whether  Government  propose
 to  take  immediate  steps  to  provide  toilet
 facilities  at  Khowal  Airport?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.  The  toilets  are  a
 {itde  distance  away  from  the  arr  traffic
 control  place  where  passengers  are  accom-
 modated  at  present.

 (b)  It  is  proposed  to  construct  a  new  ter-
 minal  building  with  suitable  facilities  during
 the  current  Plan  period,

 Representation  for  Withdrawal  of
 Additional  Fare  for  Coach  Service  Between

 City  Terminal  and  Agartala  Airport

 985.  SHRI  DASARATHA  DEB  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  reccived
 any  representation  for  the  withdrawal  of
 additional  fare  for  Cvach  service  charged  by
 \ndian  Aittines  from  passengers  making  use
 of  their  coaches  between  city  terminal  and
 Agartala  Airport;  and

 (७)  whether  Government  propose  to  con-
 wider  the  request  from  Tripara  as  a  special
 case?

 SRAVANA  I3,  894  (SAKA)  Written  Ansueis  798

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  and  (b).  Yes,  Sir.  In  view
 of  the  special  considerations  urged,  Indian
 Airlines  has  decided  to  reduce  the  surface
 transportation  charges  at  Agartala  to  Rs.
 3.00  per  person.

 Non-Utilization  of  tnternational  Terminal
 Building  at  Dum  Dum  Airport

 986.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  TOURISM  AND
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  International  Terminal  Building  at  Dum
 Dum  Airport  3५  not  being  used  for  a  long
 time;

 (b)  the  amount  spent  to  butld  up  the
 Terminal;  and

 (c)  the  reaction  of  Government  in  this
 regard?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  ७)  The  imternational  terminal
 building  at  Calcutta  Airport  has  been  in
 use  since  early  970.

 (b)  About  Rs.  2.00  crores.  In  addition,
 over  Rs.  43  lakhs  have  been  spent  on  the
 new  control  tower.

 (c)  Does  not  arse.

 Setting  op  of  an  Ordnance  Factory
 in  M.P.

 987.  SHRI  SAMAR  MUKHFRJEE  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 {a)  whether  Government  are  setting  up
 an  otdnance  factory  in  Madhya  Pradesh;

 and

 )  if  so,  the  cost  of  the  project  and  the

 items  to  be  manufactured  there?
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 THE  MINISTER  OF  STATE  (DBFENCE
 PRODUCTION)  IN  THE  MINISTRY
 OF  DEFENCE  (SHRI  VIDYA  CHARAN
 SHUKLA)  (a)  Yes,  Sir

 (b)  According  to  rough  estimates,  the  vost
 of  the  project  would  be  about  Rs  67  crores
 and  the  factory  would  profue  propztlants
 to  meet  the  tnceased  requirements  of
 Detence

 Development  of  Dum  Dum  Ailr-Port
 as  an  International  Air-Prot

 988  SHRI  SAMAR  MUKHERJEI
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 {a)  whether  Government  are  contemplat-
 ing  to  develop  Dum  Dum  Alrport  as  an
 important  international  Airport,  and

 {b)  if  so  the  broad  outlines  of  the  scheme
 in  this  regard?

 THF  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  and  (b).  Calcutta  AS  already
 an  important  international  airport  A  new
 international  terminal  building  has  been  built
 recently  at  a  cost  of  nearly  2  crorcs  and  the
 airport  i5  equipped  with  telecommunica-
 fion  and  navigational  facilities  A  Cate-
 gory  व  Instrument  Landing  System  has  been
 installed  and  the  Communication  Centre
 13  being  provided  with  semi-automatic  equip-
 tment  for  the  expeditious  handling  of  opera-
 tional  =messages  A  high-powered  Air
 Route  Surveillance  Radar  is  being  installed
 and  the  runway  ty  being  further  extended  and
 strengthened

 wen  लेखा  नियति  पटना  के  कार्यालय  भें
 बों  का  भरना

 989  शनी  शमाजतार  शास्त्री  क्या  बित  मती

 यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  रक्षा  लेखा  निम़्न,  पटना  के  कार्यालय
 में  पदों  को  पटनी  के  बजाय  उड़ीसा  और  झा साम  में

 AUGUST  4,  4972  Written  Answers  200

 भरती  करके  भरा  जाता  है  ,

 ख)  यदि  हा,  तो  इसक॑  क्या  कारण  है,  झोर

 (ग)  गल  एक  व  स॑  इस  प्रकार  बितने  व्यतीत
 भरती  गये  गय  ?

 वित  सवाल  में  उप-स्त्री  (कीमती  सुशीला
 रोहतगी)  (7)  पटना  में  अगती  करने  के

 अतिरिक्त  कुछ  हद  तक  रतो  उड़ीसा  और  असम

 में  भी  की  जाती  है  tT

 (ख)  पटता  में  मय  बारयानिय  +  अलावा

 रक्षा  रखा  के  पटना  रावत  नियत्रंण  मी  संगठन  के

 उपरर्यालय  पश्चिम  बजाज  उड़ीसा,  असम,
 मंघानस  नागालैंड,  नेफा  त्रिपुरा  अादि  शिया

 में  भा  है।  इसलिए  शादी  बहूत  भक्तों  देन  शर्मा

 में  भी  की  जाती  है  ।  विपिन  स्थानों  में  स्टाफ

 की  तै पाता  संया  की  अवश्यकताधा  पर  सिर

 करती  है  |

 ग)  पिछल  एक  वध  में  ७  ब्यक्ति  क़सम  से

 तथा  एक  व्यक्ति  उड़ीसा  से  मरती  किया  गया  कौर

 उनका  पटना  स्थित  कार्यालय  से  तैनात  किया  गधा  ।

 रक्षा  लेखा  के  पटना  स्थित  नियामक  के  समान  मे

 कुल  वामिक-सिया  काई  2000  है  जिन  में  लगभग

 i500  परिहार  क॑  हैं  ।

 Shifting  of  the  Office  of  Controller
 Defence  Accounts,  Pataa

 of

 990  SHRI  RAMAVATAR  SHASTRI
 SHRI  BHOLA  MAJHI

 Will  the  Minister  of  7  INANCE  be  pleased
 to  state

 (3)  whether  the  office  of  the  Controller  of
 Defence  Accounts  8  proposed  to  be  shift-
 ed  from  Paina  to  some  other  place  outside
 Bihar,

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  the  Patna  Branch  of  All  In-

 dia  Defence  Accounts  Fmployees  Atsocia-
 tion  has  opposed  this  move,  and

 (d)  if  so,  the  reaction  of  Government
 thereto?
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 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  There  5  no
 proposal  to  shift  the  office  of  the  Control-
 ler  of  Defence  Accounts,  Patna,  as  such,
 to  any  ofher  place  outside  Brhar  There  ४
 however,  a  sub-offile  at  Shillong  which
 4  proposed  to  be  strengthened

 (b)  Lack  of  adequate  communications
 has  often  resulted  in  delays  in  payments
 for  supphes,  services  and  to  men  Streng-
 thenmg  the  offre  at  Shillong  will  avoid
 thee  delays

 (co)  ४८५

 (d)  Government  have  given  full  con>i-
 deration  to  the  tepresentation  but  have
 found  if  necessary  to  stiengthen  the  office  at
 Shillong

 interim  Report  of  Direct  Taxes  knquiry
 Committee

 ५9  SHRI  JYOTIRMOY  BOSU  Will
 the  Monster  of  FINANCE  be  pleased  to
 state

 (a)  whether  Direct  Taxes  Enquiry  Com-
 mittee  (Wanchoo  Committee)  submitted
 an  interam  report  to  Government  towards
 the  end  of  1970,

 (b)  if  so,  whether  the  Commuttee,  in  then
 interim  report,  recommended  demonetiza-
 tion  of  currency  notes  of  high  denomination
 as  one  of  the  measures  to  curb  black  money
 and

 o  if  so,  the  reasons  why  the  said  interim
 report  has  not  been  laid  on  the  Tabie  of  this
 House?

 THE  DEPUTY  MINISTLR  IN  THI
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  (a)  ४०७  Sir

 (b)  You,  Sir,
 (c)  It  js  felt  that,  at  present,  it  will  not  be

 tn  the  public  int  crest  to  do  १०.
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 Loan  Advanced  by  Scheduled  Commer-
 cial  Banks  to  Ananda  Bazar  Patrika

 (Pvt.)  Limited
 992  SHRI  JYOTIRMOY  BOSU  Will

 the  Minister  of  FINANCE  be  pleased  to
 state

 (a)  the  amount  of  loan  advanced  to
 Ananda  Bazar  Patrika  (Pvt)  Limited,  Cal-
 cutta  by  the  Scheduled  Commercial  Banks  and
 when  this  loan  was  advanced,

 (b)  the  amount  of  loan  outstanding  as  on
 July  i,  1972,

 (५)  the  terms  and  conditions  of  the  loan
 advanced  to  this  Company,  and

 td)  whether  the  Company  has  any  over-
 draft  with  any  commeivial  bank  and  if  so,
 the  amount  thereot,  and  what  steps  if  any,
 have  been  or  ure  being  taken  ५0  recover  the
 dues’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG!)  (a)  to  (d)  The
 information  relates  to  the  accounts  of  indi-
 vidual  constituents  of  bank  and  m  accor-
 dance  with  the  practices  and  usages  cus-
 tomary  among  bankers  and  also  in  confor-
 mity  with  the  provisions  of  the  State  Bank
 of  India  Act,  ‘1955,  State  Bank  of  India
 (Subsidiary  Banks)  Act,  1959  and  the  Bank-
 ing  Compames  (Acguisitioa  and  Transfer
 of  Undertakings)  Act,  1970,  such  informa-
 tion  ७  not  to  be  divulged

 Raids  bv  Customs  Authorities  on  Dealers
 m  Bearings  in  Calcutta

 994  SHRI  JYOTIRMOY  BOSU  Will

 the  Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  2  raid  was  conducted  by  the

 Calcutta  Customs  Authorities  on  seven

 shops  dealing  in  Bearings  during  June,

 1972,
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 (b)  if  80,  the  outcome  thereof,  and

 ©  whether  Governtrent  are  awere  that  8

 large  quantity  of  smuggled  Bearings  have
 found  their  way  into  the  markets  of  Bombay,
 Delhi  and  Madras  market  also”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  and  (0)  Yes,
 Sw.  A  ratd  was  conducted  by  the  Customs
 authorities  at  Calcutta  on  seven  shops  from
 3rd  to  Sth  June,  ‘1972  and  ball  bearings  of

 foreign  origin  the  import  of  which  I5  res-
 tricted  and/or  banned,  valued  at  about  Rs
 24  lakhs  (at  Indian  market  rate)  together
 with  some  documents  were  seized  8१%  a  ro-

 sult  thereof

 @  The  Government  have  no  informa-
 tion  tn  this  regaid

 by Presentation  of  petition  Andit
 Employees

 995.  SHRI  JYOTIRMOY  BOSU  Will
 the  Minister  of  FINANCE  be  pleased  to
 State

 (a)  whether  a  petitron  signed  by  about
 30,000  Audit  employees  has  been  presented
 to  the  President,  urging  revocation  of  the
 disaussal  of  Shri  Trivikrama  Pillai,  a  leader
 «of  the  NGO's  Association  in  the  office  of
 the  Accountant  General,  Kerala,  Trivan-
 drum,  and

 (b)  whether  Government  propose  to
 reconsider  fis  dismissal  under  Article
 3442)  of  the  Constitution?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  and  (b)  An
 appeal  purporting  to  bear  the  signatures  of
 about  22,000  employees  of  the  Audit  De-
 partment  addressed  to  the  President  has
 ‘pen  recérved  A  petition  addressed  to
 the  President  by  Shr  Pillai  hus  also  been
 tecerved  which  is  undet  consideration.
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 Proposal  to  purchase  3  Dougies  DCL
 mediam  range  250  Sester  Planes

 996  SHRI  EV  VIKHE  PATIL  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  there  is  a  proposal  unde:  the
 consideration  of  Government  to  purchase  3
 Douglas  0  C-0  medium  range  250  seater
 planes,  and

 (b)  tf  so,  when  a  decision  ts  likely  to  be
 taken  in  the  matter?

 HE  MINISTFR  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  No  Sr  Indian  Anhmes
 however,  5  studving  its  futute  fleet  require-
 ments

 (0)  Dues  not  arise

 Drilling  works  undertaken  and  =  com-
 pleted

 997  SHRI  BV  NAIK  Will  the
 Minster  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state

 (a)  the  names  of  oit  drilling  works  under-
 taken  and  completed  during  each  of  the  past

 thr  ce  years  and  expenditure  incurred  there-
 on,  and

 (0)  the  names  of  diilling  works  proposed
 to  be  undertaken  this  year  and  whuh  of
 them  have  already  been  launched?

 THE  MINISTER  OF  IAW  AND  JUS-
 TICE  AND  PETROLEUM  AND  CHEMI.
 CALS  (SHRI  HR  GOKHALE)  (a)and  (०)
 Drilling  operations  in  years  i969-70  to  I97)-
 72  During  the  last  three  years  (969-7D  to
 1971-72)  the  Oil  and  Natural  G  Corams-
 sion  had  continued  its  drilling  operations
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 im  Guyarat,  Assam,  Cauvery  Basin  in  Tamil
 Nadu,  Pondicherry,  Rajasthan  and  in  Jammu
 and  Kashmir  =  The  drilling  of  265  wells  was
 completed  during  these  three  years  The
 State-wise  and  year-wise  details  are
 as  under

 1969-70.  970-71  I97l-72

 Gujarat  76  68  42
 Assam  28  i9  0
 Cauvery  Basin  2  |  2
 Rajasthan  3  2  2

 i09  90  66

 These  figures  include  both  old  and  new
 structures  taken  up  for  drilling  by  ONGC

 During  these  thiee  years,  the  Commision
 undertook  drilling  on  4]  men  strictures,
 besides  continuing  drilling  on  the  structures
 taken  up  for  drilling  in  the  earlier  years
 The  new  structures  taken  up  for  drilling
 during  these  thice  ycars  were  :

 ‘1969-70  1970-7  I  1971  72

 Gujarat
 l  Walod  t)  Dhino;  ]  Indrora
 2  Dumas  2  Baad  2  North

 Bale!
 3  Thrad  3  Smpwada  =  3  Linch
 4  Waso  4  Wataman  4  Devila

 East
 5  Mehsana  5  Dabka  5  Thol

 City
 6  Kawa  6  Varsoda  6  Atal-

 West
 7  Serau  7  Santhol

 East
 है,  Mehmeda-  8  Kanwara

 bad
 9.  Balol  9  Baola

 0  Decdar
 |  Ratanpur
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 1969-70  1970-71  497]  72

 Guwarat  (Contd  )
 12  Ambhala
 13.  Delvada
 4  Daswara
 5  Chaklast
 6  Kauka

 Assam
 !  Borhol-  4  Amgut

 Ja
 2  Bagmara  2  Banamali
 Cauvery  Basin

 |  Salyaman-  !  Pandanal-
 galam  lur

 2  Chidamba-  2  Kattuman-
 ram  nar  Koi

 T&K
 {  Surinsar

 Offshore
 l  Ahabet-

 west

 Total  33  20  8

 The  total  expenditure  incurred  on  the
 drilling  operations  during  these  three
 years  amounted  to  R  १468  crotes

 Drilling  operatwns  planned  for  1972-73
 During  the  current  year  (1972-73),  the
 Commission  has  planned  to  dnil  92  wellk—
 74  in  Gujarat,  8  m  Awam,  200  the  Cauvery
 Basin  and  one  offshore  well  on  Bonrbay-
 High  structure  का  is  proposed  to  under-
 take  drilling  on  the  following  I0  new
 structures
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 5.  Vithalpur
 6.  Wava

 7.  Sannao  Khurd

 Tripura
 8.  Baramura
 Cau  very  Basin
 on  Mayavaram

 Offshore
 JO.  Bombay-High

 The  drilling  operations  have  already
 commenced  on  four  new  structures,  namely,
 Banni  structure  in  Kutch,  Dungri  and  Balu-
 tri  structures  in  Gujarat  and  the  Baramura
 structure  in  Tripura.

 During  the  first  three  months  of  the  cur-
 rent  year,  drilling  of  20  wells—I8  in  Guja-
 rat,  2  in  Assam—has  been  completed.

 केन्द्रीय  सरकार  के  कर्मचारियों  को  श्रन्तरिस  सहायता

 998.  श्री  हरी  सिह  :

 श्री  ईश्वर  चौधरी  :

 क्या  वित्त  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  के  कर्मचारियों  को
 दी  गई  पिछली  अन्तरिम  सहायता  के  बाद  मूल्य
 सूचनांक  पांच  अंक  आगे  बढ़  गया  है;

 (ख)  यदि  हां,  तो  क्या  सरकार  और  अन्तरिम

 सहायता  देने  की  कोई  घोषणा  करेगी;  और

 (ग)  यदि  हां,  18  कब  तक  और  यदि  नहीं
 तो  क्यों  नहीं  ?

 चित्त  मंत्रालय  में  उप-मंत्री  (श्रीमती  सुशीला
 रोहतगी:  (क)  जी  हां ।  सूचनांक  औसत
 पांच  अंक  से  अधिक  बढ़  गयी  है  1

 (ख)  और  (ग).  जब  शेरगिल  भारतीय
 श्रमिक  वर्ग  उपभोक्ता  मूल्य  सूचनांक  228  के  स्तर
 पर  पहुंच  गया  था  तब  तृतीय  वेतन  आयोग  की
 सिफारिशों  पर  अतिरिक्त  अन्तरिम  राहत  मंजूर  की
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 गई  थी  ।  आयोग  की  सिफारिशों  के  अनुसार  भ्र गली
 समीक्षा  का  प्रश्न  तब  तक  पैदा  हो  सकता  है  जब

 सूचनांक  की  2  महीने  की  औसत  238  के  स्तर

 पर  पहुंच  जायेगी  ।  सूचनांक  अभी  इस  स्तर  पर

 नहीं  पहुंचा  है  ।

 केरल  में  हवाई  अड्डे  का  निर्माण

 999.  श्री  हरी  सिंह

 श्री  ईश्वर  चौधरी  :

 क्‍या  पर्यटन  पौर  नागर  विमान  मंत्नी  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  निकट  भविष्य

 में  केरल  राज्य  में  एक  हवाई  अड्डा  बनाने  का  है;

 (ख)  यदि हां,  तो  इस  बारे  में  सर्वेक्षण  कार्य

 कब  आरम्भ  किया  जायेगा  ;  और

 (ग)  हवाई  अड्डा  बनाने  का  कार्य  कब  तक

 आरम्भ  होगा  और  यह  कब  तक  बन  कर  तैयार  हो
 जायेगा  ?

 पर्यटन  और  नागर  विमानन  मंत्री  :  (डा०  कर्ण

 सिंह:  (क)  त्रिवेंद्रम  शर  कोचीन  के  हवाई  अड्डों
 के  अतिरिक्त  जिन  का  इण्डियन  एयरलाइंस  पहले
 से  ही  उपयोग  कर  रहे  हैं  कालीकट  में  भी  एक

 हवाई  अड्डा  बनाया  जायेगा  |

 (ख)  कालीकट  के  उपयोग  के  लिये  एक

 हवाई  अड्डे  के  निर्माण  के  लिये  करीमपुर  में  एक
 विमानक्षेत्र-स्थल  का  पहले  से  ही  चयन  किया  जा

 चुका  है  |

 (ग)  करीमपुरी  हवाई  अड्डे  के  लिये  .2

 करोड़  रुपये  के  व्यय  अनुमान  पर  कार्यवाही  की
 जा  रही  है  तथा  स्वीकृति  के  प्राप्त  होते  ही
 निर्माण  कार्य  प्रारम्भ  कर  दिया  जायेगा  ।  उसके

 बाद  यथासम्भव  शीघ्रता  निर्माण  का  कार्य  पूरा
 कर  दिया  जायेगा  |

 |
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 Investment  of  Funds  in  Equities
 Unit  Trost  of  India

 by

 4000.  SHRI  P.  M  MEHTA:
 SHRI  SHRIKISHAN  MODI

 Will  the  Minister  of  FINANCE  be  pleased
 to  Slate  :

 (a)  whether  Government  are  considering
 an  immediate  reouentation  of  the  invest-
 ment  pobues  and  over-hauling  of  the  invest-
 ment  pertfoho  of  the  Unit  Trust  of  India;

 (b)  whether  more  emphasis  will  now  be
 laid  by  Unit  Trast  of  India  on  investing
 us  fund,  inp  growths  equities,  and

 foi  if  sa,  the  reasons  therefor  and  how
 far  the  reouentation  and  over-hanhing  will
 help  non-siehding  mvestments?

 THE  PEFPUTY  MIENEISTER  IN  THE
 MINISERY  OF  FINANCT  (SHRAMATI
 SUSHILA  ROHATGI  (a)  The  Unit
 ‘rust  of  India  s  an  autonomous  statutory
 corporation  and  its  mvestment  poluies  are
 decided  by  its  own  Board  of  Trustees.

 tb)  and  (c).  का  making  its  investments
 the  Unit  Trust  of  India  has  to  take  into  ac-
 count  the  need  for  ensuring  the  safety  and
 liquidity  of  its  funds  us  well  as  the  need  for
 Trealtsing  a  good  yield  on  them.  in  the
 initial  years  of  its  working,  the  Trust  laid
 relatively  more  emphasis  on  the  safety  of
 the  capital,  and  therefore  a  major  portion
 of  its  funds  got  routed  to  fixed-income-bear-
 ing  securities  like  preference  shares  and  de-
 bentures,  while  the  share  of  equities  was
 comparatively  smaller  Now  that  the  in-
 vestitie  funds  of  the  Trust  have  exceeded
 Rs.  100  crores  and  in  view  of  the  need  to
 give  a  satisfactory  invome  distribution,  the
 Trust  propose  to  give  more  weightage  to
 equity  go  that  the  income  could  be  supple-
 mented  by  discreet  profit  taking,  whenever
 possible,
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 72.00  brs.
 CALLING  ATTENTION  I0)  MATTER
 OF  URGENT  PUBLIC  IMPORTANCTH

 Reported  Discontent  among  Teachers
 Delhi  University

 SHRI  8५  NAYAK  (Phufhany  :
 I  call  the  attention  of  the  Munister
 of  Education,  १०७४)  Welfare  and  Culture.
 to  the  following  matter  of  urgent  public
 Importance  and  J  reques!"that  he  may  make
 3  Statement  thereon

 “The  reported  discontent  among  teachers
 of  Delhi  University  over  the  setting  up  of
 College  Councils

 THI  MENISTLR  OF  PDUCATION,
 SOCIAL  WILFARI  AND  CULTURE
 (PROF  ५  NURUE  HASAN)  It  has  been
 reported  that  teachers  of  Delhi  Colleges
 went  on  a  token  strike  on  August  2,  1972,
 im  protest  against  the  setting  up  of  College
 Councils  as  provided  in  the  Statutes  framed
 by  the  Delhi  University  under  the  Delhi
 University  Act,  as  recently  amended  by  the
 Deltu  Unversity  (Amendment)  Ordinance
 The  apprehension  among  the  teachers  is  that
 the  setting  up  of  the  College  Councils  s  a
 Step  towards  delinking  of  the  Colleges  from
 Dell  Unrversity.  The  Vice-Chancellor,
 Delhi  University  has  already  given  a  cate-
 gorical  assurance  in  the  meeting  of  the  Aca-
 demic  Council  held  on  July  4,  1972,  that  the
 Ordinance  maintains  the  status  quo  ain  res-
 pect  of  the  existing  relationship  between  the
 Colleges  and  the  University  as  also  in  re-
 gaid  to  parity  of  service  conditions  and  pay
 scales  of  the  teachers  of  the  Colleges  and
 the  teachers  appomted  by  the  University.
 The  Vice-Chancellor  also  stated  in  the  meet-
 ing  that  the  idea  of  establishinent  of  College
 Councils  was  to  have  better  supervision  and
 admnnistration  of  Colleges,  their  closer  re-
 lationship  with  the  University  and  decen-
 tralisation  of  some  of  the  admunistrauve
 functions  of  the  University  authorities.  lo
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 his  letter  to  me  the  Vice-Chancellor  had  ex-
 plamed  his  plan  of  College  Counwils  m  the
 following  words

 “L  suggest  that  we  tmmediatcly  create,
 well  before  the  commencement  of  the  new
 academic  session  in  July  2-3  College
 Councils  which  might  look  after  groups  of
 Colleges  The  plan  ts  that  in  each  cluster  of
 Colleges,  we  pool  our  resources,  arrange  for
 the  cooperative  teaching  of  the  Honours
 level,  provide  adequate  library  laboratory,
 sports  and  other  factiities  by  involving  tea-

 schers  and  students  in  direct  and  meaningful
 way  In  solution  of  problems  we  try  to
 improve  the  gencral  tone  of  life  m  ९  olleges
 The  arrangements  |  am  proposing  have  been
 endorsed  by  a  Committee  appointed  by  the
 Unversity  Grants  Commisston  for  looking
 ito  the  problems  of  Delhi  University
 This  Committee  which  was  presided  over  by
 the  Vice-Chancellor  had  made  it  clear  that
 the  participation  of  College  teachers  in
 post-Graduate  teaching  (both  lectures  and
 tutorials)  should  not  only  continue  but  im-
 crease  in  the  coming  years  In_  spite
 this,  some  misunderstanding  has  been  creat-
 ed  in  certain  sections  of  the  teaching  commu-
 nity  I  should  like  to  take  this  opportunity
 to  clanfy  that  the  Government  of  India  do
 not  have  under  their  Lonsidcration  any  pro-
 posal  to  delink  the  Colleges  from  the  Univer-
 sity  In  fact  the  Government  would  cons!-
 der  such  a  proposal  to  be  4  retrograde  step

 Aooordtng  to  the  definition  of  “Teachers”
 imcorporated  in  the  Delht  University  Act,
 “Teachers”  meludes  Professors,  Readers,
 Lecturers  and  other  persons  imparting  ins-
 truction  m  the  Unnversity  or  in  any  College
 or  Hall  Farther,  “Teachers  of  the  Unrver-
 sity”  means  persons  appointed  or  recognised
 by  the  University  for  the  purpose  of  impart-
 ing  instruction  m  the  Universsty  or  m  any
 College  stfould  hke  to  state  that  the
 ‘Government  has  no  intention  of  changing
 these  definitions

 AUGUST  4,  972  teachers  of  Detht
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 SHRI  BAKSI  NAYAK  The  Delt
 University  Teachers’  Association  has  been
 agitating  against  the  constitution  of  the  col-
 lege  councils  for  quite  some  tune  There
 was  a  complete  strike  by  the  teachers  on
 Wednesday  The  study  in  the  university
 is  naturally  being  affected  The  teachers,
 4  understand,  used  some  filthy  expressions
 against  the  vice-chancellor  when  they  de-
 monstrated  outside  the  ofhce  and  building
 on  Tuesday  These  expressions  wert  un-
 becoming  of  the  teachers  who  themselves
 are  responsible  for  maintaming  discipline
 Therefore,  there  was  almost  an  ugly  situa-
 tion

 2i2

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwahor)  That  is  not  correct

 SHRI  BAKSI  NAYAK  May  I
 know  from  the  hon  Minister  the  obyections
 of  the  teachers’  associations  against  the
 college  councils  and  whether  those  objections
 are  cohsidered  as  vahd  9५  the  Government
 of  India,  and  i)  thon.  objections  are
 not  vahd  and  the  movement  ts
 either  pohtically  motivated  or  initrated
 by  certain  teachers  who  do  not
 generally  work  what  action,  if  any,  I$  pro-
 posed  to  be  taken  agaimt  the  teachers  con-
 cerned  and  also  fo:  mamtaining  discipline
 in  the  university  Personally,  I  do  not  find  any
 yustihcations  in  the  movement  of  the  tea-
 thers  The  councils  will  mean  better  ad-
 ministrative  contro)  and  wouki  not  mean
 delinking  of  the  colleges  from  the  univer-
 sity  and  their  service  conditions  would  not
 be  affected  im  any  way.

 I  would  like  to  have  the  answer  from  the
 hon  Munster  on  the  following  poimts
 namely

 (a)  What  25  the  representation  of  teachers
 in  the  proposed  councils?

 a)  Does  the  ordinance envisage  neghgible
 representation  of  teachers  whose
 opmion  can  be  easily  outvoted  by
 others?
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 [Shri  Baks:  Nayak)
 (iii)  Were  the  teachers  consulted  before

 the  promulgation  of  the  ordinance?
 (iv}  Was  the  Delhi  University  Teachers’

 Association  consulted  about  it?

 When  the  teachers  wanted  time  within  48
 hours  to  negotiate,  the  vice-chancellor  re-
 fused.  Why  did  he  do  so?

 MR.  SPEAKER  :  If  all  these  questions
 are  put  in  the  form  of  one  question,  I  would
 not  mind,  but  let  not  the  hon.  Member  ask
 the  questions  and  number  them  one  after

 the  other  because  in  that  case  it  becomes  very
 difficult  to  defend  them  under  the  rules.
 Let  him  put  all  of  them  as  one  question.

 PROF.  S.  NURUL  HASAN  :]  would
 first  of  all  like  to  express  my  deep  sense  of
 pain  at  the  unseemly  demonstration  made
 by  members  of  my  own  profession

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 What  unseemly  demonstration?  Do  they
 not  have  the  right  to  demonstrate?

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  He  disowns  them  now
 because  he  has  become  a  Minister.

 PROF,  S.  NURUL  HASAN :  The  tea-
 chers  know  it.  Jt  is  difficult  to  explain  to
 people  who  are  not  intimately  connected
 with  universities  what  is  expected  from  tea-
 chers  by  way  of  decorum  and  propriety.
 The  teachers  are  supposed  to  set  examples
 to  their  students....

 AN  HON.  MEMBER  :  He  is  casting
 aspersions.

 SHRI  ATAL  BJHARI  VAJPAYEE  :
 What  about  the  behaviour  of  political  leaders
 in  the  country?  He  cannot  expect  teachers
 to  function  in  isolation?

 PROF.  S.  NURUL  HASAN :  So  far  as
 that  is  concerned,  the  hon.  Member  knows
 better,

 अध्यक्ष  महोदय  :  भाप  जरा  पेशेस  रखे

 .
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 SHRI  ATAL  BHIARI  VAJPAYEE  :
 He  said  that  it  was  very  unseemly.  I  would
 like  to  know  what  type  of  unseemly  beha-
 viour  it  was...

 महोदय  :  आप  में  थोड़ी  पेशेस  होना
 चाहिये  ।  आखिर  रोज  सारे  दिन  तो  क्रासिंग
 ड्रेसेज  नहीं  देखे  जा  सकते  a

 oft  weet  बिहारी  वाजपेयी  यह  बिना  बात  के
 टीसे  पर  झाक्ेप  लगा  रहे  है  a

 भ्रध्यक्ष  महोदय  लेकिन  बाप  सुनिये उन  की
 बात  को  t  पेशेंस  रखिये  ।  कभी  अपने  मुखालिफ
 भी  सुनना  पड़ता  है  कभी  भ्र पने  पक्ष में  भो  सुनना
 पड़ता है  तौ  सुतिल  ।  सारे  दिल  इस  तरह  से
 तो  नहीं  ठीक  है  t

 tt  झील  बिहारी  बाजपेयी  सुन  तो  रहे  हैं  ।

 You  are  a  seasoned  parliamentarian,
 Sir,  and  you  now  that  interruption  is  part
 of  the  debate.

 अध्यक्ष  महोदय  :  श्राप  के  चेहरे  पर  इतना  तनाव
 था,  मुझे  प्रा पकी  सेहत  का  भी  सवाल  रखना  है

 PROF.  S.  NURUL  HASAN  :  I  should
 like  to  make  it  clear  that  Government  have
 full  confidence  in  the  vice-chancellor  and  in
 the  policies  that  he  is  pursuing  in  order  to
 improve  the  functioning  of  the  University
 of  Delhi.  In  the  लाल  that  he  sent  to  the
 president  of  the  Delhi  University  Teachers”
 Association,  and  agam  in  another  circular
 letter  which  he  sont  to  the  teachers  in  general,
 he  explained  his  position.

 In  his  letter  to  the  Delhi  University
 Teachers’  Association,  the  Vice-Chancellor
 stated  inter  alia  :

 “J  must  confess  |  am  greatly  distressed
 at  the  misunderstanding  that  has
 been  caused  by  the  Ordinanve  issued

 by  the  Government,  more  particularly
 the  clause  with  regard  to  the  setting
 up  of  the  College  Councils.  Frankly,



 दा...  छक्का  among

 T  am  not  able  to  see  how  such  an
 Ordinance  can  initiate  a  historical
 process  which  may  ultimately  led  to
 a  complete  segregation  of  under.
 graduate  teaching  from  postgraduate
 teaching  in  the  University.  I  do
 believe  thaf  university  departments
 have  got  to  be  given  a  reasonable
 amount  of  autonomy  to  function
 effectively  and  to  shape  their  future
 course  of  development,  but  at  no
 stage  have  I  felt  that  this  was  possible
 through  what  has  come  to  be  called
 decentralisation  or  delinking
 of  colleges  from  the  University.  Such
 a  step  wonld  tend  to  impoverish  our
 academic  life,  both  at  the  under-
 graduate  and  postgraduate  levels
 and  tt  should  not  be  contemplated
 in  the  interest  of  postgraduate  educa-
 tion  itself.  Our  entire  effort  has  been
 to  strengthen  the  federal  character
 of  the  University  while  decentrahs-
 ing  power  and  responsibility  and  to
 maintain  the  jink  between  under-
 graduate  and  postgraduate  education.
 But  since  such  fears  have  been  ex-
 pressed,  it  is  essential  that  these
 fears  are  dispelled  through  a  frank
 and  free  discussion”.

 Furthermore,  a  question  was  asked  about
 the  action.  I  think  the  main  action  35  to
 explain  the  significance  and  meaning  of  the
 Ordinance  as  well  as  of  the  statute  framed
 by  the  University  thereunder  the  teachers
 so  that  the  misapprehensions  which  have
 been  caused  may  be  removed.

 In  regard  to  the  question  of  the  compo-
 sition  of  the  College  Councils,  I  would  like
 fo  read  out  the  relevant  statute  which  has
 been  made.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 All  nominated.

 PROF.  8.  NURUL  HASAN  ;  “Each
 College  Council  shail  consist  of  the  follow-
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 ing  members,  namely:  Chairman  of  the
 Council  ex-officio  ;  5  members  Principals  of
 colleges.  by  rotation  according  to  seniority
 from  among  the  Principals  of  the  colleges
 within  the  purview  of  the  Council;  2  univer-
 sity  professors  be  nominated  by  the  Aca-
 demic  Council;  4  educationists  not  being
 employees  of  the  University  or  of  college
 of  whom  2  shall  be  nominated  by  the  Visi-
 tor  and  2  by  the  Fxecutive  Council;  5  tea-
 chers  by  rotation  according  to  seniority
 from  among  teachersin  the  colleges  with-
 in  the  purview  of  Council  provided  that
 there  shall  not  be  more  than  one  teaches
 from  any  one  college  at  a  time".

 What  has  been  happening  was  that  all
 Matters  regarding  the  contro]  of  the  Uni-s
 versity  over  the  colleges  used  to  be  referred
 to  the  Executive  Council,  Now  on  the  Exc-
 cutive  Council,  the  assoviation  of  the  cul-
 lege  teachers  is  not  very  much.  I  do
 not  exactly  have  the  details  at  the
 moment,  but  I  can  find  them  out.

 You  will  see  that  m  the  College  Council,
 there  are  5  Principals  and  5  teachers  of
 colleges,  themselves  who  will  be  acting  as
 watchdogs  over  the  interests of  the  teaching
 that  will  be  going  on  in  the  colleges.  There-
 fore,  whatever  misapprehensions  there
 might  be,  should  in  my  opinion,  be
 removed.

 So  far  as  consultation  with  the  teachers
 is  concerfied,  before  writing  his  letter,  the
 Vice-Chancellor  consulted  the  Deans  and
 avery  large  number  of  other  senior  pro-
 fessors  who  were  available  to  him.  It  was
 after  consulting  them  that  he  wrote  this
 letter  to  me  on  Sth  June.

 sh  सरजू  पाण्डे  (याजीपुर)  भ्र भी  माननीय  मंत्री
 जी  ने  प्राध्यापकों  की  हड़ताल  के  बारे  में  कहा
 कि  उन्हें  भ्रध्यापफों  की  हडताल  के  मारे  में  कु
 है  ,  अध्यापकों  ते  जो  इस  तरह  से  हड़ताल  की,

 यह  अच्छा  नहीं  किया  ।  लेकिन  जब  मालती  मंत्री
 जी उस  जगह  पर  थे,  तब  वह  भी  यही  काम
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 करते  थे  जो  आज  प्राध्यापक  कर  रहे  हैं  ।  यह  तो
 उन  का  हक  है,  धंगर  काई  मिसअण्डरस्टेण्डिय  हो
 या  कोई  बुरा  काम  हो  रहा  हो  सो  वे  भी  विरोध
 या  प्रदर्शन  कर  सकते  हैं  t

 मैं  मलनी  महोदय  से  पूछना  चाहता  हू  कि  इस
 काउन्सिल  के  बनाते  की  क्या  आवश्यकता  थी,

 पुरान  तरीकों  को  क्‍यों  नहीं  चलते  दिया  गया  ©

 उन  की  स्ट्राइक  के  बाद  क्‍या  मंत्री  जी  ने  अ्रध्यापको
 को  बुला  कर  उन  की  मिसअण्डरस्टेण्डिग  का  दूर
 करने  का  प्रयास  किया,  उन  से  बातचीत  की  ?

 पहली  बार  कन् सल टेशन  वाइस-चान्सलर  के  साथ

 हुआ,  उस  के  बाद  उन्होने  अध्यापको  को  बला  कर
 बातचीत  कर  के  मामले  को  हल  करने  का  प्रयास
 क्यो  नहीं  किया  ?

 तो  एस०  रुदल  हसन  जनाब वाला,  मे  दस
 बात  को  पूरी  तरह  से  जानता  हू  कि  हर  शख़्स
 को,  खास  तौर  पर  यूनिवर्सिटी  प्लोर  कालिया
 के  टीचर्स  को  अपनी  राय  जाहिर  करने  और
 गवर्नमेंट  की  किसी  भी  पालिसी  को  त्रिटिसाइज
 मरने  भर  किलो.  भी  नेशनल  था  इंटरनेशनल  ईशु
 पर  अपनी  राय  जाहिर  करने  का  पूरा  हक  है।
 आप  को  याद  होंगा.  कि  एजूकेशन  के  बारे  में  जो
 नेशनल  पालिसी  रेजोल्यूशन  पार्लियामेट  ने  गूजर
 किया  था,  उस  मे  इस  बात  का  जिक्र  किया
 गया  हैकि  टोचसे  को  अपनी  राय  जाहिर  करने
 का  पूरा  हक  होना  चाहिये  खास  तौर  से  नेशनल
 धौर  इन्टरनेशनल  मुआमलात  में  ।  जहा  सके

 यूनिवर्सिटी  के  मुआमलात  हैं,  उनमे  भी  राय
 जाहिर  करने  का  पूरा  हक  है  और  होना  चाहिये
 दौर  मैं  हमेशा  इस  बात  का  पुरी  तरह  से  बायल
 रहा  हू  ।  मैं  जिस  चीज  की  तरफ  इशारा  कर  रहा
 था,  उस  का  प्यार  स्पष्ठीकरण  ने  बराया  जाय
 तो  बेहतर  है,  वह  एक  तरीका  है  जो  कुछ  टीचर्स
 ते  प्रदर्शन  के  दौरान  भ्र पता या  t  मेरे  ख्याल  मे  झगर
 वह  ते  होता  तो  ज्यादा  बेहतर  था।

 जहां  तक  सच  एसोसिएशन  के  नुमाइन्दा  से
 बातचीत  करने  का  सवाल  है,  जैसे  ही  दिल्ली

 यूनिवर्सिटी  'हिस्से  एसोसिएशन  के  प्रत्यक्ष  ने  मुझे
 चिट्ठी  भेजी  कि  वह  मुझ  से  मिलना  चाहते  हैं,

 (CA)

 मैंने  फौरन  उन  को  वक्‍त  दिया  7  इत्तिफाक  से
 उस  वक्‍त  उन  लोगों  से  यह  फैसला  कर  लिया  था
 कि  वह  प्रदर्शन  करेगे  ।  मैंने  जब  उन  को  फिर  इत्तिला
 दी  है  कौर  जल्द  से  जल्द  मैं  उन  से  मिल  कर  उन  के  जा
 डाउट्स  है,  जो  उन  के  मन  में  शिकायते  हैं,  शबद:
 हैं,  उन  को  दूर  करने  की  पूरी  कोशिश  कहना  भोर
 मैं  उन  को  यह  यकीन  दिलाना  चाहता  हू  कि
 वाइस  चार  यू तिव सटी  के  टीचर्स  के  इन्टरेस्ट
 के  बार  में  पूरी  तरह  से  खुद  विजिलेंस  अक्सर-
 साइज़  कर  रहे  है  |  उन  का  दिल्‍ली  बूनिवापटी
 टीसे  एसोसिएशन  से  बहुत  करीब  का  सम्बन्ध
 रहा  है  और  किसी  भी  स्टेज  पर  उन्होंने  यह  नहीं
 जाता  कि  कोई  ऐसी  बात  यू निर्वात दी  में  की  जाये
 जिस  से  यूनिवर्सिटी  या  कीजिए  के  टीचर्स  का
 किसी  तरह  का  नुक्सान  पहने  ।  मैं  यह  भी  प्र
 करना  चाहता  ह्  कि  कन्द  सरकार  किसी  तरह
 से  कोई  ऐसो  बात  नहीं  करता  चाहती  है  कि  जिस
 से  टीचर्स  को  नुक्सान  हो  या  होस्  का  जो  को-
 आपरेशन  यूनिवर्सिटी  के  वाइन-चावला  हासिल
 करना  चाह  रहे  हैं  उससे  क्रिस  तरह  को  कोई
 गलत फै सी  पैदा  हो  1

 शी  मूलचन्द  डागा.  (पालो)  दिल्‍ली  विश्व-
 विद्यालय  के  इतिहास  में  ता०  2  को  3500  शिक्षकों
 ने  हडताल  की,  44  कालिज  बन्द  रहे।  मैं  भाप
 की  इस  बात  की  तारीफ  करता  हु  कि  आप
 वाइस  चांसलर  की  बडी  तारीफ  कर  सी  हे
 “लेकिन  प्रचलित  यश  है  कि  आप  कैम्पस-कालिख
 और  नान-कैम्पस  कालिजिज  के  ग्रध्यापको  में  फक॑  डालता

 चाहत  हैं  ।  जो  टीचर  कालिज  में  पढाता  हैं  उस
 का  बाप  700  रु०  से  1200  रु०  देते  है,  उस
 को  यूनिवर्सिटी  कैम्पस  से  रीडर  कहा  जाता  है,
 लेकिन  बाहर  के  कालिज  में  टीचर  कहा  जाता

 है-आप  उन  को  एक  नहीं  करना  चाहते  हैँ

 वर्क-लोड  को  लें  लीजिये  -जो  बाहर  के  कॉलिज
 है  उन  में  लेक्चरार  को  कितने  घटे  काम  करना
 पढ़ता  है  झोर  जो  श्राप  की  यूनिवर्सिटी  कैम्पस  मे
 पठान  हैं  उत  को  कितने  च्े  काम  करना  पड़ता

 है  ।  भाप  ऐसा  क्यों  नहीं  करते  हैं  कि  दिल्ली

 यूनिवर्सिटी  की  संस्थानों  पौर  बाहर  को  सरकारों
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 [श्री  मूलचन्द  डागा]
 शिक्षा  के  मामले  में  सब  का  सांझा  प्रतिनिधित्व
 हो  और  उस  के  द्वारा  सब  का  संचालन  हो,
 लेकिन  श्राप  ऐसा  करना  नहीं  चाहते,  बाप  सो
 चाहते  हैं  कि  दोनो  मे  भेद  हो  जाये,  क्योकि
 वर्क-लोड  के  मामले  में  तनख्वाह  के  मामले  में  भ्रन्तर
 है  ।  लेकिन  आप  बड़े  ढंग  से  कहते  हैं  कि  हम
 शिक्षकों  से  भेद  करना  नहीं  चाहते  लेकिन  झपके
 दिमाग  से  भय  है  ny  जो  कैम्पस मे  कालेजेज  है
 उन  करें  पोस्ट  ग्रेजुएट  ट्रेनिंग  होगी  लेकिन  जो  नान-
 कैम्पस  में  है  उन  मे  नहीं  होगी,  इस  से  श्राप  की
 बात  में  कर्क  पाया  है  ।  जा  35  सौ  शिक्षक थे
 ये  वही  शिक्षक  हैं  जिनसे  कि  देश  बनता  है  t
 उन  शिक्षकों  ने  आपके  प्राइसेस  को  जलाया  है  ।
 बाप  कहते  हैं  कि  हमने  उन  से  बातचीत  की  है
 लेकिन  वाइस  चार  कहता  हैं  कि  जो  कदम  मैं
 ने  उठाया  है  वह  पीछे  नहीं  होगा  ।  डेमोक्रेसी  मे
 ऐसी  बात  नहीं  होती  है  -  जो  वाइस  चार  |
 उनको  दस  हिमोक्रेसी  में  दूसरों  की  बाते  भी  सुननी
 होगी  v  आखिर  प्राय  कैम्पस  शरीर  नान-कैम्पस
 कालिजेत्र  मे  क्‍या  कर्क  करता  चाहते  हैं  o  आप  काम
 करने  के  घटो  में  क्‍यों  फर्क  करना  चाहते  हैं  ?

 आप  कहते  हैं  कि  सुचारू  रूप  से  शासन  चलेगा,
 हम  कहते  हैं  कि  विश्वविद्यालय  मे  उन  लिम्का  को
 भी  प्रतिनिधित्व  दे  दीजिये  जोकि  बाहर  हैं  तब
 शासन  ठीक  चलेगा  ।  आप  कहते  हैं  पास्ट  ग्रेजुएट
 ट्रैफिक  के  लिखे  सरे  कालेज  मे  नहीं  रखेंगे  जिस  का
 मतलब  होगा  मारे  लोगो  का  दिल्‍ली  के  कैम्पस
 में  जाना  होगा  ।  श्राप  कहते  हैं  3500  शिक्षकों  ने

 हडताल  कर  लो  ny  आप  शिक्षक  हैं  ।  यह  मामला
 इतना  झभासान  नहीं  है।  शिक्षक  क्‍या  मानते  हैं,
 आप  बतायें  ।  शिक्षकों  ने  क्‍या  कहा,  जिस  बात
 के  लिये  झगड़ा  हुआ,  वह  बात  आप  पार्लियामेट  के
 सामने  रखिये  ।  आप  क्या  उत्तर  देता  चाहते  हैं
 वह  बतायें  ।

 wie  एस०  बादल  हुसन  मैं  एक  बाल  दर्ज  करना
 आहत  हू  कि  जबकि  मैंने  होश  सम्भाला  है,  मैंने
 सम् राज बाद  समझे  की  कोशिश  की  है  लेकिन  जिस
 समाजवाद  का  इस  बकते  जिक्र  हो  रहा  है  वह
 मेरे  पहले  नहीं  पढ़ता  t
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 दूसरी  बात  जो  डागा  जी  ने  फरमाई  है  कि
 कैम्पस  कॉलेज  शौर  मान-कैम्पस  कॉलेज  से
 भेद  करना  चाहते  हैं  तो  जो  भी  रिप्रेजेस्टेशन  टीचर्स
 ने  दिया  है  उसमे  इसका  जिक्र  नहीं  किया  है  ।
 जहा तक  तलवारों  का  सवाल  है,  जो  तन&झहे
 कैम्पस  कॉलेज  से  हैं  बही  तनख्वाहें  तान-
 कैम्पस  कलेजे  में  है।  नान-कैम्पस  कॉलेज
 मे  सीनियर  लेक्चरर  मुकेश  होते  है  25
 फीसदी  उसी  तरह  से  कैम्पस  कालेजेज  में  भूकंप
 होते  है  इसमे  मुझे  तो  किसी  तरह  का  झज्जर  दिखाई
 नहीं  देता  ।  (व्यवधान  )  मुझ  में
 इतनी  हिम्मत  नहीं  है  बताने  की  कि  आइन्दा
 क्या  होन  वाला  है  ,  मैं  सीधे  यही  बता  सकता  हू
 कि  सरकार  को  नीति  क्‍या  है  a  मैं  श्राप  से  यह  भी
 अज  कर  सकता  ह  कि  वाइस  चांसलर  की  नीति
 क्या  है  क्योकि  मरी  बहुत  तहसीलों  गुफ़तगू  उन  से
 इस  मामले  पर  हो  चुकी  है|  यह  जो  25  परसैंट
 सीनियर  लेक्चरर  कॉलेज  में  हात  हैं  उसी  तरह
 से  यूनिटी  भ  जा  मुकरने  होत॑  है  डाइरेक्ट ली
 उनका  रीडर  कहत  हैं  हालांकि  तनख्वाह  दोता  को
 700-1250  के  ग्र  में  होती.  है  -  उसमे  कोई

 अन्तर  नहीं  है  ।  जहा  तक  जिम्मेदारी  का  सवाल  हैं,
 मैं  सिर्फ  समझ  सकता  हू  इसलिए  कि  यह  फैसला  यूनि-
 सिटी  का  अपना  फैसला  है,  इसको  गब्चेमेट  ने  नहीं
 किया  है।  लेनी  जहा  तक  मैं  समझ  सकता  हू  कि  बह
 यह  है  कि  जो  स्टैट्यूटस  रीडर  का  मुकेश  करने
 के  लिये  हुए  थ  उन  स्टेद्सयूटू  के  तहत  बाकाया
 सेलेक्शन  कमेटी  जिसमे  एक्सटर्नल  एक्सपर्टस  हों
 होना  जरूरी  था  |  वह  झाल  इंडिया  सेलेक्शन
 की  बेसिस  पर  तरकुली  हाती  रही  है  ।  जहा  तक  सीनियर
 लेक्चरंस  का  मामला  था  शालि वन  इसी  वजह  से

 यूनिवर्सिटी  ने  ह: : अ  किया  कि  एक  को  एक  देजिस्तेशन
 देवे  और  और  दूसरे  को  दूसरा  डेजिस्तेशन  देने  ।

 जहा  तक  और  इसके  अलावा  मुझे  हम  है

 पूनिर्धासटी  का,  जैसा  मैंने  भ्र भी  अपने  बगावत  में

 कहा  है  कि  इस  समग्र  पॉलिसी  हमसे  सब  की  ह  है
 कि  ज्यादा  से  ज्यादा  टीचर  को  इस्माइल  किया  जाये
 पोस्ट  ग्रेजुएट  टीचिंग  में  ।  इसके  अलावा  मेरी
 अपनी  जाती  राय  मह  है  कि  इनको  ज्यादा  से  ज्यादा
 मौका  रीलें  का  मिलता  चाहिये  ।  रिसर्च  की
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 फैसिलिटी  मोजूद  है  लेकिन  सेरी  राय  में  इनको
 जौर  ज्यादा  बढ़ाने  को  जरूरत  है  1  मैं  उम्मीद
 करता  हू  जैसे-जैसे  फंड्स  एक ले विल  होगा  रिसर्च
 की  फैसिलिटोज  शौर  ज्यादा  दी  जायेंगी  ।  लेकिन
 जहा  तक  टीचर्स  को  पोस्ट  ग्रेजुएट  टीचिंग  2,
 लेकर  को  ट्यूटोरियल्स  में  इन् वा त्व  करने  का
 माल  है  उसमें  जो  भी  शिक्षक  इसके  योग्य  पाये
 'जायेगे  उन  सबको,  चाहे  कैम्पस  कालेजेज  के
 ओर  चाहे  कैम्पस  के  बाहर  के,  इस् वाल्व  करने  की
 नीति  पूरी  तरह  से  है  ।

 झो कमल सिभर मधुकर मिन  मधुकर  (केसरिया):  यह  जो  दिल्ली
 यूनिवर्सिटी  के  शिक्षकों  ने  हड़ताल  की  है  यह  सवाल
 केवल  दिल्ली  का  ही  नहीं  है  बल्कि  पूरे  देश  में
 राज  शिक्षक  समुदाय  मे  गहरा  असंतोष  है  ।
 के  चाहते  है  कि  ऐसी  शासन  व्यवस्था  हो  जिससे
 उनसे  असंतोष  दूर  हा  सके  तथा  उनमे  ऐसी  चेतना
 मैदा  हो  जाये  कि  वें  अपने  दायित्व  को  समझे  और
 संतुष्ट  रहे  ।  राज  इस  बात  को  सबसे  बडी
 झावश्यकला  है  ।  वे  एक  माइकल  बनाने  वाली
 फैक्टरी  है।  यह  समुदाय  नौजवानों  के  माइकल  का
 बनाता  है।  झगर  उन्हीं  में  असंतोष  रहेगा  ता
 फिर  जो  ग्रा पके  लक्ष्य  हैं  वे  पूरे  नहीं  होगे  ध्रौर
 देश  का  भविष्य  भी  अच्छा  नहीं  रहेगा  ।  लेकिन
 बदकिस्मती  यह  है  कि  भ्रामक  मैं  यहा  पर  तुलना
 कह  तो भाप  एक  ऐसे  भले  झादभी  को  तरह  हैं  जिसकी
 नीयत  भन्ती  हो  लेकिन  जो  परिणाम  प्राये  वह
 नीयत  के  अनुसार  ने  हो  ।  इतिहास  में  ऐसे  एक
 बदक़िस्मत  आदमी  हुमायुं  का  नाम  है  t  वह  बहुत
 अच्छा  था  लेकिन  कुछ  कार्यवाहिया  हुई  जिससे
 उसकी  नेकनीयती  का  प्रीत  अच्छा  नहीं  हुमा  t
 अलीगढ़  विश्वविद्यालय  बिल  पर  जो  एजिटेशन  चला,
 बहा  पर  ये  भी  गया  था  शौर  मैंने  बहुत  से  प्रगति-
 कील  शिकारों  से  बातचीत  को  थी  लेकिन  मुझे
 बह  बतलाने  का  मौका  नहीं  मिला।  उसमें  आपने
 जो  कुछ  किया  है,  कुछ  अच्छा  काम  भी  किया
 है  जिसकी  में  तारीफ  करता  हूं  लेकिन  साथ  ही
 चहा  सी  जो  शिक्षकों  का  समुदाय  है,  जो  प्रशासन
 है.  उसका  प्राधिकरण  करते  के  जाये  आपने
 स्योदेसी  को  ही  बढ़ावा  है  यही  हालत  इस  दिल्ली
 व्िवविधालय  में  करने  जा  रहें  हैं।  इस  लिहाज
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 से  श्राप  उसको  गाहे  कोई  भी  रूप  दे  लेकिन
 ग्राम  तौर  पर  शिक्षकों  की  धारणा  बन  गई  है
 कि  आप  के  जरिये  जो  बिल  साथा  जा  रहा  है  उस
 मे  शिक्षको  का  प्र सतोष  शौर  बढ़ेगा,  ब्यूरो कें सी  का
 जोर  बढ़ेगा,  शौर  जो  उनकी  बुनियादी  समस्यायें
 हैं  वे  हल  नहीं  हो  पायेंगी।

 जैसा  माननीय  डागा  जी  न  बहा  है,  मैं  उसको
 दोहराना  नहीं  चाहता,  लेकिन  एक  बात  कहना
 चाहता  ह  कि  दिल्‍ली  हाई  कोट  के  'अजमेर  के
 अनुसार  शिक्षक  लोगों  की  स्विस  कामरेड-जुगल  बेसिस
 पर  है  ।  तो  क्या  ड्राप  हम  बिल  के  द्वारा उन  की
 स्थायी  सेवा  की  सुरक्षा  देने  जा  रहे  है  कि  हीरे
 क्या  श्राप  उन  को  गारन्टी  दे  रह  हैं  कि  उन्हें
 रनिंग  ग्रेंड  मे  रखा  जायेगा  कौर  उनके  प्रोमोशन
 की  सुविधायें  सुनिश्चित  वरन  जा  रहे  हैं  या
 नहीं  ?

 जहा  तक  शिक्षकों,  स्टाफ,  और  विद्याथियों  के
 प्रतिनिधित्व  का  सवाल  है,  मैं  जानना  चाहता  हू
 कि  जो  निर्णय  बरतने  वाले  प्रशासकीय  निकाय
 हैं  कया  उन  में  उनका  समुचित  स्थान  होगा?
 साथ  ही  शाप  ने  बिल  में  बताया  है  कि  शिक्षको
 प्रतिनिधित्व  होने  जा  रहा  है  1  जब  कि  वास्तव
 में  यह  बात  नहीं  है  क्योंकि  उस  में  प्रिंसिपल  भी
 रहेंगे  प्रिन्सिपल  लोगो  की  जो  डबल  भूमिका  होती
 है  बह  हम  सब  जानते  दै।  एक  तरफ  तो  वह
 उच्च  अधिकारियों  को  खुश  करना  चाहते  है  भौर

 दूसरी  तरफ  शिक्षकों  भोर  विद्याथियों  को  लड़ाना
 चाहते  हैं  ।  नतीजा  यह  होता  है  कि  शिक्षको,
 विद्याथियों  भोर  प्रिन्सिपल  के  ट्रायेन्मिल  के  बीच
 में  समस्‍यायें  बराबर  बनी  हो  रहती  हैं  मोर  किसी
 समस्या  का  निदान  नहीं  हो  पाता  है  इसलिये
 मे  जानता  चाहता  हु  कि  भाप  ने  कौन  से  ऐसे
 कदम  उठाये  हैं  जिन  से  यह  कहां  जा  सके  कि
 इस  मामले  में  आप  जनवादिकरण  की  झोर  ढ़
 to  arc  शिक्षकों  और  विज्ञानियों  का  उसमें  सहयोग
 मिलेगा  तथा  जिन  असंतोष  की  चर्चा  माननीय

 सदस्यों  की  हैं  उस  को  द्र  करने  की  दिशा  मैं

 इस  बिल  द्वारा  आप  ने  कोई  काम  रिया  है?



 223

 [ot  कमल  मि  मधुकर]
 इसी  प्रकार  एक  पैट्रिक  गिल  साहब  रौकफैलर

 अनुदान  के  भ्रधीन  दिल्‍ली  विश्वविद्यालय  के  काम
 कर  रहे  थे,  उन्होने  सह  योजन,  बनायी  थी  कि
 कैम्पस  और  दूसरों  कालिजों  को  अलग  कर  दिया
 जाये  झौर  ऐसे  प्रेम  बना  दिये  जाये  जिसके  जरिये
 हमेशा  शिक्षकों  कौर  विद्याथियों  मे  लडाई  चलती
 रहे  ।  वह  सी०  आई०  ६1 उ  के  आदमी  थे  t
 बता  नहीं  उन  का  यह  आइडिया  किस  ढंग  से  बाप
 के  दिमाग  में  ला  दिया  गया  है,  |  जो  गिल
 साहब  ने  सुझाव  दिया  वह  ही  चीज  इस  बिल  मे
 धा  रही  है।  यह  सुझाव  भाप  के  दिमाग  में  कैसे
 झा  गया  ?

 साथ  ही  मैं  यह  भी  जानना  चाहता  हू  कि
 अमेरिका  एड  से  बहुत  तो  रिस चेंज  दिल्ली
 यूनिवर्सिटी  में  चलती  हैं  क्‍या  श्राप  ने  कभी
 देखा  है  कि  उस  रिसने  का  क्‍या  अन्जाम  हो  रहा
 है  देश  के  लिये  ?

 अन्त  में  सेरा  निवेदन  हैं कि  ये  जो  कमाया  हैं,
 जिनकी  झोर  माननीय  सदस्यों  ने  श्राप  का  ध्यान
 दिलाया  है,  उन  का  दूर  करने  की  दिशा  में  बाप
 कदम  उठाइये  शर  इन  मुद्दों  पर  आप
 केटेगारिकल  जबाब  देखिये  ताकि  शिक्षको  भौर
 विज्ञानियों  का  मन्तोष  खत्म  हो,  साथ  ही  शिक्षा
 का  जनवादी करण  हो  t

 site  एस०  भूल  हाल  :  जनाब वाला,  कुछ
 दिक्कतें  पेश  झा  गयी  माननीय  सदस्यों  की  तकरीरों
 से  ।  जिन  कनसेप्ट्स  का  जिक्र  किया  गया  है  उन
 पर  मैं  बाद  में  कहेगा  ।  पहली  जज  यह  कहना
 चाहता  हू  कि  टीचर  की  सिक्योरिटी  ऑफ  सर्विस
 को  एर्राबोर  करने  के  लिये  हर  मुमकिन  कोशिश
 जो  बवर्नमेट  के  हाथ  में  है,  वह  की  जायगी  ।
 और  इस  के  लिये  कामप्रीहेन्सिव  बिल  बाद  मे  मैं  इस

 सदन  में  लाना  चाहता  हु,  उस में  जहा  तक  कानून
 की  हदो  मे  मुमकिन  है  वहा  तक  हम  टीचर्स
 की  सिक्योरिटी  साफ  सर्विस  को  पूरी  तरह  से
 एस श्योर  करेगे।

 दूसरी  चीज  है  प्रोमोशन  के  बारे  मे  ।  तो  प्रो-
 मोशन  के  मामले  से,  जैसा  कि  में  पहले  समाज
 के  जवाब  में  गुजारिश  कर  चका  हू  कि  यूजीसी
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 ने  ओ  कमेटी  बनायी  थी  गवमेन्स  साफ  यूनिवर्सिटीज
 के  सिलसिले  मे,  उसमे  एक  हिस्सा  था  गब्र मेंन्स  साफ

 यूनिवर्सिटी  का,  दूसरा  हिस्सा  था  कालेजों  के  धौर

 यूनिवर्सिटी  के  सम्बन्ध  का  बौर  तीसरा  हिस्सा
 था  टीचर्स  की  कमीशन  साफ  सचिव  का  |  तो
 पहला  हिस्सा  रिपोर्ट  का  ्र  चुका  है,  बह  इस
 सदन  में  पेश  किया  जा  चुका  है  ।  जहा  तक
 स्टाफ  की  और  टीसे  को  कीन्स  साफ  सर्विस
 झ्र ौर  उन  के  प्रोमोशन  की  फ्रेंसलिटीज  का  सवाल
 है,  हम  उस  रिपोर्ट  का  इतजार  कर  रहे  हैं 1
 जैसे  ही  वह  रिपार्ट  आयेगी,  उस  का  इस  सदन
 के  सामने  भी  पेश  किया  जायेगा  और  जो  सरकार
 का  निर्णय  उस  सिलसिले  मे  होगा  वह  भी  इस
 सदन  के  सामने  इस  की  स्वीकृति  के  लिये  पेश
 किया  जायेगा  जरूर  ।  जहा  तक  स्टाफ  ौर

 स्टूडेट्स  रिप्रजेन्टेशन  का  सवाल  है  तो  इस  के
 सिलसिले  मे  जा  कामप्रीटेन्सिक  बिल  लाया  जाने
 वाला  है

 श्री  कमल  मिश्र  मधुकर  स्टाफ  बौर  स्टूडेट्स  के
 रिप्रजेन्टेशन  के  बारे  में  जग  तफसील  मे  बताइये  t

 PRO!  $  NURUL  HASAN  :  What!
 am  saying  so  far  as  the  question  of  re-
 presentation  of  staff  and  students  is  concern-
 ed,  the  recommendations  of  the  Gajendra-
 gadkar  Committee  have  been  placed  be-
 fore  the  House.  They  have  been  accepted
 by  the  Government  and,  broadly  speaking
 the  comprehensive  Bill  which  wil  be
 brought  for  the  consideration  of  this
 House  will  take  full  note  of  these  recom-
 mendations.

 A  reference  was  made  to  Mr  Gill.  3  do
 not  know  who  Mr.  Gill  ts.  9.  wish  the
 hon  Member  would  tell  me  privately.
 If  there  ४  anything  which  ts  going  wrong,  |
 will  certamly  look  into  the  matter  or  draw
 the  attention  of  the  authorities  which  are
 competent  to  deal  with  the  matter  to  take
 st  up.

 So  far  as  the  question  of  associating  the
 teachers  with  the  administration  of  colleges
 is  concerned,  probably,  the  hon.  Member
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 is  aware  of  the  fact  that  by  an  Ordinance,
 the  Defhi  University  has  created  an  institu-
 tion  of  Councils.  Therefore,  all  the  basic
 ani  major  decisions  in  any  college  are
 taken  in  consultation  with  the  Council  of
 the  College,  broadly,  with  all  the  teachers.

 A  word  has  been  said  about  democracy.
 My  difficulty  is  that  of  a  teacher.  [  had
 heard  till  now  and  understood  that  demo-
 cracy  means  the  rule  of  the  people.  In  this
 country,  the  people  have  chosen  to  rule
 themselves  through  their  elected  represen-
 tatives  who  are  sitting  here  and  the  other
 House.  Partiament  collectively  represents
 the  principle  of  |  dcmacracy.  Now,
 I  cannot  understand  what  ४.  the
 reference  to  democracy  insofar  as  the
 administration  of  the  university  or  a  col-
 lege  35  concerned.

 SHRI  ATAL  BIHARI  VAJSPAYEE  :
 Democratisation.

 PROF.  5.  NURUL  HASAN  :  That  5
 what  |  am  trying  to  understand.  Demo-
 eratisation  means  greater  control  and
 vigilance  heing  exercised  by  the  clected  re-
 presentatives  of  the  people.  If  the  hon,
 Member  would  bear  with  me,  [want  to
 show  him  the  respect  which  is  due  to  him
 not  only  as  the  hon.  Member  of  this  House
 but  as  a  leader  of  a  party,  All  that  I  was
 trying  to  submit  is  that  we  are  trying  to
 involve  the  entire  teaching  community
 with  the  process  of  decision-making  at  as
 many  levcls  as  possible.  For  example,
 there  is  the  question  of  framing  of  syllabus,
 who  is  to  teach  that  syllabus,  how  are  exa-
 miners  to  be  appointed,  bow  are  research
 subjects  to  be  allotted  and  things  like  that.
 In  the  processing  of  running  a  college  or
 a  university  department  our  whole  attempt
 is  that  as  many  people  as  possible  should  be
 involved,  That  is  the  principle  which  has
 been  explained  at  some  length  by  the
 Gajendragadkar  Committee  and  which
 has  beon  secepted  hy  the  Government.

 of  the  House
 ओ  राम  नंबर  (टोंक)  :  प्रत्यक्ष  महोदय,  यह  जो

 दिल्‍ली  विश्वविद्यालय  में  कालेजों  की  काउन्सिल
 बतायी  गयी  है  इस  के  लिये  अ्रध्यापकों  में  बड़ा
 भारी  डर  बैठा  हुआ  है  श्रौर  वह  ड़र  इसलिये  है
 कि  उन  को  इस  बात  का  खतरा  है  कि  हमारा
 नाता  यूनिवर्सिटी  से  हटा  दिया  जायेगा  1
 इसलिये  में  पुछना  चाहता  हु  कि  उनका  नाता
 क्या  हमेशा  के  लिये  यूनिवर्सिटी  से  जुड़ा  रहेगा  झोर
 बह  टूटेगा  नहीं  ?

 Sito  एस०  नूडल  हसन :  जनाब वाला,  मैंने  जो
 प्रपने  वक्तव्य  मे  यह  कह  दिया  था  और  इसकी
 बिल्कुल  स्पष्ट  कर  दिया  था  कि  नन  सिर्फ
 गवनेमेट  को  राय  में  और  यहां  के  अधिकारियों
 की  राय  में  यह  नाता  टूटना  नहीं  चाहिये  बल्कि
 वह  और  मजबूत  होना  चाहिये  ।  प्रखर  कोई
 कोशिस  की  जायेगी  इस  नाते  को  तोड़ने  की  सो
 कम  से  कम  यूनिवर्सिटी  की  अथारिटीज  यह  नहीं
 चाहती  है  कि  नाता  तोपें  और  गवर्नमेंट  भी  इस
 को  एक  रैट्रोगरेड  स्टैप  समझती  है  ny

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Is  it  &  step  in  delinking  colleges  from  the
 University  ?

 PROF.  S.  NURUL  HASAN :  An  assur-
 ance  by  a  Minister  in  the  House  is  bind-
 ing.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 What  about  the  Statute  ?  I  have  brought
 so  many  papers.  But,  I  am  sorry,  the
 ballot  did  not  favour  me.

 92.44  hrs.
 RE.  PROCEEDINGS  OF  THE  HOUSE

 SHRI  N.  K.  P.  SALVE  (Betul)  :  On
 a  point  of  submission  regarding  Press  re-
 ports  connected  with  certain  proceedings
 of  the  House~—some  disquieting  feature.
 It  does  not  add  to  the  dignity  of  the  House
 or  to  the  esteem  of  the  House.  Certain
 unfortunate  things  were  said  or  reported
 to  have  been  said  here.  ]  am  not  sure
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 whether  they  are  part  of  the  proceedings
 of  not,  and  yet  they  have  appeared  in  the
 Press.  This  does  not  add  to  the  dignity
 of  the  House  or  to  the  esteem  of  the  House.
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 MR.  SPEAKER:  I  did  not  hear,
 fut  3  red  in  the  papers.

 SHRLN.  K.  P.  SALVE  :  My  submission
 is  this.  Sometimes  proceedings  do  take  a
 turn  which  is  a  little  unfortunate.  In  rash
 moments  we  say  many  things  which  we
 should  not  like  to  say  in  our  cooler  moments
 and  for  which  we  may  even  extend  our
 apologies.  (Interruption)  Whatever  it  is,
 every  one  needs  to  be  responsible  when  it
 comes  to  the  dignity  of  the  House.  It  is
 my  respectful  submission  that,  under  such
 circumstances,  whenever  there  is  a  scuffle
 like  this,  the  proceedings  might  be  properly
 scanned  and  anything  which  you  find  in  the
 proceedings  to  be  objectionable—the  _re-
 port  of  which  to  the  Press  is  likely  to  de-
 rogate  the  esteem  of  the  House—might  be
 removed  from  the  proceedings.  This  is
 my  respectful  submission,  Sir.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  |  did  not  find  anything  objec-
 tionable.  Whatever  we  propose  to  do,
 whatever  is  said  by  the  hon.  Member  of
 that  side,  it  should  be  done  in  accordance
 with  the  Rules  of  Procedure  and  Conduct
 of  Business  in  the  House.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  :  There  is  no  question  of  censor-
 ing  the  proceeding  afterwards  if  something
 has  tarned  objectionable.  Then  and  there
 it  should  be  rectified.

 SHRE  JYOTIRMOY  BOSU  :  There
 is  an  editorial  in  the  Indian  Express
 which  quotes  from  May’s  Parliamentary
 Practice...

 MR.  SPEAKER  :  गाडा  let  me  answer
 him.
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 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  The  wotd  used  by  him  was  ‘scu-
 fle’...

 SHRI  कर.  K.  P.  SALVE  :  When  i
 referred  to  some  ‘scuffle’  I]  did  not  mean
 physical  scuffle,  I  referred  to  verbal  scuffie.

 SHRI  R.  D.  BHANDARE  :  If  you  want
 to  qualify  it  with  ‘verbal’,  it  is  allright
 This  shovld  not  be  part  of  the  record,
 otherwise,  future  generation  will  say  that  im
 this  House  there  was  a  scuffle.  (dnterrupticn)

 MR.  SPEAKER  In  the  heat  of  the
 moment  sometimes  many  things  are  card
 and  many  things  are  done  also  What-
 ever  if  is,  it  will  remain  there.  I  appre-
 ciate  what  you  said.  But  so  many  things
 are  said  ;  some  people  may  like  it  or  not  :
 even  Speaker  may  like  it  or  not  ;  ket  it
 remain-——-how  they  think  about  if.  So  far
 as  newspapers  are  concerned,  that  is  a  very
 brief  report.  Sometimes  the  Pressmen
 cannot  help  it.  Even  while  reporting  me,
 when  I  said  to  Mr.  Mishra  that  there  is
 a  convention  not  to  raise  points  of  order
 during  the  Question  Hour,  that  was  deleted.
 Only  one  thing  has  come.  But  J
 don’t  mind  it.

 SHRI  N.  हू.  P.  SALVE:  That  is  the
 prerogative  of  the  Press.

 MR,  SPEAKER  :  Unless  something
 very  unparliamentary  comes—of  course,
 we  don't  feel  happy  at  many  things,  after
 all  we  have  our  liberty  and  the  Press  has
 its  own  liberty—so  unless  they  go  out
 of  certain  procedures

 SHRI  P.K.DEO  (Kalishandi)  :  Sir,
 if  there  is  anything  wunparliamentary

 spoken,  then  only  it  should  be  expunged.
 Otherwise,  there  should  be  verbatim  tec-
 ording  bee
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 MR.  SPEAKER  :  That  was  not  my
 observation.

 SHRI  7.  K.  DEO:  and  it  is  for
 the  future  to  judge  how  this  House  behaved.
 That  is  why,  in  the  British  House  of

 MR.  SPEAKER  :  Don’t  compare  us
 with  the  British  House  of  Commons.

 There  I  don’t  agree.  They  do  many
 things  which  we  do  not  do.

 SHRI  P.K  DEO  .the  British
 Hansard  is  being  recorded  not  by  the
 House  of  Commons  Secretariat  but  by
 somebody  else,  by  a  third  party.

 SHRI  H.N.  MUKERJEE  (Calcutta-
 North-East)  id  >  submit  that  whatever
 be  our  regrets  or  any  other  kind  of
 feelings  in  regard  to  things  said  in  this
 House,  the  record,  as  you  have  said  very
 clearly,  should  remain  a  faithful  record
 of  whatever  has  happened.  In  the  House
 of  Commons  a  Member  was  hauled  up  be-
 fore  the  Committee  of  Privileges  for  having
 said  that  he  had  not  been  paid  by  the  coun-
 try  in  order  to  function  in  an  idiotic  circus.
 That  was  the  description  which  he  made  of
 the  House  of  Commons.  That  expression
 was  not  deleted,  not  expunged  by  the
 person  concerned  was  made  to  appcar
 before  the  Committee  of  Privileges.  There
 was  nothing  very  drastic  done  about  it.

 So,  even  in  the  House  of  Commons,  the
 House  is  described  by  some  people  as  an
 idiotic  circus  and  in  thiscountry  ifa  member
 as  well  as  the  people  outside  in  the  couniry
 coms  to  think  of  it  way  and  if  this  is  the
 state  of  things,  we  should  have  no  compunc-
 tion  about  it.  But  the  record  should  be  a
 faithful  record.

 SHRI  ्य,  K.  P.  SALVE:  |  have  made
 myself  very  clear  on  the  point.  We  say
 80  many  things  in  the  heat  of  the  moment
 which  we  would  sat  have  likedjto  say  if  we
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 we  were  cool  and  composed  and  we  would
 like  to  express  our  regrets  for  the  same;  and
 should  ever  a  Memberliketodo  it  he  should
 be  allowed  to  do  it,  Because,  in  the  interests
 of  the  dignity  of  the  House,  if  such  things
 go  to  the  Press,  it  is  very  unfortunate,  it
 creates  an  impression  which  does  not  add
 to  the  esteem  of  the  House,

 SHRI  JYOTIRMOY  BOSU  :  The  glory
 of  the  House  will  remain  in  its  complete
 freedom  of  speech.  That  is  what  I  would
 say  To-day  the  Press  has  very  faithfully
 reported  It  has  given  a  new  idea  to  the
 people  that  the  Lok  Sabha  ts  at  least  func-
 toning.  What  is  wrong  in  that?  The
 Press  has  done  a  good  job.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :
 Sir,  there  is  no  intention  whatsoever  to
 detract  from  the  tenor  of  the  speeches
 made  in  the  House.  But  what  I  want  to
 say  is,  and  I  would  lke  to  go  on  record
 expressing  this,  that  some  Member  or  a
 certain  Member  spoke  about  you,  that  you
 were  acting  or  behaving  like  a  policeman...
 (interruptions)  \t  has  come  in  the  Press
 also......  (Interruptions)  We  would  lke
 to  say  that  it  does  not  leave  a  good  taste
 in  your  mouth.  It  docs  not  leave  a  good
 impression  also  among  the  public..
 (Interruptions)

 SHRI  INDRAJIT  GUPTA  (Alipore)
 He  did  not  say  that.  He  said,  ‘you  are
 the  Speaker  of  the  House,  You  are  not
 a  policeman.”

 SHRI  RAJ  BAHADUR  :  This  is  also
 a  reflection  on  the  Chair......  (interrup-
 tions)  on  the  honour  of  the  Chair  at
 least......  (nuerruptions)

 SHRI  H.M.  PATEL  (Dhandhuka)
 Whatever  has  been  said  must  go  on  record.
 If  it  is  improper,  steps  may  be  taken  against
 the  member.
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 MR,  SPEAKER  :  May  I  request
 you  that  whatever  was  done  yesterday  and
 has  come  on  the  record,  unless  it  was  dec-
 lared  unpartiamentary,  it  should  remain,
 1  would  also  tell  the  Minister  that  if  he
 objected  to  the  word  ‘policeman’,  the  proper
 Stage  was  yesterday  from  your  Party......

 SEVERAL  HON.  MEMBERS  :  Yes.
 SHRI  P.K.  Deo  :  It  is  an  aftez-thought.
 MR.  SPEAKER  ;  L  myself  do  not  like

 that  there  is  an  after-thought  in  you  and
 then  you  come  today  arid  say  J  want
 to  let  this  remain  on  record  that  the  party
 who  elected  me  were  so  silent  over  it.  Then,
 I  must  be  a  policeman,  after  ail.

 SHRI  INDRAJIT  GUPTA  ४०ए  are
 quite  right,  not  a  single  Member  from  that
 side  raised  any  objection.

 SHRI  S.M.  BANERJEE  (Kanpur)  :  He
 was  wrongly  quoted  Sir.  |  was  sitting  here
 and  listening.

 MR.  SPEAKER  :  I  have  been  Speaker
 for  three  consecutive  terms  of  the  Punjab
 Assembly.  I  have  been  the  Speaker  m  the
 worst  period  of  this  ok  Sabha  in  the  last
 Parliament.  But  if  I  have  acquired  a  new
 title,  T  welcome  it

 SHRI  JYOTIRMOY  BOSU
 you  retire,  you  will  miss  all  of  us.

 MR.  SPEAKER  ;  If  that  is  what  you
 think  about  me,  I  will  have  to  think  about
 myself,  whether  I  should  continue  as  Speaker
 of  this  House  or  not.

 When

 SHRI  S.M.  BANERJEE  :  You  should
 continue.  You  are  not  at  their  mercy.
 You  are  unanimously  elecied  Speaker  by
 us  all.

 MR.  SPEAKER  ;  It  8  for  this  party
 also  to  tell  me  if  they  really,  tacitly  agree
 to  it,  then,  I  have  no  place  to  remain  here
 as  Speaker  in  this  House.
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 SHRI  HN,  MUKERJEE  What
 happens  is  things  are  said  at  the  beat
 of  the  moment  which  are  possibly  togretted
 later,  and  that  sort  of  thing,  The  Leader
 of  the  House  ects  in  absentia;  the  Minis-
 ter  of  Parhamentary  Affeirs  is  also  a  cypher
 and  the  big  pariy  never  puts  up  one  repre-
 sentative  to  say  anything  worthwhile  in
 regard  to  the  conduct  of  business  in  this
 House  with  dignity  and  grace  and  ycu  are
 not  assisted  by  the  majority  paity,  by  the
 Leader  of  the  House  and  particularly  the
 Minister  of  Parliamentary  Affairs

 THE  MINISTFR  OF  STEEL  AND
 MINIS  (SHRI  S  MOHAN  KUMARA-
 MANGALAM)  I  think  it  is  not  very
 charitable  on  the  part  of  the  hon  Memtirs
 on  the  opposite  side  to  take  advantage
 of  certain  unfortunate  remarks  which  fell
 yesterday.  Repeatedly  I  did  try  to  get
 up  and  say  something  im  order  to  clear  the
 position.  Hon  members  may  examine
 the  record.  Mr.  Speaker,  Sir,  certainly
 we  on  this  side  felt  resentful,  but  then,  there
 was  a  certain  tone  in  the  House  at  that
 moment,  certain  bitterness,  that  was  going
 on,  and  we  did  not  want  to  intensify  the
 bitterness  and  to  intensify  the  conflict.
 We  thought,  and  I  personally  thought,
 that  it  was  a  ‘stormin  a  tea  cup’.  It  wasa
 smali  matter  which  unfortunately  led  to
 what  happened  yesterday  and  at  the  end
 of  the  matter,  [  tried  to  explain  it  to  show
 how  not  a  matter  of  any  magnitude.

 I  would  only  request  that  hon  Members
 need  not  feel  too  partisan  in  matters  like
 this.  It  would  be  much  better  if  we  look
 upon  the  Speaker  as  the  possession,  and  the
 proud  possession,  of  the  House  as  whole.
 Once  the  Speaker  has  been  elevated  40  the
 Chair,  he  occupies  a  unique  position.  I
 think  we  all  look  upon  him  as  ‘Our  Speaker’,
 not  the  Speaker  of  this  party  or  that  party.
 Therefore,  the  defence  of  the  Speaker  is
 the  duty  of  aif  of  us.
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 SHRI  ATAL  BIHARI  VAJPAYEE  :
 That  sermon  is  not  needed.

 MR.  SPEAKER  I  am  only  happy
 that  we  are  not  following  the  British  practice
 of  hanging  the  Speaker  which  they  did.
 They  hanged  nine  Speakers.  Wall,  I  should
 be  very  lucky  if  you  do  not  hang  me.  Two
 of  them  were  hanged  on  one  day,  on  the
 same  day.  We  are  in  happy  times  when
 we  confine  ourselves  to  words  and  not
 resorting  to  hanging.

 DR.  KAILAS  (Bombay  South)  :
 Sir,  I  stood  several  times  to  object  to
 such  behaviour  but  I  was  not  heard.

 SHRI  B.S.  MURTHY  (Amalapuram)
 |  am  afraid  Shri  H.N.  Mukerjee  has  said
 something  which  was  not  relevant

 MR,  SPEAKER  The  Deputy  Leader
 of  the  Congress  Party  3s  two  late  now.

 SHRI  P.K.  DEO  :  Why  was  the  Deputy
 leader  of  the  Congress  Party  sleeping
 yesterday?

 SHRI  AMRIT  NAHATA  (Barmer)  :
 We  did  not  want  to  participate  the  matter.

 झव्यक्ष  महोदय :.  जड़ो  सब  की  पकड़ो  उतरता
 हो,  मगर  स्पीकर  की  पगड़ी  उतारी  जाती  है
 या  क्‍या  बात  है  ?

 SHRI  R.D.  BHANDARE  J  would
 take  one  humble  request  to  you  that  before
 we  offer  an  explanation  as  to  why  and  to
 what  extent  we  did  not  join  the  chorus  or
 noise  created  in  the  House,  we  shall  explain

 to  you  in  your  Chamber,  but  before
 that  could  be  done,  wher  the  Members
 of  the  Opposition  speak  so  loudly  and
 also  pass  irrelevant  and  undignified  remarks

 «+s  Cinterruptions)

 SHRI  ATAL  BIHARI  VAJPAYEE  :  I
 Strongly  protest  against  this.

 SHRI  BHAGWAT  JHA  AZAD  (Bhagal-
 pur)  They  had  passed  the  remarks  and
 Now  they  are  giving  a  lecture  to  us.
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 SHRI  ATAL  BIHARI  VAJPAYEE
 He  is  casting  aspersions  on  the  entire
 Opposition.

 SHRI  R.D.  BHANDARE  :  At  that
 juncture,  we  do  not  want  to  jon  or
 we  do  not  want  to  say  anything  which
 will  create  more  confusion  Therefore,
 we  keep  quiet.  You  allow  the  Mem-
 bers  opposite  to  speak,  and  whenev-
 er  we  would  like  to  get  up,  yor  in  fact,
 always  tell  us  to  sit  down.  Therefore,
 we  shall  be  coming  to  your  Chamber  and
 explaining  our  position..

 MR.  SPEAKER  May  I  request  that
 this  chapter  should  be  closed  now?  I
 may  honestly  tell  you  that  it  just  came  as
 a  matter  of  surprise  to  me  when  Shr:  N  K.P.
 Salve  raised  this  point,  I  had  no  know-
 ledge  about  it  when  he  raised  that  point
 of  order

 SHRI  RAJ  BAHADUR
 may  ]  just  say  one  word?

 :  On  that,

 SHRI  BHAGWAT  JHA  AZAD  :  We
 must  explain  our  position  also.

 MR  SPEAKER  I  am  going  to  close
 this  matter.  But  there  is  one  thing  that
 I  must  tell  you  that  Lonestly  3  never  felt
 that  I  should  snub  somebody  ०6  that  I
 should  tell  somebody  that  he  could  not
 speak.  But  there  is  one  thing  which  3  do
 not  like  also,  namely  Shit  Samar  Guha’s
 waving  his  hands  to  and  fro  while  speaking,
 a  number  of  times;  and  hon.  Members  know
 may  difficulty  also,  and  sometimes  they
 sympathise  with  me  m  my  Chamber  But
 here,  due  to  their  own  exigencies—I
 do  not  mind  it-—they  may  be  doing  it  But
 lam  very  confident  that  all  hon,  Members
 are  good  people,  except  during  the  zero
 hour,  and  I  hope  that  even  in  the  zero
 hour,  we  can  say  bitter  things  but  in  a
 better  way.  I  appeal  to  hon,  Members
 that  we  can  and  we  should  —  tolerate  bitter
 things.....
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 SHRI  S.M.  BANERJEE  Kindly
 make  these  observations  when  he  ts  here;
 otherwise,  he  will  again  raise  it

 MR.  SPEAKER  He  was  actually
 moving  his  hands  to  and  fro  like  this,  and
 honestly,  without  any  aspersion,  I  was
 myself  thinking  and  [  was  asking  him  not
 to  do  so  and  was  asking  him  to  explain
 his  question  more  clearly  But  before
 I  could  do  it,  Shte  S  Mohan  Kumaraman-
 galam  got  up  We  have  sometimes  to
 tolerate  humour,  wi,  sarcasm  and  all
 that  But  since  yesterday,  |  have  felt
 that  I  shail  think  ten  times  before  acting
 im  the  same  manner  Our  tempe.  runs
 unnecessarily  high  sometimes  ‘Bttter  thin-
 gs  can  be  said,  and  bitte:  things  can  be
 rephed  to  in  a  better  and  calmer  way
 This  is  Parhtament  where  we  are  sitting,
 and  if  we  lose  our  tempers,  what  about
 the  younger  generation?  So,  all  of  us,
 tnctuding  myself,  should  try  to  coo]  down

 if  anyone  fecls  angry,  |  would  request
 him  to  just  leave  for  an  hour,  there  are
 number  of  glasses  of  water  kept  there  in  the
 lobby  and  Iet  him  just  have  a  sip  and  then
 come  here

 For  me,  if  you  allow  me,  |  will  keep
 a  glass  of  water  here  because  I  cannot
 go  out.

 We  now  pass  on  to  the  next  time

 DR  KAILAS  I  was  standing  on
 behalf  of  my  party  But  [  could  not  get
 a  chance  to  speak

 eed

 23.90  hrs,

 “RE  RULL  377

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour)  .  On  3!  July  972  I  had
 given  a  notice  under  rule  377  I  was  told
 to  walt  for  two  days;  I  have  waited  for
 four  days.  ft  is  a  very  brief  matter.
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 MR.  SPEAKER  :  I  am  sorry  In
 regard  to  rule  377,  we  committed  a  mistake
 In  the  beginning,  this  rule  was  meant  to
 accommodate  matters  not  falling  withm
 questions,  short  notice  questions,  adyourn-
 ment  motions,  calling  attention  motions
 or  any  other  substantive  motion  There
 8  a  thm  line  between  a  point  of  order  and
 other  matters  Therefore,  the  Speaker
 was  authorised  to  accommodate  it  under
 this  rule

 Now  Shri  Banerjee  in  his  very  persuasive
 manner  sometimes  persuades  me  saying
 ‘This  is  a  simple  thing  J  just  want  to  say
 to  say  a  word’

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  You  have  a  weakness  for
 him

 MR  SPEAKER  Yes  By  and  0
 hke  calling  attention  motions,  this  has
 developed  I  have  read  the  history  of
 calling  attention  motions  I  was  associated
 with  it  It  was  allowed  because  sometimes
 adjournment  motion  was  not  allowed
 The  member  was  permitted  to  ask  one
 question  for  clarfication  Then  the
 clarification  got  prolonged,  became  4
 speech  Also  the  question  became  elon
 gated  imto  (श,  (b),  (0)  and  so  on.  This

 "is  what  the  calling  attention  motion  has
 become  now

 As  I  said,  this  poor  377  was  just  a  thin
 line  between  a  point  of  order  and  other
 motions  J  am  not  gotng  to  disclose  the
 names,  but  quite  a  numbr  of  members
 have  come  to  me  representing  that  is  not
 meant  for  that  It  should  be  used
 by  a  member  once  a  week.  ff  the
 matter  ts  very  urgent,  he  can  wnie
 There  5  a  lot  of  other  pacedures  available.
 The  member  can  table  a  motion,  a  short
 Notice  question,  other  question,  he  can
 made  use  of  the  calling  attention  procedure,
 he  can  send  #  in  any  other  form,  Ort
 the  no-day-yet  named  motion  procedure
 may  be  availed  of.  But  let  not  this  poor
 innocent  377  be  exploited.
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 SHRI  JYOTIRMOY  BOSU  You
 have  said  ‘Do  not  get  up  during  zero  hour
 without  writing  to  me  im  advance’,  I
 have  done  so.

 MR.  SPEAKER  Let  him  send  a  mot-
 ton  or  question

 SHRI  JYOTIRMOY  BOSU  We
 do  not  just  get  up  without  giving  prior

 notice.  We  take  recourse  to  this  civilised
 method  of  writing  to  you,  trying  to  draw
 attention  to  an  important  matter  Today
 this  is  a  very  important  matter  I
 just  want  a  minute  to  place  it  before  you
 for  invoking  your  good  offices.

 MR.  SPEAKER
 without  my  permission.

 He  will  be  speaking

 SHRI  JYOTIRMOY  BOSU  As  |
 have  said,  I  sent  a  letter  on  3ist  July  and
 have  waited  for  four  days

 MR.  SPBAKER  :  I  do  not  remember
 when  he  sought  my  permission.  He  has
 0l  matters  on  his  fingers

 SHRI  JYOTIRMOY  BOSU  That
 true  That  is  why  I  have  been  sent  here.

 MR.  SPEAKER  :  Are  others  also
 not  sent  here  on  the  same  consideration?

 SHRI  JYOTIRMOY  BOSU
 not  take  more  than  a  minute

 I  will

 MR,  SPEAKER  :  He  can  send  a  motion
 I  will  put  it  before  the  Committee  Or
 he  may  send  any  other  notice.  But  do  not
 explart  377.

 SHRI  JYOTIRMOY  BOSU-  :  How
 do  we  raise  an  issue  during  zero  hour?

 MR.  SPEAKER  This  matter  was
 discussed  in  the  last  session  also.  We  had
 allotted  3  hours,  but  then  it  took  8  hours.
 Now  he  is  coming  again  with  =  Why
 not  do  like  that,  as  he  came  earlier?

 SHRI  S.  M.  BANERJEE  :  Sir,  I  have
 no  desire  to  oppose  your  ruling.  But  one

 SRAVANA  I3,  894  (SAKA)  Re:  Rule  377  238

 difficulty  3  this,  Previously  Call  Atten-
 tion  Notices  were  given  Appart  from
 Call  Attention  Notices,  Short  Notice  Ques-
 tions  were  given  for  acceptance  by  the
 Ministry.  Now,  the  total  number  of
 Starred  Questions  have  been  reduced  from
 50  or  60  to  20.  The  Unstarred  Ques-
 tions  have  not  been  taken  seriouly,  knowing
 fully  well  that  the  half-an-hour  discussions
 May  sometimes  be  there  I  am  only  submnt-
 ting  that,  knowingly  or  unknowingly—~
 I  do  not  know—these  are  within  our  rights,
 but  our  rights  are  being  curtailed.

 MR.  SPEAKER  You  may  raise  it
 in  the  Rules  Committee  and  invite  my  atten-
 tion  to  it

 ot  crew  बिहारी  बाजपेयी  (ग्वालियर)  :  377
 के  अन्तर्गत  एक  बाघ  मसला  कभी  कभी  उठाने
 की  झाशा  दे  दिया  करें  ।  दिल्ली  मे  पंद्रह  दिन  से
 राशन  की  दुकानों  पर  चीनी  नहीं  मिल  रही  है।
 दुकानो  पर  चोरी  नहीं  है  ।  जा  मिले  दिल्‍ली  को
 चीनी  देती  थी  उन्होंने  चीनी  देना  बन्द  कर  दिया
 है  ।  कालीन  स्टेशन  मेंने  कहा  था  कि  इस
 पर  लेने  दीजिये  लेकिन  आपने  इजाजत  नहीं  दी।
 फिर  भो  मैंने  उठा  लिया  इस  मामले  को,  आपकी
 मेहरबानी  ।  इस  पर  शाप  कार लिय  एटेशन  मंजूर  कर
 लें।  पंद्रह  दिन  से  चीनी  की  दीवानों  पर  चीनी  नहीं  मिल
 रही  है

 SHRI  JYOTIRMOY  BOSU
 sugar  price  is  Rs.  4  per  hilo  today.

 अध्यक्ष  महोदय  :  दिल्‍ली  के  बारे  में  द...  कोई

 एतराज  नहीं  है  भौर  मगर  कोई  मोशन  प्रा  जाएं।
 लेकिन  जिस  बात  को  हाउस  धार  बार  डिसकस  कर

 चुका  है,  उसको  तो  377  के  अन्तर्गत  लाता  ठीक

 नहीं  है।  बनर्जी  साहब  कभी  कभी  जब  कहते  हैं
 कि  दो  हजार  वर्कर  भनण्म्पलायड  हो  गये  हैं,

 फैक्ट्री  बन्द  हो  गई  है  तो  मैं  भी  सोचता  हू  कि

 क्वेश्चन  का  जवाब  जाते  देर  हो  जायेगी  दौर  मैं

 हमेशा  एलाउ  कर  देता  हु  ।  लेकिन  जो  चीज  चली

 झा  रही  है  इतनी  देर  से  और  हमको  पात्र  साल

 रहना  है,  उसके  लिये  377  का  सहारा  सेना  तो

 ठीक  नहीं  है  t

 The
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 SHRI  JYOTIRMOY  BOSU.  Sir,  I
 wal  take  only  one  minute  This  is  an  im-
 portant  matter  The  Government  has
 taken  over  Balmer  Lawrie—

 MR  SPEAKER  You  are  speaking
 without  my  permission  You  can  send
 a  motion

 SHRI  JYOTIRMOY  BOSU  I  have
 given  notice

 MR  SPEAKER  T  am  allowing  it
 under  Rule  377

 SHRI  JYOTIRMOY  BOSU  T  was
 told  you  will  allow  me  to  raise  tt  after  two
 or  three  days  Five  days  have  gone

 MR  SPEAKER  The  news  appeard
 vesterday  in  Nindustan  Tunes  You  are
 basing  it  on  that

 SHRI  JYOTIRMOY  BOSU  This  ts
 ने  different  issue

 MR  SPEAKER  I  can  allow  half-hour
 discussion  on  it,  if  you  give  notice  to  me

 SHRI  JYOMIRMOY  BOSU
 you  I  have  already  given  notice

 Thank

 73.08  hrs.

 PAPFRS  LAID  ON  THE  TABLE

 NOgiicaTions  UNDER  FinANce  ACT  etc

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  On  behaif  of  Shri
 K.  R  Ganesh,  |  beg  to  lay  on  the  Table—

 ay  A  copy  of  Notification  No  GSR  273
 (E)  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  4th  May,  972  under  Section  $i
 the  Finance  (No  2)  Act,  A971,
 {Placed  in  library  See  No  LT-
 (5247/72)
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 (2)  A  copy  of  Notification  No  GSR
 294(E)  (Hindi  and  Fnglish  versions)
 published  in  Gazette  of  India  dated
 the  28th  May,  ‘1972,  under  sub-sec-
 tion  (5)  of  section  62  of  the  Finance
 Act,  ‘1972  [Placed  in  hbrary  See
 No  LT-3248/72]

 (3)  A  copy  of  Notification  No  GSR
 29006)  (Hindi  and  English  versions;
 published  in  Gazette  of  India  dated
 the  28th  May,  1972,  under  sub-sec-
 tion  (5)  of  section  65  of  the  Finance
 Act,  972  [Placed  in  library  See
 No  LT  (3249;72}

 (4  )  A  copy  of  the  Securities  Contracts
 (Regulation)  Amendment  Rules,
 972  (Hindi  =  and  Laghsh
 versions)  published  in  Notification
 No  GSR  _  685  in  Garette  of  India
 dated  the  10th  June,  1972,  under
 sub-section  (3)  of  section  30  of  the
 Securities  Contracts  (Regulation)  Act.
 956  [Placed  in  library  See  No.
 LT-3250/72)

 (5)  A  copy  each  of  the  following  Noti-
 fication  (Hindi  and  English  versions)
 under  sub-section  (3)  0  section  5
 of  the  Government  Savings  Banks
 Act,  873

 (it)  The  Post  Office  Savings  Banks
 (Fitth  Amendment)  Rules,  972,
 published  in  Notification  No.
 GSR  566  tn  Gazette  of  India
 dated  the  20th  May,  1972,

 (u)  The  Mysore  Government  Savin-
 gs  Banks  (Amendment)  Rules,
 1972,  published  im  Notifica-
 tion  No  GSR_  750  in  Gazette
 of  India  dated  the  470  June,
 972  [Placed  in  library  See
 No  LT-3251/72),

 (6)  A-copy  of  the  Emergency  Rusks
 (Goods)  Insurance  (Second  Amend-
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 {Shrimati  Sushita  Rohatgi]

 vs)

 (8)

 (9)

 (10)

 ment)  Scheme,  972  (Hindi  and
 English  versions)  published  in
 Notification  No.  5.0.  422  in  Gazette
 of  India  dated  the  I3th  June,  1972,
 under  sub-section  (6)  of  section
 5  of  the  Emergency  Risks  (Goods)
 Insurance  Act,  1971,  [Placed
 in  library  See  No.  LT-3252/72}.

 A  copy  of  the  Emergency  Risks
 (Undertakings)  Insurance  (Second
 Amendment)  Scheme,  1972  (Hindi
 and  English  versions)  published  in
 Notification  २०.  5.0.  423  in  Gazette
 of  India  dated  the  13th  June,  1972,
 under  sub-section  (7)  of  section  3
 of  the  Emergency  Risks  (Under-
 takings)  Insurance  Act,  97I.
 [Placed  in  library.  See  No.  LT-
 3253/72].
 A  copy  of  Notification  No.  G.S.R.
 272(E)  (Hindi  and  English  versions)
 published  in  Gazette  of  India  dated
 the  4th  May,  3972  issued  under
 section  5  of  the  Inland  Air  Travel
 Tax  Act,  Onl,  [Placed  in  hbrary.  See
 No,  LT-3254/72}.
 A  copy  of  the  Customs  and  Central
 Excise  Duties  Drawback  (Amend-
 ment)  Rules,  972  (Hindi  and
 English  versions)  published  in
 Notification  No.  G.S.R.  694  in
 Gazette  of  India  dated  the  I0th
 Sune,  £972,  under  section  159  of  the
 Customs  Act,  962  and  scction
 38  of  the  Central  Excises  and  Salt
 Act,  1944.  [Placed  in  library.
 See  No.  LT-3255/72}.
 A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions,
 under  section  259  of  the  Customs  Act,
 2972  fe

 ह)  GSR.  283  (E)  published  in
 Garette  of  India  dated  the  22nd
 May,  7962  together  with  an
 explanatory  memorandum.
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 di)  G.S.R.  284(E)  published  9
 Gazette  of  India  dated  the  24th
 May,  972  together  with  an
 explanatory  memorandum.

 (iii)  G-S.R.  295(F)  to  298(E)  pub-
 lished  in  Gazette  of  India  dated
 the  28th  May,  972  together
 with  an  explanatory  memo-
 randum.

 (ty)  G.S.R.  303  (६)  published  in
 Gazette  of  India  dated  the
 Ist  June,  =  972  together
 with  an  explanatory  memo-
 randum.

 (v)  G.S.R.  643  published  in
 Gazette  of  India  dated  the  3rd
 June,  I972  together  with  an
 explanatory  memorandum.

 (vt)  G.S.R.  66)  published  —  in
 Gazette  of  India  dated  the
 3rd  June,  3972  together
 with  an  explanatory  memo-
 randum.

 (wn)  G.S.R.  686  and  G.S.R,  687
 published  मा.  Gazette  —s  of
 Indias  dated  =  the«l0th  June,
 4972  together  with  an  explana-
 tory  memorandum.

 (vin)  G.S.R.  688  and  G.S.R.  689
 published  in  Gavette  of  India
 dated  the  0th  June,  972
 together  with  un  cxplanatory
 memorandum.

 (ix)  G.S.R.  690  published  in  Gazette
 of  India  dated  the  10th

 June,  1972  together  with  an
 explanatory  memorandum.

 (x)  G.S.R.  691  published  in  Gazette
 of  India  dated  the  [0th
 June,  1972  together  with  an
 explanatory  memorandum.
 {Placed  in  _  library.  See
 No,  LT-3256/72).
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 (i!)  ै  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  ver-
 sions)  issued  under  the  Central
 Excise  Rules,  4944  -—

 i)  GS.R.  29605)  to  GSR.
 ‘293B)  published  in  Gazette
 of  India  dated  the  28th  May,
 972  together  with  an  explana-
 tory  memorandum.

 ay  G.S.R.  306(E)  published  in
 Gazette  of  India  dated  the
 8th  June,  972  together
 with  an  explanatory  memoran-
 dum.

 (ii)  G.S.R.  308(E)  pubhshed  =  in
 Gazette  of  India  dated  the
 t5th  June,  972  together  with
 an  explanatory  memorandum.

 (iv)  G.S.R.  328(k)  published  =  in
 Gazette  of  India  dated  the
 4th  July,  972  together  with  an
 explanatory  memorandum.

 (५)  G.S.R.  33%E)  published  in
 Gazette  of  India  dated  the
 i3th  July,  3972  together  with
 an  explanatory  memorandum.

 (vi)  GS.R.  633  published  m  Gazette
 of  India  dated  the  20th
 May,  972  together  with
 an  explanatory  memorandum.

 (vii)  G.S.R.  625  published  in  Gazette
 of  India  dated  the  27th
 May,  972  together  with  an
 explanatory  memorandum.

 (vill)  G.S.R.  644  published  in  Gazette
 of  India  dated  the  3rd  June,
 972  together  with  an  explana-
 tory  memorandum.

 (x)  GSR.  645s  published  ~—in
 Gazette  of  India  dated  the
 3rd  June,  1972  together  with
 an  explanatory  memorandum.

 (x)  GSR.  646  published  in
 Gazette  of  India  dated  the
 अत  June,  =:972_—s  together
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 with  an  explanatory
 randum.

 memo-

 (xi)  G.S.R.  693  published  in  Gazette
 of  India  dated  the  10th
 June,  1972  together  with  an
 explanatory  memorandum.

 (xii)  G.S.R.  75]  published  in  Gazette
 of  India  dated  the  {7th
 June,  4972  together  with  an
 explanatory  memorandum.

 (xiii)  G.S.R.  752  published  in  Gazette
 of  India  dated  the  I7th
 June,  972  together  with  an
 explanatory  memorandum.

 (xiv)  G.S.R.  753  published  in  Gazette
 of  India  dated  the  170
 June,  ‘1972  together  with
 an  explanatory  memorandum

 (xv)  GSR.  807  published  m  Gazette
 of  India  dated  the  Ist
 July,  392  together  wih  an
 explanatory  memorandum.

 (xvt)  G.S.R.  808  published  in  Gazette
 of  India  dated  the  ist  July,
 4972  together  with  an  explana-
 tory  memorandum,

 (xvii)  G.S.R.  809  published  in  Gavette

 {l)

 of  India  dated  the  =  fst
 July,  4972  together  with  an
 explanatory  memorandum.

 [Placed  in  library  See,  No.  LT-
 3257/72}

 I  beg  to  lay  on  the  Table  :-—~

 A  copy  of  the  Central  Excise  (Bighth
 Amendment)  Rules,  972  (Hindi
 and  English  versions)  _  published
 in  Notification  No.  G.S.R,  836  in
 Gazette  of  India  dated  the  25th
 July,  1972,  under  section  38  of  the
 Central  Excises  and  Salt  Act,  1944,
 [Placed  in  library.  See  No,  LT-
 3258/72}.
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 (2)  A  copy  each  of  the  following  Noti-  that  Government  Business  in  this  House
 fications  (Hindi  and  English  ver-
 sions}  under  section  59  of  the
 Customs  Act,  972  :—

 ()  G.S.R.  325(E)  published  in
 Gazette  of  India  datcd  the
 26th  June,  972  together
 with  an  explanatory  memoran-
 dum.

 i)  G.S.R.  784  published  in  Gaz-
 ette  of  India  dated  the  24th
 June,  ‘1972.

 [Placed  in  library.
 LT-3259/72}.

 NOTIFICATIONS  UNDER  ESSENTIAL
 Commopitizs  =  AcT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)  :
 }  beg  to  lay  on  the  Table  a  copy  each  of  the
 following  Notitications  (Hindi  and  English
 versions)  under  sub-section  (6)  of  section
 3  of  the  Essential  Commodities  Act,  955:—

 See  No.

 (t)  The  Kerosene  (Fixation  of  Ceiling
 Prices)  Fourth  Amendment  Order,
 1972,  published  in  Notification
 No.  G.S.R.  30(E)  in  Gazette  of
 India  dated  the  6th  July,  1972.
 The  Kerosene  (Fixation  of  Ceiling
 Prices)  Fifth  Amendment  Order,
 1972,  published  in  Notification  No.
 G.S.R.  33I(E)  in  Gazette  of  India
 dated  the  6th  July,  1972,
 The  Petroleum  Products  (Supply
 and  Distribution}  Order,  1972,
 published  in  Notification  No.
 G.S.R.  825  in  Gazette  of  India
 dated  the  8th  July,  1972.

 (Placed  in  library.  See  No.  LT-
 3260/72).

 (2)

 (3)

 13.0  bes,
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)
 With  your  permission,  Sir,  I  rise  to  announce

 during  the  week  commencing  7th  August,
 1972,  will  consist  of  :--

 rt)  Consideration  and  passing  of  the
 Taxation  Laws  (Amendment)  _  Bill,
 1971,  as  reported  by  the  Select  Co-
 mumittee.

 (2)  Consideration  of  any  item  of  Govern-
 ment  Business  carried  over  from
 today’s  Order  Paper.
 Consideration  and  passing  of  the
 Indian  Telegraph  (Amendment)  Bill,
 1972,  85  passed  by  Rajya  Sabha.
 Consideration  and  passing  of  —_
 The  Income-tax  (Amendment)  Bill,
 1972,
 The  Public  Debt  (Amendment)  Bill,
 1972.

 (3)

 (4)

 (5)  Consideration  and  passing  of  the
 following  Bills  as  passed  by  Rajya
 Sabha  :-—
 The  Rice-Millmg  Industry  (Regula-
 tion)  Amendment  Bill,  ‘1972.

 The  Dentists  (Amendment)  Bill,  1972,

 Discussion  on  the  Annual  Report
 of  the  University  Grants  Commission
 for  the  year  1970-71,  on  a  motion  to
 be  moved  by  the  Minister  of  Educa-
 tion,  Social  Welfare  and  Cultuge.

 O

 Discussion  on  the  Resolution  seeking
 disapproval  of  the  Delhi  University
 (Amendment)  Ordinance,  —972
 and  consideration  and  passing
 of  the  Delhi  University  (Amend-
 ment)  Bill,  1972,  as  passed  by
 Rajya  Sabha.

 DM

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  At  the  last  meeting  of  the
 Business  Advisory  Committee,  it  was  decid-
 ed  that  every  week  we  will  get  an  oppor-
 tunity  to  discuss  under  rule  93  at  least  two

 motions.  This  week,  we  have  had  only

 one,  and  for  the  next  week  there  is  none.



 247  Business of  the  House.  AUGUST  4,  972  Coking  Coal  Mines  (Nationalization)  Bill  248

 SEVERAL  HON.  MEMBERS  rose.—

 MR,  SPEAKER  :  I  think  that  many  a
 time,  whatever  time  we  fixed  in  the  Business
 Advisory  Committee,  we  have  exceeded
 that

 Yesterday,  last  night  what  happened?
 I  am  sorry.  In  the  Committee  you  said
 one  hour  was  not  enough;  so  we  agreed  on
 two  hours.  Last  night  it  went  up  to  9
 O'clock.  More  than  five  or  six  hours  had
 been  taken  on  one  motion.

 SHRI  DINEN  BHATTACHARYYA  :
 The  issues  are  so  important.

 MR  SPEAKER  :  If  on  such  issues,  you
 clearly  say  in  the  Business  Advisory  Commit-
 tee,  we  can  decide  accordingly.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 The  House  is  willing  to  sit  late;  how  does  it
 interfere  with  them?

 MR.  SPEAKER :  It  is  not  a  question  of
 willingness  to  sit.  The  staff,  overtime  and
 so  many  other  things  have  to  be  taken  care
 of  by  me.  For  you  it  is  just  sitting;  it  is
 not  a  question  for  us  alone;  it  is  a  question
 for  the  Parliament’s  staff  also.  Anyway
 we  should  try  to  stick  to  the  time.

 SHRI  RAJ  BAHADUR :  I  only  want  to
 clarify  that  inthe  Business  Advisory  Com-
 mittee  we  did  not  fix  any  number;  we  said
 that  we  shall  try  according  to  the  impor-

 _tance  of  the  motion.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  At  least  two;  that  was  the  de-
 cision,

 SHRI  DINEN  BHATTACHARYYA  :
 All  the  factories  in  West  Bengal  are  closed;
 it  is  because  of  power  failure.  When  will
 that  discussion  come  up  here?

 MR,  SPEAKER  In  the  Business  Ad-
 visory-  Committee  we  said  that  normally,

 =  ,  88.8  Matter  or  procedure  we  had  seen  having
 one,  As.the  session  was  short,  I  said  that

 we  should  have  another  two  or  three;
 hat  comes  to  having  almost  two  a  week

 काट  did  not  like  to  by  pass  the  convention.
 I  said  that  in  one  week  we  may  have  extra;
 it  is  a  question  of  putting  it.

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 It  is  difficult  for  you  to  allow  call  attention
 notice  or  discussion.  But  should  like  you
 to  ask  the  Minister  to  make  a  statement  on
 this  sujbect.  Your  are  aware  that  it  was
 admitted  by  the  Finance  Minister  that  the
 cost  of  living  index  has  gone  up  to  239
 and  according  to  the  promise  made  to  the
 Central  Government  employees  the  dear-
 ness  aliowance  will  have  to  be  revised.  I
 want  him  to  make  a  statement  when  he  is
 going  to  implement  it.

 MR.  SPEAKER  :  You  can  write  to  me
 about  this  rather  than  raise  it  under  377.
 I  shall  send  it  to  him.

 SHRI  S.M.  BANERJEE  :  I  have  already
 written  to  you  but  the  paper  has  been  re-
 turned  to  me.

 MR.  SPEAKER  :  This  statement  is  al-
 ready  there.  We  shall  adjourn  now  for
 lunch.  We  should  try  to  stick  to  the  sche-
 dule,  and  so  we  meet  again  at  2  O'clock.
 3.45  brs

 The  Lok  Sabha  adjourned  for  Lunch
 till,  Fourteen  of  the  Clock

 The  Lok  Sabha  re-asembled  at  Five  Minu-
 tes  past  Fourteen  of  the  Clock.

 IMR.  DEPUTY  SPEAKER  in  the  Chair]

 COKING  COAL  MINES  (NATIONAL-
 ISATION)  BILL—Contd.)

 Clause  27-—(Employment  to  certain  em-
 ployees  to  continue)

 (MR.  DEPUTY  SPEAKER  :  Weresume
 discussion  on  amendinents  to  clause  a7  of
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 the  Coking  Coal#Mines  (Nationalisation)
 Bill.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  I  had  yesterday  moved  two
 amendments  which  read  as  follows:

 Page  8,  lines  3  and  32,

 after  “Central  Government”  insert
 “which  will  not  be  less  favourable  than

 the  remuneration,  terms  and  con-
 ditions  of  employment  as  prevailing
 on  the  appointed  day”

 Page  9,  lines  3  and  14,
 omit  “against  the  owner  of  the  coking

 coal  mine  or  coke  oven  plant,  as  the
 case  may  be,  hut  not”

 So  far  as  clause  7  is  concerned,  J  feel
 that  the  Minister  ought  to  accept  my  amend-
 ments  because  if  the  intention  is  taken  over
 all  the  workmen  in  the  nationalised  under-
 takings  there  is  not  reason  why  this  assur-
 ance  should  not  be  given,  a  statutory  assur-
 ance,  if  }  may  use  that  expression,  that  even
 if  their  terms  and  conditions  are  altered,
 they  will  not  be  altered  in  a  manner  which
 will  be  less  favourable  or  less  advantagenous
 to  them.  The  provision  is  that  the  terms
 and  conditions  of  employment  may  be  al-
 tered.  We  only  want  this  should  be  made
 clear  that  this  alteration  should  not  be  to
 the  detriment  of  the  employees.

 Then  I  come  to  my  amendment  No.  20.
 Clause  115)  says:

 “Where,  under  the  terms  of  any  contract
 of  service  or  otherwise,  any  person
 whose  service  becomes  terminated,
 or  whose  service  becomes  trans-
 ferred  to  the  Central  Government
 or  a  Government  company  by  rea-
 son  of  the  provisions  of  this  Act,
 is  entitled  to  any  payment  by  way
 of  gratuity  or  retirement  benefit
 or  for  any  leave  not  avaiied  of,
 or  any  other  benefits,  such  person
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 may  enforce  his  claim  against  the
 owner  of  the  coking  coal  mine
 or  coke  oven  plant,  as  the  case
 may  be,  but  not  against  the  Central
 Government  or  the  Government
 company,””

 My  amendment  says  that  it  will  be  enforce-
 able  against  the  Central  Government  but
 not  against  the  previous  owner.  Govern-
 ment  can  later  take  steps  against  the  pre-
 vious  owner.  Suppose  after  six  months  or
 one  year  government  brings  into  operation
 clause  7(2)  and  says  to  an  employee  “your
 services  are  no  longer  required;  you  may  go’’.
 By  that  time  the  amount  of  compensation
 may  have  been  paid  under  clauses  23  and
 24.  What  will  those  employees  then  do?
 Because,  the  money  will  not  be  in  the  hands
 of  the  government  or  the  Commissioner
 thereafter.  They  will  have  to  run  after
 somebody  whose  existence  they  do  not  know
 and  to  whom  they  have  no  access  whatso-
 ever.  So,  ithe  net  result  is  that  these
 officers  will  lose  their  jobs  and  they  will
 have  no  chance  of  recovery  of  the  gratuity
 or  retirement  benefit.  By  this  amendment
 we  are  suggesting  that  government  should
 pay  these  employees.  Let  the  govern-
 ment  afterwards  recover  the  amount  from
 the  previous  owners,  if  they  can.  When
 the  choice  is  between  government  taking
 steps  for  recovery  of  this  amount  and
 the  employees  taking  steps  for  the  recovery
 of  the  amount,  our  submission  is  that  the
 government  should  take  up  the  respon-
 sibility  and  not  the  employces.

 What  has  been  provided  in  clause  23  is
 that  wagss  etc.  will  be  paid  after  the  secured
 creditors  are  paid  off.  A  time-limit  is  also
 specified  under  clause  23.  Sub-clauses  (2)
 and  (3)  of  clause  7  may  come  into  oper-
 ation  much  later.  By  the  time  the  employees
 try  to  recover  the  gratuity  or  retirement
 benefit  from  the  previous  owners  there  will
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 [SHRI  SOMNATH  CHATTERJEE]
 be  nothing  left  That  is  why  we  are  susgest-
 mg  that  these  amendments  sould  be  favour-
 ably  considered  and  accepted  by  the
 Mainuster

 DR  RANEN  SEN  (Barasat)  In  the
 speech  of  the  hon  Minister  the  other  day  he
 said  that  the  secured  creditors  will  be  first
 m  the  queue

 THE  MINISTER  OF  STEEL  AND  MI-
 NES  (SHRIS  MOHAN  KUMARAMAN-
 GALAM)  Sir,I  would  request  the  hon
 Member  to  speak  on  clause  23  when  it  is
 taken  up  Then  I  will  deal  with  the  point
 about  secured  creditors  Now,  let  him
 speak  on  the  two  amendments  which  have
 been  moved

 DR.  RANEN  SEN  _  These  are  inter
 related

 SHRIS.  MOHAN  KUMARAMANGA-
 LAM  Iam  _  not  burking  the  question
 ]  will  deal  with  that  point  when  we  take  up
 clause  23  Now  we  are  dealing  with
 different  problems

 You  have  moved  amendment  Nos  9
 and  20  and  I  am  dealing  with  them  now
 So  faras  Amendment  No  9is  concerned
 we  ate  not  in  favour  of  accepting  it  The
 reason  is  that  under  the  comprehensive
 clause  like  this,  it  AS  extremely  difficult  to
 actually  operate  We  have  to  standardise
 conditions  of  service  in  all  these  concerns:
 In  one  particular  concern,  the  medical  leave
 may  be  a  little  more,  in  another  concern,
 the  casual  leave  may  be  more  It  may
 vary  from  concern  to  concern  If  you  take
 the  terms  of  service  conditions,  the  best  of
 all,  you  may  get  a  very  unbalanced  position
 indeed  Therefore,  we  want  to  standardise
 them  and  we  want  to  have  reasonable  ser-
 vice  conditions  If  somebody  toses  on  one
 hand,  he  wifl  gain  on  the  other  Now,
 suppose,  30  days  leave  is  the  total  leave—
 20  days  privilege  leave,  5  days  casual  leave
 and  5  days  medical  leave  In  another  place,
 at  ig  3  days  privilege  leave,  5  days  medical
 leave  and  5  days  casual  feave  which  will  make
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 35  days  leave  If  yOPhave  a  statutory
 guarantee,  the  matter  will  go  to  a  court
 and  what  a  decision  of  the  court  in  a  case
 like  this  will  be  is  any  body’s  guess  There-
 fore,  we  do  not  want  to  have  it  We  have
 not  done  it  m  the  past  No  matters  have
 been  taken  to  court  even  in  the  case  of  LIC
 and  companies  like  that  That  is  because
 what  has  been  fixed  has  been  broadly
 favourable  to  the  employees  Any  statu-
 tory  guarantee  like  this  will  lead  to  Itiga-
 tion  by  individual  workers  or  staff  or
 officers  belonging  to  different  companies

 So  far  as  the  question  of  probat‘on  which
 my  hon  inend  Shri  Indrant  Gupta  raised
 ts  concerned  there  1  no  such  intention
 A  correction  will  हम  made  if  that  has  been
 fread  that  way  to  make  everybody  subyect
 to  a  period  of  probation  All  those  who  are
 permancnt  employees  will  automatically
 become  permanent  employees  of  the  new
 Organisation  Only  those  who  are  tempo-
 tary  or  were  on  probation  earhe:  will  be
 on  probation  If  the  circular—I  have  also
 got  a  copy  of  it—is  likely  to  be  misunder-
 stood  though  that  Ws  not  the  intention
 certainly  the  matter  will  be  cleared  I
 would  hke  to  assure  the  hon  Member
 that  there  is  no  intention  of  subjecting
 1,20,854  employees  to  the  whole  process
 of  probation  allover  again  Those  who
 are  permanent  employees  will  be  permanent
 employees  and  those  who  are  not  permanent
 employees  will  have  to  take  their  chance  in
 the  manner  in  which  the  service  conditions
 provide  for  it

 So  far  as  the  second  amendment  to  sub-
 clause  (5)  of  clause  47  is  concerned,  I  am
 afraid,  IT  am  not  im  a  position  to  accept
 that  also  We  cannot  guarantee  all  the
 habilitees  of  the  previous  owner  to  the
 staff.  We  can  only  say,  “You  go  against
 the  previous  owner”  We  cannot  take
 over  all  the  habilitres  So  far  as  clause
 470)  ४8  concerned,  you  can  take  my  asst
 rance  that  nobody's  services  are  going  to
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 be  termmated  at  all  Its  only  im  clause
 1702)  that  it  may  arse  and  st  will  arise  only
 m  relation  to  very  highly  paid  staff  earning
 Rs  40.00,  करे५  50,00,  Rs  80.00  or  इर  16,000
 or  even  more  with  whom  were  likely  t0
 have  some  difficulty  in  reaching  an  under-
 standing  about  their  future  We  do  not
 want  to  take  on  ourselves  the  hability  for
 every  contract)  probably,  very  onerous
 contracts,  whch  had  been  entered  mito
 by  ०  Manager  who  has  served  say,  for  10,
 years  and  has  earned  Rs  0000  or  Rs
 78000  a  month  plus  so  many  perquisites
 thts  and  that  and  on  termination,  was
 enutkd  to  two  months  gratuity  for  every
 year  of  service  rendered  and  all  that  We
 are  not  prepared  to  take  over  such  a  habr-
 hity

 TE  think,  th.  hon  Member  should  appre
 ciate  thc  assurance  given  bv  the  Government
 not  because  we  are  giving  it  but  because
 this  ts  not  the  first  occasion  we  are  nationa
 lising  and  we  have  nationalised  quite  a
 number  of  concerns  in  the  past,  that  we  have
 had  no  complaints  that  the  employees
 have  been  maltreated  by  not  being  given
 gratuity  and  other  benelits  Jf  you  intro
 duce  8  comprehensive  clause  like  that,  vou
 will  compel  the  Government  to  pay  out  to
 highly-paid  persons  who  refuse  to  work  for
 the  new  compames  and  then  make  us  dolce
 out  even  lakhs  of  rupees

 That  is  why  we  vannot  accept  your  amend
 ment

 SHR}  SOMNATH  CHATTERJEE  Is
 x  the  Minester’s  view  that  clam  under
 sub-clause  (5)  will  come  under  Clause
 ह

 SHR!IS  MOHAN  KUMARAMANGA-
 LAM  It  very  hkely  m  relation  to  the
 highly  paid  people  because  the  point  whe-
 ther  they  will  continue  in  service  of  not  will
 be  settled  quickly,  m  many  cases  it  has
 atready  been  settled  as  tu  whether  they
 are  continuing  or  not  in  relation  to

 3}  LSS/72——40
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 workmen,  |  think,  you  and  I  are  interested
 tm  £7(4)  and  1702),  We  arc  also  interested
 भा  702)  because  we  are  mterested  भा  justice
 But  we  are  more  interested  in  07())  In
 relation  to  776)  I  would  ask  vou  to  accept
 the  Governments  assurance  thal  we  do
 not  intend  to  do,  and  will  not  da,  harm  bv
 cheating  them  of  then  gratuity  ता  whatever
 tctirement  benefits  they  may  be  entithd  to
 Task  you  to  accept  the  assurance  on  the  basis
 of  the  record  of  the  Government  in  relation
 {o  these  matters

 MR  DEPLTY  SPEAKER  J  shall  now
 put  all  the  amendments—!9,  20  and  2!—
 together  to  the  vate  of  the  House

 tinendments  Nos  9  ta  2  were  put  and
 nevatned

 MR  DEPUTY  SPFAKIR  The  question
 is

 That  Clause  ।7  stand  part  of  the  Bill”.

 The  motion  was  adopted,
 Clause  77  was  added  70  the  Bil

 MR  DFPUTY  SPLAKFR  =  Clan  I5.
 Mr  Karuk  Oraon  He  »  not  hee  |
 shall  put  the  Clause  to  thc  vate  of  the
 House

 The  question  is

 “That  Clause  s  stand  part  of  the  Bill”

 The  motion  was  adopted,

 Clause  48  was  added  to  the  Bull.

 Clauses  19  to  24  were  also  added  to  the  Blt.

 Clause  22—{  Sratement
 relation  to
 management  by  the
 Gurvernment  etc)

 of  accounts  mn
 the  period  of

 Central
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN)  :  I  beg  to

 move:
 Page  10,  line  25,—
 after  “vested  in  it”  insert—

 “under  the  Coking  Coal  Mines  (Emer-
 gency  Provisions)  Act,  97!°(7)

 SHRI  5.  MOHAN  KUMARAMANGA-
 LAM  :  This  is  regarding  certain  procedural
 matters.  We  want  to  safeguard  ourselves.
 T  do  not  think  the  House  will  have  any  objec-
 tion,

 MR.  DEPUTY-SPEAKER  :
 tion  is  :

 Page  10,  line  25,—
 after  “vested  in  it”  insert—

 “under  the  Coking  Coal
 (Emergency  Provisions)  Act,
 7)

 The  motion  was  adopted,
 MR.  DEPUTY  SPEAKER  :  The  ques-

 tion  is:

 The  ques-

 Mines
 i97I""

 “That  Clause  22,  as  amended,  stand  part
 of  the  Bill.”

 The  motion  was  adopted.
 Clause  22,  as  amended,  was  added  to  the  Bill,

 Clause  23—(Claims  to  be  made  to  the
 Commissioner)

 SHRI  SOMNATH  CHATTERJEE  :  |
 beg  to  move:

 Page  2,
 for  “they  shall  abate  in  equal  propor-

 tions  and  be  paid  accordingly”
 Subsiitute—

 “the  Central  Government  shall  pay
 the  amount  of  short-fall”  (22)

 Page  I2,—~
 for  lines  !2.t0  4,
 Substitute—

 £(4)  The  Commissioner  shall  decide
 upon  the  claim  within  a  period  of
 three,  months.  from  the  date  the
 claim  is  preferred”  (23)

 Line  H,—

 August  4  972  enines:  (Natlonalisatien)  Bit  256  ?
 o

 Page  12,  line  2i,—

 for  “prove”  substitute  “prefer”  very

 Page  12,  line  22,—
 for  “by  the  Commissioner”  substitute

 “Gn  sub-section  any  (25)
 SHRI  K.  BALADHANDAYUTHAM

 (Coimbatore)  :  I  beg  to  move  :
 Page  I!,  lines  33  to  36,—

 for  “unsecured  debts,  not  being  the
 amounts  advanced  by  the  Central
 Government  or  the  Custodian  ap-
 pointed  under  the  Coking  Coal  Mines
 (Emergency  Provisions)  Act,  वह71,
 for  the  management  of  the  coking
 coal  mine  or  coke  oven  plant,  as
 the  case  may  0९४

 Substitute  “liabilities”  (27)
 SHRI  SHAHNAWAZ  KHAN  :  I  bez  to

 move:

 Page  2,—
 after  line  28,  insert—

 “(7A)  The  Conimissioner  shall  have
 the  power  to  regulate  his  own  pro-
 cedure  in  all  matters  arising  out  of
 the  discharge  of  his  functions  in-
 cluding  the  place  or  places  at  which
 he  will  hold  his  sittings  and  shall,  for
 the  purpose  of  making  any  investi-
 gation  under  this  Act,  have  the  same
 powers  as  are  vested  in  a  civil  court
 under  the  Code  of  Civil  Procedure,
 1908,  while  trying  a  suit,  in  respect  of
 the  following  matters,  namely:—  -
 (a)  the  summoning  and  enforcing

 the  attendance  of  any  witness  and
 examining  him  on  oath;

 (b)  the  discovery  and  -prodiiction  of
 any  document  or  other  material
 object  producible.  as  evidenic:

 (९)  the  reception  of  evidence  on
 affidavits;

 (a)  the  issuing  of  any  commission
 for  the  examination  of  witnesses

 ‘5  of
 908
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 (7B)  Any  investigation  before  the
 Commissioner  shall  be  deemed  to  be
 a  judicial  proceeding  within  the

 45  of  meaning  of  sections  93  and  228  of
 1860,  the  Indian  Penal  Code  and  the

 Commissioner  shall  be  deemed  to  be
 a  civil  court  for  the  purposes  of
 section  95  and  Chapter  XXXV  of
 5  of  the  Code  of  Criminal  Procedure,

 I898.  898."  (28)

 SHRI  SOMNATH  CHATTERJEE
 Amendment  No.  22  is  with  regard  to  sub-
 clause  (3)  of  Clause  23,  at  page  2  Clause
 23  says  that  after  the  claims  of  the  secured
 creditors  are  paid,  the  claims  of  other
 secured  creditors  will

 un-
 No  doubt,

 the  employees’  entitlements  to  the  extent
 mentioned  there  will  be  paid.  But  sub-
 clause  (3)  says:

 come.

 “The  debts  specified  in  sub-section  (2)
 shall  rank  equally  among  themselves  and
 be  paid  in  full,  unless  the  assets  are  in-
 sufficient  to  meet  them  in  which  case
 they  shall  abate  in  equal  proportions
 and  be  paid  accordingly.””

 Let  us  see  the  nature  of  the  dues  mentioned.
 The  first  is  all  wages  or  salary,  including
 compensation  payable  for
 etc.  Then:

 retrenchment,

 “all  amounts  due  in  respect  of  contri-
 butions  payable  during  the  twelve  months
 next  before  the  appointed  day,  under  the
 Coal  Mines  Provident

 “all  amounts  due  in  respect  of  any  com-
 pensation  or  liability
 under  the  Workmen's

 for  compensation
 Compensation  Act,

 923  in  respect  of  death  or  disablement  of
 any  employee”  and  then  ‘‘all  sums  due  to
 any  employee  froma  provident  fund,  a  pen-
 sion  fund  or  gratuity  fund’?  and‘  all  sums
 due  to  the  State  Government  as  royalty,  rent
 or  dead  rent,  as  the  case  may  be,’’  apart
 from  the  duese  of  the  workmen.  Kindly  see

 i  hat  most  of  them  are  statutory  entitlements
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 like  statutory  compensation  under  the  Coal
 Mines  Compensation  Act,  Bonus  Schemes
 Act  and  then  Workmen  Compensation  Act
 and  the  Provident  Fund  Act.  Our  sub-
 mission  is  and  we  very  strongly  suggest  this
 for  his  acceptance.  So  far  as  the  statutory
 entitlements  of  the  labourers  are  concerned,
 why  should  they  be  put  in  the  position  that
 if  the  amount  which  has  been  determined
 by  the  Government  is  not  sufficient  to  pay
 off  the  secured  creditors  and  then  the  un-
 secured  creditors  including  the  State  Go-
 vernment  coming  and  participating,  they

 Kindly  see.  The
 the  State  Govern-

 ment—that  also  has  to  be  treated  on  an
 equal  footing  with  the  labourer’s
 ments.

 may  not  get  anything.
 amount  of  royalty  to

 entitle-
 You  all  know  that  there  are  huge

 sums  outstanding  on  account  of  rent  and
 royalty  to  the  Government.  If  it  is  clubbed
 together  with  this  amount,  there  is  hardly
 anything  left.
 one  or  two

 I  had  occasions  to  talk  to
 persons.  Yesterday,  I

 dentally  met  some  employees.  They  say
 that  the  liabilities  are  such  that  there  will
 hardly  be  left  anythig  to  pay  even  the  secured
 creditors,  not  to  speak  of  unsecured  credi-
 tors.

 inci-

 | ह  am  not  aksing  for  any  increase.
 What  I  am  submitting  is  that  now  that  they
 have  become  Government  employees—what
 mistake  have  they  done?—they  ought  not
 to  be  made  to  suffer.  They  should  not  be
 made  to  Jose  their  statutory  entitlements.
 There  is  no  question  about  the  legitimacy
 of  this  demand,  about  the  genuineness  of
 the  demand.  If  there  is  any  shortfall,  let
 the  Government,  as  an  ideal  employer,
 pay  them.  Why  should  the  employees
 lose?  I  don’t  know  whether  any  debts
 have  been  detected  by  the  Government
 in  respect  of  any  particular  colliery.  In
 that  case,  we  should  have  known  as  to  what
 is  the  position.  If  any  debts  have  been
 detected,  what  are  the  debts?  What  is  the
 amount  of  compensation?  What  is  the
 extent  of  the  loss  that  they  will  suffer?
 The  hon.  Minister  would  kindly  consider
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 favourably  this  amunment  amendment
 No  22

 So  far  as  the  other  three  amendments  are
 comerned  they  ate  morc  of  the  nature  of
 diaiung  suggestions  T  have  given  an
 amendment  for  substituting  lines  {2  to  4
 Hore  11%.  provided

 The  Commissioner  shall  fix  a  contain
 dtc  on  of  befure  which  ५४७४  claimant
 shall  prove  his  clam  or  be  excludud
 fram  the  bencht  of  the  disbursements
 made  by  the  C  ommisstoner

 The  suggestion  we  are  making  is  that  it
 should  be  substituted  by

 Phe  Commusstoner  shall  decide  upon
 the  claim  within  a  period  of  three  months
 trom  the  date  the  clam  is  preferred

 Thete  |  may  be  administrative  difficulties
 118  85  proposed  in  sub<lause  (4)  the  em
 plovec  is  required  to  prove  his  clam  by  a
 certain  dat.  i  may  cicate  hardship  to  the
 emplovee  Proving  the  claim  does  not
 always  depend  upon  him  =  He  preters  the
 claim  he  may  adduce  the  proof  but  that  has
 40  be  gone  into  by  the  Commissioner  He
 may  present  the  proof  but  whether  it  ts
 accpted  or  not  that  will  depend  on  the
 Commussioner  Therefore  why  should  a
 time  limit  be  mentioned  here?

 Similarly  sub-claus.  (6)  for  which  we
 have  given  an  amendment  says  that  every
 claimant  who  farts  to  prove  hts  claim  within
 the  time  specified  by  the  Commissionc:  shall
 be  excluded  We  are  suggesting  that
 instead  of  proving,  at  would  be  that  “every
 claimant  who  fails  to  prefer  hus  claim)  within
 the  time  specified  °  He  may  be  excluded
 from  the  disbursements  made  by  the  Com-
 mussioner

 Amendment  No  25  ts  a  consequential
 one  is

 Page  2  ine  22

 for  ‘by  the  Commissioner  sabsteinte
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 “in  sub  seetion  (yt
 These.  arc  consequential  amendments  I
 tequest  the  hon  Munster  to  consider  favour
 ably  amendment  No  22

 SHRIK  BALADHANDAYUTHAM  1
 hope  the  hon  Minister  will  accept  the  sprit
 of  what  he  spoke  that  he  would  give  priority
 to  the  wages  and  other  entitlements  of  the
 employces  So  |  think  he  wall  give  top
 priority  and  see  that  they  get  the  payments
 Compensation  is  not  paid  to  him  the
 dues  of  the  workers  arc  not  pad  You  say
 first  charge  will  be  on  rovalties  securcd
 debts  and  so  on  The  workers  will  have  to
 ६0  without  ther  dues  bemg  realised  =  This
 ह  the  position  Therefore  |  request  the
 Minister  to  give  first  prioritv  and  stipulate
 tha  the  company  has  to  make  —  this
 Payment  to  the  Commissioner  |  insist
 upon  my  amendment  and  |  iequest  him
 to  consider  and  make  suitable  changes

 DR  RANEN  SEN  The  hon  Minister
 explained  that  the  secured  creditors  will  have
 the  first  charge  He  said  they  are  not
 responsible  for  any  mismanagement  thes
 are  quite  innocent  people  and  all  thar.
 May  I  ask  him  what  workers  have  donc?
 Were  they  responsible  for  any  mismanage
 ment  for  the  slaughtermg  of  the  mines’
 Vf  the  secured  creditors  get  first:  prionty
 why  should  workers  be  dened?  Th  |
 am  not  able  to  understand  9  hope  the
 Minister  may  be  aware  of  the  fact  that
 there  are  many  secured  creditors  who  are
 benann  cicditors  belonging  to  the  same
 group  of  organisations  This  has  been  the
 situation  in  the  coalmines  and  other  indus-
 tres  They  cheat  both  the  Government
 and  the  workers  by  subscribing  in  such  a
 manne:  it  anybody  should  get  the  first
 prionity  it  should  be  the  workers  It  38  $0
 on  grounds  of  natural  yustuc  also  Pro-
 duction  is  due  to  the  workers  and  the  part
 Cipation  of  thy  workers  What  we  find
 १६  {hat  theer  wages,  their  arrears,  ther
 provident  fund,  etc  remam  unpaid  to
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 ‘hem  We  have  been  told  that  the  first
 priority  will  not  be  that  of  the  workers
 The  hon  Minister  said  that  they  will  be
 having  priority,  but  that  they  will  be  second
 in  the  queue  }  do  not  undetstand  the
 position  Section  2302)  (ec)  says  about
 ‘all  sums  due  to  the  State  Government  as
 royalty,  rent  or  dead  rent,  as  the  case
 may  be  In  regatd  to  that,  the  hon  Minis-
 ter  knows  that  the  West  Bengal  Crovern-
 ment  has  put  ma  clam  of  Rs  30  crores

 AN  HON  MI  MBER  So  has  the  Bihar
 Fovernment

 DR  RANEN  SEN  |  Tt  will  be  more
 Coking  coal  mines  in  Bengal  ate  onl  4  a
 5  Most  of  the  cokine  coal  mines  are  in
 Bihar.  In  West  Bengal  Government  puls
 clann  of  ५  2erares  or  ९  Vctores  out  of
 this  Rs  30  crores,  then,  the  Bihar  Govern-
 meat  will  clam  ॥ 4  %  crores  or  ह  40
 srotes  —  Sub-clause  (3)  savs

 The  debts  specified  in  sub-section  Q)
 shall  rank  equally  among  themselves
 and  be  paid  in  full,  unless  the  assets  are
 insufficient  to  meet  them,  in  which  case
 they  Shall  abate  in  cqual  oreportions  and
 be  paid  accordingh

 16  ots  &  overs  ounfan  attitude  to  the
 |  assets  are  not  there,  what  happens  to  the
 workers?  One  of  my  frends  here  said,
 the  money-lenders  are  placed  first  the
 queue  and  the  workeis  who  have  built  up
 that  mine  comes  only  second  in  the  queus
 So,  with  regard  to  the  amendments  maved
 by  Mr  Chattetjze  and  M:  Baladhanda-
 yutham,  9  would  appeal  to  the  Minister  lo
 sec  that  proper  justice  ms  done  to  the  workers

 SHRI  VASANT  SATHE  (Akola)  J  am
 speaking  in  support  ol  the  spit  of  the
 amendment  J  want  aclanfication  and  if
 that  satisfies  hon  Members,  then  the  put  pos
 will  be  servod.

 Under  section  3!7  of  the  Conspanies  Act,
 chapter  5-A  claims  are  included  as  puonty
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 claims  to  the  extent  of  Rs  000  per  worker
 If  that  .5  done,  then  even  with  the  secured
 creditors,  if  becomes  8  priority  claim
 along  with  the  Government  creditors
 Why  should  the  wages  of  the  coal  tunes
 workers  also  not  be  included  if  necessary
 by  amending  section  3!7  of  the  Companics
 Act  and  adding  this  to  that  section  ५०७  that
 they  will  be  put  on  a  par  and  no  hardship
 may  be  caused  to  them?  Ff  that  sugges.
 tron  ि  accepted  then  all  this  hardship  due
 to  the  employees  being  put  below  the  secured
 creditors  would  be  oveicome  है  this  ts
 done  then  t(  will  serve  the  purpose  and  meet
 the  requirements

 SHRI  S  MOHAN  KUMARAMANG  4-
 TAM_  Thedifhculty  about  acceptank  of
 these  amendments  really  arises  oul  of  the
 position  that  we  base  in  the  law  of  our
 country  Section  73  of  the  Transter  ot
 Property  Act  gives  ceriain  rights  to  any
 person  who  lends  money  on  the  basisof
 secunty  छह  the  concun  hed  just  closed
 down,  what  would  have  been  the  position
 in  relavon  to  the  warkets  or  any  creditors?
 The  workers  would  have  stoad  in  the  same
 place  as  all  unsecured  creditors  and  would
 have  came  alter  the  secured  creditors
 That  would  have  been  the  posidran

 Therefore,  what  we  hava  done  is  while
 we  have  not,  as  it  ७९७६  amended  by  umpb-
 cation  section  73  of  the  Transter  of  Proparty
 Act,  which  we  think  will  not  be  good  from

 the  point  of  view  of  the  business  relation-
 ships  that  exist  in  the  country  under  the
 law  as  at  exists  in-out  country  today  we
 have  put  all  the  workers  claims  4005५  the
 claims  of  all  other  unsecured  creditors,
 apart  from  the  State  claims  of  tovalty
 क  ts  always  a  difficult  thing  to  dew  as  to
 whether  we  should  put  the  State  behind
 कता,  atter  all,  what  ह  the  State  clam  except
 the  claun  of  all  the  rest  of  the  people  over
 whatever  comes  into  the  hands  of  the  Sut’
 We  hase  to  decide  then  that  the  workers
 claims  under  this  section  should  be  abot,
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 the  claims  of  the  people  as'a  whole  who  are
 ‘supposed  to  own  the  mines  and  the  minerals
 under  the  mines  and  in  respect  of  which
 they  are  paid  royally.  But  the  State  is  not
 something  different  from  the  people  or  the
 country,  The  State  is  also  entitled  to  cer-
 tain  payments  in  respect  of  the  exploitation
 of  the  minerals  which  exist  and  that  is  called
 foyalty.  Therefore,  we  think  (hat  it  would
 in  principle  be  wrong  that  what  is  owed  to
 the  State  as  a  whole  should  also  be  pushed
 out  along  with  the  other  unsecured  creditors
 and  they  should  all  be  treated  on  the  same
 plane.  This  is  the  main  point  that  T  wish
 to  make.

 Now,  f  go  on  to  the  next  point  namely
 that  where  the  debts  are  not  being  met
 fully,  or  in  other  words,  the  assets  are
 insufficient  to  meet  them,  they  shall  abate
 in  equal  proportions  and  be  paid  accordingly.
 My  hon.  friend,  Mr.  Chatlerjec,  has  moved
 an  amendment  in  this  regard  and  said  that
 Government  should  pay.  The  point  is
 simply  this.  Are  Government  to  take  over
 the  responsibility  of  paying  the  workmen
 in  any  case  where  there  is  a  shortfall?
 Supposing  any  industry  closes  down  to-
 morrow,  would  there  be  any  responsibility
 on  the  part  of  Government  to  take  it  over
 and  pay?  There  would  be  none,  and  I

 ‘think  we  are  all  agreed  there.  They  would
 ‘Tanage  as  best  as  they  can  and  from  what-
 ever  are  the  assets  that  the  concerns  has.
 In  fact,  they  would  not  have  got  the  benefits
 which  they  are  getting  under  this  Bill.  be-
 cate  they  would  rank  lower  down  and
 they  would  aot  be  able  to  get  all  that  they
 should  get.  ह 1३  is  a  different  matter  if  it
 goes  into  liquidation  under  the  Companies
 Act,  because  that  will  be  covered  by  a -  differenttaw,  Burt  there,  if  it  is  the  ordinary
 enactment,  then  it  will  be  governed  by

 “section  73  of  the  Transfer  of  Property  Act,
 and  we  do  not  think  that  it  is  right  to  load
 the  Government  which  means  loading  the

 _genetal  réeventies  with  the  payment  of  what-
 ever:  balance  is  due.
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 I  would  submit  that  we  are  not  making
 the  workers  worve  off.  There  seems  to  be
 a  general  ‘feeling  because  some  of  the
 Members  who  have  spoken  that  way,
 that  this  would  put  the  workers
 in  a  more  disadvantageous  posilion  than
 they  would  otherwise  have  been  in.  4
 would  submit  that  that  is  not  correct.  On
 the  contrary,  we  are  in  a  sense  making  them
 better  of,  because  whereas  they  would  have
 been  ordinary  unsecured  creditors  just  some-
 where  in  the  queuc,  possibly  at  the  back
 of  the  queue,  as  it  were,  we  have  brought
 them  right  up  to  the  stage  behind  (he  secured
 creditors.

 What  we  have  not  done  is  to  go  against
 section  73  of  the  Transfer  of  Property
 Act.  We  do  not  think  that  under  the  law
 as  it  stands  in  our  country  today  it  will  be
 proper  to  du  so  because  that  will  lead  to
 a  general  state  of  uncertainty.

 My  hon.  friend  Dr.  Ranen  Sen  has
 talked  about  possible  benami  transactions.
 That  is  a  part  of  the  life  which  we  have  to
 lead  and  which  we  have  to  tolerate.  We
 have  to  get  rid  of  i!  in  the  best  way  we
 can,  bul  we  cannot  because  of  a  possible
 misuse  of  the  law  say  that  the  law  itself
 must  be  set  aside,

 Then  there  should  not  be  any  secured
 creditors;  there  should  not  be  Sec.  73  of  the
 Transfer  of  Property  Act.  By  all  means
 fet  if  be  if  we  come  to  such  a  position.  But
 so  long  as  the  law  stands  as  it  does  in  this
 respect,  what  we  have  done  under  this  Act
 is  not—-I  repeat  is  not—-to  put  the  wotkers
 in  a  worse  position  than  what  they  were
 before  nationalisation,  but  to  put  them
 actually  in  a  better  position.  That  is  my
 difficulty  in  accepting  these  amendments.

 As  for  sub-c}.  (6),  |  think  the-hon,  member
 has  a  point.  ‘Every  claimant  who  fails:  to
 prove  his  claim  within  the  time  specified
 by  the  Commissioner.  ,“~-really’  with  all
 respect  to  myself  and  the’  draftamen,  this
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 makes  little  sense.  It  should  read—this  is
 a  suggestion—

 “Every  claimant  who  fails  to  file  the

 proof  of  his  claim  within  the  time  speci-
 fied”.

 If  he  is  prepared  to  accept  this  or  reframe
 his  amendment  in  this  way,  with  the  per-
 mission  of  the  House—I  am  sure  the  House
 will  permit  it—I  am  prepared  to  go  along
 with  him.  Mr.  Deputy-Speaker,  the  hon.
 member  has  moved  an  amendment  to  cl.
 23(6),  using  the  word  ‘prefer’.  It  does  not
 really  bring  out  the  meaning  because  that
 is  covered  by  23(1),  that  is,  the  filing  of  the
 claim,  the  preferring  of  the  claim.  This  is
 really  the  filing  of  the  proof.  So  I  would
 be  prepared  to  accept  an  amendment  which
 reads:  ‘Every  claimant  who  fails  to  file  the
 proof  of  his  claim  within  the  time  specified’.

 SHRI  SOMNATH
 Agreed.

 CHATTERJEE

 SHRES.  MOHAN  KUMARAMANGA-
 LAM  :  If  he  moves  it  in  that  way,  I  am
 prepared  to  accept  it.

 SHREL  SOMNATH  CHATTERJEE
 May  I  move  it  likewise?

 MR.  DEPUTY-SPEAKER
 submit  it  to  me  first.

 Let  him

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  The  others  do  not  arise.

 DR.  RANEN  SEN  :  What  about  the
 amendment  regarding  extension  of  the
 timelimit—Instead  of  one  month,  three
 months.  moved.

 SHRI  5.  MOHAN  KUMARAMANGA-
 LAM  :  To  my  knowledge,  there  is  no  such
 amendment.  Instead  of  his  amendment,
 let  him  put  it  as  I  have  suggested.  Then  I
 am  prepared  to  accept  it  because  that  is
 really  what  we  want.  I  think  this  covers
 the  discussion  on  cl.  23.
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 I  have  got  my  amendments  (7A)  and
 (7B)—amendment  No.  28.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  Please  see  amendment  No.
 23.  It  is  an  amendment  for  extension  of
 time.

 SHRI  5.  MOHAN  KUMARAMANGA-
 LAM  :  For  deciding  the  claim?  I  am
 afraid  it  is  impossible  to  put  down  a  man-
 datory  clause  like  that  because  after  all
 there  must  be  some  reality  attached  to  any
 provision  that  we  insert  into  a  Bill.  It  is
 not  realistic  to  insist  that  the  Commissioner
 should  decide  it  in  three  months,  when
 first  of  all  you  give  one  month  for  the  filing
 of  claims;  then  there  will  be  quite  an  amount
 of  clerical  work  to  sort  out  the  claims  and
 then  to  examine  and  pronounce  on  them.
 With  all  the  speed  we  shall  try  to  ensure,
 ह  do  not  think  it  is  possible  for  him  to  do  it.

 SHRISOMNATH  CHATTERJEE  :  How
 long  does  he  think  it  should  take?  There
 should  be  some  indication.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM  :  We  are  trying  to  ensure  that  the
 person  who  is  appointed  Commissioner
 will  have  no  interest  in  prolonging  the  pro-
 ceedings,  as  some  persons  appointed  Com-
 missioners  do.  Being  a  member  of  the  bar,
 he  knows  it.  If  you  appoint  somebody
 who  has  no  other  occupation  except  this,
 it  may  go  on  for  even  a  decade.  We  would
 appoint  somebody  who  by  virtue  of  the
 office  he  occupies  would  like  to  finish  it
 quickly,  and  we  shall  try  to  finish  it  as
 quickly  as  possible.

 |
 MR.  DEPUTY-SPEAKER  :  There  are  a

 number  of  amendments.  There  is  one
 which  is  moved  by  the  Government,  which
 1  will  put  separately.  There  is  another
 amendment  which  the  Minister  has  indicated
 that  he  would  accept.  3  think  I  will  have
 to  put  them  separately.
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 SHRI  S  MOHAN  KUMARAMANGA-
 |  60  :  No  24  aw  the  amendment  which  |
 am  accepting

 MR  DEPUTY-SPEAKER  He  has
 given  another  which  has  been  re-numbered
 as  amendment  No  30  हल  will  now  first
 put  amendment  Nos  22,  27,  24  25  and  27
 to  clause  23

 Amendments  Noy  22  to  25  and  27  were
 put  and  negatived

 MR  DEPUTY-SPEAKLR  —  I  will  now
 put  amendment  No  28  by  Shtt  Shahnawaz
 Khan  =  The  question  ts

 *Page  12,
 after  ine  28,  wesert

 *¢7A)  The  Commissioner  shall  have
 the  power  to  regulate  his  own  pro-
 cedure  in  all  matters  arisig  Out  of  the
 discharge  of  his  functions  including
 the  place  ot  places  at  which  he  will
 hold  his  sittings  atid  shall  ftom  the
 purpose  of  making  any  investigation
 under  this  Act  have  the  same  powers
 as  are  vested  in  a  civil  court  under
 the  Code  of  Civil  Procedure,  908
 (६  of  4908)  while  trying  a  suit,  in
 respect  of  the  following  matlers,
 namely
 (a)  the  summoning  and  enforcung

 the  attendance  of  any  witness  and
 examining  him  on  oath,

 (b)  the  discovery  and  production  of
 anv  document  or  other  material
 object  producible  us  evidence,

 (लो  tho  reception  of  evidence  on
 affidavits,

 (d)  the  issuing  of  any  commision
 for  the  examination  of  witnesses

 (7B)  Any  investigation  before  the
 Commissions:  shall  be  deemed  fo  be
 a  judicial  proceeding  within  the  mean-
 ing  of  sections  93  and  228  (45  0]
 860)  of  the  Jindran  Penal  Code  and
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 the  Commissioner  shall  be  deemed
 to  be  a  civil  courl  for  the  purpoxs
 of  section  195,  (5  of  I898)  and  Chap-
 ter  XXXV  of  the  Code  of  Criminal
 Procedure,  1898  a  (28)

 The  motiwn  was  adopted
 MR  DEPUTY-SPFAKFR  Now  |  am

 putting  the  new  amendment

 SHRI  ५  MOHAN  KUMARAMANGA-
 TAM  I  am  sorry  to  trouble  vou  acain,
 because,  when  we  make  tins  amendmcni,
 J  think  we  have  to  be  cautious  =  If  we  are
 amending  clause  23(6)  in  the  manner  J  have
 suggested,  clause  2%(4)  will  also  have  to  be
 consequentially  amended  which  will  then
 read

 The  Commissioner  shall  fix  a  certain
 date  on  ot  before  which  every  clumant
 shall  file  the  proof  of  his  claim  ”

 SHRI  SOMNATH  CHATTERIEE
 There  i8  2  similar  amendment  Irom  me

 MR  DEPUTY-SPLAKER
 have  to  reword  it

 You  wall

 These  ale  the  new  amendments

 SHRI  SOMNATH  CHATTERJFE  I
 move

 Page  2  fine  ce.  for  ‘prove  *  wwbstatute
 “hle  the  proof  of  (30)

 Page  R  line  Pin  for  “prove  sudstituts
 ‘hie  the  proof of  G1)

 MR  DFPUTY-SPEAKER
 tron  is

 The  ques-

 “Page  I2,  line  23,  for  “prove”  substitute
 “file  the  proof  of  (30)

 The  motion  was  adopted
 MR  DEPUTY-SPEAKFR  =  The  ques-

 tion  i8

 “Page  I2,  line  2,  fur  “prove”  suhrudute
 “file  the  proof  of  BY

 The  motion  was  adopted
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 _  MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  23,  =  amended,  stand
 part  of  the  Bill’.

 The  motion  was  adopted.
 Clause  23,  as  amended,  was  added  to  the  Bill.

 Clause  24-न  of  money  by
 the  Commissioner}

 MR.  DEPUTY-SPEAKER  :  Now,  we
 take  up  Clause  24,

 SHRI  SOMNATH
 I  move  :

 Page  12,  tines  38  and  39,-—

 CHATTERJEE  :

 for  “every  such  claim  shall  abate  in
 equal  proportions  and  be  paid  ac-
 cordingly”

 substitute-—
 “the  Central  Government  shall  pro-

 vide  funds  to  the  Commissioner  to
 the  extent  of  the  amount  of  short-
 fall"’  (26)

 ]  am  pressing  it.
 on  it.

 But  I  need  not  speak

 MR.  DEPUTY-SPEAKER  :  I
 put  amendment  No.  26  to  the  House.

 shall

 Amendment  No.  26  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  :  The  question
 is  :

 “That  clause  24  stand  part  of  the  Bill.”
 The  motion  was  adopted

 Clause  24  was  added  to  the  Bill.
 29  were  added  tu  the

 7  Bill.

 .  Clanse  0—{  Penalties)
 “MR.  -DEPUTY-SPEAKER  :  Now,  there

 is)  clauge ms  there  are  two  amendments,

 ‘uy:  SHRESHAHNAWAZ  KHAN  :  I  move  :

 .  Clauses  25  to

 Page  14,  line  7,  afier  “Central  Govern-
 ment’?  insert  “or  Government
 company”’  (8)

 Page  14,  line  23,  omit  “he”  (29)
 MR.  DEPUTY-SPEAKER  :  The  ques-

 lion  is  :

 “Page  14,  line  7,  after  “Central  Go.
 vernment’’  insert  “‘or
 ment  company”,  (8)

 Govern-

 The  motion  was  adopted.
 MR  DEPUTY-SPEAKER  :  The  ques-

 tion  is  :
 ‘Page  4,  line  23,  omit  “he,  (29)

 The  mation  was  adopted.

 MR  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  clause  30,  as  amended,  stand
 part  of  the  Bill.

 The  motion  was  adopted.

 Clause  30,  as  amended,  was  added  to
 the  Bill.

 Clauses  1  to  36  were  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER
 question  is  :

 “That  the  First  Schedule,  Second  Sche-
 duie,  Clause  l,  the  Enacting  Formula  und
 the  Title  stand  past  of  the  Bill.”

 The

 The.  motion  was  adopted.

 The  First  Schedule,  the  Second  Schedule,
 Clause  the  Enacting  Formula  and  the

 Title  were  added  to  the  Bill.

 SHRI  :  Sir.
 L  move  :

 SHAHNAWAZ  KHAN

 “That  the  Bill,  as  amended,  be  passed.””

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  the  Bill  asamended,  be  passed.”

 SHRI  DINEN  BHATTACHARYYA  :

 Sir,  I  want  to  say  at  this  stage,  even  though
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 {Shri  Dinén  Bhatacharyyal
 everything to  be  said  hasalready  ‘been  said,
 that  the  mine-owners  who  have  the  mines
 will  benefit  by  this  Bill,  Shri  Mohan
 Kumaramangatam  has  by  this  Bill  butchered
 the  workers.  He  has  tried  to  explain
 his  position  as  if  he  was  pleading  for  the
 cause  of  the  mortgagees,  the  mine-owners.

 MR.  DEPUTY-SPEAKER  :  You  are
 going  into  details;  we  are  at  the  third-
 reading  stage.

 SHRI  DINEN  BHATTACHARYYA  :
 This  is  a  very  important  thing.  You  should
 also  realise  that  the  workers  work  in  the
 mines  under  the  ground.  Government
 speaks  about  socialism  and  garibi  harav.
 They  can  change  the  Constitution  when
 they  want.  In  this  case  they  have  fully
 protected  the  rights  of  the  mine-owners.
 Land  reforms  have  been  scuttled  and  there
 is  no  longer  any  hope.  Of  their  socialism,
 onty  the  ism  remains;  there  is  nothing
 social  in  it,

 Therefore,  My  humble  request  to  Mr.
 Mohan  Kumaramangalam  is  that  he  should
 at  least  not  forget  his  past.  He  should
 ‘be  honest  enough  to  admit  that  he  had
 lef{  no  scape  and  no  opportunity  for  the
 workers  who  work  hard  to  get  a  due
 share,  He  is  now  helpless  because  he  has
 joined  a  Party  whose  policy  he  has  to
 follow,  namely,  to  save  the  interest  of  the
 propertied  classes.  Here  is  the  example.
 The  poor  workers  will  not  get  their  provi-
 dent  fund  or  other  dues.  It  is  a  clear
 and  blatant  example  that  this  Government
 is  not  to  safeguard  the  interest  of  the  down-
 trodden  people.

 MR.  DEPUTY-SPEAKER
 should  be  done  to  Bill?

 SHRI  DINEN  BHATTACHARYYA:
 ‘He  ‘should  be  bold  enough  to  come  with
 suitable  amendments  to  the  Bill.

 What

 “SHRE'H.  M,  PATEL  (Dhandhuka):  I
 think.  Mr.  Bhattacharyya  said  that  the

 -“Hon..  Minister  had  butchered  the  workers
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 It  seenis  to  me  that  the  hori,  Minister  had
 butchered  the  owners

 DR.  RANEN  SEN  :
 butchered  the  mines.

 ‘The  owners  have

 SHRI  H.M.  PATEL  :  Perhaps  the  hon.
 Minister  could  derive  some  satisfaction
 from  the  fact  that  the  he  has  been  butcher-
 ing  all  round.  When  he  said  in  his  very
 pursuasive  manner  that  the  assets  were
 evaluated  by  experts,  and  this  is  how  the
 amount  was  arrived  at,  he  did  not  indicate
 what  principles  were  followed  by  those
 experts  who  valued  the  assest.  nor  did  he
 make  it  clear  what  were  the  assests  which
 were  taken  into  account.  When  one  studies
 the  detailed  figures  it  does  seem  that  in
 many  cases  the  owners  would  not  even  get
 one  third  value  of  their  assets.  In  certain
 cases  even  the  value  of  the  coal  stocks
 are  not  being  offered  to  the  owners.  ft
 is  not  clear  what  norms,  what  criteria
 ‘were  adopted  in  arriving  at  the  amount.
 Article  3i  as  it  stand  amended  by  the  28th
 amendment  certainly  suggested  that  an
 amount  only  should  be  mentioned.  But
 the  right  of  the  property  has  not  yet  been
 embodied  and  there  it  was  accepted  even
 when  the  25th  Amendment  was  discussed
 and  debated  in  the  House.  you  said  that
 it  will  be  dealt  with  and  the  amount  will
 be  arrived  at  fairly  and  that  fair  and  re-
 asonable  compensation  will  be  given,  the
 word  compensation  need  not  be  mentioned
 nevertheless.  what  the  amount  is  supposed
 to  be  is  not  clear.  For  instance,  one  of  the
 most  important  thing  in  valuing  all  these
 assets  would  be  that  in  the  coal  mine  what
 is  the  potential,  how  much  coal  still  remains
 in  the  mine?  की  it  is  already  exhausted,
 naturally  its  value  would  be  nil,  But
 bas  that  aspect  been  taken  into’.
 account  ?  What  are  the  other  assesis
 ‘that  have  been  taken  into  account!  You
 can  clearly  see  from  the  Bill  that  the  fiabsi-
 lities  have  not  been  deducted  from  the  assets
 in  arriving  at  the  amount,  and  if:  that  is.
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 80,  then  ‘the  position  of  the  owners  is  even
 worse,  But  there  is  no  harm  in  not  deduc-
 ting  the  liabilities  from  the  valuation  of  the
 assets  in  arriving  at  the  amount  so  fong  as
 the  valuation  of  the  amount  has  been  done
 in  a  fair  manner.  This  is  what  |  would
 request  the  hon.  Minister  to  indicate,
 wkat  are  the  norms  that  he  has  adopted  in
 evaluating  the  assets.  What  are  the  items
 that  he  has  taken  as  assets  or  his  experts
 have  taken  as  assets  in  particular.  |  would
 like  to  know  whether  the  potential  in  a
 colliery,  whatever  has  been  left  ‘in  reserve
 that  bas  been  fully  taken  into  account  or
 oot  ?  This  is  all  what  I  have  to  say  be-
 cause  ai  this  stage  +  do  not  wish  to  take
 more  time,  bul  {  put  this  particular  point
 tha:  the  amount  has  to  be  arrived  at  so  that
 the  owner  docs  get  a  fair  and  reasonable
 vatue  for  whatever  he  is  surrendering  or
 what  ever  he  is  being  deprived  of.

 ca  कमल  मिश्र  मधुकर  (केसरिया)  :  उपाध्यक्ष
 महान,  अगर  कोई  यह  समझता  है  कि  ह  बिल
 की  पास  कर  देने  से  समाजवाद  आ  जायेगा  तो  यह
 भ्रम  में  है।  हमसे  समाजवाद  नहों  आने  बाला
 है  ।  मैं  समझता  हू  कि  बीज  के  इंटरेस्ट  के  इम
 मेह-प्रय  में  देखा  जाना  चाहिये  और  उनके  इंच-

 बेल्ट्स  फी  हिफाजत  की  जानी  चाहिये  4  गर  यह
 भी  बर  दिया  जाये  तो  भी  इसको  स्वागत  योग्य
 कहां  जायेगा  ।  इसके  साथ  दो  सवाल  जड़े  हुए
 हैं  a  एक  तो  कस्पेसिगन  का  है  और  दूसरा  बज
 का  तथा  उसकी  जो  ब्र काया  है,  उसके  भुगतान
 का  हैं  ।  उनका  जो  बकाया  है  उसका  भुगतान  तो

 किया  ही  जाना  चाहिये  '  इस  सवाल  पर  कोई
 मतभेद  नहीं  होना  चाहिये  ।  सब्र  पार्टोज्ष  के  लोगों
 में,  जिन्होंने  म  बहस  में  भाग  लिया  है,  एक  मत
 में  यह  कहा  है,  उनकी  यह  सर्वसम्मत  राय  रही  है
 कि  मंत्री  महोदय  वामपन्थी  परम्पराओं  से  बंधे

 हुए  होने  के  कारण  क्‍या  वजह  है  कि  उन्होंने  उस
 को  भुला  कर  जिन.  लोगों  ने  माइंस  को  लूटा  है,
 उसको'  क्पेंसेशन  देते  की  बात  की  गई  है  ।
 कया  कम्पेसिशन  हम  उनको  देंगे  जिन्होंने  सूद  की

 po  किकोंने  देश  द्रोह  किया  हैं.  जिन्होंने  मोइन
 oy

 की  तबाह  और  बरबाद  किया  है  ।  जब  आपने

 एलान  किया  था  राष्ट्रीयकरण  करने  का  और  पहले
 जो  बिल  आप  लाये  थे  उसके  बाद  भी  उन्होंने  सम्पत्ति
 की  चोरी  की  हैं,  जब  आप  कोरिया  कोल
 माइंस  को  टेक  ओवर  करने  का  बिल  लाये  थे,
 उसके  बाद  भी  उन्होंने  सम्पत्ति  की  चोरी  की  है।
 क्या  यह  काम्पैंसेशन  देना  लूट,  बरबादी  शोर,  देश-
 तरह  को  बढ़ावा  देना  नहीं  है  t  मैं नहीं समझता
 कि  काम्पैंसेशन  देने  से  कोई  लाभ  हो  सकता  है  ।
 यह  तरक  दिया  जाता  है  कि  संविधान  से  हम  बंधे
 हुए  है,  इस  रास्ते  हम  ऐसा  करता  चाहते  है  मैं
 नहीं  समझता  हु  कि  कि  इस  तरह  से  संविधान  को
 दिखाई  कोई  सोशलिस्ट  कहे  जाने  बाला  दे  सकता
 2

 झब्  स्थिति  क्या  है  ?  कोकिंग  कोल  माइंस  को
 टेक  ब्रोशर  करने  के  बाद  भी  हालत  यह  ह  कि
 वर कंज़  को  कलकला  से  धनबाद  और  धनबाद  से  कलकत्ता
 बदला  जा  रहा  है  और  उसके  तबादलों  का  यह
 सिलसिला  निरंतर  जारी  है  t  मैं  चाहता  हूं  कि
 गारंटी  दी  जाये  कि  उनका  यह  डैरासमेट  बन्द  कर
 दिया  जायेगा  और  जहां  वे  साम  कर  रहे  हैं,  जब  तक
 कोई  खास  ही  कठिनाई  ने  हो,  उनको  बदला  नहीं
 जायेगा  ।

 मुझे  खुशी  होती  है  कि  अगर  तमास  बाकी
 जो  प्राइवेट  कोलियरी  हैं  इस  बिल  में  उनको
 अपने  हाथ  में  लेने  को  आपने  व्यवस्था  कर  दी
 होती  a  प्राइवेट  का लिय रीज  में  कंमेंट्रेगन  क्रिप्स
 बने  हुए  हैं  जिन  को  गोरखपुरी  कैम्पस  के  नाम
 से  जानता  जाता  है।  9॥  फूट  लम्बे  a  फुट  चौड़े  टीन  के
 चिकने  नीचे  और  डिन  भी  एस्ब्रेस्टोज  शीट्स  के
 नहीं  BaP 2A  भ्रार्दमयों  को  बिहार  तथा  पश्चिम
 बंगाल  में  रखा  जाता  है  t  लेबर  लाज  के  खिलाफ
 जा  कर  कई  ौर  कार्यवाइयां  की  जाती  हैं  t
 बजाय  में  कटौती  कर  दी  जाती  है  पौर  तरह-तरह
 की  कठिनाइयां  उनसे:  रास्ते  में  पैदा  कर  दी  जाता  हैं  1
 शाप  सोच  सकते  है  मजदूरों  की  कसी  स्थिति  होती
 होगी  ।  मैं  चाहता  हूं  कि  आप  मार दी  दे  कि
 श्राप  लेबर  साज  जो  बने  हुए  हैं.  उनका  पालन
 करवायेंगे  और  साथ  ही  प्राईवेट  कोलियरी  में
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 जो  उनका  शोषण  होता  है,  उसको  बन्द  करवायें।

 लोग  प्राइवेट  माइंज  को  हानि  पहुंचाते  हैं

 शौर  जला  कर  जो  इंश्योरेंस
 है  वे  ले  लेते  हैं  और  इस  तरह  से  राष्ट्रीय

 क्षति  वे  करते  (हैं,  उसको  भी  रोका  जाना

 चाहिये  ।  कानून  की  जो  अवहेलना  करते  हैं,  उनको

 जो
 कोयला  जला  देते  हैं
 का  पैसा  है  ले  ले

 भी  रोका  जाना  चाहिये  ।  आप  आजादी  की
 पच्चीसवीं  सालगिरह  मनाने  जा  रहे  हैं  ।  मैं
 जानना  चाहता  हूं  कि  इन  कंसेंट्रेकशन  कैम्पस  में
 जो  रह  रहे  हैं--  उनके  लिये  आप  किस  तरह  से
 यह  सालगिरह  मनायेंगे।

 बड  कम्पनी  देश  के  75  इजारेदार ों  में  से

 एक  हैं  ।  उसने  हिन्दुस्तान  तथा  बिहार  की  सरकार
 को  भी  धोखा  दिया  है  ।  हां  मजदूर  डेढ़

 महीने  से  हड़ताल  पर  हैं।  मालिक  सुनने  को  तैयार  नहीं
 है  ।  वहां  पांच  मजदूर  गोली  से  मारे  गये  और

 L  फिर  भी  मालिक  सुनने
 ताल  समाप्त  नहीं  हो  रह

 ऐसी  स्थिति  में  उत्पादन
 इनका

 एण्ड

 आज  व

 चार  सौ  जेलों  में  बन्द  हैं
 को  तैयार  नहीं  ह  ह

 है  |  यह  राष्ट्रीय  क्षति  है:

 चूंकि  बन्द  है  ये  जो  प्राइवेट  कालियरीज  हैं

 राष्ट्रीयकरण  बहुत  आवश्यक  है  ।

 में  यह  भी  कहना  चाहता  हूं  कि  ब्यूरोक्रेसी  से
 भी  आप  को  बचना  होगा  ।  व्यरोक्रेसी  का  काम

 करने  का  अपना  लाजिक  होता  है  और  वह  अपनी

 इच्छाओं  के  अनुसार  चलती  है  ।  आपको  उसको
 अपनी  इच्छाओं  के  अनुसार  चलाने  का  प्रयत्न
 करना  चाहिये  ।  मैं  समझता  हूं  कि  ये  सब  चीजें
 हैं  इत  पर  ध्यान  दिया  जाता  तो  अच्छा  होता  ।
 फिर  भी  यह  जो  बिल  आया  है  यह  स्वागत  के
 योग्य  है  |

 SHRI  S.  MOHAN  KUMARAMAN-
 GALAM  Sir,  I  have  nothing  very  much
 more  to  say  because  I  have  answered  most

 of  the  points  earlier.  When  3  was  listening
 to  Mr.  Bhattacharyya
 like  “‘Butchering  the  workers’
 ing  what  language  he  will  when
 the  workers  are  really  butchered.  He
 would  have  exhausted  all  the  adjectives.
 If  this  Bill  is  butcharing  the  workers,  what

 using  expressions
 &  Lwas  wonder-

 use

 aside.
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 happens  if  00  workers  are  really  shot?  So,
 let  us  leave  all  these  extravagant  expressions

 हड  belive
 Bill  does  some  justice  to  the  workers,

 the  first  time  20,000  v.orkers
 the  coal-mining  belt  are  being  dealt

 ing

 very  sincerely  that  this

 because  for
 in
 with  justly.  For  the  first  time,  they  are
 their  wages  according  to  the  wage  board
 award.  For  the  first  time,  the  Jabour
 laws  regarding  the  provident  fund,
 etc.,  due  to  them,  are  being  enforced  in
 their  favour.  I  already  given  the
 assurance  that  so  far  as  the  conditions  of

 concerned,  they  will  not  suffer

 gratuily

 have

 workers  are
 under  this  Bill.  The  passing  of  this  Bill
 should  enable  us  to  develop  the  coking

 coal  mines  both  from  the  point  of  view
 of  national  reconstruction  and  from  the
 point  of  view  of  improving  the  cond

 workers.  Even  members
 have  spoken  critically  just  now
 this  Bill  have  themselves  acknowledged
 that  NCDC  and  Bharat  Coking
 been  paying  full  respect  to  wage
 awards,  etc.  I  think  we  should  recognise
 the  basic  transformation  taking  place  in

 as  of

 ions
 of  hon.  who

 about

 oal  have
 board

 the  lives  of  the  workers  8  result
 this  Bill.  The  uncertainties  and  difficulties
 which  they  faced  earlier  are  being  put  an
 end  Will  this  end  for  all  industrial
 conflict?  No.  We  do  think  we  will  have
 misunderstandings  and  soon  but  |  think
 we  are  all  that  nationalisation
 does  improve  the  conditions  of  workers,

 and  will  certainly
 these

 to.

 agreed

 as  it  improved  it  earlier,
 improve  it,  so  far  as  workers  are
 concerned.

 15.00  hrs.

 T  find  myself  in  a  peculiar  position.  3
 am  shot  at  from  the  left,  I]  am  shot  at  from
 the  right  and  I  am  where  I  am.

 Patel  is  concerr So  far  as  Shri  H.M.
 he  is  naturally  worried  about  what  ¢
 were  the  principles  we  adopted  in  ari
 him  at  the  amount.  But  with  all  t
 pect  that  ॥ ह  have  for  him  I  am  not  going
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 to  oblige  him  by  giving  him  the  facts  he  has
 asked  for.  Under  the  Constitution  we
 are  entitled  to  come  to  an  amount.  {  ex-
 sMainea  in  very  broad  terms  the  process
 by  which  we  arrived  at  this  amount  when
 I  imtroduced  the  Bill.  The  process  we
 followed  was  that  we  valued  the  physical
 assets  of  the  mines.  (ड  took  us  nine

 manths  to  value  the  physical  assets  of  24
 coking  coal  mines.  because  the  accounts
 of  many  of  these  mines  are  in  as  bad  a
 siale  4५  the  mines  themselves  were.  The
 Machinery  was  in  varying  stages;  sometimes
 good  and  sometimes  bad,  and  it  took  quite
 some  ume  to  be  able  to  arrive  at  a  reason-
 ably  correct  evaluation  of  these  machines
 Having  come  to  a  particular  figure,
 which  was  the  value  of  these  assets,
 we  then  took  into  consideration  the  entire
 past  of  the  coking  coal  mining  industry,
 the  manner  in  which  these  gentlemen  con-

 tributed,  or  failed  to  contribute,  towards
 the  national  development,  and  then
 arrived  at  a  figure  which  we  thought  to
 be  just  and  reasonable  I  think  that  ७
 all  the  dlumination  that  would  request
 the  House  to  permit  me  to  give  Shri  Patel
 an  ths  question.

 J  do  not  think  there  are  Many  people
 whe  are  going  to  shed  teats  over  the  end
 of  the  era  of  private  ownership  of  the  coking
 caut  mines.  There  are  other  areas  in
 industry  where  perhaps  some  contribu-
 ton  may  have  been  made  by  industrial
 entrepreneurs  to  the  development  of  the
 Indian  economy.  So  fac  as  the  coking
 coal  mine  owners  are  concerned,  £  think
 that  their  contribution  has  been  negative
 from  the  beginning  to  end.  {f  ever  there
 has  been  exploitation  of  workers  in  this
 country,  it  has  been  in  the  coking  coal
 mines;  the  coal  mines  generally,  one  can  say,
 but  more  than  the  coal  mines  generally.
 in  the  coking  coal  mines  particularly.
 Hf  ever  there  has  been  chicanery  and  corr-
 uption  on  a  large  scale  by  capitalists
 ig  our  country,  it  has  been  by  the  capita.
 tists  who  live  in  jharia  district,  They
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 purchased  everybody  of  every  political
 party  which  they  found  purchasable,  they
 purchased  everybody  ot  every  trade  union
 which  they  found  purchasable.  in  fact
 people  from  every  walk  of  life  whom  they
 found  purchasable

 SHRI  PILOO  MODY  (Godhra)  ;
 ft  coult  =  not  have  been  =  done
 without  the  collusion  of  the  government.

 SHRI  S.  MOHAN  KUMARAMANGA-
 LAM.  ]  did  not  know  that  Shri  Piloo
 Mody  was  interesied  in  this.  Otherwise,
 L  would  have  been  soft.

 SHRI  PILOO.  MODY  Fam  putting  you
 in  company  along  with  them.  t  ant  saying
 that  है  could  not  have  been  done  without
 the  cousion  of  the  government,

 SHRE  S$.  MOHAN  KUMARAMAN-
 GALAM  The  sympathisers  of  the
 coking  coal  nine  owners  who,  we
 complains,  are  amongst  us  should
 lvally  be  sitting  on  that  side  and  nat
 here

 SHRI  PILOO  MODY  :  I  am  referring
 to  those  who  are  on  that  side  now.

 SHRI  S.  MOHAN  KUMARAMAR-
 GALAM:  it  is  very  difficult  for  him
 to  get  up  and  so  he  iaterrupts
 sitting.

 So  far  as  Shri  Madhukar’s  point  about
 guarantee  that  the  workers  will  nat  be
 harassed  by  the  management  is  concer-
 ned,  the  answer  is  that  it  is  a  nationali-
 sed  organisation,  There  are  bound  w
 be  some  conflicts,  there  are  bound  to  be
 some  muunderstandings,  but  I  think  all
 of  us  are  agrecd  that  nationination  0005
 tend  to  improve  the  industrial  relations.
 All  of  us  must  do  our  best  to  see  that  things
 are  better  in  the  public  sector  than  they
 have  becn  in  the  past,
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 DR.  RANEN  SEN  :  Quite  a  latge  num-
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 ber  of  employees.  are  being  transferred
 from  Calcutta  to  Dhanbad.

 SHRI  $.  MOHAN  KUMARAMAN-
 GALAM_  ;  $f  will  deal  with  that  point.
 The  total  number  of  workers  that  are  now
 employed  in  the  Bharat  Coking  Coal  Com-
 pany  is  120,000.  The  total  number  of
 workers  employed  by  the  different  headquar-
 ters  in  Calcutta  was  210.  Out  of  these
 2i0,  about  00  persons  are  being  retained
 in  Calcutta.  30  employees  have  been
 asked  to  shift  to  Dhanbad.

 The  hon.  Members  will  appreciate  the
 dilemma  with  which  the  coking  coal
 organisation  was  faced  when  we  tauk
 over  management  of  these  mines.
 of  these  2!4  coking  coal  mines,  211  mines
 are  situated  in  Jharia.  So,  naturally,
 the  proper  place  where  the  headquarters
 of  the  coking  coal!  organisation  should  be
 in  Bihar,  in  Jharia  and  in  Dhanbad.  There-
 fore.  necessarily  we  have  to  place  the  head-
 ‘quarters  there.  However,  we  do  need

 a  Sale  and  Purchase  Organisation  in  Cal-
 cutta.  The  maximum  number  of  em-
 ployees  whom  we  can  employ  in  that  orga-
 nisation  have  been  employed  in  Calcutta
 and  the  only  balance  have  been  shifted  to
 Dhanbad.  Not  only  that.  [f  you  inves-
 tigate  the  facts,  the  Bharat  Coking  Coa!
 Co.  have  been  fair'to  the  employees,  giving
 them  free  accommodation  until  they  could
 find  proper  accommodation,  helping  them
 and  giving  transfer  allowance  and  so  on
 ahd  so  forth.  But  you  will  understand
 that  we  do  not  want  to  make  it  a:Bengali-
 Bihari  issue.  J.know,  you  will  agree  with

 “me  that  it  should  not  be  made  such  an
 issue.  You  will  appreciate  that
 have  to  do  this  because,  otherwise,  «we
 क्त  Have  200  persons  doing  300  persons
 work  and  engage  100  persons  more  in
 Dhanbad.  |  think,  we  have  been  quite  fair.

 |  MR,  DEPUTY-SPEAKER  The
 Leegensbestiam  fe

 Out,

 we

 ३.57  hes,

 ‘criminal  and  civil  jurisdiction.

 Diplomatic  Relations  .  380
 (Vienna  Convention)  Bill

 question  ‘is  :
 7

 “That  the  Bill,  as  amended  be  passed”.
 The  motion  was  adopted.

 DIPLOMATIC  RELATIONS
 (VIENNA  CONVENTION)  BILL

 DEPUTY  MINISTER  IN  मत
 MINISTRY  OF  EXTERNAL.  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  Mr.
 Deputy-Speaker,  Sir,  1  beg  to  move:*

 “That  the  Bill  to  give  effect  to  the  Vienna
 Convention  on  Diplomatic  Relations
 (1961)  and  to  provide  for  matters  connec-
 ted  therewith,  as  reported  by  the  Select
 Committee,  be  taken  into  considvra-
 tion.”

 The  Bill  was  introduced  in  the  Lok  Sabha
 on  the  25th  November,  !97!.  It  was  referred
 to  a  Select  Committee  of  the  Lok  Sabha
 in  December,  1971.  On  that  occasion,
 {  made  a  detailed  statement  indicating
 the  need  for  enacting  this  legislatin  and
 i  also  explained  the  broad  features  of  the
 Bill.  {need  not,  therefore,  take  the  time  of
 the  House  in  going  over  the  subject-matter
 of  the  Bill  in  detail.

 All  L  wish  to  esphasize  is  that  the  Bill
 will  give  effect  to  the  Vienna  Convention  on
 Diplomatic  Relation  ‘1961,  to  which  India
 isa  party.  Certain  provisions  of  the  Con-
 vention  which  require  to  be  given  the  for
 of  law  will  be  given  that  force  under  the
 the  provisions  of  the  Bill.  These  relate
 to  the  privileges,  immunities,  exemptions
 and  facilities  which  a  Diplomatic  Mission
 and  its  members  will  enjoy  from  the  ‘local

 Until  ‘now
 these  matters  were  governed  by  ‘inter:
 national  custom  ad  practices  and  in  India

 9  legislative  provisions  and  adrhinistrative

 *  Moved  with  the  recommendation  of  the.  President.
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 regulations.  These  will  hereafter  be  MR  DLPUTY-SPIAKIR  Motion
 consolidated  in  a  single  Bill  moved

 The  Select  Committee  held  20  sittings  in
 all  The  Bill  as  amended  by  the  Select
 Committee  was  laid  on  the  Table  of  the
 House  on  the  24th  May,  1972

 As  the  hon  Members  would  have  noticed,
 the  Select  Committee  has  made  five  changes
 in  the  Bill  as  originally  introduced  Phe
 changes  made  in  the  preamble  and  in  clause

 ]  are  of  a  technical  nature  and  are  cvonse-
 quential  upon  the  lapse  of  time  in  the
 consideration  of  the  Bill  The  change  in
 clause  है  5  of  a  drafting  natuie  =  The  change
 m  clause  I]  ts  also  of  a  drafting  nature  and
 has  heen  made  m  order  (0  contorm  to  the
 madel  clause  of  Subordinate  Legislation
 of  both  Houses  of  Parliament

 The  material  change  made  in  the  Bill
 relates  to  clause  4  In  the  ortginal  Bill,
 clause  4  related  to  restrictions  on  privileges
 and  immunities  of  diplomat  missions  छा
 members  thereof  which  the  Government
 of  India  may  impose  0५  way  of  reciprocity
 or  retaliation  against  another  country
 because  that  country  had  imposed  similar
 sestricuions  on  Indian  Missions  abroad
 and  their  members  —  Ay  it  was  then  drafted,
 it  appeared  that  the  clause  did  not  include
 cases  where  there  were  breaches  of  the
 Vienna  Convention  by  the  other  country
 In  order  to  cover  that  lacuna,  another
 sentence  has  been  added  in  clause  4  to
 include  not  anly  restrictive  application  of
 the  Vienna  Convention  but  also  breaches
 of  the  Convention  so  that  the  Govern-
 ment  of  India  can  take  appropriate  action
 m  either  case

 Since  the  Select  Commuttce  has  inten-
 sively  exanimed  all  aspeuis  af  the  Bill.
 2  have  the  honour  to  move  that  the  Bill
 as  reported  by  the  Select  Committee  mav
 now  be  taken  into  cansderation

 “That  the  Billto  give  effect  to  the  Vienna
 Convention  on  Diplomatic  Relations
 (96I)  and  to  provide  for  matters  connec-
 ted  therewith,  as  reported  by  the  Select
 Committee,  be  taken  into  consdera-

 द tion

 SHRI  SOMNATH  CHATTERILL
 (Burdwan)  This  Bill  has  been  imicio-
 duced  to  give  effect  and  statutory  recog-
 nition  ta  some  of  the  provisions  of  the
 Vienna  Convention  of  964  whith  a  was
 held  under  the  auspres  of  the  Lorted
 Nations  and  to  which  this  country  acceded
 on  50  October,  2965  This  Bill  seeks
 to  put  on  the  Statute  Book  the  prouilcges
 and  immunities  that  are  enjoved  by  the
 diplomats  and  whih  have  been  ic.ogm-
 sud  in  the  Vienna  Convention

 Miplomacy  has  ben  dehned  in  some
 quatters  as  providing  the  machinery.  and
 personnel  for  carrying  out  the  foreign  policy
 of  the  Government  A  diplomat  has
 also  been  described  ay  the  eves  and
 ears  of  the  Government,  and  hs  chief
 functions  aie  to  execute  the  policies
 of  his  own  Government  ॥  those  counters
 so  far  as  diplomaty  relations  are  concer-
 ned  and  to  look  afte:  the  interests  of  the
 country  which  he  represents  In  one  ol
 the  well  known  books  on  international  law
 it  has  been  observed  that  the  maim  functions
 of  a  diplomat  can  be  classified  into  tour
 basic  phases  one  is  representatian  he  ७
 the  normal  agent  uf  communication  of  the
 country  which  he  represents,  the  sc.ond
 6  negotiation,  diplomats  are  by  defmition
 negouators,  and  negotiation  is  the  pursuit
 of  agreement  by  compromise  and  direct
 personal  contact,  the  third  is  reporbng
 reports  from  diplomats  form  the  basis.  on
 which  the  foreign  ploliy  of  the  country  ५
 drawn  up,  and  a5  its  said,  a  pood  diplo  nat
 must  abo  be  a  good  reporter  the  fourth
 ि  that  he  has  to  look  after  the  intaests  of
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 [Shur  Som  Nath  Chatterjec]
 his  Own  country  in  the  foreign  land  and
 has  also  to  look  after  the  interests  of  his
 nationals,  including  business

 Before  the  Vienna  Convention  was  held
 and  drew  up  the  provisions,  these  diploma-
 the  privileges  and  mmmuanties  were  based
 primarily  on  some  unwiitten  codes  of
 conduvt  and  informal  conventions  —  After
 this  Convention  has  been  held  and  it
 drow  up  the  provisions  it  7६  necessary
 that  हम  should  form  part  of  the  municipal
 law  of  the  country  If  [  may  quote,  with
 your  permission  =  from  one  of  the  most
 well  Known  and  leading  authorities  on
 international  law  that  1५  Oppenheim
 ao  “AIL  the  privileges  which  are  possessed

 by  diplomatic  envoys  are  not  rights
 given  to  them  by  international  law  but
 rights  given  by  the  municipal  Jaw  of  the
 reaeiving  States  in  comphance  with  an
 international  right  belonging  to  ther
 home  States  For  international  law
 gives  a  right  to  every  State  to  demand
 for  its  diplomatic  envoys  certain  pri-
 vileges  from  the  municipal  law  of  a
 foreign  State
 For  proper  discharge  of  their  duties  and
 funcuons,  diplomatic  privileges  46
 taken  to  be  inseparable  attributes  of  the
 very  existence  of  the  diplomats  envoys
 A  diplomats  position  8  derived  from
 miternational  rights  and  duties  belonging
 {o  his  State  and  not  from  international
 rights  of  his  own”

 This  shows  that  the  claims  for  privileges
 and  immunities  really  go  along  with  the
 status  of  the  diplomat  For  discharging
 hw  proper  functions  and  duties,  it  is  essen-
 taal  that  he  should  be  outside  the  control
 of  the  receiving  State,  his  activity  should
 not  be  under  the  jurisdiction  of  what  wn
 called  the  ‘receiving  State’  in  international
 law,  and  he  should  be  independent  of  the
 jursdition  and  control  of  the  receiving
 State  Therefore,  in  a  sense,  4  was  some-
 what  overdue  that  ihe  provisions  of  the
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 Vienna  Convention  which  was  held  m  =  96
 and  to  which  we  became  a  party  m  965
 were  made  part  of  (he  munscipal  law  of  this
 country  because,  after  all,  the  sanction
 Is  obtamed  from  the  municipal  law  of  the
 country  and  not  from  imternational  law.

 So  fai  as  the  clauses  of  the  Bill  are  con-
 cerned,  Clause  3  contains  4  very  propet
 provision  in  the  sense  that  in  the  expanding
 sphere  of  international  activities  and  re-
 lations  it  1s  necessary  that  those  countries
 whith  have  not  been  parties  as  such  to
 the  Vienna  Convention  but  wh  arc  follo-
 wing  the  ordinary  norms  of  diplomatic
 telations  and  are  allowing  diplomatn  pri-
 vileges  and  immunitits  to  all  envavs  should
 also  be  put  on  the  same  footing  although
 they  have  not  been  stiictly  parties  to  the
 Vienna  Convention

 So  far  as  clause  4  35  concerned  this  also,
 व  teel  is)  8  welkktome  provision  =which
 has  been  made  namely  that  the  principle
 of  reciprocity  has  been  recognised  in  clause
 4  and  it  i»  a  desirabh  and  necessary  pro-
 vision  that  im  approptiate  cases,  whether
 we  want  it  or  not  a  reciprocal  attitude
 has  to  be  adopted  Therefore  we  suppoit
 this  Bul  in  so  far  as  it  gives  statutory
 Tecognition  10  an  international,  agreement,
 ॥  J  may  use  that  expression,  which  has
 been  arrived  at  under  the  auspkes  of
 the  United  Nations  and  to  which  thy
 country  acceded  as  carly  as  965

 So  far  as  the  discharge  of  the  duties  and
 functions  ss  concerned,  it  i8  essentral
 that  thi,  country  should  honour  these
 privileges  and  immunities  Not  only
 they  would  honour  it,  [  take  it,  always
 but  they  would  expect  other  couniries  also
 to  honour  that  and  give  proper  facilities
 to  our  envoys  im  ther  countnes  and  if
 there  is  any  imfraction,  then  we  should
 adopt  4  reciprocal  attitude

 With  these  observations,  I  support  this
 Bill
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 SHRI  MOHANRAJ  KALINGARAYAR
 (ollachi)  :  While  supporting  this  Dipio-
 matic  Relations  (Vienna  Convention)  Bill,
 I  would  like  to  make  two  remarks  on  behalf
 of  my  Party.

 The  Vienna  Convention  was  adopted  in
 the  year  I96!  April  and  only  after  four
 years  we  joined  the  Convention  in  965
 and  after  seven  years  from  1965,  the  Govern-
 ment  has  brought  this  Bill  here  for  giving
 legal  effect  to  it.  Initially  we  have  wasted
 four  years  in  becoming  a  Member.  Second-
 ly  we  wasted  another  seven  years  to  give
 it  a  legal  clothing.  I  am  not  able  to  appre-
 ciate  the  Government  in  dealing  so  lightly
 with  these  international  Conventions.

 I  would  also  like  to  know  the  attitude  of
 our  Government  towards  those  countries
 who  have  not  become  a  member  of  this
 Convention.  Due  to  these  delays,  our
 foreign  policy  has  not  become  strong.
 These  international  conventions  should  be
 recognised  at  the  proper  time.

 So,  there  is  not  much  to  say,  as  my  friend
 has  dealt  with  all  the  important  points.
 I  would  just  make  one  request  to  the  hon.
 Minister  for  External  Affairs,  to  kindly
 tell  us  why  there  was  this  inordinate  delay
 in  giving  legal  effect  to  this  Vienna  Conven-
 tion  and,  secondly,  how  our  Government
 was  dealing  with  those  countries  who  have
 not  become  members  of  this  Convention.

 Thank  you,  Sir.

 SHRI  पे.  N.  MUKERJEE  (Calcutta—
 North-East)  :  Mr.  Deputy-Speaker,  Sir,
 it  is  perhaps  appropriate  that  our  ratifica-
 tion  of  the  Vienna  Convention  and  diplo-
 matic  relations  is  followed  up  as  it  has  been.
 by  legislation;  but  in  apite  of  what  the  hon.
 friend  who  just  sat  down  said  a  little  while
 ago,  [  think  that  in  the  condition  of  things
 as  they  are  in  the  international  set-up,  there
 is  no  very  special  obligation  on  countries

 =  :

 id
 fo  incorporate  in  their  statutes i
 for  &  treaty  which  they  had
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 ratified  earlier.  As  a  matter  of  fact,  out
 of  330  countries  which  have  adhered  to  the
 Vienna  Convention,  some  43,  up  till  now,
 according  to  the  figures  supplied  by  the
 Government,  have  incorporated  the  Vienna
 Convention  in  their  own  respective  statutes
 and  I  say,  it  is  because  international  law  is
 in  such  a  posture  that  perhaps  it  is  some-
 times  better  even  to  have  an  elastic  posi-
 tion.  Perhaps  even  without  incorporation
 im  our  own  municipal  law,  we  will  be  observ-
 ing  those  conventions  to  which  this  country
 is  a  party,  in  pursuance  of  its  own  forms
 of  international  conduct.

 I  say  this  because  even  in  the  USA,  we
 do  not  find  that  the  acceptance  of  the  Vienna
 Convention  has  led  to  the  acceptance  of
 these  provisions  in  their  own  statutes.
 The  word  as  it  is  conditioned,  behaves  bad-
 ly,  but  we  in  this  country  seem  to  have  the
 special  predilection  for  behaving  like  a  very
 good  boy,  almost  turning  the  other  cheek
 in  so  far  as  international  incidents  ate  con-
 cerned,  and  trying  to  behave  in  the  most
 virtuous  manner  possible,  but,  at  the  same
 time,  getting  a  reputation  in  the  world,
 that  we  are  not  as  virtuous  as  we  ought  to
 be.  That  is  to  say,  in  international  rela-
 tions  things  are  determined  not  merely  by
 what  we  profest  to  do  or  what  we  even  do
 under  some  kind  of  a  duress,  but  things  are
 determined  by  the  real  role  we  are  playing
 in  world  affairs.

 Sir,  I  do  not  object,  but,  on  the  contrary,
 I  welcome  this  idea  that  we  have  put  into
 our  statute,  our  adherence  to  the  Vienna
 Convention.  Ihave  been  a  Member  of  the
 Select  Committee  and  we  have  examined
 the  provisions  of  the  Vienna  Convention
 which  we  have  appended  to  the  statute.
 J  would  not  object  to  it  but  I  wish  to  point
 out  at  the  same  time  that  this  picture  of
 reciprocity  which  is  mentioned  in  this
 legislation  is  something  which  we  can  only
 get  the  other  countries  to  abide  by  if  our
 foreign  policy  is  conducted  in  the  right
 manner.
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 I  say  all  this  because  we  have  always

 tried  to  behave  decently  in  regard  to  mmter-
 national  relations  Certain  other  countries
 have  not  done  so  I  am  not  proposing  that
 we  should  have  a  belligerent  attitude  or
 posture,  I  am  not  suggesting  that  we
 should  behave  m  a  manner  that  Pakistan
 behaved,  for  example,  in  965  or  even  in
 49  I  am  not  suggesting  for  a  moment
 that  we  follow  that  kind  of  an  example
 Iam  not  suggesting  for  example  that  what
 was  done  by  China  to  many  diplomatic
 personne]  at  a  particular  pomt  of  time
 should  be  done  on  our  side  also!  believe
 on  the  contrary  that  if  international  hfe  35
 to  be  conducted  with  any  decency,  the  con-
 ventions  which  have  gone  over  the  last  400
 years  should  be  properly  implemented  and
 given  effect  to  The  world  is  not  what  we
 wish  it  to  be  and  on  occasions  we  have  to
 show  that  this  country  has  a  point  of  view
 and  this  country  ts  not  going  to  be  taken
 for  granted,  that  this  country’s  representa-
 tives  are  not  to  be  treated  shabbily

 In  956  for  example,  m  Pakistan,  the
 Indian  High  Commission  was  treated  utter-
 ly  shabbily  The  premues  of  the  High
 Commission  were  searched  in  conditions
 which  were  extremely  derogatory  They
 were  utterly  against  every  single  convention
 and  norm  of  snternational  conduct

 During  last  year,  when  the  Bangla  Desh
 struggle  was  going  on,  one  of  the  diplomats
 who  had  fled  the  Pakistan  High  Commission
 to  jon  the  High  Commission  of  Bangla
 Desh,  Shr:  Humayun  Rashid  Choudhary,
 divulged  certain  correspondence  which  had
 passed  in  Pakistan  which  showed  that  in
 Pakistan  the  officers  concerned—I  need  not
 mention  ther  names,  because  we  are  now
 entering  again  a  period  of  friendship
 between  our  two  countries  and  that  is  what
 wa  welcome—wanted  to  search  the  Indian
 High  Commission  in  an  even  more  ह...
 ons  condition  than  actually  was  the  case.
 I  do  not  say  therefore  that  we  should  have
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 done  somethlag  very  tetnble  in  regard  to
 Pakistan,  because  we  bave  always  wanted
 between  India  and  Pakistan  a  state  of  frend-
 ship  to  subsist  in  spite  of  provocation  But
 IT  have  found  our  Government  behaving  in
 a  rather  meek  and  mild  fashion  at  a  pomt  of
 time  when  meekness  and  mildness  was  not
 called  for  I  have  not  yet  known  of  one
 single  instance  when  the  Government  of
 our  country  m  relation  to  the  Government
 of  another  country  which  has  behaved  in  a
 dastardly  fashion,  has  chosen  to  declare
 any  person  belonging  to  the  Embassy  of
 the  High  Commission  of  that  hostile  coun-
 try  as  persona  non  grata  It  never  happen-
 ed  last  year,  a  military  attache  of  the
 Pakistan  High  Commission  whose  name
 was  mentioned  m  ths  House,  was  accused
 of  having  tortured  Shekh  Mu;bur  Rehman
 in  the  Agartala  conspiracy  case,  and  nothing
 was  done  in  regard  to  that  man,  even  though
 a  demand  was  made  that  that  person  should
 be  declared  persona  non  grata  We  did  not
 do  it  There  are  other  ways  and  means
 open  to  very  country  in  order  to  give  effect
 to  its  mternational  rights,  70  so  far  as  diplo-
 matic  smmunities  are  concerned

 For  instance,  there  is  the  provision  t
 international  life  that  when  egregious  viola-
 tion  of  international  norms  takes  place,
 then  the  doyen  of  the  diplomatic  corps  in
 the  country  where  these  violations  are  tak-
 mg  place  should  be  moved  and  something
 should  be  done  I  have  never  yet  heard
 from  any  quarter  that  mn  965  or  m  1971,
 m  Pakistan,  for  example,  the  doyen  of  the
 diplomatic  corps  in  Islamabad  or  wherever
 the  capittal  might  be  took  any  step  in  order
 to  assert  that  India’s  right  as  @  sovereign
 country  was  being  violated  m  a  manner
 which  went  against  the  grains  of  miernahon-
 al  decency  It  never  happened.

 I  have  personally  heard  from  our  High
 Commussioner  in  Pakistan  at  that  point  of
 time,  the  story  of  humiliations  to  which be
 had  been  sutyected  in  97]  when  the  fing
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 of  this  country  was  dishonoured  and  all
 kinds  of  humiliations  were  inflicted  upon
 the  diplomatic  personnel  of  this  country.
 But  I  have  never  heard  one  syllable  about
 what  the  Government  of  India  or  the
 Ministry  of  External  Affairs  did  in  so  far
 as  international  conventions  about  diplo-
 matic  immunities  and  privileges  and  the
 honour  006  to  one  country  from  another
 country  were  concerned.

 I  am,  therefore,  deeply  disturbed  about
 this  aspect  of  our  foreign  policy.  Do  we
 always  propose  to  play  the  role  of  the  good
 boy  in  politics,  who  behaves  very  well
 while  the  whole  world  disregards  all  those
 adjurations  on  our  part  and  treats  us  sha-
 जाए  ?  I  do  not  say  that  €  us  behave  bad-
 ly.  On  the  contrary,  let  us  abide  by  all
 these  international  conventions  in  order  to
 bring  about  a  decent  international  life.  But
 at  the  same  time,  let  us  pull  our  weight  pro-
 perly  andlet  us  assert  the  self-respect  of  this
 country.

 MR.  DEPUTY-SPEAKER  :  Does  the
 hon.  Member  want  to  continue  with  his
 speech  ?

 SHRI  H.  N.  MUKERJEE  :  I  would  like
 to  take  a  few  more  minutes.

 MR.  DEPUTY-SPEAKER  :  He  may
 continue  on  the  next  day.

 5.30  brs.

 MOTION  RE,  FIFTEENTH  REPORT  OF
 THE  COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 PROF.  NARAIN  CHAND  PARASHAR
 (Hamirpur)  :  I  beg  to  move:

 “That  this  House  do  agree  with  the
 Fifteenth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolutions
 Presented  to  the  House  on  the  2nd
 August,  1972",
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 MR,  DEPUTY-SPEAKER  :  The  ques.
 tion  is  :

 “That  this  House  do  agree  with  the
 Fifteenth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolutions
 presented  to  the  House  on  the  2nd
 August,  4972”.

 The  motion  was  adopted.

 45.3]  brs.

 BIHAR  ATOMIC  AUTHORITY
 BILL

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  On
 behalf  of  Shri  Ramavatar  Shastri,  |  teg  to
 move  for  leave  to  introduce  a  Bill  to  previce
 for  the  formation  of  an  Authority  for  the
 purpose  of  setting  up  an  atemic  power  plant
 in  Bihar  and  for  matters  connected  there-
 with,

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tron  is:

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  formation  of  an
 Authority  for  the  purpose  of  setting  up
 an  atomic  power  plant  in  Bihar  and  for
 matters  connected  therewith”.

 The  mation  was  adopted.
 SHRIS.  M.  BANERJEE  :  I  introduce  *the

 Bill.

 CASTE  SYSTEM  (ABOLITION)  BILL

 ओ  यमुना  प्रसाद  मण्डल  (समस्तीपुर)  :  मम

 प्रस्ताव  करता  हू  कि  जाति  पद्धति  का  उत्पादन
 करने  का  तथा  नाम  के  पश्चात  जाति  प्रशिक्षित

 करने  पर  रोक  लगाने  का  उपबन्ध  करने  वाले  विधि-

 सक  को  पुर:स्थापित  करने  की  अनुमति  दी  जाये।

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 “That  leave  be  granted  {o  introdece  2
 Bill  to  provide  for  the  abolition  cf  caste

 *  Publish  in  gazette  of  India  Extraordinary  Part  II,  section  2,  dated  4-8-72
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 system  and  to  put  a  ban  on  expression
 of  caste  after  the  name”

 The  motion  was  adopted

 a  घूमता  प्रसाद  सवाल  मैं  विधेयक  पुर स्थापित
 करता  हू  ।

 25.32  brs
 CONSTITUTION  (AMENDMENT)  BILL

 (Amendment  of  Nth  Schedule)

 SHRI  €  K  CHANDRAPPAN  (Tell:
 cherry)  I  beg  to  move  for  leave  to  intro-
 dice  8  Bill  further  to  amend  the  Constitu-
 tion  of  India

 MR  DEPUTY-SPEAKER  The  question
 is

 “That  leave  be  granted  to  mtroduce  a
 Bill  further  to  amend  the  Constitution
 of  India  7

 The  motion  was  adopted
 SHRI  ८  K  CHANDRAPPAN  [I  mtro-

 duce  *the  Bill

 5.33  brs.

 CONSTITUTION  (AMENDMENT)  BILL

 (Amendment  of  Ninth  Scheduled)
 SHRI  C  K  CHANDRAPPAN  (Telh-

 cherry)  4  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the  Constitu-
 tron  of  India

 MR  DEPUTY-SPEAKER
 moved  .

 “That  leave  be  granted  to  introduce  a  Bull
 farther  to  amend  the  Constitution  of
 Tada”.

 SHRI  VARKEY  GEORGE  (Kottayam)
 Loppose  the  motion  mainly  on  three  grounds

 {  am  sorry  to  say  that  the  statement  of
 objects  and  reasons  attached  to  the  Bull  by
 my  hon.  friend  is  false,  baseless  and  mis-
 leading  (faterruptions)

 Motion
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 SHRI  N  SREEKANTAN  NAIR
 (Quilon)  He  must  with  draw  the  word
 ‘false’

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  He  may  say  ‘inaccurate’.

 MR  DEPUTY-SPEFAKER  I  do  not
 think  the  word  ‘false’  ts  unparliamentary

 SHRI  DINEN  BHATTACHARYYA
 It  ts  not  proper

 MR  DEPUTY-SPEAKER  That  has
 gone  on  record  That  should  be  enough

 SHRIN  SREEKANTAN  NAIR  Hes
 going  to  make  all  false  statements

 SHRI  VARKEY  GEORGE  The  real
 purpose  of  this  Bill  is  to  infringe  the
 fundamental  rights  of  the  minorities  granted
 to  them  by  the  Constitution  under  art  30
 I  shall  quote

 AN  HON  MEMBER  No,no

 MR  DEPUTY-SPFAKER  His  sub-
 mission  ts  that  the  Bill  cannot  be  taken  up
 for  consideration  At  the  moment,  we  are
 confined  to  the  very  limited  question  whe-
 ther  the  Bill  can  be  introduced  or  not,
 whether  there  1s,  any  bar  under  the  Consti-
 tution  to  that  The  merits  cannot  be  gone
 into  at  this  stage

 SHRI  VARKEY  GEORGE  I  am  try-
 ing  to  say  that  it  cannot  be  mtroduced  be-
 cause  it  is  against  the  Constitution

 SHRI  H  N  MUKERJEE  (Calcutta—
 North-East)  :  On  8  pommt  of  order.  This
 matter  regarding  admissiburty  from  the
 point  of  view  of  the  Constitution  of  a  private
 members’  Bill  has  conceivably  been  gone
 mto  by  the  Committee  we  have  got  here  to
 consider  private  Bills  and  Resolutions,  who
 surely  examine  the  question  on  the  face  of
 the  cottstitutionality  of  a  partscular  measure
 If  the  measure  is  to  be  attacked  on  the
 ground,  that  should  take  place,  as  you  said
 at  the  state  of  consideration  of  the

 not  the  mensure
 «Published  in  gazette  of  India  Extraodinary  Part  ही  section  2  dated  yre:)
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 At  this  point,  no  objection  can  be  taken  on
 gtound  of  constitutionality.

 MR.  DEPUTY-SPEAKER  :  What  Prof.
 Mukerjee  has  said  is  correct.  In  the  first
 place,  the  Private  Members’  Bills  Committee
 has  gone  into  the  question  and  has  seen  it
 fit  to  allow  the  member  to  introduce  the
 Bill.  He  sould  have  opposed  the  Report
 of  the  Committee  at  the  time  the  motion
 for  its  adoption  was  moved.  Now  the
 House  has  agreed  to  the  decision  of  the
 Committee  that  the  Bill  may  be  introduced.
 Therefore,  the  question  dues  not  arise  now.
 You  cannot  oppose  it  now.  (Interruption)

 SHRI  K.  NARAYANA  RAO  (Bobilli)  :
 J  think  that  what  you  said  cannot  be  taken
 as  the  correct  proposition.  Because,  if  it
 is  not  opposed  at  the  Committee  level,  it
 does  not  preclude  us  from  opposing  it  here.
 The  fundamental  point  :s  you  cannot
 oppose  a  Constitution  (Amendment)  Bill
 on  the  basis  of  the  Constitution.  The  ob-
 ject  of  the  Constitution  (Amendment)  Bill
 is  to  modify  the  Constitution  itself.  There-
 fore,  no  Constitution  (Amendment)  Bill  can
 bs  opposed  on  the  ground  that  it  opposes
 the  Constitution,  because  the  very  putpose
 is  to  modify  the  Constitution,

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 Sir,  |  have  several  times  opposed  such  Bills,
 and  everytime  I  was  told  by  the  Chair  that
 the  question  was  one  on  which  the  merits
 of  the  case  could  not  be  entered  into  and  the
 Chair  always  has  said  that  “I  am  not  the
 Proper  persons  to  give  a  ruling  on  this  and
 it  is  for  the  Attorney-General!  and  others  to
 give  an  opinion.”  Now,  the  Committee
 has  found  no  objection  to  this  Bill  coming
 up.  So,  the  hon.  Member  has  missed  the
 bus;  he  cannot  object  to  it  now.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan)  :  The  question  of  legislative
 competonce  is  not  relevant  et  the  stage  of
 introduction  of  the  Constitution  (Amend-
 ment)  Bil,  because  if  this  Bill  is  passed  the

 Constitution  itself  is  amended.  So,  there
 is  no  question  of  legislative  competence.

 Regarding  his  other  objection,  ]  may  point
 out  that  everybody  is  not  represented  on  the
 Committee  on  Private  Members’  Bills  and
 Resolutions.  Therefore,  if  the  Member
 is  not  present  there  to  oppose  it,  when  the
 consideration  of  the  Bill  comes  up,  that  is
 the  appropriate  stage,  not  only  in  respect
 of  the  Constitution  (Amendment)  Bills  but
 in  respect  of  other  Bills  also,  when  objec-
 tions  can  be  raised.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati)  :  Sir,  4  do  not  agree
 with  the  point  made  by  the  hon.  Member
 that  (he  Bill  cannot  be  opposed  on  the  basis
 of  legislative  competence.  I  feel  that  that
 stand  will  not  be  correct,  because  if  Parlia-
 ment  has  no  legislative  competence  to  enact
 a  law  amending  the  Constitution,  there  is
 no  other  body  to  do  it.  (/nterruption)

 MR.  DEPUTY-SPEAKER  Order
 please.  If  it  is  a  subject  under  the  purview
 of  the  State  legislature,  obviously  we  do  not
 have  that  power,  But  the  report  of  the
 Committee  on  Private  Members’  Bills  and
 Resolutions  was  presented  to  the  House
 on  Wednesday.  It  is  in  the  know  of  all
 the  Members.  A  motion  was  moved  just
 now  that  it  be  adopted  by  the  House,  and
 ॥  has  been  adopted.  Therefore,  |  do  not
 think  the  question  arises  at  this  stage.  Mr
 George,  unless  you  have  anything  new  to
 say,  |  will  put  the  motion  io  the  House.

 SHRI  VARKEY  GEORGE  :  I  could  not
 oppose  it  in  the  Committee  of  Private  Mem-
 bers’  Bills  and  Resolutions,  because  I  was
 not  a  Member  of  that  Committee.

 MR.  DEPUTY-SPEAKER  :  This  _फुट
 tion  does  not  arise.  The  report  of  the  Com-
 mittee  was  presented  to  the  House  on
 Wednesday  fast.  You  have  got  a  copy  of
 that.  पी  you  had  a  special  interest,  you
 should  have  looked  into  that.  And  now,
 the  motion  to  adopt  the  report  was  put  to
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 [Mr.  Deputy  Speaker]
 the  House  and  the  House  has  accepted  it.
 Therefore,  you  cannot  raise  that  question.
 If  you  have  any  new  ground,  I  am  prepared
 to  allow  you.

 SHRI  VARKEY  GEORGE  :  Yes;  I
 Oppose  the  motion  on  the  ground  that  this
 Parliament  has  no  competence  to  discuss
 it.

 MR.  DEPUTY  SPEAKER  :  Then  I
 will  put  that  proposition  of  yours  to  the
 vote.

 AN.  HON.  MEMBER  :  Let  somebody
 move  it.

 SHRI  VARKEY  GEORGE  :  It  4s  purely
 a  State  subject.  It  is  about  education  in

 Kerala.  It  is  about  the  Kerala  University
 Act.  It  is  a  State  sub  ject.

 MR.  DEPUTY  SPEAKER  :  Because  tt  is
 a  State  subject  and  therefore  this  Bull  can
 not  be  brought  here,  that  question  does  n  ot
 arise.  If  you  have  read  article  3{B,  any
 piece  of  legislation  which  a  State  legislatu  re
 has  passed  can  be  included  m  the  Ninth
 Schedule  according  {o  that  article  That  is
 all  that  is  sought  to  be  done  I  do  not
 think  you  have  any  new  reason.  I  will  put
 the  motion  to  the  vote  of  the  House.

 The  question  ts  :

 “That  leave  be  granted  to  introduce  a
 Bull  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.
 SHRI  ८.  K.  CHANDRAPPAN  :  I  intro-

 duce*  the  Bill,

 £5.40  hes.

 CONSTITUTION  (AMENDMENT)  BILL
 ~—Contd.
 {Amendment  of  article  74]

 by  Dr.  Karm  Singh
 MR.  DEPUTY  SPEAKER  :  We  shall

 take  up  further  consideration  of  the  Bill
 oa
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 to  amend  the  Constitution  of  India  moved
 by  Dr.  Karni  Singh  on  26th  May,  97t.
 He  has  authorised  Mrs.  Godfrey  to  pilot  the
 Bill  on  his  behalf.  Two  hours  were  allott-
 ed  for  this  Bill;  35  minutes  were  taken  and
 one  hour  and  25  minutes  remain.  Shri
 Bhandare  has  taken  five  minutes  on  the  last
 occasion;  he  may  continue.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  Mr.  Deputy  Speaker,  when  the
 Bill  was  introduced  even  then  I  raised  the
 question  as  to  what  was  the  ground  on
 which  the  learned  Dr  Karn  Singh  wanted
 to  introduce  this  Bill.  In  his  introductory
 speech}  he  says  he  is  afraid  that  the  High
 Courts  and  the  Supreme  Court  would  be
 packed  by  judges  who  would  always  give
 decisions  favourable  to  the  Executive  or
 government.  He  was  afraid  that  this  was
 likely  to  take  place  during  the  course  of  years
 to  come.  At  that  time  I  asked  whether
 Dr.  Karn  Singh  would  hke  to  change  the
 polity  that  we  have  under  the  Constitution.
 Under  the  Constitution,  we  have  the  Parlia-
 mentary  form  of  Government  even  though
 we  have  a  Federal  polity.  By  this  Bill  he
 wants  to  add  an  explanation  to  article  74
 of  our  Constitution;  if  this  Bill  is  accepted,
 it  would  change  the  very  polity  that  has  been
 existing  in  our  country.  I  do  not  know  if
 Dr.  Karni  Singh  would  hke  to  introduce  the
 Presidential  Form  of  Government  or  whe-
 ther  he  would  be  satisfied  with  the  Partia-
 mentary  Form  of  Government  which  exists
 under  our  Constitution.  I  do  not  know
 what  is  in  his  mind.  Unwittingly  in  order  to
 forewarn  against  future  dangers  or  to  safe-
 guard  against  future  dangers,  he  himself
 has  landed  in  a  serious  danger;  he  would
 like  the  country  to  run  into  a  serious  danger
 of  the  introduction  of  the  Presidential  form
 of  government,
 45.42  hrs.

 {Suri  K.  N.  Tiwary  in  the  Chair).
 The  Founding  Fathers  of  our  Constitu-

 tion  in  theie  wisdom  accepted  the  Parlia.

 Published  in  Gazette  of  India  Extraordinary,  Part  I!  Section  2,  dated  4,372.
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 mentary  form  of  government;  the  powers
 and  functions  of  each  organ  of  the  State  are
 well  defined  under  the  Constitution.  As  I
 ssid  a  Parliamentary  form  of  Government
 envisages  that  an  institution  of  Parliament
 must  be  created.  Parliament  is  defined  as
 the  body  constituting  the  three  organs  :  the
 President,  the  Lok  Sabha  and  the  Rajya
 Sabha.  These  three  together  constitute  the
 Parliament.  In  England,  under  the  British
 Constitution,  the  King,  the  House  of
 Commons  and  the  House  of  Lords  constitute
 the  British  Parliament.  Similarly,  the  Pre-
 sident,  the  Lok  Sabha  and  the  Rayya  Sabha
 constitute  the  Indian  Parliament.

 The  powers  and  functions  of  these  three
 organs  are  well  defined.  Their  functions
 are  well  defined.  If  we  accept  Dr.  Karni
 Singh’s  Bill  which  seeks  that  there  ought  to
 be  an  amendment  to  Article  74,  the  power
 to  appoint  the  judges  will  be  vested  or  given
 exclusively  to  the  President  alone.  Now
 our  scheme  of  the  Constitution  is  that  the
 President  will  be  the  Head  of  the  State  and
 the  President  shall  have  under  Article  74
 the  Co@ncil  of  Ministers  who  will  tender  or
 give  advice  to  the  President.  This  is  what
 Article  74  says  :

 “There  shall  be  a  Council  of  Ministers
 with  the  Prime  Minister  at  the  head  to
 aid  and  advise  the  President  in  the
 exercise  of  his  functions.”

 If  we  accept  the  explanation  or  if  we  add
 the  explanation  as  Dr.  Karni  Singh  would
 like  us  to  accept  in  the  matter  of  appoint-
 ment  of  judges,  the  advice  of  the  Council
 of  Ministers  need  not  be  taken  and  should
 not  be  taken,  and  that  power  should  exclu-
 sively  vest  in  the  President.  That  is  the
 sum  and  substance  of  Dr.  Karni  Singh’s
 amendment.

 By  adding  the  small  explanation  we  are
 thereby  amending  Articles  53,  Article  24,
 then  part  XIV  of  the  Constitution  dealing

 with  Services.  Therefore,  if  we  accept  the
 small  amendment  as  he  sought  to  mention
 to  the  House,  in  the  matter  of  appointment
 of  the  judges  to  the  High  Courts  and  the
 Supreme  Court  the  power  should  be  given
 exclusively  to  the  President.  He  has  for-
 gotten  all  about  the  other  Articles  of  the
 Constitution  which  deal  with  the  power  of
 appointment.  Now  the  power  of  appoint-
 ment  is  vested  under  the  Constitution  in  the
 President.  But  that  power  cannot  be  exer-
 cise  by  him  without  the  aid  and  advice
 of  the  Council  of  Ministers.  That  is  the
 position  under  the  Constitution.  There-
 fore,  I  suggested  to  him  that  it  would  be
 far  more  wise  and  befiting  for  Constitu-
 tional  property  to  withdraw  the  Bill.

 He  also  went  to  the  extent  of  saying,  and
 he  has  also  incorporated  his  fear  in  the  aims
 and  objects  of  this  Bill,  that  if  we  do  not
 accept  the  explanation  as  he  has  suggested
 to  Article  74,  then  we  would  be  giving  go-
 by  to  the  principle  of  Rule  of  law.  That  is
 his  second  fear  which  he  has  mentioned.

 In  fact  he  tried—he  must  have,  I  do  not
 say  he  might  not  have—but  I  may  very
 politely  ask  whether  he  has  undrerstood
 the  impliations  and  connotations  of  the
 acceptance  of  the  principle  of  rule  of  law.
 The  Rute  of  Law  has  three  elements.  One
 is  that  there  can  be  no  arbitrary  exercise
 of  powers  by  the  executive.  Secondly,  no

 person  can  be  above  the  Jaw.  All  persons
 must  be  put  in  the  matter  of  trial  on  the
 same  base  and  between  the  same  parallels.
 We  have  amended  the  Constitution  and  also

 the  C.P.C.  and  Ci.  P.C.  taking  away  the

 special  rights  and  privileges  given  to  the
 rulers  of  former  Indian  States.  So,  I  have

 no  hesitation  in  concluding  that  we  have
 now  implemented  the  principle  of  equality
 of  all  persons  before  the  law.  I  am  not

 talking  of  article  I4  but  of  the  second  ele-

 ment  of  the  principle  of  the  rule  of  law.
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 ‘The  third  clement  is  that  everybody  must

 submut  to  the  municipal  law  and  that  they
 stand  on  the  same  base  between  the  same
 parailel  lines

 Therefore,  Dr.  Karn:  Singh’s  fears  are
 not  based  on  factual,  statistical,  rational  or
 legal  basis  at  all.  The  fear  haunting  the
 mind  of  Dr.  Karni  Singh  that  the  judges

 would  be  packed  and  we  will  have  a  com-
 mitted  judiciary  and  also  the  fear  that  rule
 of  law  would  be  given  the  go-by  have  no
 basis  and  that  fear  complex  must  be  given
 up  छा  understanding  the  proper  constitutional
 position,  the  federal  polity  and  the  parha-
 mentary  democracy  which  we  have  accept-
 ed

 With  these  words,  I  would  request  Mrs.
 Godfrey  to  withdraw  the  Bll  After  with-
 drawing  the  Bill,  she  can  persuade  and  satisfy
 Dr  Karn:  Singh  on  the  political,  constitu-
 tional  and  basic  principles  of  rule  of  law

 “SHRI  MADHURYYA  HALDAR
 (Mathurapur)  The  Billi  introduced  by
 Dr  Karn  Singh  can  be  supported  if  the
 hopes  that  have  been  expressed  in  the  Bill
 ate  fulfilled  But  no  one  can  say  that  this
 stage  that  these  hopes  will  actually  be  ful-
 filled  From  our  every  day  experience  we
 have  seen  how  the  Judges  of  the  Supreme
 Court  and  the  High  Court  are  appointed
 ‘We  have  also  seen  how  they  are  raade  to
 work  The  ruling  class  offers  them  new  jobs
 in  heu  of  their  work  as  rewards  A  Judge
 of  the  High  Court  after  his  retirement  was
 gzven  a  job  of  Governor  and  after  that  he
 was  given  @  post  in  the  Law  Commmussion
 These  Judges  are  often  made  members  of
 some  Committees  and  Commissions  and  also
 appointed  Chairmen  of  also  some  Inquiry
 Cammussion,  and  after  their  retirement  they
 are  brought  to  Lok  Sabha  or  Rajya  Sabha.
 The  Ruling  class  cy  utilising  the  Judges  in
 a  way  that  their  judgment  may  help  them
 though  in  ant  inditect  way.  If  we  ate  really

 interested  to  carb  the  indirect  help  given  to
 the  ruling  class  then  I  would  say  the  pre-
 sent  bill  is  only  a  step  in  that  direction  but
 it  cannot  fully  meet  this  objective,  It  is  so
 because  it  has  been  provided  in  the  Cons-
 titution  that  the  President  will  act  on  the
 advice  of  the  Prime  Mittister  and  his  Council
 of  Ministers  This  advice,  which  is  given
 to  the  President  :s  confidential  It  cannot
 be  divulged  nor  it  can  be  challenged  in  the
 Court  of  law  That  ts  to  say  that  the  advice
 given  will  not  be  known  to  any  one.  In  the
 hght  of  the  constitutional  position.  I  feel
 quite  doubtful  that  the  explanation  that  is
 sought  to  be  added  to  Article  74  would  be
 able  to  achieve  its  objective

 46.00  hrs,
 A  hittle  while  ago  Shn  Bhandare  posed  a

 question  and  inquired  if  we  are  heading  to-
 wards  a  Presidential  form  of  Government
 or  not  It  can  be  said  that  the  Constitu-
 tion  has  given  our  President  the  apex  posi-
 tion  in  ail  State  matters  but  m  reality  he  is
 atitulat  head  Therefore  if  the  powers  of
 the  Prime  Mhinister  or  the  ncil  of
 Ministers  are  sought  to  be  limited
 then  it  cannet  be  argued  that  there  i5
 an  effort  to  imcrease  the  power
 of  President  Therefore,  I  would  say
 that  even  though  the  present  legislation
 may  seek  to  give  more  powers  to  the  Presi-
 dent  but  merely  by  that  hus  real  powers
 may  not  actually  increase  Under  the  Cons-
 titution  the  President  1s  the  Supreme  Com-
 mander  of  the  Defence  Service  of  country,
 he  is  the  head  of  the  Judiciary,  he  १5  the  head
 of  the  Executive  and  even  he  is  at  the  head
 of  Lok  Sabha  and  Rajya  Sabha  But  in
 reality  as  4  have  already  stated  despite  all
 these  constitutional  provinons,  the  Prési-
 dent  is  only  a  titular  head.  Therefore,  the
 apprehension  of  Shri  Bhandare  that  we  are
 marching  towards  #  Presidential  form  of
 Government  may  not  be  true  and  }  hope
 it  will  not  come  ta  be  true,  Hore,  even  if

 nmtmacanems  meabyeeeianaommn th  apie  smal
 *The  Original  speech  was  delivered  in  Bengali.
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 the  powers  of  the  President  will  be  increas-
 ed  slightly,  the  powers  of  the  Council  of
 Ministers  will  remain  the  same  only  the
 Executive  and  the  Council  of  Ministers
 would  not  be  able  to  interfere  in  the  matter
 of  appointment  of  judges.  That  is  the  only
 restriction  imposed  through  this  Bill,  We
 have  seen  the  consequences  of  the  inter-
 ference  by  the  Executive  in  such  matters.
 We  have  seen  how  Members  of  Lok  Sabha
 and  Rajya  Sabha,  old  and  infirm  people
 who  are  unable  to  step  out  from  their  hous-
 es  are  arrested  under  false  pretext  and  they
 are  not  given  bails  for  release  by  the  High
 Court  nor  they  get  any  justice  because  these

 Judges  are  appointed  on  political  basis,  and
 they  give  judgment  for  political  considera-
 tions  and  after  retirement  they  are  offered
 new  jobs.  (/nferruptions).

 MR.  CHAIRMAN  :  Is  it  proper  to  con-
 demn  the  whole  of  judiciary  Ike  this?
 What  he  said  just  now  ts  that  the  judiwiary
 gives  judgment  on  political  considerations.
 It  is  not  proper  for  him  to  condemn  the
 entire  judiciary  like  this.  He  has  got  pro-
 tection  here  but  he  has  also  got  a  responsibi-
 lity  not  to  make  such  a  wild  charge.

 SHRI  MADHURYYA  HALDAR:  I
 am  not  condemning  the  whole  judiciary  sys-
 tem.  But  there  are  cases  like  that.  There
 was  one  Minister  in  Dr.  8.  C.  Roy's  Cabinet
 in  West  Bengal.  Immediately  after  his  de-
 feat,  he  was  appointed  a  Judge  of  the  High
 Court.

 MR,  CHAIRMAN  :  He  is  no  more  now.
 Please  don't  bring  his  name  like  that.
 Thar  is  not  proper.

 SHRI  MADHURYYA  HALDAR  :
 Whatever  it  be,  we  feet  that  if  the  powers
 of  the  executive  are  curbed  to  maintain  the
 independence  of  the  judiciary  then  we  feel
 that  personal  liberty  of  the  individuals  will
 be  sufe  and  from  this  point  of  view  we  sup-
 port  Dr  Karni  Singh's  Bill.

 SHRI  8,  R.  SHUKLA  (Bahraich)  ;  Mr.
 Chairman,  Sir,  I  strongly  opposed  the  Cons-
 titution  Amendment  Bill  brought  forward
 by  Dr.  Karni  Singh.

 The  amendment  is  based  on  a  fear  that
 judges  will  not  act  impartially  if  they  are
 appointed  on  the  advice  of  the  Prime  Minis-
 ter.  My  submission  is  that  such  fears  can
 be  voiced  not  only  in  respect  of  the  appoint-
 ment  of  judges  but  also  in  respect  of  other
 matters.  The  success  of  the  Constitution
 does  not  depend  so  much  on  the  safeguards
 or  on  the  letters  or  the  various  provisions
 of  the  Constitution  but  on  the  spirit  in  which
 it  is  worked  out.

 In  this  connection,  i  would  recall  the
 examples  of  two  great  democracies  of  the

 world.  One  is  the  democracy  of  Englard
 which  is  known  all  over  the  world  as  the
 mother  of  democracy.  There,  the  judges
 are  known  as  King’s  judges  or  Queen's
 judges  and  they  are  appointed  on  the  advice
 tendered  by  the  Cabinet.  There  is  complete
 separation  of  judiciary  obtaining  in  the  Unit-
 ed.  Kingdom.  ‘There,  Lord  Chancellor  who
 is  a  Member  of  the  House  of  Lords  also
 happens  to  be  the  presiding  officer  of  the
 court  which  is  constituted  by  a  Committee
 of  the  House  of  Lords.

 So,  there  is  complete  separation.  If  it  is
 analysed  in  all  its  logical  bearings,  you  would
 find  that  it  exists  in  none  of  the  countries
 howsoever  ideally  democratic  they  may
 appear  to  be.  (Interruption).

 The  second  is  the  case  of  the  United  States
 of  America.  There  you  find  that  the  judges
 are  appointed  by  the  President.  The  Presi-
 dent  is  the  Head  of  the  State,  he  is  the  Head
 of  the  Executive  and  he  is  directly  elected  by
 the  vast  electorate  of  that  country.  There
 you  would  find  that,  when  certain  political
 and  economic  controversies  arise  and  the
 President  finds  that  judges  have  different
 inclinations  and  different  attitudes  and  are
 not  going  to  support  the  measure  passed
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 by  the  legislature  there,  the  number  of  judges
 ws  increased  by  the  President  Such  is  the
 condition  prevailing  in  one  of  the  most  ideal
 type  of  democracies  by  which  Dr  Karm
 Singh  may  swear  and  which  he  may  adopt
 as  the  model  democracy

 These  are  the  two  countries  which  I  want-
 sdtoquote  In  our  country  we  have  adopt-
 ed  a  Constitution  which  is  neither  purely
 Parhamentary  nor  Presidential,  but  shares
 the  characteristics  of  both  But,  essentially
 speaking,  the  democracy  in  India  s  not  of
 the  federal!  type  because  ultimately  it  ww  the
 Parliament  that  controls  every  wing,  be  it
 executive  or  judictary,  it  controls  even,  ता
 one  way  or  the  other,  the  functions  of  the
 President  because  if  the  President  acts  in  a
 way  which  the  parhament  feels  5  not  m
 accordance  with  the  Constitution  and  wish-
 es  of  the  Parliament,  it  has  the  power  to
 impeach  him  If  any  of  the  States  does  not
 function  in  accordance  with  the  Consti-
 tutional  provisions  and  there  is  fatture  or
 breakdown  of  the  Constitutional  machinery,
 the  President  would  act  on  the  advice  of  the
 Central  Cabmet  and  there  would  be  Presi-
 dent’s  rule  How  does  Parliament  control
 all  the  three  wings?  It  controls  through  the
 Cabinet,and  the  Cabinet  is  responsible  to
 the  House

 Therefore,  my  submission  s  that  at  35  the
 Prime  Minister  who  t5  responsible  and  ans-
 werable  for  everything  that  happens  in  this
 country,  whether  in  the  sphere  of  judiciary
 or  m  the  sphere  of  executive  or  within  Par-
 hament,  and  the  Prime  Minister  ts  resonsi-
 ble  to  the  people  because  the  party  that
 comes  to  form  the  government  ts  elected  by
 adult  franchise  m  this  country  Therefore,
 these  unfounded  fears  which  have  been  ex-
 pressed  through  this  Bill  should  disappear
 The  judiuary  has  been  functioning  in  this
 country  from  the  British  time  Even  when
 there  was  autocratic  rule  mn  this  country,  the
 judges  of  the  federal  court  had  invalidated

 measures—when  the  Second  World  War
 was  in  progress,  I  would  recali  the  instance
 when  certain  rule  of  DIR  was  declared witra  vires  when  Mr  Maunce  gwyer  was  the
 chief  Justice

 My  submission  ts  that,  because  certain Judges  are  appointed  on  the  advice  of  the executive,  ie  on  the  advice  of  the  Prime
 Minister  that  shall  not  go  to  detract  ther independence  impartiality  or  quality  there-
 fore,  I  would  request  the  hon  Member  to
 withdiaw  his  Bill  We  have  developed  cer-
 tain  very  good  conventions  about  the  func-
 tioning  of  the  judiciary  in  this  country  We
 have  inherited  those  conventions  from  the Britishers  There  may  have  been  many
 had  things  in  the  time  of  British  India
 But  at  least  the  Parliamentary  Democracy, the  system  of  judiciary  have  functioned  very well  and  we  have  adopted  that  system  after
 independence  and  barring  a  few  erratic
 cases  here  and  there,  the  judiciary  has  func-
 tioned  effectively  impartially  and  also  with
 ability  Therefore  my  submission  is  that
 Dr  Karn:  Singh  should  withdraw  this  Bill

 “SHRI  J  M  GOWDER  (Nilgiris)  Mr
 Chairman  Sir,  J  stand  to  oppose  Dr
 Karn  Singhs  Constitution  (Amendment)
 Bill,  seeking  to  amend  Artule  74  of  the
 Constitution

 During  the  past  25  years,  the  Judges  of
 the  Supreme  Court  have  all  along  been
 appointed  by  the  President  on  the  advice  of
 the  Prime  Minister  All  these  years,  our
 judiciary  has  proved  to  be  the  unasgail-
 able  custodian  and  protector  of  our  demo-
 cracy  The  Judges  of  the  Supreme  Court
 have  been  acting  independently  and  am-
 partially  ‘They  have  so  far  not  belied  the
 principles  of  equility  and  good  conscience.
 Their  judgments  have  never  been  influenced
 by  the  policies  of  the  Prime  Minister  on  whose
 advice  they  might  have  been  appomted
 They  have  sustained  the  health  of  demo-
 oracy  in  this  country.

 deren
 a  be  Original  speech  was  dohvered  ta  Tami]
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 I  will  give  you  one  or  two  classic  ex-
 amples  of  the  independence  of  our  Judiciary.
 After  the  Privy  Purses  (Abotition)  Bill
 fell  through  in  Rajya  Sabha,  the  Presi-
 deatial  Order  abolishing  the  privy  purses
 was  proclaimed.  When  this  Order  was
 contested  in  the  Supreme  Court,  it  was  dec-
 jared  ultra  vires  of  the  constitution.  The
 Judges  of  the  Supreme  Court  did  exercise
 their  good  conscience,  though  they  might
 have  besn  appointed  by  the  President  on  the
 advice  of  the  Prime  Minister.  The  Prime
 Minister  also  did  not  bring  any  pressure  on
 ths  Judges  of  ths  Supreme  Court  for
 getting  the  judgment  in  fayour  of  Govern-
 ment.  The  Judges  knew  that  the  Order
 had  been  proclaimed  by  the  President  who
 appointed  them.  This  factor  did  not  at  all
 influence  them  in  saying  that  the  Order  was
 ultra  vires  of  the  Constitution.  I  am  sure,
 Sir,  that  Dr.  Karni  Singh  wiildefinitely  have
 nothing  against  this  judgment  of  the
 Supreme  Court.  This  judgment  is  a  classic
 example  of  the  independence  of  Judiciary.

 I  will  refer  also  to  the  oft-repeated  Golak
 Nath  case,  which  did  not  favour  the
 Government.  This  Golak  Nath  case  is  the
 stick  which  everyone  takes  to  attack  the
 socialist  policies  of  the  Government.  If
 the  Prime  Minister  had  wanted,  she  or  he
 could  bring  to  bear  some  influence  on  the
 Judges  for  getting  a  judgment  favouring  the
 Government.  This  kind  of  undue  inter-
 ference  in  the  judiciary  has  never  happened
 in  our  country,  J  am  sure  it  will  never
 happen,

 These  two  classic  examples  of  the  in-
 dependence  of  our  Judges  should  prove
 to  the  hil  that  the  fears  of  Dr.  Karni
 Singh  are  unfounded.

 Take  also  the  appointment  of  the  Chair-
 man  of  the  Union  Public  Service  Commission
 who  is  appointed  on  the  advice  of  the
 Prime  Minister.  The  Union  Public
 Sstvice  Commission  has  been  functioning

 &s  an  independent  body.  The  Commission
 has  been  discharging  its  functions  without
 fear  or  favour.  Who  appoints  the  Chief
 of  Staff  of  the  Army,  Navy  and  Air  Force?
 They  are  all  appointed  on  the
 advice  of  the  Prime  Minister.
 They  are  all  independent  in  their  field  of
 activities  and  they  don’!  obey  the  dictates
 of  the  Prime  Minister  in  the  matter  of  defence
 Strategy.  They  have  been  defending  the
 freedom  of  the  country  according  to  their
 own  plan  of  activities.  There  is  no
 question  of  the  Prime  Minister  influencing
 them  in  their  strategy  for  the  defence  of
 the  country.

 In  the  democratic  traditions  we  have
 adopted,  it  is  the  prerogative  of  the  Prime
 Minister  to  aid  and  advise  the  President
 who  is  the  head  of  the  Executive,  Judiciary
 and  Legislature.  The  Judges  of  the  Sup-
 reme  Court  have  not  been  detracted  from
 their  independence  and  impartiality  just
 because  they  are  appointed  by  the  President
 on  the  advice  of  the  Prime  Minister.

 In  conclusion,  I  would  request  Dr.
 Karni  Singh  to  withdraw  this  Billas  he
 has  based  his  surmises  on  unfounded  fears.

 SHRI  DINESH  CHANDRA  GOS.
 WAMI  (Gauhati)  :  I  oppose  this  Bill
 on  three  grounds.  Firstly,  it  goes  against
 the  basic  spirit  of  the  Constitution.  Sec-
 ondly,  there  are  various  safeguards  to
 ensure  the  independence  of  the  judiciary  in
 the  provisions  of  the  Constitution  itself.
 This  provision,  sought  to  be  incorporated
 will  not  jead  to  improvement,  but  it  will
 open  up  dangerous  possibilities  and
 thirdly,  the  Bill  is  the  result  of  un-
 warranted  and  misleading  apprehensions
 about  the  policy  of  the  Government.

 Coming  to  the  second  point  first,  we
 can  see  from  a  cursory  glance  at  the  pro-
 vistons  of  the  Constitution  that  there  are
 various  provisions  in  the  Constitution
 which  have  enshrined  an  independent
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 judiciary  in'this:country.  Nobody’  can‘ha
 two  opinion  that  courts  must  beindepetident,
 and  “immune  from  outside  ‘influences.
 The  Constitution-makers  have  drafted  ‘the
 ‘Constitution  very  carefully  to  achive  this
 objective.  It  is  incorporated  under  the
 provisions  of  our  Constitution  that  the
 teriure  of  a  judge  will  not  be  dependent

 .tipon  the  mere  pleasure  of  a  Government,
 as  in.  the  case  of  Government  servants,
 subject  to  Art.  310,  but  then,  is  made  sub-

 ject  to  what  is  called,  good  behaviour.
 Art.  24  (4)  in  the  case of  Supreme  Court
 judges  and  Art.  2i7  in  the  case  of  High
 Court  judges,  lays  down  the  procedure

 of  removal,  of  judges  a  very  eleborate  pro-
 cedure  indeed.  Judges  are  free  from  inter-
 ference  by  Parliament  because  the  Cons-
 titution  has  laid  down  the  conditions  of
 service,  salaries  and  allowances,  etc.  and
 the  amount  of  salary  etc  is  not  subject
 to  the  yote  inthe  Parliament.  Also  it  has
 been  laid  down  under  Art.  1  that  the  con-
 duct  of  a  judge  cannot  be  criticised  in
 Parliament.

 We  find  from  the  form  of  the  Oath  which
 the  judge  has  to  make  in  Form  IV  and  form
 जा  that  they  will  discharge  the  duties
 freely  and  independent  of  any  outside  inter-
 ference.  There  are  sufficient  provisions  in
 the  Constitution  which  makes  the
 jodiciary  independent  and  the  provision
 which  is  sought to  be  introduced  in  the
 Atticle  is  not  necessary.  The  practice,
 Sir,  is  this:.  My  learned  friend  knows  the
 practice..  Three  of  the  most  sensitive  Bills

 of  this  House  on  whom  the  prestige  of  the
 Goverament  was  dependent,  were  struck
 down  by  the  Supreme  Court.  The  Supreme
 ‘Court  is  completely  free  from.  interference
 by  the  Government.  Judges  are  free  from

 :  faterference  by  anybody  or  anything.  The
 a  provision  It  incorporated  in  the  Consti-
 =  ation,  will  not  - make  the  judiciary  ‘more

 :  *  Pndependent  bit  will  lead  to  dangerous
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 Under.  the  provisions.  of.qur  Constitution
 judges  are.  appointed.  by  the:  President  in
 consultation  with  the  ‘Chief:  Justice.  Of
 course,  the  President  has  to  act  on  the  ad-.
 vice.  of  the  Council.  of  Ministers.  ‘This
 is.  different  from  the  practice.  था  England
 where  the  appointments  of  judges‘  are  ab-
 solutely  dependent  upon  the  Executive.
 The  departure  from  the  English  practice
 is  this;  it  was  thought  that  judges’  appoint-
 ment  should  not.  be  left  00  politicians,
 because  political  interference  may  be  there.
 Also  it  was  thought  that  appointment  of
 judges  should  not  be  left  to  any  individual,
 the  Chief  Justice  of  the  Supreme  Court
 or  anybody  else,  as  however  eminent  that
 person  may  be,  one  cannot  exclude  the
 possibility  of  any  individual  having  his  cwn
 feelings  and  attitudes,  his  own  failings  and
 prejudices.

 Therefore,  it  was  thought  desirable  that
 appointment  of  judges  should  be  made  by
 the  President  in  consultation  with  the  Chief
 Justice  of  the  Supreme  Court.  One  may
 say,  there  is  not  binding  on  the  part  of  the
 President  to  accept  the  consultation  ren-
 dered  or  recommendation  given  by  the
 Chief  Justice  of  the  Supreme  Court.
 But  if  that  argument  is  accepted  and  if
 the  entire  power  of  appointment  is  given  to
 the  President,  then,  the  entire  power  of
 appointment  of  methbers  of  the  judiciary
 will  go  to  a  single  individual  and  even  though
 he  may  occupy  and  eminent  position,  he
 may  have  his  own  failings  and  prejudices
 and  therefore  that  may  lead  to  dangerous
 possibilities.

 That  is  why  |  strongly  object  to  the
 principle  which  is  sought  to  be  incorpo
 rated  by  this  Bill,

 My.  hon.  friend  -has  raised  .the  question
 why  we  are  talking  .of  commitment.  We.
 have  not  talked  of  commitroont,  in  the  sense
 in  which  Dr.  Karni  Singh-says-it,  .  He  nas
 said  that  the  judiciary  shouki  not  be  committ-
 ०6१०  the  ephemeral  Prime  Minister  or  the  ;
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 Ruling  Ruling  Party.  We  have  never
 advocated  it.  What  we  have  said  is  that
 the  judiciary  should  be  committed  to  the
 basic  objectives  for  which  the  State  stands.
 What  we  have  said  is  that  the  judiciary,
 while  interpreting  the  Constitution  should
 not  interpret  the  Constitution  as  a  closed
 document  but  as  a  living  document.  In
 fact,  if  we  look  to  the  different  rules  of
 interpretation  of  a  constitution,  we  find  that
 the  Supreme  Court  of  this  country  as  well
 as  of  the  different  countries  has  held  that
 there  is  an  essential  distinction  between  the
 interpretation  of  an  ordinary  legislative
 enactment  and  the  interpretation  of  a
 Constitution,  because  the  Constitution
 must  always  be  interpreted  liberally.  After
 all,  what  is  the  Constitution?  The  Con-
 stitution  reflects  or  gives  expression  to  the
 hopes  and  aspirations  and  the  ideologies
 of  the  people.  These  hopes  and  aspirations
 and  ideologies  and  basic  factors  for  which
 people  stand  will  change  from  time  to  time,
 and  the  concepts  will  also  change.  There-
 fore,  when  we  interpret  the  Constitution  in
 1970,  on  the  basis  of  the  ideologies  preva-
 Tent  in  1950,  it  will  not  be  a  proper  inter-
 pretation  of  the  Constitution,  because  in
 that  case,  the  interpretation  will  not  be  an
 interpretation  of  a  living  document  but  the
 interpretation  of  a  closed  document.

 Therefore,  what  we  are  saying  is  this.
 While  interpreting  the  Constitution,  inter-
 pret  it  as  a  living  docyment,  keep  in  before
 the  eye  the  basic  objectives  for  which  the
 country  stands,  and  keeping  before  the  eye
 the  ideologies  for  which  the  people  stand.
 We  are  not  speaking  of  a  committed  judi-
 ciaty  in  the  sense  in  which  my  hon.  friend
 has  tried  to  interpret  it.

 Therefore,  my  submission  is  that  there
 being  enough  safeguard  for  the  indepen-
 dente  of  the  judiciary,  this  provision  is  most
 Getgerous  and  should  be  withdrawn.

 ि  boo.
 hon,  friend  has  raised  the  question

 that  judges  have  been  appointed  in

 executive  posts  or  different  Government  or
 semi-Government  posts  in  order  to  exercise
 influence  upon  the  judiciary.  I  submit  that
 that  is  an  absolutely  wrong  approach.
 Undoubtedly,  retired  judges  sometimes  have
 been  appointed.  That  is  because  we  feel
 that  these  judges  with  their  vaned  experience
 and  with  their  legal  knowledge  have  many
 parts  to  play  in  the  progress  and  develop-
 ment  of  the  country.

 Undoubtedly,  judges  who  have  not  re-
 tired  or  precisely  who  have  resigned  have
 been  made  Ministers,  because  we  feel  that
 in  this  House  we  should  have  the  help  of
 their  advice  and  we  should  have  the  help  of
 those  who  know  how  to  interpret  the  Cons-
 titution  and  the  subtleties  of  the  Jaw  and
 the  niceties  of  law,  and,  therefore,  if  some-
 body  is  brought  in  here  to  help  the  Govern-
 ment  in  this  respect,  I  do  not  know  what
 wrong  Government  have  committed.

 In  fact,  as  I  said,  Dr.  Karni  Singh  had
 probably  been  prompted  to  move  this  Bill
 because  he  had  a  completely  unwarranted
 and  misleading  appreciation  of  the  policies
 of  Government.  After  listening  to  the  spee-
 ches,  I  hope  he  will  come  to  the  conclusion
 that  this  Bill  will  not  serve  the  purpose
 for  which  it  has  been  introduced.

 With  these  words,  I  oppose  the  Bill.

 की  बदल  बिहारी  बाजपेयी  (ग्वालियर)
 उपाध्यक्ष  महोदय,  इस  वाव  विवाद  में  भाग  खेमे
 की  मेरी  इच्छा  नहीं  थी  किन्तु  जो  भाषण  हुए
 हैं  उन्होंने  मुझे  दो  शब्द  कहने  के  लिये  उत्तेजित
 किया  हैं  1  इससे  इन्कार  नहीं  किया  जा  सकता

 कि  डा०  कर्मो  सिंह  का  वर्तमान  विधेयक  राज  जो

 कुछ  हो  रहा  है,  उसके  पति  झाक  की  भावना
 हे  प्ररित  है  |  उन्हें  यह  डर है  कि  धीरे-धीरे  न्याय-
 पालिका  की  स्वाधीनता  या  तो  समाप्त  कर

 दी  जायेगी  था  नियंत्रित  कर  दी  जायेगी  कौर

 महू  हर  केवल  डा०  कर्मी  सिह  को  नही  है,  इस

 सदन  के  भीतर  भी और  बाहर  भी  यह  डर  व्यापक

 पैमाने  पर  छाबा  हुआ  है  t  इस  डर  का  प्राकार
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 सत्तारूढ़  दल  में  चलने  बाला  यह  विवाद  है  कि

 ज्यूडिशरी  की  कमिटेड  होना  चाहिये  ।  भी

 हमारे  मित्र  मे  कमिटेड  की  जो ब्याश्या  की  है
 उससे  किसी  का  विरोध  नहीं  हो  सकता  ।  न्याय-
 पालिका  ज़ोंकताज़िक  झादेशीं  के  लिये  प्रतिबद्ध
 हो,  हमारे  जन  संविधान  में  निहित  सिद्धातों  के
 लिये  प्रतिबद्ध  हो,  यह  निजात  स्वाभाविक  हैं,
 आवश्यक  है  ।  हम  सब  संविधान  की  शपथ  लेते
 हैं  कौर  संविधान  से  साहिब  भझादेशों  को  हमे
 कार्यान्वित  करता  हैं  7  लेनी  संविधान  बना
 i950  में  ।  गणतन्त्र  की  घोषणा  हुई  i950  में  ।

 लेकिन  “कमिटमेंट”  की  चर्चा  i950  से  नहीं
 चल  रही  है  t  “कमिटमेंट  ”

 एक  नया  शब्द  है।
 और  फिर  केवल  कमिटमेंट  तक  ही  बात  नहीं  रहती
 है  कहा  जाता  है  कि  जज  का  क्लास  कैरेक्टर
 क्या  है  ।  क्‍या  यह  देखा  जायेगा  कि  जज  किस  कुल
 में  पैदा  हुआ  है  |  क्‍या  यह  देखा  जायेगा  कि
 उसकी  कुल-परम्परा  क्‍या  है  ?  और  अगर  वह
 मध्यम  बर्म  का  है,  तो  वह  बुलवा  जज  है  |  फिर
 बहू  मजदूरों  के  साथ  न्याय  नहीं  कर  सकता  ?

 यह  सारी  विचारधारा  हमारे  जीवन  की  परम्परा
 बौर  हमारे  चिन्तन  के  सर्वथा  प्रतिकूल  है  |  हमने
 इस  देश  में  एक  ऐसे  खिन्न  का  विकास  किया
 कि  न्यायाधीश  की  पीठ  पर  जो  भी  व्यक्ति  बैठ
 गया,  वह  तराजू  के  दोनो  पलडो  को  बराबर  रखने
 की  कोशिश  करेगा,  वह  किसी  स्वार्थ  के  साथ
 अपने  को  नहों  आयेगा  ।  इसी  जिसे  जब  शकराचार्य

 और  मान  मिश्र  में  कास्त्रार्व  हुआ,  तो उस  शास्त्रार्थ
 का  नि  करने  के  लिये  मान  मिश्र  की  पत्नी
 को  न्यायाधीश  बनाया  गया  t  शकराचार्य  से  यह
 आपत्ति  नहीं  की  कि  यह  तो  मदन  मिश्र  की  पत्नी
 है,  यह  मदन  मिश्र  के  पक्ष  में  निर्णय  देगी  ।
 कचन्परमेश्वर  की  कल्पना  जहा  से  प्रसूत  हुई,
 उसी  की  परिणति  जा  कर  न्यायपालिका  की
 फिसलता  में  हुई  ।

 शान  स्यायपासिका  की  निष्पक्षता  पर  आक्षेप
 हो  रहे  हैं  1  भाप  ला  कमीशन  को  रिपोर्ट  पढ़
 सीखिये  ।  न्थाधाधीसों  की  नियुक्तियां  केवल  गुणों
 के  यापार  पर  नहीं  होती  हैं,  उसके  विचारों  के
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 आधार  पर  ची  होती  है,  &  किस  जाति  के  हैं,  कसि
 मजहब  को  मानने  वाले  हैं,  इस  साभार  पर  भी

 होती  हैं  ।  मुख्य  मंत्री  जब  इस  बारे  में  सलाह
 देते  हैं,  तो  उन  के  सामने  कई  बातें  रहती  हैं  ।

 मैं  नहों  समझता  कि  मुख्य  मंत्री  या  प्रधान  मंत्री

 को  तस्वीर में  लाने  की  आवश्यकता है  महू
 उन  के  प्रति किसी  अविश्वास को  भावना  से  प्रेरित
 हो  कर  नहीं  कहा ंजा  रहा है ।  लेकिन
 व्यवस्था  ऐसी  होनी  चाहिये  कि  किसी  प्रकार  के

 दुऋपयोग  की  सम्भावना  ने  रहे  ।

 कमिटमेंट  की  आत  वर  के  सत्तारूढ़  दल  के  कुछ
 सदस्य  केवल  इस  भय  की  भावना  को  बढ़ा  रहे  हैं  कि  इस
 देश मे  हर  एक  व्यक्षित  को  सत्तारूढ़  दल  के  प्रति
 प्रतिबद्ध  होना  पडेगा,  फिर  चाहे  यह  जज  या  समा-
 जारी  हो  और  चाहे  सिविल  सर्वेंट  हो।
 आखिर  लोकतंत्र  मे  सत्ता  दल  बदलेगा  -  जनता
 किसी  दूसरे  दल  को  चुनाव  में  विजयी  कर के  ला
 सकती  है  7  हा,  लोकतांत्रिक  प्रदर्शनों  मे  हमारी
 निष्ठा  टूट  धौर  डींग  रहनी  चाहिये  ।  उनके
 प्रति  प्रतिबद्ध  आवश्यक  है  कौर  समझ  मे  कराने  वाली
 बात है

 जिस  भय  को  भावना  से  प्रेरित  हो  कर  हू
 विधेयक  झापा  है,  उस  का  निराकरण  करने  को
 आवश्यकता  है  कौर  मैं  श्रोता  करता  हू  कि  मनी

 महोदय  इस  बहस  का  ऐसा  उत्तर  देगे  कि  इस  तरह
 के  भय की  भावना  ने  रहे  कौर बह  अपने  दल  के
 सदस्यो  को  भी  सलाह  देंगे  कि  हद  उन  का  भारी
 भरकम  बहुमत  हो  गया  है,  कब  कमिटमेंट  की
 चर्चा  करने  से  फ़ायदा  नहीं  है,  जिस  के  लिए
 कमिटमेंट  है,  बहू  कुछ  कर  के  'दिखायेंगे।

 अगर  सुप्रीम  कोर्ट  बैंक  नैशनलाइज्रेशस  के  विषय
 में  सरकार  के  खिलाफ  निर्णय दें  देती  हैं  तो,  बहू
 रिएक्शन री  हो  जाती  हैं  कौर  वही  सुप्रीम  कोर्ट
 नगर  राष्ट्रपति  गिरि  के  चुनाव  को  बैध  ठहरा
 देती  है  ,  तो  बहू  भ्रमणी  हो  जाती  है  (  सुप्रीम
 कोर्ट  वही  है,  पंडित  बगर  बहू  सरकार का  मतदाता
 निर्णय  दे  दे,  तो  यह  बर्छी  ,  प्राप् रे शिन,  फ़ार्य्-लुकिग
 है,  कमिटी है  और  अगर बहू सरकार बहु  शिकार  के  ख़िलाफ़
 फैसला  दे  दे,  तो  अज  बू बंगा हैं, हैं,  खाका,  क्लास
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 करेक्टर  देखना  होगा  ,  मह  देखना  होगा  कि

 उन्होंने  किस  कुल  में  जन्म  लिया  है  t  क्‍या  यह
 कमिटी  है  सुप्रीम  कोर्ट  के  फ़ैसलों  को  कसने  की  ?
 क्या  यह  कसौटी  है  स्थायपालिका  के  निर्णयों  पर
 बिहार  करने  को  ?  यह  विचार-प्रणाली  दूषित
 कौर  विकृत  है,  बहू  लोकतंत्र  के  लिये  घातक  है
 और  उसका  परित्याग  करना  होगा  ।  न्यायपालिका
 स्वधा  स्वतंत्र  कौर  निष्पक्ष  रहनी  चाहिये  कौर
 जब  मैं  कहता  हूं  “रहनी  चाहिये”,  तो  केवल
 रहनी  ही  नहीं  चाहिये,  दिखाई  भी  देनो  चाहिये
 कौर  ऐसी  चर्चा  नहीं  होनी  चाहिये,  जिस  से  यह
 झाशका  पैदा  हो  कि  जजों  को  प्रभावित  करने  की
 कोशिश को  जाता  है  |

 यह  भी  बड़ा  महत्वपूर्ण  प्रश्न  है  कि  प्रकाश
 लेने  के  बाद  जजों  को  किसी  कमीशन  में  नियुक्त
 किया  जाये  या  नहीं  ।  यह  मैं  मानता  हूं  कि  बहुत
 से  रिटायर्ड  हो  जाते  हैं,  लेकिन  टांडा  नहीं  होते  हैं।
 बहुत  सेवा  करने  के  लिए  बानो  रहते  हैं  ।  उन्हे  किसी
 कमीशन  में  नियुक्त  किया  जा  सकता  है।  उनकी  विनीता
 का  और  उनके  गुप्ता  का  ल/भ  उठाया  जा  सकता  है|
 लेकिन  इसमें  मनमानी  होती  है।  जो  जज  सरकार
 को  पसंद  है  बहु  कमीशन  पर  कमीशन  पाता  है  शौर
 जो  उतना  पसंद  नहीं  है  वह  वानप्रस्थ  और  सन्यास
 की  झोर  प्रयाण  करता  हुआ  दिखाई  पढ़ता
 है  ।  इस  बात  का  एक  तरीका  यह  है  हाई  कोर्ट
 शौर  सुप्रीम  कोर्ट  के  रिटायर्ड  जजेस का  एक  पैनेल
 बताता  चाहिये  कौर उस  पैनेल  के  हिसाब  से  कमीशन
 में  उन  की  नियुक्ति  होना  चाहिये  7  उसमें  से  किसी
 को  छोड़ने  को  धावपवकता  नहीं  है  7  जिस  का
 नम्बर  शा  जायेगा  वह  कमीशन  में  चला  जायेगा  ।
 तब  उन्हें  भरोसा  रहेगा  कि  हम  कमीशन  में  सरकार
 की  कृपा  से  -नहीं  लिये  जायेंगे,  सरकार  के  पक्ष
 में  निर्णय  देंगे  इसलिये  हमारी  पूछा  कमीशन  में
 तही  होगी  ।  लेकिन  झगर  आवश्यकता  पड़ेगो  तो
 हमारी  सेवायें  लो  जायेंगी  ।  इसलिये  पैनेल  बना
 कर  जजों  को  नियुक्त  करमा  बहुत  आवश्यक  हैं
 थौर  सरकार  इस  के  लिये  तैयार  नहीं  है  तो
 रिटायर्ड  जजों  को  नियुक्त  करता  छोड़  दे,  हूँ
 इतना  वेतन दे  छी  पेंशन  दे  कि  रिटायर  होने  के
 दाद  भ  को  किसी  नौकरी  चाकरी  की  प्रा वश्य कता

 न  पड़े  ।  तभी  ag  अपनी  स्वतंत्रता  कौर  निष्पक्षता
 को  रक्षा  कर  सकते  हैं

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW  AND  JUSTICE
 (SHRI  NITIRAJ  SINGH  CHAUDHARY):
 Mr.  Chairman,  Sir,  I  am  sorry  that  the
 hon.  Mover  is  not  present  in  the  House
 today.  While  moving  the  Bill,  he  had
 said—

 AN  HON.  MEMBER  :
 tised  another  hon.  Member.

 SHRI  NITIRAJ  SINGH  CHAUDHARY:
 Yes;  that  authorisation  does  not  mean  the
 presence  of  the  hon.  Member  concerned.
 While  moving  he  had  satd  that  he  found
 some  ambiguity  between  the  provisions
 of  the  Constitution,  and  he  referred  to
 article  !24  and  74.  He  said  that  there  is
 ambiguity  between  the  provisions  of
 these  two  articles,  and  therefore  he  has
 moved  this  Bill.

 He  has  autho-

 Sir,  with  your  permission,  I  shall  refer
 to  article  74.  Article  74  says  :

 “There  shall  be  a  Council  of  Ministers
 with  the  Prime  Minister  at  the  head
 to  aid  and  advise  the  President  in
 the  exercise  of  his  functions.”

 By  his  atnendment,  the  Mover  wants  an
 explanation  to  be  added  to  this  article,
 and  by  the  explanation,  the  power  of  the
 Prime  Minister  to  aid  and  advise  the  Presi-
 dent  m  the  appointment  of  judges  is  sought
 to  be  taken  away.  Suppose  it  is  accepted,
 what  could  happen.  The  appointment
 would  be  as  provided  by  articles  24  and.
 ‘U7:  that  is,  with  the  advice  of  the  Chief
 Justice  and  judges  of  the  Supreme  Court
 and  of  the  high  courts.  I  do  not  under-
 stand  if  the  hon.  Mover  wants  that  the

 rights  of  representatives  who  have  been
 elected  by  the  people  of  this  country  and
 whoform  the  Government  of  the  day
 should  be  taken  away  and  should  be  vested
 on  a  limited  number  of  people.  If  that  be
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 the  intention  of  the  Mover,  I  have  only  to
 thank  him  and  his  intelligence

 I  submit  that  throughout  the  world,  in
 all  the  democracies,  it  ts  the  executive  which
 advises  the  head  of  the  Government  and
 the  executive  has  to  advise  according  to
 the  tines  If  the  executive  does  not  do  it,
 such  an  executive  and  the  parties  and  the
 Governments  are  thrown  out  That  has
 happened  throughout  the  world  and  shall
 continue  to  happen  hereafter  also
 Therefore,  to  have  any  doubt  in  the  Govern-
 ment  of  the  day  and  the  executive  is  I
 most  respectfully  submit,  not  correct

 Two  hon  Members  of  this  House  Shri
 Biren  Dutta  and  Shri  Haider,  while  speak-
 ing  on  this  Bill,  said  that  they  supported  this
 Bill  Shri  Vaypayee  also  spoke,  but  I  have
 not  been  able  to  make  out  whether  he  has
 supported  the  Bill  or  opposed  it

 SHRI  ATAL  BIHARI  VAJPAYFE  I
 did  not  support  the  Bill

 SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  I  am  glad  to  hear  that  he  has
 not  supported  the  Bill  But  he  has  made
 some  suggestions  I  will  come  to  them
 later  The  other  pomt  that  was  tried  to
 be  made  by  the  Mover  was  in  regard  to
 democracy  He  said  “It  8  not  only  my
 behef  but  the  belief  of  all  of  us  who  be-
 heve  था  democracy  that  the  President  should
 be  advised  by  the  Cluef  Justice  of  the  Sup-
 reme  Court  al  If  he  had  said  that  ‘it
 was  my  behef’,  :t  would  bave  been  all  right
 but  to  say  that  it  is  the  belef  of  ail  the
 Members  of  the  House  is  wrong  and  it  has
 teen  proved  to  be  wrong  by  various  hon
 Members  who  had  spoken  and  opposed
 the  |  If  he  were  here  he  would  have
 seon  fo.  himself  that  what  he  said  was
 qoturely  wrong,

 *  ¥n  this  country  during  these  long  years  a
 procedure  has  been  followed  for  the  appoint-
 macnt  of  judges  of  the  Supreme  Court  and
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 of  the  High  Court  In  the  case  of  the
 Supreme  Court,  tne  Chief  Justice  and  in
 the  case  of  the  High  Courts,  the  concerned
 Chief  Justice  of  the  High  Court  makes  sug-
 gestions  They  come  through  the  State
 Governments  with  their  comments  m  the
 case  of  High  Courts  In  the  case  of  the  Sup-
 reme  Court,  the  Chief  Justice  m  consul-
 tation  with  his  colleagues  m  the  Supreme
 Court  sends  his  recommendation  to  the
 Government  and  then  the  Government
 acts  on  it  This  procedure  has  been  followed
 and  the  Government  does  not  intend  to
 change  that  procedure  Therefore  to  say
 that  in  the  appointment  of  judges  politics
 comes  m  and  people  of  a  particular  way
 of  thinking  are  brought  in,  ts  entirely
 wrong

 SHRI  ATAL  BIHARI  VAJPAYEE
 Now  the  Chief  Ministers  do  not  count

 SHRI  NITIRA}  SINGH  CHAUDH-
 ARY  They  count,  they  do  not  count
 for  you,  we  know  what  we  receive  from
 them  and  how  we  act  on  then  This
 point  was  very  well  rephed  to  by  Shri
 Bhandare  As  Shri  Bhandare  said,  ‘tf
 we  accepted  his  suggestion,  we  shall  be
 ending  democracy  and  parliamentary
 system  and  we  shall  be  reverting  to  the
 presidential  type  of  rule”

 Then  the  hon  Member  said  “For  the
 last  few  years  we  have  been  seeing  intole-
 tance  both  in  Government  and  our  supreme
 Parhament”  If  he  means  to  say  that
 the  majority  view  of  Parliament  8  not  ac-
 ceptable  to  him  and  he  3s  allergic  to  that,
 I  think  he  has  to  thank  himself  for  that
 In  a  democracy  it  is  the  majority  view  that
 is  acoepted  and  the  Government  has  to  act
 accordingly  He  knows  that  ip
 mentary  democracy  it  m  the  decision  of
 Parliament  on  which  the  executive  has  to
 act  I  have  already  said  that  we  are  a
 parhamentary  democracy  and  would  contr
 nue  to  be  so  and  it  38  the  will  of  the  people
 of  this  country  that  will  guide  us  and  not
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 the  thinking  or  will  of  some  peaple  who
 think  otherwise.

 The  hon.  Mover  also  referred  to  Gandhiji
 and  Nehru  and  said  that  he  believed  in
 democracy  and  in  the  preachings  of  Nehru
 and  Gandhiji.  If  he  were  here  I  would
 have  asked  him  whether  he  was  working
 with  them  or  siding  with  bureaucracy  when
 Ghandi  and  Nehru  were  fighting  for  the
 freedom  of  this  country.

 SHRI  ATAL  BIHAR]  VAJPAYEEF
 That  is  a  cheap  jibe.

 SHRI  NITIRAJ  SINGH  CHAUDHARY:
 it  is  not  a  cheap  jibe.  One  can  refer  to  the
 preachings  of  someone  if  one  had  faith
 in  them,  If  one  dyes  not  have  faith  them
 then  to  refer  to  them,  I  submit,  would  be
 a  cheap  claim  to  make.

 Then,  hesaid.  I  would  read  that  portion  :

 “By  sheer  majority  of  laymen  democracy
 should  not  function”.  I  submit,  by  using
 these  words  he  has  insulted  the  pcople  of
 this  country.  It  is  the  people  of  this  country
 who  have  elected  these  representatives  and
 and  if  the  people  want  that  they  shall  be
 guided  and  their  policies  are  determincd
 by  laymen,  he  cannot  come  and  blame.
 He  has  to  put  up  with  that.

 Other  points  that  were  made  by  him  have
 been  replied  to  by  my  friends  who  have
 taken  part  in  the  debate  and  have  opposed
 the  Bill.

 For  these  reasons  I  oppose  the  Bill.
 Dr,  Karni  Singh  is  not  here.  His  representa-
 tive,  Mrs.  Godfrey,  is  here.  T  would  request
 her  to  withdraw  it.

 MR.  CHAIRMAN  :
 Godfrey,

 SHRIMATI  M.  GODFREY  (Nominated
 Anglo-Indians)  :  J  am  sorry  that  Dr.  Karni
 Singh  is  not  here  and  according  to  Rule
 409,  I  am  net  permitted  to  withdraw  the

 34  LSS/72-—2

 Sbrimati  M.
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 Bill.  I  could  only  ask  the  Chairman  for
 adjournment  of  the  Bill  till  the  mover  comes
 back.

 IE  would  like  to  say  that  I  do  not  think
 that  Dr.  Karni  Singh  had  any  idea  behind
 his  mind  to  insult  the  people  of  India  by
 saying  that  this  power  of  appointment  of
 judges  should  be,  perhaps,  vested  with  the
 President.  I  would  also  suggest,  as  one
 of  our  earlier  hon.  speakers  has  said  that
 the  Ruling  Party  had  been  elected  by  the
 people  of  India,  ]  would  like  to  say  that  the
 opposition  also  had  been  elected  by  the
 people  of  India  and  they  also  do  form  a
 large  part  of  the  people  of  our  country.
 So,  I  think  that  the  opposition  members  also
 should  have  a  say  in  the  election  of the  judges,
 which  really  forms  the  very  vital  part,  and
 a  very  vital  role  in  determining  the  condi-
 tions  of  life  of  our  people.  If  the  view  of
 some  of  the  leaders  of  the  opposition  is
 taken  when  they  are  deciding  the  appoint-
 ment  of  judges,  I  think  that  can  solve  our
 problem.

 I  do  not  deny  that  the  Council  of  Ministers
 is  the  supreme  body  for  selecting  judges,
 who  naturally  should  be  selected  by  the
 supreme  body  im  the  country;  I  would  also
 request  that  the  leaders  of  the  opposition
 who  also  hold  sway  over  a  large  number
 of  people  in  India  should  also  be  given  a
 chance  to  give  their  point  of  view  in  the
 selection  of  the  judges.

 MR.  CHAIRMAN  :  We  see  that  accord-
 ing  to  Rule  09  she  is  not  entitled  to  with-
 draw  it.  That  is  why  she  wants  adjourn-
 ment  of  the  debate.  I  am  putting  it  to  the
 House.

 SHRI  8.  SHANKARANAND  (Chikodi):
 When  the  Mover  is  not  here  and  it  cannot
 be  withdrawn,  whether  the  Bill  could  be
 adopted  or  not,  there  cannot  be  adjourn-
 ment,

 MR.  CHAIRMAN  :  When  she  has

 requested,  I  am  putting  it  to  the  House  and
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 {Mr.  Chairman}  Barman,  Shri  R.  N.
 think  I  according  to  the  rule  she  is  justified  Barus,  Shri  Bedabrata
 in  asking  for  adjournment.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Why  not  agree  to  adjournment?

 SHRI  K.  NARAYANA  RAO  (Bobilli)  :
 The  Bill  has  been  discussed  and  a  reply
 given  on  the  understanding  that  she  has  the
 capacity  to  reply  and  she  has  been  autho-
 rised  to  reply.  She  is  now  saying  that  she
 is  not  entitled  to  withdraw  We  are  not
 urging  her  to  withdraw,  That  ts  not  the
 only  option  Let  it  be  put  to  vote

 MR.  CHAIRMAN  :  The  Minister  has
 requested  her  to  withdraw.  She  is  pre-
 pared  to  withdraw  but  according  to  the
 tutes,  she  is  not  entitled  to  withdraw.  That
 is  why  she  has  requested  that  the  debate
 be  adjourned.  Now  it  is  the  pleasure  of  the
 House  to  grant  the  adjournment  or  not.

 The  question  is  :
 “That  the  debate  on  the  Bill  moved  by

 Dr.  Karni  Singh  be  adjourned.”
 The  motion  was  negatived,

 MR.  CHAIRMAN  :  Now,  before  I
 put  the  motion  for  consideration  to  the  vote
 of  the  House,  this  being  a  Constitution
 Amendment  Bill,  voting  has  to  be  by  di-
 vision.  So,  let  the  lobbies  be  cleared.

 ‘The  question  is  :
 “That  the  Bill  further  to  amend  the

 Constitution  of  India,  be  taken  into
 consideration.’

 The  Lok  Sabha  divided.

 Division  No.  y  {16.56  bars,
 AYES
 Nil

 NOES

 Ahbirwar,  Shri  Nathu  Ram
 aenbesh,  Shei
 Ankineedu,  Shri  Maganti

 Bhagirath  Bhanwar,  Shri
 Bhandare,  Shri  R.  D,
 Bhargava,  Shri  Basheswar  Nath
 Bist,  Shri  Narendra  Singh
 Ciiakleshwar  Singh,  Shri
 Chandrashekharappa  Veerabsappa,

 Shri  T.V.
 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chellacham:,  Shr:  A.  M.
 Chhotey  Lal,  Shri
 Choudhary,  Shri  B.  E.
 Daga,  Shri  M.  C
 Dandavate,  Prof  Madhu
 Darbara  Singh,  Shr:
 Das,  Shri  Anad:  Charan
 Dasappa,  Shri  Tulsidas
 Dhamankar,  Shrs
 Duxit,  Shri  Jagdish  Chandra
 Doda,  Shri  Hiralal
 Dumada,  Shri  L.  K.
 Gandhi,  Shrimati  Indira
 Gautam,  Shri  C,  0.
 Gill,  Shri  Mohinder  Singh
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chanda
 Gowder,  Shri  J.  M.
 Hanumanthatya,  Shri  K.
 Jadga,  Shri  D.  P.
 Jaffer  Sharief,  Shri  C.  K,
 Jitendra  Prasad,  Shri
 Kader,  Shri  S.  A.
 Kailas,  Dr.
 Kalngarayar,  Shri  Mohanraj
 Kamla  Kumari,  Kumari
 Kapur,  Shri  Sat  Pal
 Kedar  Nath  Singh,  Shri
 Kotrashetti,  Shri  A.  K.
 Lakshminatayanan,  Shéi  M.  R.
 Lutfal  Haque,  Shri
 Mehta,  Dr,  Jivraj
 Mishra,  Shri  Jagannath
 Modi,  Shri  Shriksighan
 Mohapatra,  Shri  Shyam  Sunder



 32  Constitution  (Amdt.)  Bill

 Mohsin,  Shri  F.  H.
 Negi,  Shri  Pratap  Singh
 Oraon,  Shri  Tuna
 Pahadia,  Shri  Jagannath
 Pandit,  Shri  S.  T.
 Panigrahi,  Shri  Chintamani
 Partap  Singh,  Shri
 Patel,  Shri  Natwarlal
 Patil,  Shri  S.  8,
 Patnaik,  Shri  Banamali
 Peje,  Shri  S.  L.
 Pradhani,  Shri  K.
 Raj  Bahadur,  Shri
 Ramkanwar,  Shri
 Rana,  Shri  M.  B.
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  Jagannath
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  Nageshwara
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Narasimha
 Richharyia,  Dr.  Govind  Das
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Salve,  Shri  N.  K.  P.
 Samanta,  Shri  S.  C.
 Sarkar,  Shri  Sakt:  Kumar
 Satpathy,  Shri  Devendra
 Savant,  Shri  Shankerrao
 Savitrs  Shyam,  Shrimati
 Shankar  Dayal  Singh,  Shri
 Shankaranand,  Shri  B.
 Sharma,  Shri  Nawal  Kishore.
 Sharma,  Shri  क्र,  N.
 Siva  Chandika,  Shri
 Shivnath  Singh,  Shri
 Shukla  Shri  B.  R.
 Siddheshwar  Prasad,  Shri
 Sehan  Lal,  Shri  T.
 Sokhi  Shri  Swaran  Singh
 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  ्  ्,
 Tarodekar,  Shri  द  B.
 ‘Tiwary,  Shri  D.  N.
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 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  R.  P,
 Yadav,  Shr:  D.  P.

 MR.  CHAIRMAN  ;  The  result*  of  the
 division  is  :

 Ayes  :  Nil
 Noes  :  99

 The  minimum  number  of  votes  required
 for  taking  this  Bill  into  consideration  is  263,

 The  motion  is  not  carried  by  &  majority
 of  the  total  membership  of  the  Howse  and
 by  a  majority  of  not  Jess  than  two-thirds
 of  the  Members  present  and  voting.

 So  the  motion  is  lost.
 The  motion  was  negatived,

 6.54  hrs.
 FACTORIES  (AMENDMENT)  BILL

 SHRI  S.C.  SAMANTA  (Tamluk):  Mr.
 Chairman,  Sir,  before  I  move  my  Bill  for
 Consideration  and  passing,  I  would  like  to
 remind  the  hon.  Ministrer  that  on  the
 Mth  May  972  the  same  Bill  was  discussed
 in  this  House  threadbare.  So,  first  I  would
 hike  to  know  from  the  hon.  Minister  whet-
 her  there  is  any  reaction  in  the  mind  of  the
 Government  about  my  proposal.  It  had
 already  been  discussed  threadbare,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND
 REHABILITATION  (SHRI  BAL-
 GOVIND  VERMA  :  We  know  _  the
 hon.  Member  introduced  Bill  some
 years  back  and  at  that  time  some
 assurance  was  given  on  the  floor  of  the
 House.  Again,  some  delay  has  taken  place.
 The  Govermment  have  nearly  completed
 the  consideration  of  it  and,  verysoon,  we
 are  going  to  bring  forward  the  Bill  before
 the  House.

 *Tha  following  members  also  recorded  their  Votes  for  Notes
 Sarvastri  Umed  Singh  Rathia  and  Nimbalkar.
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 SHRI  S.C.  SAMANTA:  This  Bill  we
 brought  forward  by  me  and  discused  in
 1962,  Now,  after  ten  years,  the  Govern-
 ment  has  considered  the  matter  add  fs
 bringing  forward  a  similar  Bill  before  the
 House.  With  this  assurance,  1  ask  the
 leave  of  the  House  to  withdraw  the  Bil.

 MR.  CHAIRMAN  :  The  question  8s
 “That  leave  be  granted  to  ShriS.C.

 Samanta  to  withdraw  his  Bill  further
 to  amend  the  Factories  Act,  1948,

 The  Motion  was  adopted

 SHRI  S.C.  SAMANTA  u  Sir  I  with-
 draw  the  Bill.

 6.56  brs.

 CONSTITUTION  (AMENDMENT)
 BILL

 (dasertion  of  new  articles  234,  238  and  23C)

 PROF.  MADHU  DANDAVATE  (Raga
 pur)  :  Mr.  Chairman,  Sir,  I  beg  to  move*:

 “That  the  Buil  further  to  amend  the  Cons-
 titution  of  India  be  taken  into  consi-
 deration.”

 I  am  placing  before  the  House  for  consi-
 deration  the  Constitution  Ameodment
 Biil  which  seeks  to  amend  the  Constitu-
 tion  by  suggesting  insertion  of  new  arti-
 cles  23A,  23B  and  23C.  The  objection
 of  this  Bill  is  to  see  that  certain  basic  pro-
 visions  which  are  missing  from  the  funda-
 mental  rights  are  incorporated  there.  I
 would  like  to  see  that  our  Constitution
 ensures  work  and  adequate  means  of  liveli-
 hood  for  all  citizens;  secondly,  failing  such
 a  provision  of  work  and  adequate  mead  s
 of  livelihood,  there  should  be  some  sort
 of  unemployment  allowance  to  be  given
 to  the  unemployed;  thirdly,  there  should
 be  8  monetary  assistance  to  those  who
 ave  completed  the  age  of  60  years  or  who

 “गहरा
 om
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 are  chronically  sick  or  disabled  and,  lastly
 there  should  be  free  and  compulsory  edu-
 cation  for  all  children  upto  the  age  of  4
 years.

 I  may  call  the  attention  of  the  Honed
 that  when  the  famous  Twenty-fourth  Amend-
 ment  of  the  Constitution  was  being  accepted
 by  the  House,  those  of  us  who  supported
 it  pointed  out  that  this  was  only  an  enab-
 ling  Bill  and  that  a  test  of  the  enabling
 Bill  would  be  to  utthse  the  powers  given
 to  Parliament  by  the  Bill,  to  introduce  certain
 measures  through  which  more  radical
 means  of  transformation  could  be  brought
 about.

 There  are  certain  principles  which  are
 already  enunciated  in  the  Directive  Princi-
 ples  of  State  Policy.  Let  me  point  put
 to  you  that  when  certain  principles  are
 enunciated  only  in  the  Directive  Principles
 of  the  State  Policy,  these  principies  are  not
 justiceable  and,  therefore,  they  merely
 remain  vague  generalisations  and  plat
 tudes  and  they  cannot  be  implemented.
 If  these  principles  are  not  implemented
 in  practice,  the  common  man  can  not  go
 to  the  court  and  seek  justice.  Therefore,

 through  this  Constitution  Amendment
 Bill,  all  that  I  am  proposing  is  that  just  as

 the  fundamental  right  to  property  is  accepted
 by  the  Constitution,  a  more  fundamental
 right,  the  right  to  work  and  adequate

 means  of  livelihood,  should  be  accepted
 by  the  House.

 We  in  this  House  have  debated  time  and
 again  that  we  want  to  move  in  the  direc-
 tion  of  an  egalitarian  society  and  slogans
 have  been  given  that  we  want  to  eradicate
 poverty.  But  the  very  test  of  an  egali-
 tarian  society  will  be  that,  on  one  side
 the  property-owners,  these  people,  have
 the  right  to  property  and  it  is  being  treated
 as  a  fundamental  right,  on  the  other  side
 every  citizen  must  be  able  to  have  and
 enjoy  the  right  to  work  and  right  to

 “with  the  recommendation  of  the President.
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 adequate  means  of  livelihood.  Andif  these
 become  the  part  and  parcel  of  Fundamen-
 tal  Rights,  then  thase  who  remain  unem-
 ployed  will  be  able  to  go  to  the  court  of
 law  and  demand  justice,  demand  employ-
 ment,  and  if  employment  is  refused
 7.00  brs.

 awe

 SHRI  वर,  D.  BHANDARE  (Bombay
 Central)  :  On  a  point  of  order.  So  far
 as  the  objects  and  aims  of  thesBill  are  con-
 cerned,  I  have  no  quarrel  with  himjbut
 it  is  a  question  of  the  scheme  of  the  Cons-
 titution;  the  article  and  the  Chapter  under
 which  the  hon.  Member  has  moved  his
 Bill  cannot  be  fitted  in.  Unless  he  suggests

 a  separate  Chapter  for  it  or  suggests  an
 amendment  in  juxtaposition  to  article  4i,
 it  will  not  be  in  the  fitness  of  things  because
 the  Bill  moved  by  Prof.  Madhu  Danda-
 vate  will  not  fit  in  under  this  Chapter.  The
 heading  of  this  Chapter  is  ‘Right  against
 Exploitation’-  article  23;  prohibition  of
 traffic  in  human-beings  and  forced  labour,
 How  can  making  provision  for  the  unem-
 ployed  fit  in  under  ‘Right  against  Explo-
 itation’?  Therefore,  he  may  consult  a
 draftsman  and  incorporate  a  separate
 chapter  or  bring  the  amendment  to  article
 ति

 SHRI  N.  K.  P.  SALVE  (Betul):  The
 question  raised  by  Shri  Bhandare  is  a
 question  of  drafting.  The  only  objection
 he  raises  is  to  the  heading  of  this  parti-
 cular  Chapter,  namely,  that  the  particular
 provision  which  the  hon.  Member  seek
 to  introduce  by  way  of-amendment  to  the
 Constitution  cannot  be  brought  about
 because,  according  tq  him,  the  heading
 is  not  wide  enough  to  cover  that.  It  is

 8  well  accepted  canon  of  construction
 that  once  a  provision  is  otherwise  legally
 valid,  simply  because  it  does  not  fit  in  under
 a  particular  heading  docs  not  go  qutside
 the  purview  of  legality.  I  do  not  think,

 my  learned  friend  finds  anything  else  other
 than  this  drafting  difficulty.  This  is  purely
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 &  drafting  matter.  If  it  is  just  this  little
 difficuity  as  to  what  the  heading  should
 be,  then  the  real  amendment  should  be
 to  the  heading  itself  and  not  that  it  should
 be  put  as  a  separate  chapter.  (/nterruptions)

 SHRI  K.  NARAYANA  RAO  (Bobilli)
 The  basic  objective  of  the  mover  of  this
 bill  is  to  see  that  the  right  which  is  in

 Chapter  IV  under  Directive  Principlesof  State
 Policy  which  are  non-justiciable,  is  made
 justiciable  by  bringing  it  under  Chapter
 I.  There  is  no  point  in  Mr.  Bhandare’s
 Suggestion  that  he  should  bring  it  under
 article  44.  So,  that  point  ts  out.

 So  far  as  my  friend  Mr.  Salve's  point  is
 concerned,  it  is  not  so  much  the  utle  that
 matters,  Head-notes  cannot  be  taken
 into  consideration.  That  was  a  point
 that  was  discussed  in  the  Golak  Nath  case
 where  the  question  applied  was  the  prace-
 dure  m  the  marginal  note.  Therefore,
 even  therewise  also,  if  we  are  to  bring  it
 under  the  concept  of  exploitation,  it  can
 easily  be  stated  that  all  the  people  who  are
 unemployed  can  be  called  people  exploi-
 ted  by  the  society.  Therefore,  this  point
 of  order  has  no  substance.

 PROF.  MADHU  DANDAVATE:  I  hope
 you  have  given  the  ruling  that  is  per-
 fectly  in  order.

 MR,  CHAIRMAN  :  I  allow  the  discus-
 sion  on  the  Bill  to  go  on  and  whatever
 points  the  hon,  Members  wish  to  make,
 they  can  make.

 PROF,  MADHU  DANDAVATE  :  As
 I  was  pointing  out  to  the  House,  when  we

 consider  the  24th  Constitution  Amend-
 ment  Bill,  it  was  made  explicitly  clear  by
 all  the  supporters  of  the  24th  Constitution
 Amendment  Bill  that  since  this  is  an  enab-

 ling  Bill,  once  the  iParliament  becomes

 supreme  nand  sovereign  and  if  necessary,
 even  by  changing  the  fundamental  Rights,
 it  should  be  possible  for  us  at  some  Stage
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 to  introcuce  a  new  Fundamental  Rights
 into  our  Constitution  which  are  mn  keep-
 ing  with  the  spirit  of  the  new  age

 The  spint  of  the  new  age  demands  that
 not  only  property  becomes  the  mght  but
 we  feel  that  right  to  have  adequate  means
 of  hivelthood  must  also  become  a  funda-
 mental  mght  and  that  right,  if  denied  to
 any  citizen,  in  that  case,  that  right  should
 bz  enforceable  by  having  to  the  court  and
 on  the  basis  of  this  background,  I  have
 Moved  this  Bill

 Take  up  the  problem  of  unemployment
 The  problem  to-day  4s  assuming  grave
 Proportions  and  we  find  that  even  on  the
 basts  of  whatever  statistics  that  are  a\ail-
 able,  to-day  the  dimentions  of  the  piob- lem  of  unemployment  are  simply  stupen-
 dous  Even  the  cursory  statistics  that
 are  available  can  be  classified  into  three
 Categories.  Very  often  we  are  told  that
 this  is  the  backlog  of  unemployment  or
 this  is  the  extent  of  unemployment  But
 the  basis  of  the  statistics  of  unemployment iy  very  often  the  registers/regisirations
 that  are  made  at  the  employment  exchanges This  does  not  take  into  account  the  con-
 cealed  unemployment  of  those  who  never take  care  to  go  to  the  employment  exchange
 cynically  because  they  have  no  faith  in
 the  employment  exchanges  They  do  not
 fegister  themselves,  as  unemployed,

 Again,  on  the  basis  of  the  statistics  that are  available  from  the  Government,  the
 backlog  of  unemployment  at  the  end  of
 every  five  year  plan  has  also  been  men-
 tioned  but  that  does  not  take  into  account the  under-employment  and  also  does  not
 take  into  account  especially  the  concealed
 unemployment  at  the  rural  level  But, oven  af  you  take  these  statistis  mto
 account,  you  will  find  that  the  problem is  simply  stupendous

 What  is  the  problem  as  revealed  by  the
 registration  at  the  employment  exchanges? Byea  if  you  take  these  registrations  into
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 account,  m  1968,  it  was  30,4i,642.  In
 3969  t  was  34,23,385  and  ]970—40,68,554
 and  97]-—50,99,999  As  I  said  earlier,
 this  excludes  the  under  employment
 and  also  those  who  do  not  care  to  go  to
 the  employment  exchanges

 Again,  what  ts  the  backlog  of  unemploy-
 ment  as  revealed  by  the  statistics  given
 by  the  planners’  These  figures  are  still
 staggering  At  the  end  of  the  First  Plan,
 the  unemployment  mentioned  45  5  3  millton
 At  the  end  of  the  Second  Plan,  it  was  9
 milhon  At  the  end  of  the  Third
 Plan  it  was  2  millon  and  at  the
 end  of  the  Fourth  Plan,  it  will  be
 44  mithon  Sir,  again  let  me  tepeat

 that  this  backlog  of  unemployment  in
 which  the  concealed  unemployment  in  the
 rural  arcas  hay  been  taken  mto  account,
 but  even  if  we  neglect  that  I  think  the
 figures  are  still  staggering  and  they  reveal
 the  depth  of  the  unemployment  problem

 The  budget  amounts  for  creating  emp
 loyment  opportunities  have,  by  and  latge,
 due  to  lack  of  proper  orentation  and
 necessary  machinery  of  implementation
 remained  unutilised  Among  the  educated
 and  the  uneducated  the  problem  of  un-
 employment  »  becoming  more  and  more
 acute

 In  almost  all  Welfare  States  there  ss  a
 provision  for  old  age  allowame,  to  thos
 who  aie  either  sich  or  disabled,  who  are
 not  able  to  undertake  any  job  at  all  To
 those  who  are  60  years  00  some  sort  of
 guarantee  of  that  type  must  be  made.  I
 admit  it  5  not  possible  for  the  Government
 to  provide  such  relief  to  all  cases,  But
 I  would  hike  to  stress  that  if  job  could
 not  be  made  available,  some  form  of
 unemployment  relief  must  be  made  nyvail-
 able.  Some  people  may  ridicule  it  ag  a
 form  of  dole  I  do  not  think  in  a  Wel-
 fare  State  employment  allowance  is  to  be
 descnibed  as  a  form  of  dole  All  the
 Welfare  States  have  accepted  this  idea.  I
 don’t  think  ours  is  a  Socialist  State.  It  8
 fer  fiom  that  But  it  is  in  the  form  of
 a  Welfare  State,
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 SHRI  S.  M.  BANERJEE  (Kanpur)  :  It  school  register,  constituting  83  per  cent  of
 is  a  Farewell  State,

 PROF.  MADHU  DANDAVATE  :  It  is
 only  Farewell  to  Socialism,  It  is  in  the  form
 of  a  Welfare  State.  I  do  concede  on  that.
 In  a  Welfare  State,  if  large  number  of
 citizens  remain  unemployed,  some  unemp-
 loyment  compensation  or  allowance  must
 be  made  available  to  them.

 It  is  stated  in  the  Directive  Principles  of
 State  Policy  that  upto  the  age  of  14,  there
 will  be  free,  compulsory  education.  I  will
 quote  from  the  Statistics  made  available  by
 the  Govt.  itself.  In  respect  of  free  and
 compulsory  primary  education,  whatever  has
 been  stated  in  the  Directive  Principles  of
 State  Policy  has  remained  only  vague  plati-
 tude.  So  far  as  concrete  realities  are  con-
 cerned,  we  find  that  this  aspect  of  the
 Directive  Principles  of  State  Policy  has  not
 been  realised  at  all.  You  will  find  that  upto
 the  age  of  6  to  ,  there  is  some  consider-
 able  progress  made  and  to  that  cxtent  the
 Government  deserves  congratulations.  But
 if  you  take  the  age  group  of  !  to  4,  you
 will  find  that  adequate  progress  is  not  there.
 The  figures  are  very  revealing.  Let  me  take
 few  minutes  to  quote  the  figures.

 I,  ‘1946-47  the  total  number  of  students
 on  the  rolls  of  schools  in  the  age  group,
 6  to  !2  years,  was  4  million.  The  total
 number  of  persons  from  this  age  group
 constituted  25  per  cent.  That  is,  out  of
 every  00  school  going  children,  those  who
 attended  the  school  were  only  35.  In  ‘1950.
 5,  the  totel  number  of  students  on  the
 tolls  were  9.I5  milfion,  constituting  42.6
 per  cent  of  those  students  from  that  age
 group.  In  1960-61  the  figure  was  34.99
 miftions  which  comes  to  62  per  cent  of  the
 total  number  of  population  in  this  age
 group.  That  is  the  position.  In  ‘1965-66,
 the  figure  was  49.72  million,  constituting
 75,8  कर्ल  cent  of  the  population.  Fortuna-
 tely  the  percentage  is  going  up.  In  ‘1968-69
 the.  figure  was  55.49  million,  coming  to  77.3
 ह:  gent.  of  the  totel  population  in  this
 age  group.  In  i970-7]  the  figure  was  60.11
 million,  amounting  to  79.6  per  cent.  In
 1974-72,  the  figure  was  68  million  on  the

 the  total  population  in  this  age  group.  I
 quite  concede  that  in  the  age  group  from
 6  to  I,  the  progress  is  quite  considerable.

 What  has  happened  in  the  next  age-group.
 l  to  44  years?  In  950  5  the  number  of
 students  on  school  registers  were  3.i2
 million  only.  This  is  2.7  per  cent  of  the
 total  population  of  childien  in  this  parti-
 cular  age  group.  This  came  to  6.7  million
 in  £960-6,  constituting  22.5  per  cent.  This
 again  came  to  0.34  million  in  1965-66,
 constituting  30.3  per  cent.  The  figures  for
 1968-69  are  2.27  million  and  you  get  a
 percentage  of  32.3  per  cent.  In  1969-70,
 the  figures  are  3.36  millions  and  34  per
 cent.

 In  {970-7i,  it  was  3.82  million  and
 that  comes  to  only  34  per  cent.  And  the
 latest  figures  available  are  for  1971-72  and
 they  show  that  the  number  is  5  million
 and  this  constitutes  only  37  per  cent  of  the
 entire  population  in  this  particular  age
 group  11-14,

 These  statistics  very  clearly  reveal  quite
 in  contradiction  to  the  earlier  statistics,
 that  right  from  950-5i  to  1971-72,  the
 total  number  of  students  on  the  lists  of
 the  schools  ranges  from  2.7  to  37  per
 cent.  This  means  that  the  majority  of  the
 population  in  this  particular  age-group
 which  ought  to  go  to  the  schools  is  still
 out  of  the  schools.  This  means  that  our
 ideal  of  free  and  compulsory  education  has
 meiely  remained  on  paper,  especially  as
 far  as  this  group  is  concerned.  There-~
 fore,  it  is  very  necessary  that  we  try  to
 devise  new  schemes  and  we  try  to  have
 elaborate  programmes  to  reorient  our  en-
 tire  educational  system  and  thereby  see  to
 it  that  this  particular  principal  of  free  and
 compulsory  education  up  to  the  age-limit
 of  3-I4  which  has  remained  only  on  the
 anvil  of  the  Directive  Principles  of  State
 Policy  comes  into  reality.  If  that  is  not
 done,  in  that  case,  if  we  put  it  in  Part
 TH  of  the  Constitution,  it  would  be  pos-
 sible  for  those  guardians  to  whose  children
 education  has  been  denied,  to  go  to  a  court
 of  Jaw  and  bring  about  the  enforceability
 of  this  particular  principle  which  so  far
 has  remained  only  in  the  Directive  Prin-
 ciples  of  State  Policy.
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 In  this  connection,  a  very  significant
 aspect  and  8  very  significant  point  develops,
 A  09  of  controversy  is  going  on  about
 that  point  among  the  educationists  You
 know,  Sir,  that  education  at  present  is
 only  a  State  subject  If  you  look  at  the
 ymmensity  and  the  great  dimensions  of
 the  prablem,  it  is  absolutely  clear  that  if
 we  entrust  education  only  to  the  States
 as  a  State  subject,  it  will  be  beyond  the
 means  of  the  State  Government  to  tackle
 the  problem  But  as  one  who  belongs
 to  the  field  of  education,  ]  would  also  not
 like  that  education  should  become  merely
 a  Central  subject  Fspecially  in  the  field
 of  education,  overcentralisation  will  be
 highly  dangerous,  and,  thercfoie  as  a
 via  media  t  would  suggest  that  education
 should  be  in  the  concurrent  list  so  that
 Doth  the  Centre  and  the  State  would  be
 able  to  apply  thei  mind  not  only  in  terms
 of  reorienting  the  schemes  of  education
 but  also  m  generating  and  mobilising  the
 necessary  resources  Therefore,  ]  would
 suggest  that  education  should  become  a
 concurrent  subject

 As  far  as  these  problems  which  |  have
 placed  before  the  House  are  concerned,
 whether  it  be  the  problem  of  unemploy-
 ment  or  the  problem  of  the  nght  to  work
 or  the  problern  of  compensation  or  allow-
 ances  to  those  who  are  uncmployed  or
 the  mght  of  the  children  to  get  free  and
 compulsory  education,  trom  all  =  the
 elaborate  statistics  that  J  have  placed  be-
 fore  the  House,  it  will  be  very  clear  that
 though  these  provisions  have  remained
 im  the  chapter  on  Directive  Principles  of
 State  Policy,  they  have  not  been  implemen-
 ted  ४8  great  measure  ‘Therefore,  only
 if  we  incorporate  them  in  Part  HI  of  the
 Constitution,  there  is  a  possibility  of  en-
 forcing  rights  by  going  to  a  court  of  Jaw
 and  there  will  be  some  sort  of  pressure
 ह"...  the  Government  also  at  the  Central
 is  well  as  the  State  levels,  But  sf  they
 afe  not  able  to  implement  these  provi
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 atons,  in  that  case,  the  citizen  has  the  right
 to  go  to  court,  and,  there  Government
 are  Itkely  to  come  into  difficulty,  It  fr 7
 only  when  there  is  a  threat  and  there  is
 some  authority  which  is  going  to  super-
 vise  the  implementation  of  these  provisions
 that  every  machinery,  whether  it  be  at  the
 Centre  or  in  the  States,  will  try  to  prop
 up  these  provisions  and  implement  the
 provisions  that  are  already  there  and  there-
 by  it  will  be  possible  for  us  to  see  that  all
 these  provisions  which  ate  today  existing
 in  the  chapter  on  Directive  Principles  of
 State  Policy  are  actually  impicmented  in
 greater  measure

 In  conclusion,  I  would  make  one  re-
 ference  Abs  far  as  traditions  are  concer-
 ned  specially  in  our  feudal  Indian  soutety,
 as  far  as  vague  generalisations  are  von-
 cerned,  J  think  we  in  this  country  are  the
 tallest  among  the  tall  As  far  as  propound-
 Ing  spiritual  concepts  and  ideas  are  voncer-
 ned,  we  are  second  to  none  in  the  world
 But  when  it  comes  to  material  implemen-
 tation:  of  the  schemes,  I  think  we  lag
 ‘Lhere  is  always  a  gulf  between  vague  genc-
 rahsations  and  concrete  implementa-
 twon  If  this  gulf  between  vague  plati-
 tudes  and  concrete  reality  ॥५  to  be  comple-
 tely  removed,  it  is  very  necdssly  that  the
 Bill  f  have  moved  should  be  accepted

 Once  in  this  House  I  had  said  just  with
 a  sense  of  humour  that  someone  commg
 to  Delhi  asked  what  ts  the  latitude  and
 longitude  of  Delhi,  just  to  understand  the
 geographical  location  of  Delhi,  and  he
 was  immediately  told  that  Delhi  recog-
 ned  no  latitude  or  longtude,  st  recoge
 nised  only  platitudes.  That  seems  io
 be  the  guiding  principle  of  Dethe  )  would
 like  that  principle  to  diecarded  and  that
 can  be  done  only  when  there  is  the  sanc-
 tion  of  enforcesbrlity  of  these  principles
 inthe  court  ofjaw  With  this  Background,
 Lhave  placed  my  Bul  before  the  Hayse.
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 The  background  for  this  has  already
 been  prepared  in  various  debates  that
 have  taken  place,  Right  from  the  24th
 Constitution  Amendment  Bill,  I  think
 almost  the  entire  House,  with  a  few  ex-

 ceptions  who  are  not  prepared  to  move
 with  the  times  and  act  in  unison  with  the
 new  social  changes  in  society,  has  already
 welcomed  that  Constitution  Amendment
 Bill,  This  Bill  is  in  furtherance  of  the

 obejctive  of  that  Bill,  Alt  that  IT  am
 seeking  is  that  the  powers  which  we
 have  taken  unto  ourselves  in  that  Cons-
 titution  Amendment  Bill  be  used  through
 the  medium  of  my  Bill.  The  proof  of  the

 pudding  is  in  the  cating.  We  are  going
 to  see  whether  the  powers  we  have  taken
 under  the  24th  Amendment  Bill  are  going
 to  be  used  for  radical  transformation  for
 the  good  of  the  people.  Only  in  that
 context,  I  have  placed  this  Bull  before  the
 House.

 I  will  make  only  one  more  reference
 before  I  sit  down.  This  is  directed  to  the
 Minister  in  charge.  Generally  when  a
 non-official  Bill  is  moved  and  debate  takes

 place,  everyone  says  that  as  ‘far  as  the
 spirit  of  the  Bill  is  concerned,  we  are  in
 full  agreement’.  But  then  they  say  there
 are  difficulties.  This  is  just  like  the  fate
 of  an  application  made  to  Government.
 Government  reply  saying  ‘we  have  received
 your  application;  it  has  been  kept  in  the
 file.  Sympathetic  consideration  is  being
 given  to  it  and  it  will  be  implemented  in
 due  course  in  the  proper  manner,  if  possi-
 ble’.  I  hope  my  Bill  will  not  be  cynically
 treated  in  that  spirit.  If  amendments
 ate  n¢cessary  to  my  Bill  and  if  they  are
 consistent  with  the  spirit  of  the  Bill,  }
 am  prepared  to  accept  them.  Not  only
 that;  certain  radical  amendments  to  it  may
 enrich  my  Bill,  I  will  be  too  glad  to  radi-
 calise  the  Bill  still  further  because  my  atti-
 tude  has  never  been  that  an  amendment
 {s  sarething  which  has  always  to  be  de-
 fated,
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 Therefore,  I  request  the  House  and  the
 Minister  to  take  proper  cognisance  of
 the  Bill.  At  the  conclusion  of  the  debate,
 let  the  Minister  not  request  me  ‘While
 agreeing  with  the  Bill,  4  request  the  Mover
 to  withdraw  the  Bill’.  ३3  00  not  want  that
 ritual  to  be  repeated.  24  commend  the
 Bill  to  the  House.

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  be  taken  into
 consideration”.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  I  fully  agree  not  only  with
 the  spirit  but  with  the  contents  of  the  Bill.
 First,  the  Mover  has  dealt  with  the  prob-
 lem,  He  has  dealt  with  the  problem  of
 unemployment  which  78  agitating  minds
 throughout  the  country.

 The  other  day,  in  reply  to  a  question,
 the  same  Minister,  Shri  Varma,  placed
 a  statement  inthe  House,  It  was  revealed
 that  in  Dethi  along  more  than  85,000
 young  educated  people  were  unemployed,
 Tt  is  not  only  the  case  of  Delhi.  In  all
 States,  particularly  the  State  I  come  from,
 the  position  is  the  same.  In  Bengal  the
 unemployment  issue  has  become  ‘so.  serious
 that  the  figure  of  anemployment  has  risen
 by  4b  per  cent  in  one  year.  As  Prof.
 Dandavate  has  very  ably  described,  the
 vast  majority  of  the  unemployed  do  not
 cate  to  go  to  the  employment  exchanges
 to  register  their  names.

 Nobody  cares  for  it.  So,  the  actual
 figure  of  unemployment  is  not  available
 anywhere  to  assess  it  from  the  situation.
 You  talk  about  socialism  and  planned
 economy  and  many  things,  but  at  this  age
 more  than  70,000  engineers  are  unemploy-
 ed.  This  is  the  situation.  I  know  in
 West  Bengal,  the  same  Congress  pary
 is  ruling  there.  They  have  come  to  power
 by  other  means.  I  do  not  mention  it
 But  that  is  nota  fair  way  of  coming  to
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 (Shr:  Dinen  Bhattacharya}
 power  However,  what  are  they  trying
 to  do  ?  They  are  trying  to  confuse  the
 whole  issue  and  to  bring  a  sort  of  comm-
 unal  atmosphere  so  far  as  the  problem  of
 unemployment  is  comerned.  Provincia-
 lism  and  narrow  parochialism  are  being
 introduced  by  them  You  will  be  astoni-
 shed  at  this  4  know  how  these  issues  are
 provoked  The  other  day,  the  Ministry
 from  Bihar  went  to  West  Bengal  and  an-
 nounecd—t{  do  not  know  what  was  the  neces-
 sity  that  m  Bihar,  if  any  factory  comes
 up,  the  Bisharis  must  be  taken  as  workcrs
 there  Nowadays,  the  West  Bengal  Minus-
 ters  say  that  preference  should  be  given
 to  the  Bengalis  In  reahty,  neither  the
 Biharis  nor  the  Bengalis  are  getting  any
 employment  But  what  are  the  Congress
 rulers,  the  ruling  party  doing?  Tact-
 fully,  they  are  trying  to  instigate  one  against
 the  other,  and  to  instigate  the  unemployed
 youth  against  the  working  people  They
 are  approaching  the  factors  and  asking
 the  managers  to  give  them  employment.
 The  manager  asks,  Where  3s  the  vacancy
 When  there  i5  a  vacancy  arming,  we  will
 take  you’  But  they  say,  “No,  no  Just
 now  we  want  employment’  ‘The  mana-
 get  asks,  “How  can  I  give  you  employ-
 ment?’  Then  they  reply,  ‘Drive  out
 the  persons  who  are  working,  let  them  go
 away  and  we  will  come  m  and  work”
 This  way,  they  are  cleating  a  bad  situation.

 Yesterday,  theic  was  a  demonstration
 by  a  large  number  of  factory  workers  there
 m  Greater  Calcutta  area  The  same  slo-
 gan  was  given,  namely,  the  persons  who
 are  working  and  who  come  from  other
 States  should  be  removed,  and  the  persons
 who  belong  to  the  locality  must  be  given
 chance  Thus  3s  the  way  in  which  they
 are  trying  ‘o  deal  with  unemployment.
 This  ts  a  big  boax  and  bluff  which  is  being
 practised  by  the  ruhng  party  But  I
 say  that  the  younger  generation,  the  youth
 will  undérstand  the  sue,  and  i  the  mean
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 time  a  sense  is  growing  among  the  young
 people  thet  so  long  as  the  Congress  rulers
 aie  there,  so  Jong  as  they  are  pursuing  the
 same  policy  of  building  up  capitalism  in
 the  country,  and  so  Jong  as  they  are  speak-
 ing  of  socialism  only  sn  words  but  in  rea-
 hty  they  are  only  building  up  capitalism,
 if  this  policy  AS.  continuing  they  have  no
 future  They  know  that  the  unemploy-
 ment  question  will  never  be  solved  and  st
 will  become  more  serious  The  youth
 of  the  country  have  understood  it  Some
 amount  was  stt  apart  in  the  budget  the
 year  before  last  for  a  crash  programme  in
 respect  of  unemployment  !  think  that
 programme  has  virtually  crashed

 |  have  got  personal  knowledge  of  what
 3१  happening  in  West  Bengal  You,  ‘ir
 come  from  the  neighbouring  State  and
 you  can  visit  Calcutta  You  will  be  as-
 tonished  that  boys  of  ‘18-20  years  are  re-
 cruited  by  the  Congress  Party  at  the  rate
 of  Rs  205  to  carry  on  anti-social  work
 and  do  all  sorts  of  things  I  do  not  know
 what  ९  happening  in  other  States  Govern-
 ment  must  be  frank  to  tell  the  country
 that  they  have  no  intention  of  solving  the
 unemployment  problem  If  they  had  any
 intention,  they  would  have  adopted  some
 concicte  roluy

 So  Prof  Dundavate  says,  if  you  can  not
 provide  them  employment  at  least  give
 them  some  unemployment  allowance  In
 Europe  they  do  You  talk  of  socmhsem
 In  the  soualist  countres  in  China  or  the
 Soviet  Union  the  right  to  work  is  a  funde-
 mental  right,  the  State  takes  the  respon-
 sibthity  to  provide  work,  or  feed  the  umem-
 ployed  It  ३  not  a  dole,  it  as  the  respor-
 sibility  of  the  ruhng  party  and  of  the  State
 to  see  that  a  person  is  employed  and  if
 he  ls  not  employed,  he  should  be  saved
 from  starvation  His  suggestion  is  simple
 and  must  be  accepted  by  the  Munustet

 The  next  point  is  about  primary  educa-
 fon  The  ruling  party  must  hang  its  head
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 in  shams  that  when  you  are  going
 to  celebrate  the  silver  jublee  of  indepen-
 dence,  when  you  ate  decorating  the  Parlia-
 ment  House  and  the  Rashtrapati  Bhavan
 even  after  spending  crores  of  rupees  in
 the  course  of  four  plans,  literacy  has  not
 reached  29  per  cent.  He  has  said  that  if
 the  Centie  takes  the  responsibility  every-
 thing  will  be  all  right.  There  are  many
 subjects  directly  under  the  Centre,

 PROF,  MADHU  DANDAVATE  :  I
 have  said  it  should  be  concurrent.

 SHRI  DINEN  BHATTACHARYY4:
 Education  3s  a  concurrent  subject;  pri-
 mary  education  is  of  course  a  State  sub-
 ject  You  go  to  the  States;  they  will  say
 it  as  the  duty  of  the  municipahties  and
 panchayats  to  do  these  things  Here,  the
 Education  Mintster  will  say  that  the  State
 should  look  after  this.

 So,  I  do  not  thmk,  I  do  not  believe  if
 the  Centre  takes  charge,  it  will  be  all  right
 My  point  is  this--if  the  entire  House  is  seized
 of  the  situation  that  is  prevailing  both  in
 the  sphere  of  unemployment  and  in  the
 sphere  of  the  primary  education  and  force
 upon  the  Government  whether  in  the  State
 or  in  the  Centre  to  take  some  concrete
 steps  and  adop!  some  concrete  proposa  Is
 the  ways  are  there  but  the  intention  should
 be  there  and  the  implementation  machi-
 nery  should  be  therc,  otherwise  it  wilt  be
 nothing.  Then  there  will  be  no  change  in
 the  matter.

 The  last  point  is  regarding  the  provi-
 sion  at  the  time  of  old  age  and  the  persons
 who  are  sot  fit.  I  fully  agree  with  it  that
 the  State  must  take  the  responsibility.  In
 the  European  and  other  socialist  countries
 the  States  take  the  responsibility  of  persons
 in  old  age.  If  the  old  people  have  nobody
 to  lpok  after  them,  the  States  look  alter
 them.  So,  here  in  India  that  provision
 should  be  there  and  it  should  be  d  consti-
 tutional  provision  in  such  a  way,  aad  not
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 a  Directive  Principle.  Whenever  you  wil]
 raise  it,  the  Government  will  say  it  isa
 Directive  Principle,  not  obligatory,  not
 justiciable  by  the  court.  So,  the  way he  has  brought  I  should  congratulate  Shri
 Dandavate  on  bringing  this  amendment to  the  Constitution  and  I  hope  the  House
 wil}  accept  it.

 a  एम०  रामगोपाल  रेड्डी  (निजामाबाद)
 सभापति  महोदय,  मुझे  भी  ताज्जुब  होता  है  कि
 आजादी  के  पच्चीस  माल  के  बाद  भी  हमारे
 मुल्क  मे  सब  लोगो  की  शिक्षा  का  इंतजाम
 नहीं  हुआ  है  ।  यह  भी  ठीक  है  कि  प्रनाम्पलायमेट
 बढ  रही  है  ।  लेकिन  अगर  हम  गहरी  नजर  से
 देखें  ,  तो  मालूम  होगा  कि  इसको  जिम्मेदारी
 उस  पार्टी  पर  नहीं  है,  जो  पिछले  पच्चीस  साल
 से  हुकूमत  कर  रही  है,  बल्कि  अपोजिशन  पर

 है  ।  (व्यवधान)  झगर  किसी  जग?  पर  अग्रेज़ी
 में  नाम  वर्ग रह  लिखे  जाते  है,  तो  एक  दल  उनको
 मिटाने  लग  जाता  है  v  अगर  कही  नाम  हिन्दी
 में  लिखे  हो,  तो  एक  दूसरी  पार्टी  उनको  मिटाने
 नग  जाती है  ।  हुकूमत  को  अपनी  सारी  एनर्जी
 उन  लोगी  की  रोकथाम  के  लिये  सिर्फ  करती  पड़ती
 है

 झील  बिहारी  बज्जियो  (ग्वालियर)  इसी
 लिये  वह  लोगो  को  रोजगार  नहीं  दे  पा  रही  है  t

 श्री  एम०  रामगोपाल  रेड्डी  अगर  किसो  बात
 पर  थोड़ी  सी  नाराज गों  हों  गई,  तो  स्लो  पर
 हमला  करके  करोड़ो  रुपये  का  नुक्सान  कर
 दिया  जता  है  ।  अगर  इससे  लोगों  का  पेट
 नहीं  भरता  है,  तो  ये  दुकानो  को  गाव
 लगा  देते  हैं  और  अगर  इससे  भी  तसल्ली  नहीं
 हुई,  तो  बे  मजदूरों  से  हडताल  करा  देते  हैं  भौर
 कई  किस्म  के  झगड़े  खड़े  कर  देते  हैं  1

 SHRI  5.  8,  सारा  (Warangal)  :  I  raise
 a  point  of  order.  The  Bill  is  for  a  parti-
 cular  purpose  and  my  fricnd  talks  about
 the  burning  of  the  railways.  it  is  not  con-
 cerned  with  the  Bill.
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 MR.  CHAIRMAN  :  J  think  hes  making  होती  है  1  कहां  पर  कितना
 a  point,  from  where  to  get  funds.

 af  एम०  रामगोपाल  रेड्डी  सभापति  महोदय
 माननीय  सदस्य  मेरे  सीनियर  हैं  ।  सैं  उन  की  बहुत
 इज्जत  करता  हू  |  मैं  बताना  चाहता  हू  कि  इस
 बात  का  क्‍या  सम्बन्ध  है  t  गवर्नमेंट  का  पूरा  पैसा
 इन  बातों  पर  खर्च  हो  रहा  है,  जिस  के  लिये
 झा पोजीशन  पार्टीज  वाले  जिम्मेदार  है  a  ख़सूसन
 पहले  को  कम्युनिस्ट  पार्टी  और  अब  सीपी

 (एम०),  ये  दोनो  मुल्क  का  बहुत  पैसा  बर्बाद  कराते
 रहे  है,  इस  लिये  गवर्नमेंट  शिक्षा  का  काम  नहीं
 कर  पाई  है  ।

 यह  मेरा  आर्ुमेट  है  ।  जब  भारत  आजाद  हुआ
 तब  हमने  अपने  देश  से

 थी  एस०  एम०  बनर्जी  एक  चीज  मैं  कहना
 चाहता  हु  जिससे  गलत  ग़लतफ़हमी  दूर  हो  जायेगी।
 यह  बिल  पास  हानि  के  बाद  फ्री  एजुकेशन  मिलेगी
 श्लोक  तब  भाषण  भी  ठीक  होगा  t

 siamo  रामगोपाल  रेड्डी  गवर्नेस  का  पैसा  कैसे
 खच  होता  जा  रहा  है,  यह  मैं  बह  रहा  हू  t
 हर  रोज़  थोड़ी  महामाई  बढ़ने  के  बाद  ये  जा  कर

 पुकार  करते  है  कि  हडताल  करो  और  हड़ताल
 करवाते  हैं  ।  इसलिये  गवर्नमेंट  का  पैसा  सारा
 अपोजिशन  वालो  के  मुकाबले  में  शन  चीजों  यो
 रोकने  में  खर्च  हो  रहा  है  |

 दूसरी  बात  यह  है  कि  हस  लोग  फैमिली  प्लानिंग
 करना  चाहते  है  ।  मैं  मजदूर  लीडरा  से  पूछना
 चाहता  हु  कि  उस  में  उनका  भी  कुछ  हिस्सा  है
 था  महीं ।

 सभापति  महोदय  :  इस  बिल  का  र्थ:  यह  हैकि
 जो  पापुलेशन  है  इस  समय  उसके  लिये  रोजगार
 भर  एजुकेशन  हो  ।  जो  पैदा  होगा  उनकी  बात
 को  भ्र भी  छोड़िये  ।

 ही  एस०  रामगोपाल  ह...  ऐसा  है  कि  जितने
 बैल पेयर  मैन्ज  है  उनके  लिये  पैसा  चाहिये  1
 भव नं मेंट  का  जो  शेलट  है  उस  में  सीन  ग्वार  हजार
 करोड़  रुपया  जो  ह, ई  होता  है  उसकी  चर्चा  यहां
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 ter  खर्च  होता
 चाहिये  यह  सब  पार्लियामेंट  के  सामने  ौर  स्टेट
 लैजिस्लेचर्ज  के  सामने  प्राता  है  ny  उसके  बावजूद
 भी  यह  कहना  कि  यह  सब  फ्री  कर  दो,  एजुकेशन
 प्री  और  कम्पलसरी  कर  दो,  गोल्ड  एज  पेंशन  दो,
 झनएमप्लायमेट  पेंशन  दो,  मैं  --अ्रपोजीशन  लीडर्स
 से  कौर  खास  करके  श्री  दावते  जी  से  पूछना
 चाहता  ह  कि  कितना  पैसा  इस  भें  खच  होगा  !
 झगर  तीन  हजार  करोड़  स्प या  दस  में  सच  होता
 है  तो  डिफेंस  मे  एक  पैसा  भी  खर्च  किसे  बिना
 इसको  खोजिये  ।  प्र रप ताल  बन्द  कर  दीजिये  और
 सारे  काम  बन्द  कर  दीजिये  ।  सवाल  यह  है  कि
 मुल्क  हमारा  गरीब  है,  आमदनी  कसम  है  श्मकों
 बढ़ाने  का  तरीका  हाना  चाहिये  1

 सभापति  महोदय  सवाल  यह  है  कि  जा  मन-
 एम लाय मेट  है  और  लिट्रेसी  है,  इसका  रिमूव  करने
 के  लिये  जो  प्वाइंटस  उन्होंन  रखे  है  उनके  साथ
 शाप  सहमत  है  भा  नहीं  हैं  ?  उसमे  अगर  काई
 डिफिकल्टी  है  तो  उसका  प्वाइंट  आउट  करने  के
 लिये  तो  मिनिस्टर  है

 क्रो  एम०  रामगोपाल  रेड्डी  बही  मैं  कह  रहा  हर
 कि  पनएम्लायमेट  का  खत्म  बरते  के  लिये,  फैक्ट्री
 बननी  चाहिये  और  जो  फैक्ट्रिज  हैं  उन  मे
 लेबर  को  बराबर  काम  करना  चाहिये,  उनमे
 होना  चाहिये  लेसली  ये  लोग  जा  बर  हष्ट ताल
 घरवाले  है।  श्भी कल  हो  मैंने  कड़ा  था  ह;
 हमारी  स्टील  फीक्ट्रीड  मैशनलाइज्ड  फेवॅरिट  हैं।
 राउरकेला  में  ये  लोग  हडताल  करवाते  है।  23
 रोड  रुपये  का  स्ट्राइक  भी  वजह  से  नुकशान  हों
 गया  है।  गवर्नमेंट  जिनसे  काम  करना  चाहती
 है  उन  में  ये  रोडा  अपनाते  है  बीसी  फैक्ट्री
 को  था  इस्टीट्यूजशश  को  नैशनलाहइड  करे  तो  अगले
 दिन  बहा  स्ट्राइक  करवा  देते  हैं।  बैंकों  का  हँसने
 राष्ट्रीकरण  किया  तो  स्ट्राइक  करवा  दी
 जनरल  इंश्योरेंस  को  मैश नला इज़  किया  सो  स्ट्राइक
 हो  गई  ।  प्रोडक्शन  की  हिस्सा  वेलियम  v  ये
 लोग  हमेशा  गवर्नमेंट  के  काम  मैं  चोडे  अटकाते
 है।  होता  पह  चाहिये  कि  इलैक्शन  के  दबता  ब  मंजाती
 लड़ता  चाहिये  ।  जैकिट  इलैक्शन  दी  जिसे  के
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 बाद  जो  पार्टी  पावर  में  प्राण  उसको  अपनी
 पालिसी  चलाने  का  पूरा  प्र खत् यार  होना  चाहिये  ।
 लेकिन  ये  लोग  जिस  दिन  इलैक्शन  खत्म  होता
 है  उसके  दूसरे  दिन  से  मूवमेंट  चलाने  लग  जाते  हैं
 गवर्नमेंट  क ेखिलाफ  अमल  में  होना  यह  चाहिये  कि
 &छ  महीने  पहले  श्राप  भ्र पना  प्रचार  शुरू  कर  दे  और  पाच
 छ  महीने  तक  जब  तक  इलैक्शन  पूरा  नही  हो  जाता  है,
 प्रचार  आप  जारी  रखें  लेकिन  उसके  बाद  जो  गवर्नमेंट
 की  पालिसी  है,  उसको  प्राय  चलते  दे  ।  मगर  उस  क्त
 गवर्नमैंट  कु  ७  काम  नही  कर  रही  है  तो  बाप  बताइये  लेकिन
 ब  तो  शव्नमेट  का  काम  यह  हो  गया  है  कि  उसको  भागे
 घटना  भी  पड़ेगा  शोर  साथ  2  बीच  मे  जो  ये  शेडे  भ्र टका यें,
 लकड़ी  लगायें,  उसको  भी  दूर  करते  हिए  चलना  पडेगा।
 एक  सिर्फ  अपने  देश  में  ही-ये  दानों  काम  करने  पडते  हैं।
 दुसरे  मुमालिक  में  ऐसा  नहीं  है  वे  सिर्फ  भागे  बढ़ते  जाते
 हैं।  लेकिन  हमारे  यहां  ये  लोग  जो  रोडे  बीच  में  रखते  हैं
 उन  को  हटाने  हुए  भागे  बढ़ना  पढ़  रहा  है।  कई  तरह
 की  मृवमेन्टस  चपती  हैं  कभी  शिव  सैना  कभी
 तेलंगाना  प्रजा  समिति  कभी  बंगाल  का  वायरस  ,

 SHRI  S  8,  [४714 ह  :  Sir,  |  take  strong
 objection  to  these  remarks  Why  should
 we  not  have  the  Telengana  Praja  Samutt
 Government  ss  responsible  for  the  Telen-
 gana  Para  Samits.

 MR.  CHAIRMAN  :  I  Would  request
 Shr:  Reddy  to  speak  on  the  Bull  and  not
 on  extraneous  matters,

 tt  एम०  रामगोपाल  रेड्डी  :  सभापति  सी  मेरे  कहने
 का  मतलब  यही  है  कि  गवर्नमेंट  को  ठीक  तरह  से  फैशन
 करने  का  मौका  ये  लोग  तही  दे  रहे  है,  जिस  की  वजह  से
 हमारा  रिजर्व  बेल्ट  हो  रहा  है,  करानेवाला  पैसा  नहीं  भा
 रहा  है,  क्योंकि  ये  लोग  एजीटेशनल  एप्रोच  से  काम  करते
 है।

 आज  हमारे  इस  पाणियामेस्ट  में  साढ़े  तीन  या
 बार  ताल  बाकी  रह  गये  है।  प्यार  हम  अपना  काम  करते
 हुए  यहां  क्षा कर  देश  के  हित  मे अहमक रेतो  उस  में  कोई
 युवराज  नहीं  है,  लेकिन  पब्लिक  में  जा  कर  पवर्ममैंट  के
 खिलाफ़  बात  करें,  लोगों  को  उकसाये,  राग  जगवाये,
 लबे  के  डिस्  गिराने  का  काम  करें  तो  तरक्की  नहीं
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 weet)  सही  तरीके  से  काम  बरसने  से  लड़की  हो  सकती
 है,  उस  में  हर  भ्रामक  को  कपड़ा  मिलेगा,  नौकरी  मिलेगी,
 पढ़ने  लिखने  का  मौका  मिलेगा  i

 sit  एस०  एस०  बनों *  सभापति  महोदय,  मैं
 अपने  परम  मिल्  श्री  दष्डवर्ते  जी  को  बधाई  देना  चाहता
 कि  उन्होंने  ऐसा  विधेयक  राज  सात  सामने  पेश  किया
 है।  वाकई  यह  बात  सही  है  अगर  बाप  संविधान  की
 धाराओं  क  खे,  जिसकी  की  तरफ  उन्होंने  इशारा  किया
 है  द्रोह  जिस  का  वे  संशोधन  करता  चाहते  हैं,  उस  में
 “राईट  साफ  वर्क  है”  लेनी  राज  काम  कहा  मिलता  है।
 झ्राज़ादी  के  बाद  हिन्दुस्तान  मे  दो  तरह  की  तस्‍वीरें
 हमारी  लाखों  के  सामने  जाती  हैं  7  पहली  तस्वीर  तो
 यह  है  वि  जो  लखपति  था,  वह  करोड़पति  हो  गया  है,
 जो  करोड़पति  था,  वह  भ्र स्व पति  बन  गया  है,  जो  एक  कार
 खाने  का  मालिक  था  जैसे  रेड्डी  साहब  को  एक  शुगर
 फैक्टरी  थी  या  कोई  और  हा  वह  दस  कारखाना
 का  मालिक  हा  गया  है।  दूसरों  तरफ  जिस  की  00
 रुपया  भ्रामरी  थी,  बढती  टाई  महंगाई  ने  उस  की  कमर
 तोड़ती

 थो  सचिव  डागा  (पाली)  रेडडी  साहव  को
 बदनाम  कर  रहे  है  ।

 शी  एस०  एम०  बीजों  00  रुपये  की  कीमत
 राज  50  रुपये  रह  गई  है।  जा  आदमी  एक  मामूली-से
 छोटे  मकान  मे  रहता  था,  वह  सहराई  की  बजह  से,  फाका-
 कशी  की  वजह  से,  फुटपाथ  पर  लेटने  लगा  है  भ्र ौर  फुट-
 पाथ वाला!  बिना.  कफन  के  मरघट  सी  तरफ  जाते  लगा

 है।  दो  तरह  की  तस्वीरे  है  एव  तरफ  एफलुएन्ट
 सोसायटी  है  शौर  दूसरी  तरफ  स्टारवेशन  है।

 यदि  बेचारों  की  मदद  करना  चाहते  हैं  और
 गरीबी  हाथो  के  मारे  को  सही  तरीके  से  मसी
 जामा  पहनाना  चाहते  है  तो  मैं  समझता  है  कि  इस
 दिल  को  मानने  में  वर्मा  साहब  को  कोई  आपत्ति
 नहीं  होनी  चाहिये  |  दिक्कत  ग्रह  है  कि  भ्राखिर

 अनएम्प्लायममेट  एलाउस  कहा  से  देगे,  इतना  पैसा

 कैसे  दिया  जायेगा,  इतना  पैसा  कहा  से  जायेगा  t

 लेकिन  भाप  किसी  भो  देश  मे  जाएगे,  मैं  समाजवादी

 देशों  की  बात  मही  कर  रहा  हू,  मैं  उन  देशो  की

 बात  कर  रहा  हु  जहां  प्रतिवादी  निजाम  झा  भी
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 [at  एस०  एम०  बनर्जी)
 कायम  है,  वहां  पर  भी  प्रनएम्प्लायमेट  डोली  के
 नाम  से,  कम्पेसेशन  के  सलाम  से  इस  तरह  का
 एला उस  दिया  जाता  है।  जब  तक  वे  लोग  बेकार
 रहते  हैं,  चाहे  हजो नियर  हो,  डाक्टर  हो,  साइंटिस्ट
 हो,  या  भाटिया  हो,  वह  जब  तक  बेकार  है  उसको
 इतना  पैसा  अवय  दे  दिया  जाता  है  कि  वह  अपने
 परिवार  का  तथा  झपना  गुजारा  बर  सके  और
 फा फाक शी  की  नौबत  न  जाये  |

 हमारे  यहा  बेचारों  की  सख्या  के  बारे  में  भी
 प्रोफ़ेसर  साहब  ने  काफी  बातें  बताई  हैं  ।  मैं  उन
 भाकडो  के  जाल  में  नहीं  'कसना  चाहता  हू
 लेकिन  एक  बात  जहर  कहता  चाहता  हू--दूसरी
 पंचवर्षीय  योजना  स॑  घोषणा  की  गई  थी  कि  साठ
 मिलियन  न्यू  जाब--रस्सी  लाख  लागों  का
 नौकरी  मिलेगी  ny  इससे  बेकारी  के  दिला  में  खुशी
 की  लहर  बौढ़  गई  थी,  जो  एम्प्लॉयमेंट  एक्सचेंज
 के  चक्कर  लगा  कर  वापिस  प्रा  जाते  थे,  थे
 सोचते  लगे  थे  कि  अब  उनको  नौकरी  मिल  जायेगी।
 लेकिन  क्या  हुआ  ?  अस्सी  लाख  नौकरियों  का
 एलान  किया  गया  कौर  तीसरी  वर्षीय  योजना
 की  शुबहात  मे  एक  लाख  बीस  हजार  लोग
 बेकार  वे  t  मैं  उसकी  बात  कह  रहा  ह  जा  एस्प्लाय-
 मेट  एक्सचेंज  में  रजिस्टरों  थे।

 जितने  भी  सारे  देश  में  रिक्शा-पुलर्स  हैं  में
 समझता  हू  वे  भी  बेकार  हैं  बाकी  साइकिल
 रिक्शा  चलाना  सेहत  के  लिये  काई  अच्छी
 बात  नहीं  है।  (व्यावधान)  वे  भी  भ्रमएम्प्लायड
 है  लेकिन  झनरजिस्दर्ड  झमएम्प्लापड  है  रजिस्टर्ड
 भ्नएम्प्लायड  वही  है  ।  मैं  निवेदन  करना  चाहता  'हू
 मानती प्र  मन्नो  जी  से  शौर  जो  माननीय  संदर्भ
 यहां  पर  बैठे  हैं  उनसे  कि  इसमें  कोई  कानूनी
 अड़चन  हो  या  गे  हो  लेकिन  मैं  समझता  हू  हन-
 सोवियत  के  नाते  हम  इस  चीजों  को  मानें  जोकि
 इसमें  रखी  गई  हैं

 “Failing  to  procure  such  means  as  re-
 ferred  to  in  clause  (i),  every  citizen
 shall  be  entitled  to  an  unemploy-
 ment  allowance  to  be  paid  by  the
 State.”
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 आप  देखें  कि  राज  जो  साइंटिस्ट्स  है  ा  हरी
 नियसे  है  उनका  फूल  बनया  जा  रहा  है  |  भरी
 सुब्रमण्यम  साहब  जब  यहां  पर  योजना  मन्त्री  थे
 तो  उन्होंने  घोषणा  की  थी  कि  दो  साल  में  जो
 यहां  पर  डिप्लोमा  होल्डर्स  है  इजीनियर्स  है  उनको
 नौकरी  मिल  जायेगी  ।  योजना  मली  जी  को  तो

 दूसरी  नौकरी  मिल  गई  शोर  कब  को  नये
 मंत्री  आये  हैं  उनकी  घोषणा  कभी  बाबी  है  !
 प्रबल  में  हमे  दिक्कत  यह  है  कि  तीन  मलिया
 को  छोडकर  बाकी  पतियों  के  लिये  हमे  मालूम
 नहीं  है  कि  कौन  स्त्री  रहेंगे  क़ौम  नहीं  कहेंगे ।
 इससे  बड़ी  दिक्कत  होती  है  ।  जिससे  बातचीत
 कीजिये  वह  कहता  है  रीफिलिंग  होने  वाली  है  ।

 सभापति  जी,  यह  नान  आफ्शियल  बिल  जहूर
 हैं  लेनी  (इसकी  बाकी  बड़ी  भ्रहभियत  है  1  इस
 सदन  से  जब  इस पर  चर्चा  शुरू  हुई  सो  मैं  चाहता
 था  कि  प्लानिंग  मिनिस्टर  यहां  मौजूद  रहते  कौर
 अगर  प्रधान  मंत्री  जी  भा  पस्त  मिल  जाती

 तो  वे  भी  यहा  झा  जाती  ।  बेकारी  घटोाधों  का
 जो  नारा  चालाया  गया  था  उसका  हमने  समर्थन
 किया  था  |  राज  तो  इस  पर  बहस  समाप्त  हाने
 बाली  है  लकिन  भ्र गली  बार  जब  यह  करायेगा  उस
 क्त  में  चाहता  ह  योजना  मदनी  यहा  पर  घोषणा
 करे  ि  आखिर  इस  के  बारे  में  शार्ट  कम  कौर
 लांग  टर्म  पालिसी  क्‍या  है  |  इस  प्रकार  तो  जितनी
 ही  बेकारी  की  र्था  होती  है  उतनी  ही  बेकारी
 बढती  चली  जाती  है  qT  यह  बेकारी  नहीं  होप दी
 का  चीर  हैं  कि  जितना  ही  खीचीं  उतना  ही
 बढ़ता  चला  जायेगा  ।  ड्राप  देखें  कि  दाज  एजुकेटेड
 प्रनएम्प्तायमेट  की  क्‍या  हालत  है  ?  बिहार,
 बंगाल  भर  दूसरी  जगहों  पर  सब सला इट  के  नास
 पर  लडकों  को  गोली  मार  दर  जाती  है।
 बाप  सोचें  कि  एक  लड़का  क्या  करे  ?  जी०  एससी०
 एस०  एस  सी०  कौर  इंजीनियर  होने  के  बाद  एम्प्लायर-
 मेड  में  बहू  झपना  साम  लिखाता  है  लेकिन  उसको
 नौकरी  नहीं  मिलती  है  ag  उस  जब  अपने  घर
 वापिस  धाता  है  तो  झपी  बूढ़ी  मां,
 सांस  फलते  पिता  जी  को  देखते  हैं  और  पनी
 बहस  को  देखता  हैं  जिसके  हाथ  पैसे  की  बंजर
 कै  पीते  नहीं  हो  सकते  ।  उस  वक्‍त  उसके  सामने
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 रेल  की  पटरी  का  नक्शा  आता है.  या  तो  बह
 रेल  की  पटरी  पर  जाकर  लेट  जाये  था  फिर
 इस  समाज  की  पटरी  को  'उखाड़े  कर  फेंक  दे  चाहे
 फिर  उसको  अपने  हाथ  में  पिस्तौल  था  छुरा  ही
 क्यों  ने  लेना  पड़े  ।  यही  कारण  है  कि  हमारे
 युवक  उग्रवादी  बनते  जा  रहे  हैं  ।  मैं  समझना  हू
 ऐसी  काई  चीज  नहीं  है  जो  हो  नहीं  सकती  ।
 मैं  चाहता  हू  कि  सरकार  इस  बिल  को  भ्रमणी  तरह
 से  सोचे  और  समझे  और  भ्रमर  इसमे  कोई  संशोधन
 करना  चाहती  है  तो  बह  भी  करे  t  वरना

 इस  ब्रिज  का  रे जेक् शन  एलेक्शन  मेनिफेस्टो  का
 रेजेक्शन  ही  दोंगा ।

 हमारे  दोस्त  रेड्डी  साहब  से  कहा  है  कि  वोट
 में  हम  बहुमत  से  जीत  कर  आये  हैं  ।  यह  बात
 सही  है  t  बाप  देखे  कि  जनता  रूलिंग  पार्टी  के
 पीछे  लूटी  ले  कर  दौडती  है,  जैसे  किसी  साप
 के  पीछे  दौड़ती  है,  चार  साल 11  महीने  29  दिन
 तक  दौडती  है,  लेकिन  जब  पाहवा  साल  इलेक्शन
 का  प्राता  है,  चुनाव  के  नारे  शाये  तो  वही  साप
 साग  पंचमी  का  देवता  बने  कर  खड़ा  हो  जाता  है
 पौर  सारा  दूध  जनता।  उसी  को  पिला  देती  है  1
 हमें  कोई  इस  बात  की  शिकायत  नहीं  है।  लेकिन
 में  कहना  चाहता  ह  कि  जो  नारा  आपने  दिया
 है  उस  को  पूरा  करे  झपने  लड़को  के  भविष्य  के
 लिये,  सारे  देश  के  नौजवानों  के  भविष्य  के  लिये।
 हमारी  कौर  भाप  को  जिन्दगी  तो  पूरी  हो  चुकी
 है  ।  प्डल्टरेटेड  चीजे  खाने  के  बाद  भी  हम  जिन्दा
 हैं  यह  भगवान  की  देन  है,  वरना  हम  हम  ती  ऐक्स-
 टेशन  में  चले  रहे  हैं  :  समाजवाद  का  जो  नारा
 आप  में  दिया  है  उस  के  मुताबिक
 तमाम  खोजो  को  बाप  अपने  हाथ  में  लीजिये  t
 जब  तक  आप  पूजीवादी  निजाम  के  पीछे  रहेंगे
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 तब  तक  बेकारी  खत्म  सही  होगी,  और  हार्डी
 बिमला  पैदा  होते  जायेगे  ।  चाहे  बेददी  के  साथ
 या  हमदर्दी  के  साथ,  आप  इस  पूजीवाद
 को  खत्म  कीजिये  तभी  बेकारी  दूर  होगी  t

 पूंजीवादी  समाज  में  बेकारी  खत्म  नहीं  हुई  है
 कही  भी  ।  लोग  कहते  है  कि  रूस  में  बेकार  लोग
 थे  q  मैं  जानता  ह  कि  थे,  लेकिन  जब  से  सरकार
 ने  प्र पने  हाथ  मे  सारे  कामो  को  लिया  तब  से
 बहा  काई  भी  बेकार  नहीं  है  ।

 इसलिये  इन  लीजो  को  देख  कर  संतुलित
 के  साथ  इस  बिल  पर  चर्चा  करे,  शर  जिस  दिन
 इस  था  जवाब  दना  हो,  मैं  चाहता  हु  प्रधान  सकी
 जाये  था  योजना  मत्ती  जाये  ताकि  लोगो  को
 विश्वास  हो  सके  कि  सरकार  इस  समस्या  को
 सीरियसली  ले  रही  हैं  ।

 इस  शब्दों  के  साथ  मैं  इस  का  समर्थन  करता

 ह्

 DR  GS.  MELKOTE  (Hyderabad):
 I  congratulate  Prof.  Mahu  Dandavate  on
 bringing  forward  this  Bill....

 MR  CHAIRMAN  :  The  hon.  Member
 may  please  continue  on  the  next  occasion
 when  it  comes  before  the  House.

 The  House  stands  adjourned  ull  2  00
 a.m.  on  Monday,  7th  August,  I972

 18  OOhrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Monday.  August

 7,  972/Srasana  16  894  (Saka)
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